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INTROOUCfiON 

I, the Chaipn.an of the Public Accounts Committee, as authorised. by 
the Committee, do present on their behalf this !66th Report on EXcesses 
over Voted Grants and Charged Appropriations disclosed in the Appro-
priation Accounts (Civil), (Defence Services), {Posts & Telegraphs) and 
(Railways) for the year 1981-82 and action taken by Government oli the 
recoiD.Iilendations of !he Public Accounts Committee contained in their 
12lst Report (Seventh Lok Sabha) on Excesses over Voted Grants and 
Charged Appropriations for the year 1980-81. The Report also ilicltides 
final replies in respect of those recommendat·ions cori.tained in the 57th 
Report (Seventh Lok Sabha) in respect of which interim replies had been 
furnished by Governmen~ earlier. 

2. The Appropriation Accounts (Civil) and (Defence Services) for the 
year 1981-82 were laid on the Table of the House on 15 April, 1983 
whHe the Appropriation Accounts (Posts and Telegraphs) and (Railways) 
were laid on the Table of the House on 26 April, 1983 and 9 May, 1983 
respectively. 

3. During the year 1981-82, apenditure in excess of the funds autho-
.rised by parliament occurred under 1 6 Voted Grants and 4 Charged Appro-
priations and -aggregated to Rs. 462.69 crores whieh was the highest during 
the decade 1972--:..82. Bulk of the excess of Rs. 206.80 crores on the 
Civil side was contributed by one Gran.t viz., Grant No. 12---Foreign 
Trade and Export Production. Three Grants operated by the Mini<Stry of 
Defence contributed to an overall excess of Rs. 1 F5.59 crores, while the 
Ministry of Communiactions contributed to an excess of Rs. 51.64 crores. 
In the case of Railways the excess expenditure was Rs. 88.62 crores. 

4. Year after year, the Committee have been expressing concern over 
excess ex.penditure. The Committee, however, find it distressing that in-
stead of improving, the position has been deteriorating. During the year 
1981-82, the aggregate excess expenditure was the highest during the de~ 
cade 1972-82. It was nearly 130 per cent of that 19'80-81, 330 per 
cent of that in 1979-80 and 11 00 per cent of that in 1978-79. That 
the position should ha:ve deteriorated in spite of repeated exhortations of 
the Committee and the repeated instructions issued by the Ministry of 
Finance is a matter of serious concern. An analysis of the explanations 
given by the Ministries shows that, as in the past, defective estimation of 
requirement of funds, absence of a continuous watch over the flow of 

(v) 



ex~nditure, failure tn anticipate propt:hy and provide tor the rccetp~ ot 
~lures and del>ns rt=tatmg ~n~rew anu at.>Sence ot au~umc prOVlSion tor 
aO.JUStment ot pa.sl .llat>mues conuuue to oc mam reasons ror excesses. 
'lne facL tnat the same causes tor tue excess snou1<.1 pcrs1st year atter year 
has led tne Commtttee to beueve that tnt: matter has not been Vlewoo by 
the· Mm1stnes wuh the senousness it deserved. Accordmg to the Com-
ml~~' !he only contmgency in which such e.x.penditure is understanoable 
is when a ned for unav010at>le· expenditure has arisen sudocn·ly wrucn 
could not have been -anticipated or foreseen and there is no time le.ft for 
a Ministry _to approach Parliament for a Supplementary Grant/ Appropria-
tion. Even in such cases advance from the Contingency Fund should be 
~ak.en. The Committee bave urged upon Government to tighten their 
financial control with a view to t=nsure that the excesses are reduced t~ 
the barest minimum, if not altogeher eliminated. The Committee has 
also suggested that the financial systems in the 3 sectors viz., RaiLways, 
Defence and Posts and Telegraphs should be reviewed in depth by a 
team of high level officials. 

5. The Committee examined the Excesses in the ligh~ of the Explana-
tory Notes furnished by !he Ministries/Departmcn!s concerned {Appendi-
ces I to XIV) at their sitting held on 19 July, 1983. The Minutes of 
the sitting form Part 11 of the Report. 

6. The Commi~tee's 12Jst Report {Seventh Lok Sabha) on Excesses 
over Voted Grants and Charged Appropriations for the year 1980-81 
was presented to the House on 5 November, 1982. The action taken notes 
furnished by Government in pursuance of the recommendations contained 
in tbis Report were also considered by the Committee at the aforesaid 
sitting and have been discussed in Chapter III of ~he Report. 

7. For facility of reference, the conclusions and/or recommendations 
of the Committee have been printed iJ?- thick type in the body of thf! 
Report. For the sake of convenience, the conclusions and/or recom-
mendations have also been reproduced in a consolidated form in Appen-
dix XVU to the Report. 

8. The Committee would like to place on record their appreciation 
~f the assistance rendered to them in. this regard by the Office of the 
Comptroller and Auditor General of India. 

NEW DELHI; 

July 23, 1983. 
SraVana 1. l90s(s7iko) 

C~ ~e.-.J~ 
SUNIL MAITRA 

CHAIRMAN,. Jr 

PUBLIC ACCOUNTS COMMITTEE 



PART I REPORT 

CHAPTER I 

GENERAL OBSERVATIONS 

J .1 This 166th Report of the Committee deals with Excess Expendi-
ture over Voted Grants and Charged Appropriations disclosed in the 
Appropriation Accounts (Civil), (Defence Services), (Posts and Telegraphs) 
and (Railways) for the year·1981-82 and on "the action taken by Govern-
ment on the recommendations of the Public Accounts Committee contained 
in their 121st Repon (Seventh Lok Sabba) on Excesses over Voted Grants 
and Cbarged Appropriations for the year 1980-81. The Report also 
includes final replies in respect of those recommendations contained in the 
57th Report (Seventh Lok Sabha) on which interim replies had been fur-
nished by Government earlier. 

1.2. Tile Appropriation Accounts (Civil) and (Defence Services) for 
the year 1981-82 were laid on the Table of the House on 15 April, 1983 
while the Appropriation Accounts (Posts and Telegraphs) and (Railways) 
were laid on the Table of the House on 26 April, 1983 and 9 May, 1983 
respectively. • 

1.3. In the succeeding paragraphs of this Report, the Committee have 
examined the excess expenditure disclosed in the Appropriation Accounts 
in the light of explanations furnisHed by the. Ministries and/or Departments 
concerned. The explanatory notes arc reproduced in Appendicea I to 
XIV of this Report. 



CIU.P'ft:it . D. 

EXCESS GRANTS/APPROPRIATIONS 

2· t During the year mded 31 March, 19fl2, excess. apmditure occurred Ullder the following 18 V()ted Grants and/or 'Charged Appropriations : 

Appropriation Accounts No. and Name of Grant/Appropriad"n Ministry/Department Excess 
Expenditure 
(Rs. in lakbs) 

-
Civil 12-Foreign Trade and Export Production Commerce . . . . I ,68,9!J• 46 

ts-Overseas CommunicatiQn Service Communications . . . . 1,87•23 

32-Ministry of Finance Finance (Economic Affairs) . . 10"33 

53-Delhi Home Affairs . . . 22,68· 30 

ss-Andaman & Nicobar Islands Home Affairs 2;85·68· too> . . 
56--Dadra and Nagar Haveli Home Affairs . t6·g8 

91-Public Works Works & Housing . . . - 10,12'46 

103-Department of Space Department of Space . . 6·st 

104-Lok Sabha Lok Sabha Secretariat . • 0 0'70 

2,o6,83·6s 

Defence Services 2o-Defence Services-Army Defence . . . . • . ·88,79' 78 

21-Defence Services-Navy Defence . . . . . 5.47' 52 

24-Capital outlay on Defence Services Defence . . . . . 21,31,33 

1,15;58·63 



Posts & Telegraphs 

Railways 

18-Capital outay on Posts and Telegraphs 

4-Working Expenses-Repairs and Mainten-
ance of Permanent \Vays and ·works 

6-Working Expenses-Repairs and Maintena-
nce of Carriages and \Vagons 

Jo-Working Expenses-Operating Expenses-Fuel 

11-Working Expenses-Staff W clfarc and Amen-
ities. 

16-Assets-Acquisition, Construction and Repl-
acement-'Other Expenditure' 

Communications (P&T Board) . 

Railways (Railway Board) 

Do. 

Do. 

Do. 

Do. 

Grand TGtal 

51,63· 71 

51,63· 71 

1,o8· 71 

12,56· 48 

11,43' 21 

'04 

63,53'10 

88,6J• 54 

4,62,67• 54 

Details of the Voted Grants/Charged Appropriatiom under which the actual expenditure exceeded the budgetary provision are given overleaf. 

tM; 



------- -----, 

SJ. No. and l'iame of Grant MinistryiDrpartmrn t Final Grant Actual Excess 
No. Expenditure Expenditure Date of 

receipt of 
Explanatory 

Note 

-
I 2 3 4 5 6 7 

- ---~ 

I. .4ppropriation Accounts (Ci1'il), 1981-82 

A. Votrd Grants 

(a) Rtvmut &ction 

15-0verseas Communication St'rvice Gcmmuniratio1IS 2 1.38, 1 ;,ooo 23,2j,<f0,223 1,8/,23,223 31-5-83 ,.. 
2 32-J\.finistry of Finance. . Finance (Econcmic Affairs) -45·87,44,000 43:97' 18,Eog 9.74,6og 20·4-83 

3 53-Delhi homf' Affairs 234:35·58,000 240:34.12,527 s,g8,5·h527 30·5-83 

.. 55-Andaman and Nicobar Islands Home AfL irs 35,8:;,g6,ooo g8,jJ,04,•P9 2,85,68,419 31·5-83 

5 56-Dadra and Nag;;r Haveli Home Aff,.irs 3·55,29,000 3:72,26,547 J6,g7,547 27·5-83 

6 gt-Puhlic Works \\'orks ar.d Housirg r,61,48.rs,ooo r ,; 1 ,6o,6r,o39 ro, 12,46,ogg 24-5-83 

7 10g-Dcprr1mrnt ofSprcrcs D!p<r'mfl t <-f~p:rr :ss.:::3.~f ,(( o :5-~4:~?..~:5 52:355 24·5·83 

(b) Capital &ction 

8 12-Foreign Tn;de ar.d Export Prcduction c{ rnmucc r.Rj,f8.oi.uo : ~LI'I..tj,f.ff8 I ,68,93,45•998 31·5-83 

" ~3-Delhi . Home Affain r ,j6,o3,35,ooo Li2.j3,10,j44 r6,fg,;5.744 30·5-83 



(a) Revtnue Stction 

2 32-~linistry of Finance 

9 104-Lok Sabha 

(b) CapittJl Stction 

7A 103-Departm!'nt of Space; 

(a) Retenue Sution 

10 20-Defence Services-Army . 

II 2 1-Defence Sc1vices-I\avy 

(b) Caoital &ctipn 

12- Capital outlay on Defenee Services 

B Chargtd Appropriations 

Finance (EconflDl:c Affcirs) 2j,OCO 

Lok Sabha Sccretriat 1 ,j8,oco 

Dr.p;rtmrn t l' f Sp; ce g,I!'.I, 000 

lL Ap propiation Accounts (Difmct Saviw), 1981-82 

A. Vottd Grants 

83,0P.8 s8,c8R 

2.48,169 j0,169 

! j, 10,160 7,98,160 

206,83,64,878 

D!'fn;ce 26,5g.3i--i0,0CO :Ci4_8,Ij,J8 . .j56 f8.jg,78,5,56 

Defrnce 3•13,2.t,20,000 3.18,ji.ji,j6I 5,4/,51,j61 

20-4-83 

.25-5-83 

30-5-83 

31·5-83 

31-5-83 

Defence 4,60.5 j,oo,ooo -+-BI ,88.3g,oro 2I,gi,33,o1o . 31-5-83 

I, Ij,58,63,327 

III. Appropriatiorl Accoufi/J (po5IS Trltgraplu}, 198t-82 

A. Noted Grabts 

13 18-C1pital outlay on Posts and Te lrgrapt.s Cc mmunic<:tir·r,s rP&TBo<rrl) 5,12,00,i5,CCO 5·f3,f.4,46,150 51,63,ji,I50 3I-s-83 

51 ,63, 71) 150 

!.h 



I 

14 

15 

r6 

2 3 4 

IV Appropriation Accounts (Railways), 1981-8.2 

A. Voted Grants 

(a) Revenue Section 

4-Working Expenses-Rep:~irs and Maintenance Railways (Railway Board) 
of Permanent way and works 

-Working Expensrs-Repairs and 1\Iaintcnancc Railways (Rzilway Board) 
of Carriages and wagons 

ro-Working Expenses-Operating Expenses-Fuel Railways !Railway Board) 

(b) Capital Section 

.2,94,63,21,000 

3,36, 18,14,000 

6,78,94·36,ooo 

5 6 7 

2,9s,i6·54,4Ho I ,08, 70,4 ec * 3I·S-83 

3,48,fg.57,396 I2,56:47:48I@ 31-5-83 

6,9037:57.457 I I ,43,21 ,457 31-5-83 

17 r6-A~sets-Acquiision, Construction and Rt'place-Railways (Railw?y Board) 
ment- "Other Expenditure" ' 

26,32,99,28,ooo ;26,g6,52, 11,599 63,53,10,057 31-s-83 

B. Charged Appropri at! ons 

18 rr-Working Expenses-Staff Welfare and Amrni- Railways (Railway Board) 
ties 

I, 16,ooo 1,20,408 4:408 3I·5-83 

88,6 r ,53,88s 

*An excess expenditure ofRs. I,13,33148o had been reflected in the relevant Apprcpriation Acccunts. Ahr •~ kir g into &ceo nt the misclanifica-
tions between Grants, the real excess to be regularisc:d works out toRs. I,o8,io,48o. 

@An excess expenditure of Rs. r2,51,43,3g6 had been reflected in the rele ant Appropira.ion Accounts. After biking into the misclassifications 
between Grants, the real excess to be regularisrd works out to Rs. I2,56,47,481. 

tAn excess expenditure ofRs. 63,52,83,599 had been reflectrd in the rt"'(vant Apptofriation Accc unts. Aftrr t~ kir g into &.ccount the miJclasaifica· 
tions between Grants, the real excess to be regularise work out toRs. 63,53, ro,o57 

a.. 
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2.2 It will be seen from the above statement that in 13 out of 18 
cases of excesses over voted grants and/or charged appropriations, the 
excess expenditure was over a Crore of rupees. In the case of one grant 
No. 12-Foreign Trade and Export Production, operated by the Ministry 
of Commerce, the excess was as high as Rs. 168.93 crores and in the case 
of 3 Grants operated by the Ministry of Defence, the excess was 
Rs. 115.59 crores. The G;-ant;;/Appropriations administere·d by the 
Ministry of Railways contributed to ·an ovcraJJ excess of Rs. 88.62 crores 
and those operated by the Ministry of Communications contributed to an 
excess of Rs. 51.64 crores. 

2.3 The following table indicates the four different sectors of Centra] 
Government in which cx-:es~es h&vc arisen during 1981-82 and the per-
centage of the excess to the budget provision:;: 

----------------------------------------------·----.--
Sector of 
Central Government 

Total budget 
Provision 
(in Cl'ores 
of Rupees) 

2 

Amount of excess 
involved 

(in crorell of Rs) 
Percentage with 
refer~nce to amount 
in column 2 

3 
----~ --------- --·-·-------·------·---·-
Railway~ 

Defence Services 

Posts & Telegraphs (P&T and Tele-
communication) 

Civil (\1inistriesf0eptt5) 

Total : 

88·62 
( 1 · gG) 

I 15· 59 
(2. 39) 

51'64 
( 2. 81) 

!206·84 
(0'25) 

· 2.4 The following table indicates , the ·.1ggregatc excess expenditure 
under various Grants m1d Charged App:opri.c.;.tions (Civjl) ... (Defence Ser-
vices), (Posts and Telegraphs) and (Railways) during the PilSt_ decade: 

Year 

1972-73 

1973-74 

197-4:-75 

No of 
Voted 
Grants 

2 

28 

23 

27 

No of 
Charged 
Approrpriations 

3 

7 

4 

8 

(In .crores of rupees) 

Total Excess 
Expenditure 

4 5 

25 H!6·33 

27 10•06 

35 266·52 
......,___ 
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2 3 4 5 
--·- ------·--·····--·--- -··----------~··---------------
1975·76 • 

I 976-77. • 

1977·78 .• 

1978·79 

1979-Bo • 

19flo-81 

rgH1-H2 

45 

17 

15 

R 

t6 

7 

JO 

2 

3 

6 

4 

52 201 '47 

27 IIJ·I8 

17 82'52 

l I 42•28 

19 140·86 

27 359' 16 

20 462·6g 

2.5 Only a year ago, -th~ Public Accoums Committee ( 1982-83) had, 
in paragraph 2:6 of their 121 st Report (7th Lok Sabba), commented as 
follows: 

"During the year under review viz. 1980-81, excess expenditure 
had occurred under 2i \'otcd Grants and 2 Charged Approp-
riations ar.d aggregated to R5. 359.16 crores as against 
Rs. 42.28 crores and Rs. 140.8(i crores respectively during 
the years 1978-79 ·,md 1979-80. The aggregated excess dur-
ing 1980-81 is the highest during the decade 1971-81. The 
Committee view this situation with concert. An analysis of 
the caus~s for excess C)l pcnd>turc during 1980-81, which 
have been discussed in some detail in the succeeding para-
graphs of this Report. indicatc·s that defective estimation of 
requirements of funds, lacK. or prope;:r ·and timely review of 
the progress of expenditure, fi;lilure to anticipate properly and 
provide tor the receipt of stores and debits relating. thereto, 
absence Clf adequate provi~ion for adjustment of past liabili-
ties etc. have as in the pdst but in a bigger way contributed to 
the cxcessc"l. The departmentalisation of Union Government 
Accounts !Civil) in 1976/1977, coupled with the introduc-
tion cf the s-cheme of Integrated Financial Advisers should, 
aec:ording to the Ministry of Finnn-ee, have resulted in better 
control over expenditure vis-a-Vis the hudgetarv provtsJon. 
The Committee . are constrained to point out that these expec-
tations have failed to materalisc in .a ~ubstained manner. 

The Committee have been re-peatedlv pointing out that the system 
of estimation of and control ove:r ex.penditure is faulty and 
year after "ear, Pa1"1iament i~ being presented with a fait 
accompli of unremitting excess, phenomenon. Though 
the Mini~try · of Finance have been dutifully circula.t-
ing the recommendations of the Committee to the Ministries/ 
Departments of the Government for compliance, financial disci-
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pline remains still a distant goal. The Committee would urge 
Govrenment to undertake an indepth study to analyse the rea-
sons why the .system of departmentalised accounts and it~g­
rated financial advice has failed as an instrument of effective 
control of and concurrent check over public expenditure. 
This study may be remitted to a team of experts in public 
finance, some d whom could b~ drawn from outside Govern-
ment." 

2.6. In their action taken note dated 31 May, 1983, the Ministry of 
Finance (Department of Expenditure) have informed the Committee as 
under: 

"Excess expenditure aggregating to Rs. 359.16 crores has risen 
during 1980-81. The following table indicates the Jour 
different sectors of Central Government in which excesses 
have arisen and the percentage of the excess to the budget 
provision. 

Sector of Cf"ntral Goven1mrnt Tot<>l budget 
'Provision 

Amount nf t·xcess 
involvrd 

I in crnrrs 
n f Rupers) 

2 

R;:~ilway~ 5041' 44 

Ddenc~ (& Drf~nc~ (Civil)) 4037' II 

Post & Telegraph (P & T and Tclr Communication) 1537 ... p 

lin crores ofRs.) 
'Pr1·crnt?gr with 
rrfl"rrnt-r to 
<'mount m 
column 2. 

247"21) 
(.}'91%) 

58·fi7 
(1'45%) 

r9'50 
(1'27%) 

Civil (Mi.nistrie~/Dr-plts.) 67889·8:-~ ::!:1'70 
(o·os%) 

· It will be seen that out of the agree gate excess of Rs. 359.16 
Cl'O.feS, Civil Ministries · contributed only to tlie extent of 
33."70 crores or 9.5 per cent and the rest of the excess i.e. 
Rs. 325.46 crores or 90.5 per cent by Railways, Defence 
and P&T. It may be mentioned that while the department-
alisation of accounts and Integrated Financial Advisors Sche-
me was introduced in Civil MinistriesjDcpartments in 1976~ 
77. Railways. Defence and P&T have had their own Finan-
cial Advisers' system for several decades, whereas the lF A 
Scheme has been operating on the Civil side since 1976-77. 
In other words, the bulk of the excess expenditure has taken 

· place in sectors not cov~ed by the IF A Scheme. 
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A statement showing the total budget provisions and exce-sses in the 
four sectors of Central Governmen~ during the period 1975-76 to 1980-81 
and the percentage of the excess to ,the budget provisions is enclosed.* 
It will be seen therefrom that the exeess on the Civil side which was ot 
tlt'e order of Rs. 59-39 crores in 1975-76 (pre-departmentalisation year} 
came down to Rs. 33.70 crores in 1980-81. In percentage terms the 
excess declined from 0.29 per cent in 1975-76 to 0.05 per cent in 1980-
81. The same trend is, however, not noticed in the other three sectors 
viz., Railways, Defence and P&T. While, on the Railways side, the' 
excess .has increased from Rs. 85.76 crore·s .(2.78 per cent) in 1975-76 to 
Rs. 247.29 crores ((4.91 per cent) in 1980-81, the excess in Defence, 
and P&T have come down in 1980-81 as compared to 1975-76 but not 
in the same proportion as on the Civil side. In absolute terms, the ex-
cesses in 'R.ailways and P&T were the highest in 1980-81 during the 6 
years .period. 

In view of the position explained above. the Committee may kindly 
consider whether a review of the departmentaJisation of accounts and 
I.F.A. Scheme obtained in Civil Minio:;tries/Departments is still called 
for and that whether the proposed review should cover only the financial 
systems in the three other sectors, namely, Railways, Defence and P&T 
which have contributed largely to the excess expenditure. For this pur-
pose, the Railways, Defence and P&T have been requested to forward 
their vews/comments to the Committee." 

... 2.7 During the year under reviews viz .• 1981-82, excess expenditul'ei 
had occurred u.nder 16 Voted Grants and 4 Charged AP.prop·riations and 
agreegated to Rs. 462.69 crores as against Rs. 140.86 crores and· Rs. 
359.16 crores respectively during the years 1979-80 and 1980-81. The 
Committee note that bulk of the excess on ~he Civil side viz., Rs. 168.93 
crores out of the aggregate excess of Rs. 2()().84 crores was contributed, 
by one Grant viz., Grant No. 1 2-Foreit.=n Trade and Export production 
Three GI-Ants operated by the Ministry of Defence contributed to an over-

. aU excef'.,- of Rs. 115.59 crores, while the Ministry of Communicatioll9 
~ontribut.-11 to an exceess· of Rs. 51.64 crores. In the ca~e of Railways, 
·the exce~ was· Rs. 88.62 ·crores. 

Year after year, the Committee have been expressing concern over ex-
cess exp~nditure. The Ccmmittee are however distressed ~o note' that 
instead of improvi·ng, tbe position ba~ been tkteriorating. Duri·'!I!J! the 
vear 198 t -82, the aggre~ate excess expenditure was the highest durine 
ft.e decade 1972--82. It was nearly 130 pet' ce·nt of that in 1980-81, 
- -·------·--·--- ---------------·---

•Reproduced under App"11dix XV. 
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330 per cent of that ia 1,979·$» and 1100 per een& of that in 1978-79. 
1'bat tbe poisiQOa sboald have deteriorated Ia spite of repeated exhortations 
of the Committee .... die ftported instrudlons issued by the MiDBry of 
Finance is a matter of Slll'ious concern. An aualysis of the explautiODS 
given by die Miuistries shows that, as in the :pat, defectvie estimadoa of 
reqairellllellt of ~ absence of ·a constiDUOus watch over the ftow otl 
expenditure, failure to anticipate properly and provide for .tbe receipt of 
stons •d debits relating thereto and absence of adequate pmvision for 
adjustment of past 61ibilities continue to be tbe main reasons for excesses. 
The fad ilhat the same causes for the excesses sbculd persist year after 
Ye~W leads the Committee to beleve that t!he maUer bas not been ~ewed 
by the Ministries with the seriousness it deserved. The Cormnittee would 
Uke the Ministries to bear i·'ll mind that excess expenditure is ''•authorised 
eXjpendi.ture" and it betrays lllCk of financial discipBne. The only rootin-
gency in which such expenditure is understandable is whim 
a need for unavoidable expenditure has arisen suddenly 
which could not have been anticipated or foreseen and there is no time left 
for s.e M"mistry to approach Parliament for a Supplementary Grant/ Ap-
propriation. Even in such cases advaJIICe from the Conti.,ge~y Fuad 
should be taken. 'lbe Committee would like Government to tigbtea their 
financial control with a view to e.nsure that the excesses are reduced to 
the barest minimum, if not altogether eliminated. 

2. 1be Committee had, only a year ago, viewed with concem the 
persistent phenomenon of excess expenditure. The Committee note dlat as 
in the previous year the b'ulk of the excess expenditure during 1981-SZ 
Oeaving aside Grant No. 12 Foreign Trade and Export Production, which 
has been dealt with later in this Report) taken place in RaUways, Defence 
and P&T. The Committee agree with the Ministry of Finance that rather 
than a review of the departmentalisation of accounts and IFA Scheme 
obtaining in Civil Ministries/Departments, the financial systems in lie fhree 
other sectors should be reviewed in depth to take steps to obviate suc'h 
large scale excess expenditure. The Committee· would accordingly recom-
mend an indepth review of the fimmcial systems in Raihvays, Defence 
and P&T by a te~, oil high level oftkials. They would suggest tbat re-
presentatives of the C&AG of India mmd the Ministry of Finance most also 
be associated with it. . The Committee would BWI:tit the outcome of the 
review and steps taken on, the basis tlhereof. 

2.9 The Committee wi11 now proceed to de~l with some individual cases 
of excess expenditure disclosed in the Appropriation Accounts (1981-82). 
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APPROPRIATION ACCOUNTS (CIVIL) 

1981-82 

·11 MINISTRY OF COMMERCE 
' 

2.10. Grant No. 12 - Foreign Trade and Export Production. 
Capital Section 

Voted expendture 

Original Grant 

Suppk~entr.ry Grant 

Find Grant 

. Actu·!l Expenditure 

Excess 

. Rupus 

62,g8,oo,ooo 

1,25050,01 0000 

t,87,8B,o1,ooo 

3.56,81,¢,998 

J,68,gg,45·998 

2.11. In a note, explaining the reasons for the excess expenditure, 
_ the Ministry of Commerce have stated as follows: 

"The original grant of Rs. 62.38 lakhs was augmented by obtaining 
Supplementary Grants of Rs. 50.01 lakhs in December, 1981 
and ol Rs. 125 crores in March, 1982. Against the final 
grant of Rs. 187,88.01 lakbs, actual expenditure, however, 
amounted to Rs. 3,56,81 ,46,998 leaving an uncovered ex-
cess of Rs. 1.68,93,45,998 which requires to -be regularised. 

The following table will show the original Budget provision, 
drawals upto 31-1-1982, the Revised estimates and actual 
drawals of technical credits during 1981-82 (except A.R.E.): 

Rs. crorcs 

---
Budget Dn:w.·Js Revistd Actt12ls 
Estim<ttt upto Estim~te 

31-1-82 
.. -

Gcrm~.n Democratic Republic 12"00 3'00 12'00 3'00 

Poland 23'00 8·4:& 9'00 15'00 

Rom\l.nia. 4'00 

a~echoslovo;kia . 10'00 14' I I 15'00 27' 23 

USSR Nil 105'20 138'00 299'66 

Total : 49·00 130'73 174'00 344'89 
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Keeping in view the trend of drawals upto 31-1-1982, especially by 
Czechoslovakia and USSR, total gross drawals during the financial 
year were projected at Rs. 174 crores at the Revised Estimates stage. 
The Supplementary Grant of Rs. 125 crore obtained in Mar:h, 1982 
was finalised on this basis. 

In the case of Czechoslovakia which started drawing technical 
credit only from November, 1981, the expectation that its drawals 
during the last two months of the year would not be significant and 
that the total drawals during the year may be around Rs. 15 crores 
did not materialise. Czechoslovakia's drawals during February, 
1982 amounted to Rs. 4.25 crores and to Rs. 8.87 crores in March 
1982 i.e. Rs. 12.23 crores more than the year's Revised Estimates. 

In the .case of USSR, no provision had been made in the original 
B'udget as that country had not made any drawal during the previous 
year. But as drawals of Rs. 105.20 crores had been made by USSR 
up to January 1982, the Revised Estimate for the year was adopted 
at Rs. 138 crores. However. clrnwals during the months of February 
and March, 1982 were very heavy being Rs. 64.49 crores and 
Rs. 129.97 crores respectively, the excess under technical credits to 
USSR occurred in these circumstances. Since there is no ceiling 
for this country, the pace of drawals could not be checked. 

As the proposals for the last batch of supplementary Grants pre-
sented to Parliament in March, 1982 had to be finalised by the 
middle of February, 1982, it was not possible to take into account 
drawals of technical credits during February and March, 1982 as 
may be seen from the above. 

The Budget estimates for drawal of technical credits are pre-
pared in consultation with the Department of Economic Affairs 
taking into account factors like the ceiling for the particular country, 
past pattern of drawals and repayments and expected: volume and 
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flow of trade bet\:veen India and the particular country. By their 
very nature these factors are not- susceptible of a precise estima-
tion of the likely drawal of technical credits, as it is extremely 
difficult to anticipate to what extent they can draw. It may also be 
noted that the budget provision is made on the principle of gross 
budgeting and represent drawals anticipated to be made from time 
to time without offsetting repayments which are taken credit for as 
receipts. Even though ~he net outstanding at any given time will be 
within the ceiling, the gross drawals of technical credits (without 
taking into account repayments) depending upon the number of 
occasions during a year in which the country resorts to drawals 
might exceed the ceiling limit. It is thus not possible to forecast the 
number of such occasions on which such drawals would be re-
sorted to. 

Pursuant to the recommendations of the Public Accounts Com-
mittee in their First Report (Seventh Lok Sabha), the Department 
of Commerce reviewed the reporting arrangements in consultation 
with the Department of Economic Affairs and the Reserve Bank of 
India. But as the latter could only report actual drawals of weekly 
basis, this information was not of much avail as significant drawals 
take place in the last 2-3 months of the finandal year, leaving no 
time to cover the excess through Supplementary Grant. 

In view of the situation explained, it is requested that the excess 
of Rs. 168.93 lakhs may kindly be recommended for regularisation 
in a~cordance with the Article 115(1) (b) of the Constitution." 

2.12. The orlgi'nal capital grant of Rs 62.38 crores in 
respect of Foreign Trade and F'xport Production was aug-
men ted to Rs. 187.88 crores by supplemenh!ry grants but 
the actual expenditure was of the order of Rs. 356.81 crores . 
. The Committee have carefully considered the explanation 
offered by the . Ministry of Commerce for the incredible excess 
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eJ:peiaditlire ol Rs. 1".93 e~ UDder lie graut. The exces4J was on 
act.'OUN of unao~ •awa~ ol f!eeiiDical ·credits by foreign couatries 
..-. the .._ trade apecmeats. In "pursuauce of 811 ea-lier recom-
IIQelldatioa of the Collllllittee tbe MiDistry of CoiDIIItl'ce bad ~ormed 
(JIMie 1981) t111t a dedlioa bad beea takea fhat actual drawals of IUDdB 
would beaeelodt t.e limited to tbe exteat possible to appi'Oved budget 
~ 8lld that tile Reserve BD ol IDdia ·bad agreed to fiii'Disb 
weekly cleiJjq ol gross drawals ol fechnic.a credits, :wbidl it was hoped 
would have enabled the Ministry of Co.mmerce to keep a watch aad issue 
adcltioDal IJudaetary sauctioa M and wbeD reqtUred after obtaining pro-
visioas.. 1be CommiUee have DOW beeD i.uformed that the weekly report 
of the R.B.I. is not of much avail as sigaifica drawals take place in tbe 
la9t l-3 I80IIdls of ,_ financial year, leaviag no time to cover. the excess 
thrGucla supplellleDtary gnmt. 'I1Iis 'Virtually ~ Uaat tbe expenditure 
eiiBDOt be regulated witJJin the grant, which the Committee cannot accept, 
Tbe Committee would, fherefore, like the MioisD'y of Commerce to once 
apia review the existiag procedures in e0115Uhatioa with the Ministry of 
Finance (nep.tmellt of EcouGmi~ Aftairs) aDcl the Reserve Bank of India 
tlDd also H aecessary in eonsui..UOo with the run»ee trading couatries to 
ensure more aceUI"Bte esm.tioa and eftedive watch over the ftow of 
drawals. 

Ministry of Commuaicaticl.":JS 

2.13. Grant No. IS--Capital outlay on posts and telegraphs 

Capitol section 

Votf'd Expenditure 

Original Grant 

Supplem~ntary C'.rant 

Final Grant 

Actual Expf'nditurc 

Exceaa .· 

Ruples. 

:.1,000 

2.14. Explaining the reasons for the excess, the Ministry of Com-
munications (P & T Board) have stated : 

"The Grant provides for m~ting t\le expenditure on Capital Out· 
lay of the P 4l T DepartJnent covering Works portion and 
Stores and Manufacture Suspense. 



"16 

The above mentioned excess is the net result of exceGses/savings 
under the varioll6 heads as indicated below : · 

H-:ad of Accouut 

A-1 Administr;;tive Offices 

A-2 Post Offices . 

A-3 Staff Qu,rters 

A-4 R.M.S. Vans 

B-1 Telegraph Systems . 

B-2 Local Telephone Systt-ms 

B-3 Long Distance Switching Systrms 

B-4 Tr .. r..snussion Systems 

B-5 Ancillary Systems 

B-6 Other LaLd & Buildings 

B-7 Gcr,eral 

(In crores 

Excess 

o· 42 

3' 16 

+6'59 

2'73 

42'05 

94'95 

of Rup(el) --
Savir. gs 

4'52 

0'53 

I' 74 

5'87 

14' 17 

r6•48 

43'31 

The gross excess of Rs. 94.95 crores was mainly due to rapid progress 
in construction of buildings for operative offices, receipt of more lines and 
wire-3 materials than anticipated for the Local Telephone Systems, escala-
ticm in cost of Apparatus and Plant equipments and larger procurement 
of stores by the Stores and Civil Engineering Organisations. This was 
partly offset by saving to the extent of Rs. 43.31 crores available under 
other heads largely due to receipt of less Apparatus and Plant equipments, 
Microwave and Trunk Cables, UHF and BHF equipments for the Trans-
mission and Ancillary Systems and slow progress in construction of staff 
quarters, leaving the net uncovered excess of Rs. 51.64 crores. The main 
items of excesses are explained here under: 

(i) In the earlier two years 1979-80 and 1980-81 the supply of 
equipment and maintenance stores was much less with the 
result that considerable amount of allotted funds could not be 
utilised (as against the sanctioned grant of Rs. 403.86 crores 
for 1979-80 the expenditure was only Rs. 308.22 crores and 
in 1980-81 against the sanctioned grant of Rs. 4S1.S9 
crores, the expenditure was only Rs. 315.09 crores). 
With a view, therefore. ~o ensure adequate supply of stores 
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larger orders were placed in 1981-82. Even then the supplies 
lies ,till January, 1982 were only Rs. 136.61 crores as against 
the sanctioned grant of Rs. 171.19 crores for procurement ot 

stores by the General Manager, Telecommunica..ion Stores, 
Calcutta. Moot of the supplies were acmally received in Feb-
ruary and March 1982 and could be finally brought into 
account only in March Supplementary Accounts, as would be 

• clear from the fact that the expenditure upto February 1982 
was only Rs. 370.54 crores and upto March preliminary 1982 
accounts was only Rs. 447.62 crores as against the sanctioned 
grant of Rs. 512.01 crores. In these circumstances the Depart· 
ment could not go in for .a Supplementary Grant. 

(ii) The excess of Rs. 42.05 croreG under General was mainly due 
to more procurement of stores, more advance payments for 
steel and less issue of raw materials partly offset by more 
issue of stores to capital works and less import purchases. 
The Stores Organisation and Civil Wing of the Department 
have the machinery to control the expenditure. They are allot-
ted funds for procurement of stores and are required to keep 
the expenditure within the allotment. The progress of expendi-
ture in procurement of stores and on civil works is also being 
watched in the territorial circles and in the Directorate. In this 
case, however, the exceGs expenditW"e had been incurred in the 
Stores and Civil Wing Organisations in the circumstances 
explained in paras above. They have been suitably instructed 
in the matter and copies of the letters addressed to them arc 
enclosed. • 

In the circumstances explained above, the net excess of 
Rs. 51,63,71,150 may kindly be recommended for regulari-
sation by the Parliament under Articles 115(1)(b) of the 
Constitution of India." 

2.15 The following table shows the excess expenditure incurred in 
the grants operated by the MiniGtry of Communications from the year 
1971-72 onwards : 

Year 

1971·7:2 • 

19711•73 

*Reproduced under Appendix III. 

Excess Expenditure 

(in crores of Rupen) 

14'50 

0'70 
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Ye1r ... E'l:cess expenditure) 

-------------------------------------------------
1973•74 

1974•75 

1975•76 

1976-77 

1977·78 

1978•79 

1979•80 

1980-81 

1981-82 

( 1n crores of Rupet:s 
2'58 

9'04 

1 I • 95 
• 

9'37 

2.16 lbere was an overall excess of Rs. 51.64 c:rores UDder Grald: 
No. 18-Capital Ou~ on Posts and Telegraphs. Against the final grllllf 
of Rs. 512.01 crores, the actual expenditure amounted to Rs. 563.64 cro-
res. The Committee DOte that but fot' savings to the extent of Rs. 43.31 
crores under ctrtain beads, the excess expenditure uuder this Grant would 
have been' as bi.lfb as Rs. 94.95 crores. Tbe net ex.ce~s is the highest 
since 1971-72 BDd has been attributed by the MiniStry to rapid progress 
in construction of buildings for operative offices, receipt of more lines and 
wires materials than anticipated for the local telephone syskms, escalation 
in tbe cost of apparatus and plant eqnipments and larger procurement of 
stores by the Stores and Civll Engineering Orpuisatioll5. In extenuation, 
the Miuistry have stated diet in tbe earlier two years viz., 1979-80 and 
1980-81, the supply of equipment an.d mainteDIBDCe stores was much less 
wifh the result that considerable amOODt of Bllottecl fUDds could not be 
u&liled. As against the sandiooed grant of Rs. 403.86 crores in 1979-
80, the expendihlre was only Rs. 308.i2 crores and iD 1980-81, against 
tile smctioned grant of R.s. 451..59 aores. tbe expenditure was only Rs. 
35~.09 crores. Acconliug to the MiDistry, larger orders were placed btt 
1981:.&2 with a view to ensure adequafe supply of stores. However. it 
bas DOt been stated that the works sufl'ered on account of inadequacy 
ol stores in the past. In any case, the COIDIJDiUee are not COII'rinced by! 
this explaaahD. Both sets of figures. one of underspendlng (Rs. 95.64 
crores in 1979-80 and Rs. 100.50 crores in 1980-81) and the other of 
overspendiug (Rs. 51.64 erores iD 1981-82.) speak eloquently of tbe cal· 
lous disregard' for •y short of fiD&ndal discipline. The h,ule pp bel· 
ween tbe estimates aud actuals only reveals the offer failure of the MIDis· 
try to anddpal.e expenditure on a logical aud raitonal basis, Not to pur· 
chase stocks well iD time within the saactioaed &IIIIOUIId tllis leaclblg to so 
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called samap is decidetly ~ a \'lrtue, aor is it to ~ stocks over-
zealoa!lly subsequeatly by oftl'-speacliag in ~ days of risiag pricel. 'lbe 
comiuee U'Ust that Ia futuft past expreleace sern.,c as • guide, o. 
MililitrY wiD be ca'tlul md cautiouS both ill estiulation aad ia speadloa 
so that sudll'ioleat variatioDS are avoided as far as practicable. 

MiDistry of .Defeace 

2.17. Grant No. 20-Defencc Servicts-Army 

Voted Expenditur~ Rupers 

-- -···- - - - -· :---- . ·- ·--- ~ -. - -- ·- -· -- -- -- . -· 

Original Grant 

S·Lpplrmf'ntary Grant 

Final Grant 

Actual Expenditure 

.ixcess 

-- ·-------------· -·---
2.18 In a note, explaining the reasons for excess expenditure, the 

Ministry of Defence have stated as follows: 

"The excess of Rs. 88,79,78,556 was the net result of excesses/ 
savings under the various Sub-Heads in the Grant. It was 
mainly rtttributable to the excess of Rs. 42.43 crores under 
the Sub-Head A-6 Ordnance Factories, Rs. 43.11 crores 
under the Sub-Head A-9 Stores and Rs. 8.32 crores under the 
Sub-Head. A-4 Transportation and Rs. 8. 90 crores under sub-
Head A-10 Works. 

A-6 Ordnance Factories (Rs. 42.43 cl'ores) 

The original provision under 'A'-6 Ordnance Factorie's was Rs. 555.22 
crorcs which was augmented to Rs. 682 34 crores by obtaining a Supple--
mentary Grant of Rs. 127.12 crores in March, 1982. The actUal expendi-
ture however. amounted to Rs. 724.77 crores resulting in an excess of 
Rs. 42.43 crores. This excess con.sists of Rs. 6.58 crores on acCount of 
payment of instalments of Additional Dearne~s Allow3JlCe and correepond-
ing increase in payment of OTA, Rs. 32.07 crores in 'Purchase of Mate-
rial' and Rs. 3.28 crores under 'Customs Duty' due to larger materialisa-
tion of st1pplies and Rs. 0.~1 crore under 'Revenue Works' due to in-
crease in cost of materials. 
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'A'-9 Stores (R.s. 43.11 crores) 

The original grant under this head wr.!' Rs. 572.16 crores. A supple-
mentary grant amounting to Rs. 18.40 crore:; was obtained in March, 
1982. The provision was decreased by Rs. 15.49 crores due to non/ 
delayed finalisation of contracts for planned S<:hemes 1980--85. The 
actual expenditure under this head amounted to Rs. 618.19 crores lead-
ing to an excess of Rs. 43.1 1 croreo;;. This excess was attributable to:-' 

(a) more materiaJisation ·and 1price escalation in the case of AOC 
stores; 

• (b) larger expenditure on POL as a result of extra mileage sanc-
tionl.!d and under drawal ol POL items by other services 
resulting in lesser recoveries; 

(c) advance payment of Food Corporation of India against pur-
chases for 1982-83 in the cas~~ of ASC stores; and 

(d) larger payment of !'ales, tax, Central Excise duty in the case 
of Engineer Stores and advance payments made to a certain 
undc·rt.1king which were not catered for. 

'A' 4 Transportation (Rs. 8.32 crores) 

The excess w::ts due to booking of expt:nditure of Rs. 7.54 crorcs on 
rail charges pertaining to the earlier year ( 1980-~ 1 ) which came to light 
in 'February/March 1982 and receipt of a large number of vouchers from 
Railways towards the end of financial year. 

•A'-10 Revenue Works (Rs. 8.90 crores) 

The original grant under this head was Rs. 128 crores. Supplementary 
grant of Rs. 27.76 crores was obtained in March, 1982 and additional 
amount of Rs. 1.26 crores was !Provided by reroppropriation at MA stage 
making a total provision of Rs. 157.02 crores. The actual expenditure 
'amounted to Rs. 165.92 crores. The excess of Rs. 8.90 crores wu due 
to rise in cost of stores and POL, grant of Additional Deuness Allowance to 
the employees, revision in furniture list and increase in tariff rates for 
supply of water and electricity to enactments. 

Tht above cxcess~:s were partly offset to some extent by savings under 
other uub-heads in the Grant leaving a net exce!ls of Rs. 88.80 crores which 
requir~s regntaris;tiom. 
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In pursuance of the recommendations contained in para 2.31 of 
the 57th Report of the PAC (7th Lok Sabha) on the excess 
over voted grants and charged appropriations (1979-80) the 
Works Study Group in the Ministry of Defence has in con-
sultation with the Ministry of Finance (Defence) since con-
ducted a detailed study of the system of regulating the work 
of supplies, their receipts and their adequate financial provi-
sioning in the budget. A copy of tbe Report submitted by 
the Work Study Group has been sent to the Lok Sabba 
Secretariat alongwitll the Action Taken Note on the PAC's 
recommendation contained in para 2.31 of their 57th Report 
(7th Lok Sabha). It is expected that with the implementa-
tion of the measures suggested by the Work Study Group 
there would be improvement in the existing system and cases 
of large variations between the sanctioned grant and actual 
expenditure would be minimised. The re~ults of this exercise 
will be watched in future years. 

In the circumstances explained above, the excess of R.s. 
88,79,78,556 may kindly be recommended for regularisation 
by Parliament under Article 115(1) (b) of the Constitution." 

2.19. Grant No. 21-Defence Services-Navy 

-------------- ··---·------------
Voted Expenditure 

Original Grant 

S·.tpplementary Grant 

Final Grant 

Actual Expenditure 

Excess 

Rupees 

318 7'•71,761 

5 47·5!.761 

2.20. Explaining the reasons for excess expenditure the Ministry of 
D::fence have stated: 

"The excess of Rs. 5,47,51.761 was the net resuh of e-g;ess/ 
savinp under various Sub-heads in the Grant was mainly 
attributable to excess of Rs. 6.96 crores under the Sub-head 
A.5-S!ores. 

A.5-Stores (Rs. 6.96 crores)-The original budget provision of 
Rs. (177 .31 crores was finally increased to R.s. 177.98 crores 
by Supplementary Grant of R.s. 1.30 crores and reappropria-
~on of (-) Rs. 0.63 crores. The actual expenditure 
amounted to R.s. 184.94 crores resulting in an excess of 
'&. 6.96 crores. 
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The excess expendi~e was ma.!nly under (i). ~aval Stores, (ii) 
Oo!hing S~res, (iii) Spare ~ and Machinery, due~ more 
materialisal;ion of Stores, (iv) Oil Fuel, to meet ~ operational 
commitment of ships and aircraft, (v) Aviation Stores due to 
change in delivery schedule and incr~e in priCes of certain 
Aviation S~ores. These excesses were partly offset by 
savings under some other items in the Silllle S\l~head such as 
(a) Aircraf! S!ores due . to delay in supp~y of· certain aircraft, 
(b) Gun mounting Stores., due to less expenditure, (c) Arma· 
ment Stores, due to slippage in. delivery schedules in certain 
cases and (d) Provision .and water due to non-availability of 
certain provisions and reduced drawal of fre-;,h rations. 

With a view to avoiding such excess expenditure in future, the 
Estimating Authorities have . been advised to maintain and 
make proper use of liability registers and ensure that the 
estimates are framed on realistic basis. Besides, in pursu-
ance of the recommendations of the PAC (19'81-82) c;ontain-
ed in para 2.31 of their 57th Report (7th Lok Sabha) the 
Work Study Group in the Ministry of Defence undertook in. 
consultation with the Ministry of Finance (Defence), a study 
of the system of regulating the work of supplies, their receipts 
and their adequate financial provisioning in the Budget with 
a view to evolving a suitable procedure for containing ex-
penditure within the sanctioned grant. The Study Group in 
its Report have made a number of suggestions for improve-
ment in the existing procedure so as to avoid incurring of 
expenditure in excess of sanctioned grants. A copy of the 
Repon submitted by the Study Group has already been sub-
mitted to the Lok Sabha Secretariat. The results of the im-
plementation of the Report of Study Group would be watch-
ed in future years. 

In the circumstances explained above, the exces-3 of Rs. 5,47,51,761 
may kindly be recommended for regularisation by Parliament 
under Article 115(1) (b) of the Constitutioo." 

221 Grant No. 24-Defence Services-Capital outlay CfJpital Section 

-··- ----------·---··---·- --· ---·--···-- -··-· 
Voted Expenditure 

-- -- ~ - .. -· - . - -- -·· - -·-- -.. 
Original Grant . 
Supplemeatary Grant 
Final. Grant . . 
Aclual Expenditure . 
Excess 

Rupees 

403.64. oo,ooo 
56.93 ,oo,ooo 

46o ,')7t00,000 
..,Sr,88,3!Jo010 

QI 1!Jio!J!J 010 
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. ~.;l2. In a note, explaining the reasons for excess expena.nure, tne 
.. lyiinistry of Defence have stated ·aa fo~oWs : 

"The excess of Rs. 21 ,31 ,33,0 I 0 was the net result of excesses/ 
savings under various Sub-heads in the Grant and was mainly 
attributable to excess under Sub-heads 'A-1-Army•, 'A-2-
Navy', A-3-Air Force' as explained below: 

(Rs. 17.02 crores uDder Sub-Head A·1 Army) 

Against the final .grant of Rs. 118.40 crores, the actual expendi· 
ture amounted to Rs.. 135.42 crores resulting in an excess 
of Rs. 17.02 crores. This excess wa>3 mainly under Cons-
truction Works (Rs. 16.67 crores) due to accelerated pro-
gress of works and purchase of larger quantities of steel and 
other stores for time bound projects. 

(Rs. 2.97 crores UDder Sob-head A-2 Navy) 

Against . the fi·nal grant of R5. 220 crores ·the actual expenditure, 
had been Rs. 222.97 crores, resulting in an excess of RS. 2.97 
crores. The excess was mainly under Construction Works 
(including Naval Dockyards) due to accelerated progress of 
works increase in cost of stores and payments of final bills. 

(Rs. 4.22 crores m1tler Sub-bead A-3 Air Force) 

Against the final grant of Rs. 42.82 crores under this sub-head 
the actual expenditure was Rs. 4 7.04 crores. Thus there 
was an excess of Rs. 4.22 crores. The excc•:;s was mainly 
under construction works due to accelerated progress of 
works, contractual payments to contractors and increase in 
cost of stores. In order to avoid such excco:;ses in fu·ture a 
closer watch is being maintained. 

In the circumstances explained above, the excess of Rs. 21,31 ,33, 
010 may kindly be recommended for regularisation by Par· 
liament under Article 115(1)(b) of the Constitution." 

2.23. The excess of Rs. 88.89 crores •der Grant No. 20 (Revenue 
Section)-Defence Services-Army Is mainly attributable to the excess of 
lb. 42.43 crores UDder Sub-head A·6-0rthance Fadories, Rs. 43.11 
cro~ under the Sub-head A-9 Stores, Rs. 8.31 crores under the Sub-head 
A~4-Transportation and Rs. 8.90 crores under Soh-head A-10-Worb. 
Similarly, tbe excess of Rs. 5.48 crores under Grant No. 21-DefeDce Ser-
vices-N:.vy is mainly a~botable to gross excess of Rs. 6.96 crores UDder 
the sub-head A-S-Stores. The excess of R~. 21.31 crores UDder GI'BDt 
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No. 24-Defeace Senices-capilal. Ouday was· IDiiDiy llttribataiJie to Coa-
Mrudioo Works under sub-heads 'A·l•Ariny', 'A·Z-Nal')" aad 'A-3-Air 
Force'. 

1be Committee DOte that the aggregate excess expenditure •der tile 
various Grants relating to the Ministty of Defence is more than twice 
of that in the preceding year. As in the past, increase ill cost of stores 
and POL, accelented progress of works, failme to anticipate properly aDd 
provide for the receipt 0111 stores and debits relatimg thereto as also lal1are 
to exercise proper eontrol over the progress of Hfpeaditure were the JD1IIa 
reasous for exeess. 

Tbe Committee have been informed that in pursuapce of the reeoa~­
=Rndation contained in paragraph 2.31 of the 57th Report of die Com-
mittee (1981-82), the Works Study Group in the Ministry of Defence._, 
in eonsultatiotn with the Ministry of Finanee (Defenee), siaee condudecl 
a detailed sbldy of the system of regulating the work of supples, their receipt 
and their adequate financial provisioning in lie budget. The Ministry ex-
pect that with the implementation of the measures suggested by the Works 
Study Group there would be improveme-nt in the existing system aDd the 
variations between the sandi.o.~ grant and actual expenditure would be 
minimised. According to the Ministry, full impact of the met3SUres aimed 
at tightening up the system of modlorillg and control of expenditure could 
be felt only in the sabsequeot years and it is too earl~· to .sess the same 
as the instructions were circulated only in .June, 1982. The Committee 
would Hke the Ministry to bep a close watch over the position and eusore 
that the budgetary control is truly etlective in future. 

Ministry of Home Affairs 

2.24. Grant No. 53-Delhi. 
-------··--· ---

Voted Expenrlitur<· Rupees 
--·- -- -- •····· -------------·--

---------

Original Graul 

S:~pplcmentary Grant 

Finl'll (~rant 

Actual :Expendi tur.e 

Excetift 

---------
2 

-------------

:.t 12 ,6.(.,og,ooo 

240,3f,.12,527 

5.98.54.~117 
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2 

C.pital &ctiDn 

Original Grant 126,93,81 ,ooo 

Supplementary Grant 27,09.54,000 

Final Grant rs6,o3,35,ooo 

Actual Expenditure J72,73,10,744 

Excess 16,69,75,744 

2.25 In a note explaining the reasons for excess expenditure, the 
Ministry of Home Affairs have stated as follows: 

''Reve.DUe Section (Voted) 

The original provision of Rs. 212,64,09,000 under Revenue Sec-
tion (Voted) was augmented by obtaining a Suppletlentary 
Grant of Rs. 21,71,49,000 in March, 1982. The actual ex· 
penditure, however, amounted toRs. 240,34,12,527 against the 
total sanctioned provisicm. of Rs. 234,35,58,000 leaving an 
uncovered excess of Rs. 5.98,54,527 which needs to be regu· 
larised. 

The overall excess of Rs. 5,98,54,527 was the net result of excesses 
and savings under the various heads in the Revenue Section 
(Voted) of the Grant and occurred mainly under the following 
head for the reasons given thereunder:-

Major Head '259' 
A.l4-Public Works 
A.14(6)-Swpense Rs. 7,88,53,000 

The excess was due to purchase of more building materia.IG at higher 
~ts following voluminous iocrease in ccmstruction work con-
nected with Asiad 82. The cost of stores actually received 
during the year is initially debited to the 'Suspense' head and 
the .debit subsequently transferred to the Work'."i to which the 
stores are actually issued. This resulted in reflection of the 
same transaction under 'SUtspense' a number of times in the 
accounts owing to inter-divisional transfer of stores. A revised 

accounting procedure has since been introduced by the Ministry 
of Works and Housing in cons\lHation with C&AG and the 
Ministry of Finance from the financial year 1982-83 vide 
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Minis-try of Works and Housing O.M. No. 15011/12{78-N-2 
dated 27-4-82. (copy enclosed)* With the adoption of tho 
revised procedure by Central Public Works Department, it is 
expected that the booking of expenditure under nonna:l budge-
tary 6uspense accounts will be confined to the provisions 
appearing in the budget. 

Capital Sedion (voted)-(Rs. 16,69,75 lakhs) 

The original provision of Rs. 128,93,81,000 was augmented by 
obtaining a Supplementary Grant of Rs. 27,09,54,000 in 
March, 1982. The actual expenditure however, at;nounted to 
Rs. 172,73,10,744 ·against the total grant Qf Rs. 156,03,35,000 
leaving an uncovered excess of Rs. 16,69,75,744 which needs 
to be regularised. 

The overall excess of Rs. 16,69,75,744 was the net result of 
exce•3ses and savings under various heads in the Capital Section 
(Voted) and occurred mainly under the following heads for the 
reasons given thereunder: 

Major Head '484' 
BB.5-Capital Outlay on Urban Development 
BB.5(1 )-Delhi Capital Development 
BR5(1) (])·Land 
BB.5(l)(l)(l)-Large scale Asquisition/ 

Development and disposal 
of land in Delhi: Rs. 16,69,60,000 

Out of total excess expenditure of Rs. 16,69,60 lakhs, Rs. 990.86 
lakhs represent non-remittance by D.D.A. of the surplus of 
receipts over expenditure to the Revolving Fuh~ prior to the 
cloSe of financial year, as required under the prescribed 
accounting procedure. As a result thereof, the surplus receipts 
were treated as advance to D.D.A., resulting in excess over 
budget provision. All efforts are now being made by .the Admi-
nistration to persuade D.D.A. to observe the accounting pro-
cedu·re strictly and start remittance or receipts realised by them 
on account of premium etc. to the Revolving Fund, vide 
Delhi Admn. D.O.No.F.l9(1)/82/L&BIF&A dated 29·4-83 
(copy enclosed).* 

Reproduced under Appendix VIII. 
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The remaining excros of Rs. 678.74 lakhs was mainly on account 
of payment of deficiency charges to the Municipal Corporation 
of Delhi in respect of land developed by Municipal Corporation 
of Delhi, development of land in respect of residential scheme, 
hortticultural work undertaken on a massive scale in connec-
tion with Asian Games and due to escalation in the cost of 
material etc. 

At the time of finalisation of Revised Estimates for 1981-82, it was 
ass~.;sed that this expenditure will be covered within the addi-
tional funds of Rs. 14.50 crores agreed to in Revised Estimates 
1981-82 and later on provided for by Supplementary Grant 
But the final expenditure under the head was more than anti-
cipated due to escalation of work, leaving an uncovered excess 
of Rs. 1669.60 lakhs. 

Major Head '533' 
CC. 1 0-Capital Outlay on Irrigation. Navigation, 

Drainage and Flood Control Projects: 
CC.1 0(2)-Drainage Projects-Non-Commercial 
CC.l 0(2)( 1 )-Other expenditure 
CC. 10(2)(1)(3)-Suspen~•e Rs. 101 196,000 

Out of the total excess of Rs. 101.96 lakhs, an excess Rs. 94.09 
lakhs was m.1ticipatcd and provided for by the re-appropriation 
of funds. The balance excess is due to adjus~ment of demand 
note on the purchase of one crane costing Rs. 8.00 lakhs at 
the fag end of the year. The debit for purchase of crane which 
woo expected to materialise next year was actually received 
in the ensuing financial year i.e. 1981-82. 

In the circumstances explained above, t'hc excesses mentioned 
above may kindly be recommended for renularisation by Par-
liament under Article 115( 1 )(b) of the Constitution." 

2.26 There was an excess expenditure of Rs. 5.99 crores and Rs. 
16.70 crores respectively in fhe Revenue and Capital Sections (voted) of 
Grant No. 53-Delhi. But for savin~ under certain heads, the overaU ex· 
eelS iB Revenue Section would have been Rs. 7.89 crores and in the Capi• 
tal Section Rs. 17.72 crores. Durillg the year 1980-81, tbe excess was to 
the tune of Rs. l1.73 crores. As in the previo11s year, bulk of the excess 
in 1981-82 in the Revenue Section was due to purchase of more building 
aaaterillls at escalated costs following voluminous iDCrease in consfnlctlon. 
work c:oanected with Asian Games, 1982. The Committee not inter alia 
that in pursuance of an earlier recommendation of the Committee. a re-
vl!ied ·accounting procedure has siMe been introduced by the Ministry of 

• 
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Works and Housing from the fiDancw year 1982-83 and it is expected 
that the beoldllg of expenditure under aormal budgetary suspense accOUIICS 
will be confined to the provisions aPa·ring in the budget. The Commit-
te have also been informed that the Delhi Administration bas also intro-
duced a system of Management Accounting from the q11131'ter ending 30 
Jmne, 1982 to enable the Heads of Departments to review the monthly 
progress of expenditure. The Committee desire that the Ministry should 
easure that there is no significant\ excess expenditure over the voted grant 
in future. 

1be Committee note that out of the total excess expenditure of Rs. 
16.70 crores under the capital section of the Grant, Rs. 9.91 crores JQre· 
seated non-remittance by the Delhi Developme.- Authority of the surplus 
of receipts over expenditure to the Revolving Fu.nd, prior to the close of 
the financial yrt:tr, as required under the pre~ribed accounting procedure. 
As a result, the surplus rcceipt4i were treated as advance to the D.D.A., 
resulting in excess over the budget provision. The Ministry have assured 
that all efforts are now being made to persuade the DDA to obse"e t1ae 
fCCounting procedure strictly and start remittall(e of· receipts realised by 
them on aceount of preJJ!ium, etc. to the Revolving FuDd before the close 
of the financial year. The Committee are surprised that the D.D.A. should, 
have, in disregard of the prescribed procedure, failed to remit the SUJjplus 
receipts to the Revolving Fund, prior to the close of the financial year and 
that the Ministry should have remained a helpless spectatlor stiU trying to 
''persuade'' D.D.A. The Committee desire that the D.D.A. should strictly 
follow the prescribed accounting ,procedure in future. 

2.27 Grant No. SS-Andam2."1s and Nicobar Islands 
Revenue Section 

Voted }';xpenrliturc 

Original Grant 

Suppkmentary Grant 

Final Grant 

Actual Expendi! urt" 

Excesss 

35.85, 36 ,ooo 

38, 7r.o4,·P9 

2,ss 68,419 

2.28 Explaining the reasons for the excess expenditure, the Ministry of 
Home Affairs have stated: 

"The overall excess of R•:;. 2,85,6·8,419 was the net r~ult ot 
excesses and savings under· the various heads in the Rev~nue 
Section of the Grant and occurred mainly under the f~ll~wing 
heads, for the reasons given thereunder: 



Major Head '259' 

A,.l2-Public Works 

A.12(5)-Suspense 

A.12(5)(2)-Purchase 
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(Rs. 1,37,65,713) 

The suspense head "Pwrchao:ie" accommodates payments made for 
materials received for the Andaman Public Works Department 
(APWD). The budget provision under this head is also meant 
for making payment of pending bills, which are watched 
through a liability register. Materials are partly received directly 
at Port Blair and the rest are received at Madras and Calcutta 
by the respective Store Sub-Divisions for subsequent trans-
shipment to Port Blair. This arrangement suffers from the 
inherent difficulty in keeping l-iability register upto date. Pay-
ment of debit memos amounting to Rs. 1.41 crores trom 
account received from Accountant General and Pay and Ac-
counts Officer (Supplies) for 1979-80 and 198o-8t was made 
in 1981-82. A part of the excess requirement of the said 
Rs. 1.41 crores over the Budget 1Estimates of Rs. 3.80 crores 
under the sub-head was met by obtainin,l! a Supplementary 
grant of Rs. 50 lakhs and by re-appropriation R>. 40.35 lakhs 
(total provision Rs. 4.70 crores). against which expenditure 
was Rs. 5.68 crores. Real excess was, therefore. Rs. 98 lakhs. 

The Chief. Secretary, Andaman and Nicobar Islands has been asked 
to take remedial action for avoiding such exces•:.es in future, 
vide letter No. U-15020/1183-ACII dated 16-4-1983 (copy 
enclosed)."' 

A.ll(5)(3)·Miscellaneous P.W. Advances: Rs. 37.18.006 

Expenditure initially incurred by APWD and later recovered from 
other Divisions/Departments are booked under the head 
"Miscellaneous PW Advances''. Such expenditure includes 
works on making arrangements for ceremonial occasions, sup-
ply of trucks to DiGtrict administration/Police for law and 
order purposes and local purchase of materials made by the 
Stores suO-Divisions, Calcutta on behalf of PWD Divisions/ 
other Departments. Sometimes unanticipated local purchases 
are made in emergent circumstances when rate contract firms 
fail to supply the requisite material•.;. Excess under t'he above 
head has occurred due to adjustment of m.orc debits p~nding 
recovery from other Divisioo/Departments. 

*Reproduced under Appendix IX. 
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The Chief Secretary has been addressed to examine the correctness 
of booking expenditure on ceremonial occasions under the 
suspense head instead of relevant service head, "Vide, letter 

No. U-15020/1/83-ACII dated 16-4-83 (Copy enclosed).* 
A.ll( 6 )-Other expenditure: Rs. 24,39,957 

The excess occurred due to unavoidable increase in the cost of 
maintenance of Rural Water Supply Scheme under Govern-
ments' Minimum Needs Plan Programme. 

Chief Secretary, Andaman, Islands has been advised to frame the 
eo.:;timates more realistically in future, vide letter No. U-15020/ 
1 /83-ACII dated 16-4-83 (copy enclosed)* 

Major Head '335'' 
C.l3-Ports, Lighthouses & Shipping 
C.l3(1 )-Ports and Pilotage 
C.13( 1 )( 1 )-Construction and Repairs 
C.J3(1 )(l)(l)..:Maintenance of jetties: Rs. .50,04,8~3 

The works relating to maintenance of j~tties in Andaman and 
Nicobar l5lands have been entrusted to the Principal Engineer 
(Marine) of the Ministry of Shipping and Transport. Budget 
estimates for maintenance of jetties are approved by the said 
Ministry. Againo:it the Budget Estimates of Rs. 43.96 lakhs, a 
Revised Estimate accepted by them wa'i Rs. 57.30 lakhs for 
the year 1981-82, but the actual expenditure was Rs. 99.01 
lakhs. Ministry of Home provided Rs. 62.7.5 lakhs under the 
sub-head by re-appropriation. Real excess under the sub-head 
was thus Rs. 36.26 lakhs. On the ba5is of accounts sent by 
the Principal Engineer (Marine), Andaman Harbour Works, 
debits are raised by t'he Pay & AccoU'nts Officer, Lighthouse 
and Lightships, New Delhi. 'fhere is considerable time lag for 
the communication and adjustment of Debits. Due to this time 
lag expenditure pertaining to the period from September 1981 
to March 1982 could not be adjusted in 1981-82. Receipts 
and adjustment of more of past debit·:; (than anticipated) 
resulted in the said excess. The excess was mainly due to 1Xl· 
precedented increase in cost of material, increase in labour 
charges efc. 

The Chief Secretary, Andaman and Nicobar Islands has been asked 
to take remedial action to avoid such excesses in future vide 
letter No. U-15020/1183-AC.II dated 16-4-83 (copy 
enclosed).• 

"'Reproduced under Appendix IX. 

i, 
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C.13(1)(4) Dockyard & Dry Docking Rs. 40,76,306 

Out of the total sanctianed grant of Rs. 73.67 lakhs, Director 
General Supplies and Disposals bills for Rs. 35.25 lakbs per· 
taining to two years 197.8-79 and 1979·80 were received in 
1980-81 and 1981-82 and adjusted in the year 1981·82 •. In 
Andaman and Nicobar Islands water tra·nsport iG the only 
means of communication between different par~s of the Union 
Territory. Considering the er:tsenti:al nature of the service, 
expenditure o.n ~e repair and maintenance of ships could no~ 
be postponed. Thus belated adjustment of debit and unavoid ... 
able expenditure on water transport resulted in excess of ex-
penditure under this head. Part of the exceSG was covered by 
re-appropriation of savings of Rs. 4.93 lakhs from other heads 
in the Grant. Keeping in view the said past liability of Rs. 
35.26 lakhs, ·the Revised Estimates proposed by the A&N 
Administration was Rs. 94.20 lakhs, but that accepted by- the 
Ministry of Shipping Transport was Rs. 74.20 lakh:i, because 
the proposal ~as received by the Ministry after the estimates 
had been finalised. The Chief Secreary, A,ndaman and Nicobar 
Islands has been asked to intimate as to why provision for past 
liabilities could not be taken i·nto consideration at the Budget 
Estimates stage of 1981-82. He has aJ..;o been asked to avoid 
such excesses in future vide letter No. U-15020/1 /83-AC.II 
dated 16-4-1983 (copy enclosed)* 

In the circumstances explained above, the excesses mentioned 
above may kindly be recommended for regularisation by Par· 
liame-nt under Article 115(1 )(b) of the Constitution.'' 

2.29 There was an overaU excess of Rs. 2.86 crores under ReveiiM 
Section of Grut No. 55-Andaman and Nicobar Islands administered .bY 
the Ministry of Home Affairs. This Grant bacl been exceeded in 1980-81 
also by Rs. l.94 crores. The excess during 1981-82 occurred under 
Sub-heads 'A-ll(5)(l)-Purchase' Rs. 1.38 crores), 'A-12(5)(3) Miscel· 
laoeous P.W. Advances' (Rs. 0.37 crore) and 'A-12(6)-0tlaer Ex:peaclitare' 
(Rs.. 0.24 crore) of Major head ''159'', and Sub-bead 'C-13(1)(4)-Mah-
te.."UIIIce of Jetties (Rs. 0.50 crores), and 'C-13(1)(4)-Doekyard and Dry 
Docking (Rs.0.41 crore) of Major bead "335". The excess expenditure 
is DJ&i.Diy attributable to adjustment of debits lor JUSt liabilities, wblch 
could have been antcipated and provided for fuBy through a doser lialloa .. 
betweea t~ . indenting audlorities, procurement agencies •:tlld the accounts 
-------_________ ,_ ---·------ -------·----

*Reproduced under Appendix IX. 
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organisation as also through proper maintenaace of liability regi!Jter. Tile 
Committee are constrained to record their displeasure over the persistat 
tendency on the part of tbe Andaman and Nicobar Administration to ex-
ceed: the budgetary ceilings.. Tile Committee note that the Ministry have 
iSIDed iiiAructions to the Anclaman and Nicobar AdmiDisttation to ob-
Set1Ve .strict financial discipline and avoid excess expeaditure in future. 
They n.- that similar ins1ructions had been issued by the Miuistry last 
yeat alse. The Committee need hardly point out that the Mwtrudioas 
have. meaning only if they are complied with both in letter and •irit. The 
Committee trust th1t the Ministry of Home Affairs will ensure thatthis is 
done and their instructions are scrupulously followed. 

MJN_ISTR Y OF \\·ORKS AND HOUSING 

2.30 Gram No. 91-Public Work\ 

Revenue Section 
---------- ---·---------------- ·-- ..... ··---

\' oteu Exp ·1u..!i tun· 

Original Grant 

S·.tpph·m,..nt~q Grant 

Final Grant 

.'\ct ual hxp~nui turr I, 7 I ,6o,6 I ,039 

l~l.C SS • 

2.31 In a note explaining the reasons for excess expenditure, the 
Ministry of Works and Housing have stated: 

"The Original Grant of J.~s. l ,24, 11,35,000 was augmented to 
Rs. ] ,61.48, 15.000 by obtaining a Supplementary Grant of 
Rs. 37,36180,000 in March, 1982. The actual expenditure 
during the year, however, amounted to Rs. 1,71,60,039. 
resulting in an excess of l<.s. 10, 12,46.039. This excess was 
the net result of excesses ami shortfalls under certain beads 
in the Grant and was mainly due to· an excess of 
Rs. 11,17,16,683 under the Head 'A-7-Suspense', partly 
counter-balanced by savings under other Heads/Sub-headG. 

A provision of Rs. g7 .56 crores was made in the Budget Estimates 
1981-~2 under the Head 'A.7~Su~pense' for (i) Purchase of 
building materials e.g .. cement. steel, billets etc., and for main-
taining adequate stocks thereof; anc ( ii) Miscellaneous Pub-
lic Works Advances. in respect of construction works to be 
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executed by CPWD. This pro\'ision was augmented by a 
Supplementdry Grant of Rs. 35.32 crores based on revised 
assessment at the time of rreparation of Revised Estimates. 
However, the actual cxpenditun·/debits upto the end of the 
year cxce.eded the total final grdnt on account of the follow-
ing: 

( i) Procurement of larger quantities of cement, steel, bill·lets, 
bitumen, etc., than those envisaged at Revised Estimate 
stage to meet full requirl'ments of Works including those 
of aerodromes. roads, CR.PF works, etc.; 

(ii) reflection of the same transactions under 'suspcncc' '.! num-
ber of times in the accounts owing to inter-divisional tranc;.:. 
fer of stores; 

(iii) increase in the cost of cement, steel, other materials, etc. 

(iv) unexpected receipt of steel against past indents (placed 
on DGS&D in 1979) in the last week of March, 1982; 
and 

( v) payment of freight churges in ca!->h to the Railways during 
March, 1982 due to aht'~lition of Credit Note facility. 

It would be observed that cne of the reasons for excess as brought 
out at ( ii) above is that the transactions under 'Suspense' get 
reflected a number of times in the accounts owing to inter-
divisional transfers of stores required in exigencies of execut-
ing the works on time. 1t may be mentioned in this connection 
that in pursuance of the recommendations of the Public Ac-
counts Committee (7th Lok Sahha' in their First Report 
('Para 2.3S and 2.39). and ~4th Report of the (7th Lok 
Sabha) (para 2.9 and 2.21 ). a re\·ised accounting procedure 
has since been introduced with efTect from 1-4-1982 in con-
sultation with the Comptroller and Auditor General of India 
and the Ministry of Finance. A eopy of this Ministry's 
O.M. No. 1501 I/12j78-W2 dated the 27th April, 1982 re-
garding .the revised, procedure is enclosed* for ready refe-
rence. It mav he obser\'ed that the excess under the Head 
'A.7-Suspensc'- has occurred mainly under the. sub-head 
'A.7(1)-Sstock'. This revised procedure referred to above 
provides itr.ter·ulia that when stores are issued from the stock 
of one division to other division for stock 
purposes, the issuing Division should adjust the value of the 

"'Reproduced under Appendix XI. 
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stores is&ued ·as a minus debit under the head ·Suspense-Stock' 
(and not as a credit as was being done previously) and ll'3 a 
result, the debit earlier accounted for under this head (in the 
i~suing Division) would be wiped out. Under the revised 
procedure, unnecessary inflation of e}t.penditure under the head 
'St~s.pense-Slock' en account of intt;!r-divisional transfers of 
stores would be avoided and this would be conducive to better 
budgetary control in future. 

In view of the circumstances explained above and the remedial 
measures since taken, the net excess cf Rs. 10,12.46,039 under 
Grant No. 91-Public Works may kindly be recommended for 
regularisation by the P·arHament under Article 115 ( 1) (h) of 
the Constitution.'' 

2.32. An excess of Rs. 10.12 crores occurred under Revenue Section 
of Grant No. 91-Public Works operated by the Ministry o11 Works and 

, · Housing. The excess works out to 6.27 per cent of tbe final allocation of 
Rs. 161.48 crores. This Grant had been exceeded by Rs. 1.89 crores in 
1980-81 also. As in the past, one of tbe reasons for excess is tbat the 
transctions under tbe Head Suspense get reflected a number of. times iD 
the a«ounts owing to inter-divisimllll transfer of stores required in exigen-
cies of executing the work on time. In pursuance of an earlier rec:om• 
mendation of the Public Accounts Committee (1980.81) in their 1st Re-
port (7th Lok Sabha) and 24th Rf(port (7th Lok Sabha) a revised accowa· 
ting procedure bas since been introduced with elfect from 1 April, 1982 
in consultation with the Comptroller and Auditor General of India and 
Ministry of Fin1nce. According to the Ministry of Works and Housing, 
unnecessary inflation of expenditure under the head 'Suspense stock' on ac· 
count of inter-divisional transfer of stores would be avoided through die 
revised procedure and this would be conducive to better budgetary comrol 
in future. The Committee would like to watch tbe working of the revised 
procedure through future ~ppropriation Accounts. 

Appropriation Accou~ts (Rail"'lYS), 1981·82 

2.33 During the year 1981-82, the actual expenditure under the 
Grants administered by the Ministry of Railways (Railway Board) ex-
ceeded the sanctioned allocation in 4 Grants and 1 Charged Appropria-
tion. The excess expenditure during the year 1981-82 aggregated to Rs. 
88.62 crores (after taking into account misclassifications of expenditure), 
as compared to the excess of Rs. 35.76 crores in 1979-80 and Rs. 247.29 
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crores in 1980-81. The excess during the year 1981-82 occurred under 
the following Grantsj Appropriations : 

Sl. 
No. 

Name of Grant/ 
Appropriation 

Final 
Grant 

Actual 
expcnditur~ 

Excess 
(inclusive)/ 
exclusive of 
m isclassifi-
cations) 

-------·· ·---'--- -·--~-- -· -------,--~---·-- -·- .. ___ _ 
Rs. Rs. 

1. No. 4-Working expenses Rr-
pairs and Maintenancr of Prrma-
nent Way and Works 2,g,.,63,21,o!xl 2.gs.7G,s4,48o 

~. No. 6-Working expenseS Re-
pairs and Maintenance of Car-
riage" and Wagons . 3·36,t8.t4,noo 3·48,6g,s7,396 

3· No. 10-Workiug expen~es-
Operating expenst~s-Fuel 6, 7B.94·36.ooo G.g0,37·57·457 

4• No. 16-Assets-Acquisition, 
Construction & Rf'placement-
"Other Expenditure" 26,32.gg,28.ooo 26,g6.52.t1 .. 599 

5· No. 11-Working expenses-
Staff Welfare and Amenities r .16,ooo r .20,408 

Rs. 

63.53·10,057 

2.34 In a note furnished to the Committee, explaining the reasons for 
excesses, the Ministry of Railways (Railway Board) have stated as 
follows: 

"During the year 1981-82, there was an overall excess of Rs. 
42.21 crores over the final grants and appropriation resulting 
from an aggregate of excess of Rs. 88.61 crores (excess dis-
closed in Appropriation Accounts Rs. 87.56 crores inclusive 
of saving under OLWR, Rs. 1.05 crores within grant No. 16) 
under 4 Grants (No. 4, 6, 10 and 16) and 1 appropriation 
(No. 11) and aggregate saving of Rs. 45.35 crores under 12 
grants (No. 1, 2, 3, 5, 7, 8. 9, 11, 12~ 13; 14 and 15) and 
12 Appropriations (No. 2, 3. 4. 5, 6. 7. 8, 9. 10; 12; 13 & 
16). (Reference Pam 6.5 of the Report of the Comptroller 
and Auditor General of India for the year 1981-82 Union 
Government (Railways) and Para ~5-Excess over voted 
grants-Para 27-ex.ces~ under Appropriation-Para 26 
Saving under voted grants and para 28-Saving ooder Ap-
propriation of the Appropriation Accounts of the Railways 
in India for the year 1981-82-Part I Review). 
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The excesses w1dcr 4 Grants and 1 Appropriation are explained 

under: 
as 

(i) Grant No. 4-Working Expenses-Repairs and Maintenance of Per· 
mall6!lt Way and Works. 

Voted Rs. 

Original Grant 2,6o, rg,68,ooo 

Supplementan· Grant 

Total sanctioned Gr,mt 

Actual rxpt'nditure 

Excess 

Percentage of excess m•r,r the fmal grant 
---- -------------- ----- --- -~-----· --.-. ----~-

A grant of Rs. 260.20 crorcs was obtained in U1e B-udget~ Tw~-sup-
plementary grants of Rs. 34.43 crores ( 26.44 crores in December 81 and 
Rs. 7.99 crores in March 82) were ob:aincd for special repairs due to 
unprecedented floods and breaches, in.:rease in cost of materials and stores, 

post-budgetary increase on account of additional dearness allowance in-
stalments, more payment to casual labour due to grant of regular scales 
of pay, Ardh Kumb Mela and other miscellaneous causes. 

The excess of Rs. 1.13 crores occurred mainly under sub-head 
'Maintenance of Pem1anent Way' and 'other repairs' including special 
reapirs due to breaches accidents etc. Primary unit wist.::, the above ex-
cesses were under cost of materials ( Rs. I .3 5 crores) and other expenses 
(Rs. 0.81 crore) oftset by savings under Dearness Allowance (Rs. 0.38 
crore), Contractual payment ( Rs. 0.36 crore) and other minor variations 
(Rs. 0.29 crore). Of the total excess, the largest excess occurred on Cen-
tral Railway on account of maintenance of permanent way and special 
repairs. 

There was a misclassification of Rs. 4,63,000 on account of expendi-
ture relating to other grant but wrongly boo~ed under this gran~.. Taking 
into account the effect of misclassification, the real excess reqwnng regu-
larisation by Parliament works out to Rs. 1,08,70,480 i.e., 0.36 per cent 

over the final grant. 
R • and Maintena9Ce of Carr· 

(ii) Grant No. 6--Working expenses-- e,prurs 
riages and Wagons 

.. ~~-- - --··--- ------ ----- ---·--- o--
·--- _ .... --~-··--- ___ .. _ -··-----

Voted Rs. 

- ---~ -- ---- ~----- ·-
Original Grant 
Supplementary Grant 
Total sanctioned Grant 
Actual expenditure · 
Exct"Ss·· · '• · · ·· 
Percf'ntage of excess over fmal gr~~-----------

2,g;1,18,32,000 

40,99,B3.ooo 
3,36, 1 B, 14,ooo 
3.48,69.57.396 

12 ·5' .43,39[, 
3"72% 
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A grant of Rs. 295.18 crores was obtained in the Budget. Two sup-

plementary grants of Rs. 41.00 crorc;, (Rs. 28.62 crores in December, 
1981 and Rs. 12.38 crores in March, 1982) were obtained on account of 

increase in cost of materials and stores, increase in P.O.H., outturn acti-
vities, post budgetary increase on account of additional dearness allowance 
instalments and Ardh Kumb Mela contingencies etc. 

The excess of Rs. 12.51 .crores was mainly under sub-heads 'Wagons' 
and 'Coaches' due to more periodical over hauls, intensive special repairs 
and cost of materials thereon. Primary units wise, the exceGses were under 

cost of materials (Rs. 13.41 crores) offset by savings under salaries and 
wages, dearness allowances, other a!})owances etc. ( Rs. 0. 90 crore). Of 
the total excess, largest excess occurred on Western Railway followed by 
Southern Railway on account of periodical overhaul and special r:epairs 1.0 
wagons etc. 

The expenditure to the extent of Rs. 5,04,085 relating to this grant 
was wrongly booked under other grants. Thus taking into account the 
effect of misclassification, the real excess requiring regularisation by Par-
liament works out to Rs. 12,56,47.481 i.e., 3.73 per cent over the final 
grant. 

(iii) Grant No. tO-Working expenses-Operating expenses-Fuel 
--- - ------ . -------·------- ---

------------ ------------------
Original Granl 

Supplementary Grant 

Total sanctionc.-d Grant 

Actual Expenditun· 

Excess 

Percentagt" of rxces~·ovt"r linal ~rant 

t ;, ~ J,ll6.{i{j .ooo 

--------------
A grant of Rs. 623.87 crores was obtained in the Budget. A supple-

mentary grant of Rs. 55.08 crores was obtained during J?ecembe~ 1981 ~n 
account of increase in the price of petroleum products, mcreasc m electnc 
tariff rates, increase in the consumption of P.O.L., increase in freight and 
handling charges, Ardh Kumb Mela etc. 

The excess of Rs. 11.43 crores was mai~ly unde~ sub~hcads 'Dieo:.~l' 
and 'Electric' traction due to more consumption of dtesel otl and electrr-

. ·t · ·e the above excesses were city for traction purposes. Pnmary um s wts . - ? 
under other expenses (Rs. 7.28 crores) contractual payments (Rs. _.46 
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crores), cost of material from stock and direct purchase ( Rs. 1.4 7 crores). 
and aggregate of excess and saving under other heads (Rs. 0.22 crore). 
Of the excess ,the largest excess occurred on We.;tern Railway followed by· 
Central Railway on account oi adjustments due to fuel expenses and cost 
of materials. There was no misclassification under this grant and the 
excess requiring regularisation by Parliament works out to Rs. 11 ,43,2 1, 
457 i.e.. the same as disclosed in the Appropriation Accounts. 

(iv) Grant No. 16-Assets-Acquisition, ConSU'uction 110d Replacement-
'other Expenditure, 

Original Grant 

Supplementary Gt·ant 

Total sanctioned Grant 

Actual Exp~nditure 

Excess 

Percentage of excess u\'er tina! grant . 

----------- -- ---------
Vott--d Rs. 

---·---------

:.~li,32,gg,:zH,ooo 

------- ----
A grant of Rs. 2237.56 crores was obtained in the Budget. Three 

supplementary grants of Rs. 395.43 crores (Rs. 7.29 crorcs in August, 
1981, Rs. 369.75 crores in December, 1981 and Rs. 18.39 crores in 
March, 1982) were obtained to meet with (i) the additional cost of con-
struction of new BG lines (ii)-additional provision under suspense headG, 
Works, Rolling stock, Machinery and Plant, Investment in Road services 
and nationalisation of railway lines owned by private companies viz., 
Chaparmukh Silighat Railway and Katakhal-Lala Bazar Railway and 
(iii) additional provision on account of price escalation <.tnd payment of 
excise duty on imported steel. 

The grant, however, proved inadequate, the actual expenditure having 
exceeded the provision by Rs. 52.25 crores under Capital, by Rs. 11.37 
crores under D. R. E and· by Rs. 0.42 crore under A.C.S.P.F. offset by 
savings under D.F. (Rs. 0.51 crore). 

The excess of Rs. 63.53 crores was mainly under the following 
plan heads: 

(a) Track Renewal (Rs. 27.87 crores)- speedier progress of 
works due to better availability of material, more receipt of 
permanent way materials; and increase in cost of . rails and 
sleepers. Largest excess occurred on Western Railway -fol· 
lowed by- South Central, South Eastern. Central Eastern and 
N. F. Railways. 
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(b) Stores Suspense (Rs. 22.55 crores)-Increase in the cost of 
H.S.D. oil and receipt ar more oil, more receipt ol 'Retu~d 
Stores' from consuming department as a result of spec1al 
drive etc. The largest excess occurred on Western Rly. fol-
lowed by North Eastern Rly., South Eastern, Northern and 
Southern Railways. 

(c) Manufacture Suspense (Rs. 7.41 crores )-More purchase of 
non-stock items required in connection with the P.O.H. of 
carriages and wagons and for manufacture of RCC sleepers 
and tools and plants. The largest excess occurred on South-
ern Railway followed by Central and Northern Railways. 

(d) Gauge Conversion (Rs. 4.24 crores)-More receipt of per-
manent way materials, supply of more steel, cement and sig-
nalling materials. The largest excess occurred on North 
Eastern Railway fo11owed by South Central and Western 
Railways. 

(e) Electrification Projects (Rs. 2.98 crores)-Procurement of 
more materials including imported steel tfor electrification 
projects. 

(f) Signalling & Tele-Communication (Rs. 1.93 crores)-More 
receipt of signalling cables and other materials due to accele-
rated progress of work. 

(g) Traffic Facilities (Rs. 1.93 crores) - Speedier progress of 
works, more receipt of material, rails and other equipments. 

(h) New Lines (Rs. 1.01 crores)-Accclerated progress of works, 
more receipt of material. 

( i) Aggregate of minor variations under other specified works. 
other Electrical Works, Amenities for staff, Passenger Ameni-
ties etc. (Rs. 3.1"2 crores). 

Partly offset by savings under: 

(i) Miscellaneous Advance - Capital (Rs. 4.93 crores) -
Transfer of debits relating to issue of whee1 sets!compo-
nents to the Zonal Railways. 

(ii) Rolling stock (Rs. 2.66 crores)-less adjustment of bulk 
order items. , . 

(iii) Machlnery and· Plant (Rs. 1.92 crores) - Non-receipt 
of machines and other equipments from the firms during 
the vear than anticipated. 
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The net effect of misclassification was Rs. 26,458 on account ot ex-
penditure relating to this grant, but wrongly booked under other grants 
or vice versa. Thus taking into account the effect of misclassifications the 
real excess requiring regularisation by Parliament works out to Rs. 
63,53,10,057, i.e., 2.41 per cent over the final grant. 

Grant No. 11-Working Expenses--Staff Welfare and Amenities 

Charged Rs. 

------------------------------------
Original .\ppropriation J,t6,ooo 

Supplementary , \j)propt·iation 

Total sanctioned ,\pproprialion . 1, tfi,ooo 

Actual Expenditure 

Excess 

Percentage of excess on::r final Appropriation 3 . 8o"/ 
- 0 

The excess occurred on North-Eastern kailway due chiefly 
to more decretal payments than anticipated. 

There wa•s no misclassification under this Appropriation and the 
excess requiring regularisations works out to Rs. 4,408 i.e., 
the same as disclosed in the Appropriation Accounts. 

In the circumstances explained above, the excess in the above 
grants and appropriation may· kindly be recommended for 
regularisation by Parliament under Article 115 of the Cons-
titution of lndia. 

It may be submiLed that every care is taken (a) to assess the 
expenditure under various grants/approporiations as precisely 
as possible and (h) to obtain supplementary allotments, 
where necessary so that the ex.cess are avoided to the maxi-
mum extent possible." 

' 
2.35 The following table indicates the excess expenditure record~d 

under various Voted Grants/Charged Appropriations administered by lhe 
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'Ministry of Railways during the years 1972-73 to 1981-82:-

Year 

1972-73 

1973-74 

1974-75 

1975·76 

1976-77 

1977•78 

1978·79 

1 !J79·8o 

1g8o-Br 

1!)81-82 

No. of Grant and 
appropriations wherein 

excess occurred 

5 

6 

13 

7 

G 

4 

7 

I 1 

5 

Amount of 
Expenditure 
(Rs in crorcs) 

10'21 

17' g6 

By 79 

67·67 

41.36 

I :roo 
35'76 

~4T 29* 

88·62* 

---------
• A ftr·r taking in to arcoun l the efft-ct of mi sdassifications. 

2.36 Commenting on the large scale excesses noticed in the Grants; 
Appropriations administered by the Ministry of Railways (Railway Board), 
the Public Accounts Committee ( 1982-83) had, in paragraph 2.61 of 
their 121 st Report (7th Lok Sabha) observed as under: 

"An analysis of the reasons for excess expenditure over authorised 
allocations as disclosed in the Railway Appropriation Ac-
counts inidicates once again that defective estimation of re-
quirements of funds. lack of proper and timely review and 
monitoriing of the progress of expenditures, failure to antici-
pate properly and provide fully for "contractual payments 
have contributed to most of the excess expenditure. Deplor-
ing this tendency, the Committee had. in paragraph 2.40 of 
their 57th Report (7th Lok Sabha) observed that "that this 
should be so despite the repeated comments by the Com-
mittee and the oft-repeated assurances held out by the 
Railway Administration, is indicative of the fact that effective 
steps were not taken to check recurrence of such types of 
excess expenditure. •• Had the Railway administration exer-
cised stricter budgetary discipline by effectively monitoring 
supplies and the provision made therefor. the Committee are 
positive that excesses could have been avoided to a great 
extent. The Committee expect that greater care would be 
exercised in future through close watch over the flow of 
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expenditure and better 
making timely additional 
Estimates stage!' 

anticipation of requirements for 
provision at least at the Revised 

2.37 In their Action Taken Note· dated 8 June, 1983 the Ministry of 
Railways (Railway Board) have furnished the following reply: 

"The Committee's recommendations have been noted. 

Soon after the excesses in expenditure over Voted Grants for the 
year 1980-81 came to light, a number of measures were 
taken to tighten up the control machinery so as to avoid 
recurrence of such instances of excess expenditure. The 
expenditure control machinery was re-vamped and was put 
under the direct personal charge of an additional General 
Manager (Expenditure Control) on each Zona] Railway 
headquarter and an additional Divisional Railway Manager 
(Expenditure Control) on each division. These officers 
were to devote themselves ful1y to expenditure control work 
and be responsible for controlling expenditure, through exer-
cise of control over consumption of materials, inventry con-
trol. economies in personnel, fuel consumption and in other 
facets of railway working. 

Periodic rneeting.l of the General Managers of the Railways and 
their Heads of Departments were held at the Board's level to 
impress upon them the imperative need for economies and 
for containing expenditure within the sanctioned allotment. 

The booking of expenditure was closely monitored and likely areas 
of exce·ss were brought to the notice of the Railways. Direc-
tives were also issued at the highest level •for ensuring strict: 
control over expenditure. 

As a cumulative result of the above measures, a meaningful aware·-
ness of expenditure control has been created from top to the 
bottom line and it is gratifying to note that in the year 1981·82, 
the variation in the Revenue Demands (No. 3 to 13) was only 
Rs. 12.21 crores in the net on Revised Estimate of Rs. 2940.50 
crores, which works out to Jess than half a percent. The 
excess in the case of the Works Grants, though much higher 
than in the case of the Revenue Grants, is still far below the 
excess that occurred in 1980-81. It is only about 6 per cent 
compared to 21 per cent in 1980-81 in the net. 

The measures initia•ed for expenditure control are being kept up 
without any Jet up and it is expected that the actuals for 
1982-83 will show even better results.''· 
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2.38 Expressing concern over the problem of recurring misclassific~ .. 
tions of expenditu~e in the Railways, the Public Accounts Committee 
(1982-83) bad, in ·paragraph 2.66 of ~eir 121st ~ recommended 
as follows:-

''The Committee find it disconcerting that during the year unde-r 
review viz., 1980-81 out of the II Grants wherein excess ex-
penditure is sought to be regularised, there have been ntis-
classifications of ex:penditure in 9 Grants involving an aggre-
gate amount of Rs. 92.76 lakhs. The Committee are led to 
conclude that the repetitive instructions issued by the Ministry 
have failed to goad the Railways, Production Units and 
Metropolitan Transport Projects to tackle the problem of 
misclassifications of expenditure for erroneous adjustments. 
It seems that effective reconciliation of subsidiary books with 
general books· is not being attended to promptly and from 
month to month for rectification of errors. The Commission 
also find that in the Explanatory notes furnished to them. th~ 
Ministry have not adduced any grounds for recurrence of such 
large scale misclassifications or the measures contemplated 
to obviate the same in ·future. It is obvious that either the 
procedure prescribed for prompt reconciliation of expendi-
ture figures is imperfect or the supervisory and other officers 
have failed to exercise effective control over the accounts. 
The: Committee would like to have a further explanation for 

. such repeated lapses. They would also like to reit~rate !he 
earlier recommendation that a thorough scrutiny of the reasons 
for large scale misclassifications should be undertaken soon 
after their occurrence and staff responsibility invariably fixed 
for the failure with a view to taking appropriate action. The 
Committee should be apprised of the specific steps taken to 
avoid recurrenCe of such patent errors." 

2.39 In their action taken note dated 8 June, 1982, the Ministry of 
Railways (Railway Board) have stated as follows: 

"Reconciliation of soo3idiary books with general hooks is a process 
of tallying figures recorded in the two sets of books to ensure 
their .accuracy. Ex.cept when the figures do not tally under certain 
heads and the discrepancies cannot be located, the process doeS 
not invlove reference to the allocation given or individual 
vouchers and therefore, the same does not bring out erroneous 
adjustment/misclassifications. Besides emuring effective re-
conciliation of subsidiary books with general books, the Rail-
way administrations including Production Units etc. have been 
directed to ensure correctness of allocation at the initial stage 
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i.e., while recording on the initial vouchers. They have also 
been asked to prescribe test check of 'Allocation'. at the ga1..elted 
level,· for which 'they will fix percentages depending upon the 
local circumstances. Instructions have been issued vide leH~r 
No. 81 ;APPI7-2!80-8ljPara 2.65 and 2.66 dated 4-5-1983. 

This has been seen by Audit who have mad\.! the following observation: 

''As regards action taken note on para 2.6o we have no remarks 
to nllcr for the present. A further reference to the Board 
will be made, if considered ncces~ary on receipts of reports 
from all rhc Directors of Audit on this malier. ., 

2.40 The aggre~ate amount of excess expenditure under 4 Grants and 
l Charged Ap1propria.tion admF.,istercd by the Ministr~· of Railways 
(Rail\\tl}' Board) during the ~·car 1981-82 was R-.;. 8M.62 crores. The 
excess during the ~·car 1980-R l ag~re~ated Rs. 24 7.29 crorcs and was the 
hig1hest during the d~ade. An analysis of the reasons for excess expen. 
diture over authorised allol.'ation as disclosed in the Apprupriafion 
Accounts (Railwa~·s) indkates that once a~ain defective estimation of 
requirement of funds,· lack of proper and timely review and monitoring of 
toads, failure to anticipate D'roperly •1nd provide fully for cost of material 
for special repairs due to breaches. overhaul"' of coa" ... es, and increased 
electric hritr rates etc. ba\'C r.ontri:hutcd to most o[ the excesses. It 
seems that taking note of the comments of the Committee ( 1982-83), the 
R.ail\\uy Board have issued directives at the highc~t le\·el emphasisin~ 
stricter coutrol of expenditure. 

The Committee han also been ;.,formed that soon after the cxce'ises 
in expenditure over voted Grants for tht~ ~·car 1980·81 came to li~ht, a 
number of measur('s were initiatf'd b)' thr Rltilway Administrntiiln (·o 
tighten up the Railwa~· Administration tnntrnl nm1.·h!ner)'. The expen· 
diture control macht·'lery ..,.as re\'amped and ~ut under the direct charge of 
an Additional General Man~r (F:xpenditurc Control) on each ·Zonal 
Railway headquarter and an Addition::~) Divisional Railway ManaJ!er 
(Expenditure Cu.,trol) on each Division. Th~ Committee t.nve also been 
assured that the measmes initiated for expeuditure control are bein~ 
kept up without an~· let up and fli~ Ministry of Railwa~·s expect that the 
aduals for 1982-83 will show e''en better rf.~stilts. The Committee would 
like to ..,ntch the im1uact o' the mcasnre~ initiated in 1982 through future 
Appropriathm Accounts. 

2.41 The Committee take a serious view of the pcrsistt'nt misclassifica• 
tio.~ of expenditure in RailwB)'S. During the year under review, there have 
been misclassifications of expenditure in 3 Grants, involving an aggregate 
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amount of Rs. 9.94 lakhs. In reply to. earlier recommendations of the 
Committee in regard to specific ste~s taken to avoid recurrence of such 
patc.:Jt errors, the 'Ministry have shted (June, 1983) that besides ensuring 
effective reconciliatioa of su'IJMdiary books with general books, the Rail-
way Administratioos including Production Units etc. have been directed 
to e&Sllf'e cMrecfness of aUocation at tile iRitial s~:tge i.e., while rooordillg 
(t-;t the initial vouchers. The Committee hope that in future foolproof 
measures would be devised to obviate the recurrence o'! misclassifi.eations 
or erroneous adjusfment11. as these ,,itiate sound bttd~my control. 

2.42 Subject to the observations contained in the preceding paragraphs 
of the Report. the Con1mittce recommend that the expe::-~ditun referred to 
in paragraph 2.1 of this Report be rcgulari'Jed in the m•:!:-~ner prescribed in 
Ar1icle 115( I )(b) of the Constitution or India. 



CHAPTER m 
REVIEW OF ACTION TAKEN BY GOVERNMENT ON THE RE-
COMMENDATIONS OF THE PUBLIC ACCOUNTS COMMITTEE 
CONTAINED IN THEIR 121ST REPORT (7TH LOK SABRA) ON 
EXCESSES OVER VOTED GRANTS AND CHARGED APPROPRIA-
TION FOR TilE YEAR 1980-81 AND ACTION TAKEN ON 571H 

REPORT (SEVENTH LOK SABRA). 

3.1 The 121 st Report (Seventh Lok Sabha) of the Public Accounts 
Committee on Excesses over Voted Grants and Charged Appropriation~ 
(Civil), (Defence Services), (Posts and Telegraphs) and (Railways) for the 
year 1980-81 was presented to Lok Sabha on 5 November, 1982. Action 
Taken Notes on all the 31 recommendations or observations (except two 
at Sl Nos. 10 and 25) contained in the Report have been furnished by 
the concerned Ministries and/or Departments. Of these, 4 recommenda-
tions (Sl. Nos. 1, 2, 29 and 30) pertained to more than one Ministry. 

3.2 The Action Taken Notes received from Government have been 
broadly categorised as follows: 

(i) Reconunendations or observations that have been -accepted by 
Government 

1, 4--7, 11, 13, 17-18, 20-24, 26-31 

(ii) 'Recommendations or obs.ervations which the Committee d() 
not desire to pursue in view of the replies received from 
Government 

*2, 3, 8, 12,14.19 

(iii) Recommendations or observation~ replies to which have not 
been accepted by the Committee and which require reiteration 

16 

(iv) Recommendations or observations in respect of which Govern-
ment have furnished interim replies/no replies 

9, 10_, 15 and 25 

3.3. The Committee hope that final rep1ies in regard to the recom-
mendations to which only interim replies have been furnished wiD be fur-
Dished to them expeditiously after getting the same vetted by Audit. 

•Please see para 2.6 of the Report. 

46 
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3.4 In accordance with the time schedule prescribed by the Committee 
1 ... L.t.,ir 5th Report (Fourth Lok Sabha) notes on the Action Taken by 
GoV&rnment on the recommendations or observations contained in tho. 
Committee's 12lst Report were required to be furnished by 5 May, 1983. 
An analysis of the receipt of Action Taken Notes from Ministries (in 
some cases from more than one Ministry), however, discloses the follow· 
i ng position . 

. . -----· ----· . -----------·· ·--·-------------

, i; :-.;umbet· of :\otes n·ceivn\ by due date i.e. 5-5-1983 

Name of 
the Ministry 

20 

(ii) Numller of ."iotcs reccivt~d i.Jy extended time ~last extension 
was upto s-7-1!)83) . J6 

• 2 

Defence 
(SI. ~o. to,) 

Railways 
{Sl . l\.o. l25) 

3.5. The Committee have been commeoting upon avoidable delays 
in the submission of Action Taken Notes, as also stressing tbat the Notes 
should invariably be furnished to them within the stipulated time limit of 
.six nwnth.s ... While 20 notes were received by tbe due date viz. 5 May, 
1983 and 16 notes within the extended time viz. 5 July, 1983, 2 notes Le., 
one each from the Ministry of Defence aDd the Ministry of Railways were 
not ~ived even after the extended period. Since delayed submissioa 
of Action Taken DOtes by fhe Mioismes upsets tbe schedule of finalisa-
tion of action taken Report by the Committee, tbey would once again like 
to stress the need to ensure strict adberena to the prescribed time sche-
dule. 

ProvisJon for likely payments against decreeslawards (Paragraph 2.39) 

3.6. Commenting on the excess of Rs. 2.47 crores under the Capital 
(Charged) Section of Grant No. 53-Delhi against the final appropriation 
of Rs. 3.55 crores the Public Accounts Committee (1982-83) bad, in 
paragraph 2.39 of their 12lst Report (Seventh Lok Sabha) observed as 
under: 

"'As against the final charged appropriation of Rs. 3.55 crores 
. under the Capital Section, the actual expenditure amounted to 

Rs. 6.02 crores, leaving an uncovered excess of Rs. 2.47 cr~ 
res, representing 69.58 per cent of the total P,rovision. The 

*Reproduced in Appendix XV. 
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excess. according to the Ministry was due to more payment 
on account of enhanced compensation of decretal amounts in 
respect of land acquisition cases, than was antici:pated. The 
Committee would like to know when exactly the enhanced 
compens,ation was announced, and whether the decretal 
awards could have been provided for at the. time of revised 
budget alloc·ation." 

3.7. In their Action Taken note dated 2R June, 1983 the Ministry of 
Home AfTairs have furnished the following reply: 

''The Delhi Administration has informed that there were 504 cases 
in which enhanced compensation was ca1culated by the diff-
erent Land Acquisition Commissioners for payment. The re-
levant 504 files and connected records are required to he 
srrutinised for compilation and submission of inform~ltion cal-
led for by the Pubiic :\\.:counts Committee. The Administr:t-
tion has scrutnised 391 files/ cases and submitted the re-
quisite details in respect of these cases as per statement en-
closed.* As may be seen therefrom. signifkant number of the 
claims were agreed to at the fag e·.1d of the financial year when 
it was too late to make any provision in the revised estimate 
( ~.) Efforts are being made by the Administration to scrutinisl! 
the remaining 1 13 files/cases as soon as po·.•sible. As some 
of the concerned file~ arc not readily availahleltra~eable. 1he 
assignment maY. take another two month~;. Since these were 
the decretal awards the Administratic·,1 had no other option 
but to make payment within the financial year." 

3.8 As against the final charged appropriation of ~. 3.55 crores under 
the Capital Section o Grant No. 53-Delhi during 1980-81. the actual ex-
penditare amounted '" Rs. 6.02 crores, leaving an uncovered excess of 
R~ :2.47 crores. The excess according to the Ministry, was due to more 
paycnent on account of enhanced compensation of decretal amouats in respect 
of land acquisition cases than anticipated .. In para 2.30 of their 12Jst Re. 
port (Seventh Lok SalJha) the Committee bad desired to know wben exactly 
the enhanced compensation was announced and whether the d~retal 
awards C'ould have been provided for a4 the time of revised bud~et alloca-
tion. Th~ Committee rewf't to observe thst even after a lapse of cietbt 
llMMlths. the Ministry have Jliven only an ineompiJete reply. The Committee 
have not been informed as to wh~n the Court decree was passed· for en. 
ba'&J.ted ccrnpen~Dtion t~h tltis J'f)iuf bM been specificaJh· raised by . . 
*Reproduced in Appendix XV 
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thtrJl. The Committee would await the information. It, however, appe~ 
from the reply that there was avoidable delay in determining the enh.-ced 
~oanpensation payable as per the Court decree and that although in a large· 
Dli.'JBber of cases the payment was made during the )'ear 1980-81, be{or~ 
December, 1981, no attempt was made to provide for them in a supple-
mentary appropriation for authorisatioa~ by parliament during the year It· 
self •.. WhHe the CoirJJDittee would await further details promised by the 
Ministw-y in this regard, they would expect the Ministry ot ensure that in: 
future prompt action is taken to make the pa)'·.nent of compensation andl 
prm·ide for it in the Budget/Supplementary .Budget. 

NE:W DFLHl; 

.I/( ly 2 3. 1 () ~ 3. 

Su,,·mw I. 1905 (5;). 

X'".J.--::_ ~:~ 
SUNIL MAITRA, 

Cha;rman, 
l'uf.!ic A C( oullt., Committee. 



PART Il 

MiJiutes of the sitting of the Public Acco:.mts Committee (1982-83) held 
oa 19 July, 1983 
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l\fl~UTES OF THE SIXTH SIITING OF THE PUBLIC ACCOlJN'l'3 
COMMITTEE (1913-84) HELD ON 19 JULY, 1983 

The Public Accounts Committee sat from 1100 hours to 1245 hoUI'i 
on l<J July, 1983 in Committee Room No. 50. First Floor, Parliament 
House, New Delhi. The following were present: 

Shri Sunil Maitra-Ciwimum 

MEMBERS 

" Shrimati Vidyavati Chaturvedi 

3. Shri G. L. Dogra 

4 Slvi Bhiku Ram Jain 

5. Shri K. Lakkappa 

6. Shri Mahavir Prasad 

7. Shri Jami]ur Rahman 

8. Shri Uttam Rathod 

<J Shri Harish Rawat 

10 Shri Ram Singh Yada\ 

1 1. Dr. Sankata Prasad 

I 2. Shri Sved Rahmat Ali 

13. Dr. ( Shrimati) Sathiavani Muthu 

14. Dr. Har..:krushna Mallick 

I 5. Shri Nirmal Chatterjee 

RrPRFSFNTATIVFS OF THE 0FFlCE OF THE COMPTROLLER AND AUDITOR 
GFNF.RAL OF INDIA 

I. Shri R. K. Chandrasckharan. A.D.A.l.(R) 

" Shri G. N. Pathak-D.A.D.S. 

3. Shri A.S. Mahindra-Joint Director. D.A.C. R. 

4. Shri A.N. Mukhopadhyay-Jt. Director (R.C.) 
C&AG's Office 
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5. Shri R.S. Gupta-Joint Director, D.A.D. S. 

6. Shri K. H. Chhaya-Joint Director (Railways) 
C&AG's Office 

7. Shri N.R. Rayalu-Jt. Director (Reports) 
C&AG's Office 

8. Shri T.G. Srinivasan,-Jt. Director, D.A. P&T 

SECRETARIAT 

1. Shri T. R. Kris~mamachari-Joint S!·crdary 

2. Shri H. S. Kohli-Chief Financial Committee Officer 

3. Shri Ram Kishore-Senior Financial Committee Officer 

2. The Commi.tee took up for consideration the draft Report on 
Excesses over Voted Grants and Charged Appropriations as disclosed in 
the Appropriation Accounts (Civil), (Defence Services), (Posts and Tele-
graphs), and (Railways) for the year 1981-82 and on action tiaken by Gov-
ernment on the recommendations of the Public Accounts Committee ( 1982-
83) contained in their 121 st Report (Seventh Lok Sabha) on Excesses 
over Voted Grants and Charged Appropriation for the year 1980-81, and 
adopted the same with certain modificationslamendments as shown in the 
Annexure. 

The. Committee also authorised the Chairman to incorporate 
Report. certain other modifications/amendments arising out of 
verification of the same by Audit. 

The Committee then adjourned. 

in the 
factual 



ANNEXURE 

LIST OF MODIFIOATIONSjA1.IENDMl~NTS MADE BY THE PUBLIC ACCOUNTS 
COMMITTEE IN THE REPOF_T ON EXCESS EXPENDITl..TFE (1981-r2) 

Page Para Line (a) 

!Zl l.l' 1!1 

2' J6 

39 

43 2'29 

66 

-------
Modifications/ Amer dmtn ts 

Delete 'so as' 

The last three sentences in this para . 
'The Committee are not con\linced ......•.•.•... 

in fut.u-e' may be suhstituted by the following : 

'However, it has not been stated tlw.t the works 
suffered on account ofinadequacy ofstores in the 
past. In any case, the Oommittee are not con· 
vinced by this explanation. Both sets of figures, 
one of underspending (Rs. 95 · 64 crores in 1979-Bo 
and Rs. IOO' 50 crores in Ig8o-81) and the other 
of overspending (Rs. 51•64 crores in 1g8r-82) 
speak eloquently of the callous disreg2rd for UlY 
sort of financial discipline. The huge IJ2P bet-
ween the estimates and actuals only reveals the 
utter failure of the Ministry to anticipate expendi-
ture on a logical and rational basis. Not to pur· 
chaJie stocks well in time within the IQlctioned 
amount thus leading to so-called savings is 
decidedly not a virtue, nor is it to purchase stocks 
overzealously subsequently by over-spendir.g in 
these days of rising prices. The Committee trust 
that in future past experience serving u a guide, 
the Ministry will be careful and cautious both 
in estim-:ttio.a and in spending so that such violent 
variations are avoided as far as practicable.' 

The last four lines in this para may be substituted by 
the following : 

'Prior to the close of the financial year and that 
the Ministry should have remained a helpless 
spectator still trying te "persuade" the D.D.A. 
The Committee desire that the D.D.A. should 
strictly follow the prescribed accounting pro· 
cedurc in future.' 

.Atltl 'and their instructions are scrupulously folic wed.' 
at the end ofthe para after 'done.' 

Insert 'during rg8o-8 t •, after 'Delhi'. 
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APPENDICES I TO XIV 

(Vide ,Faragr.tph 1 .:1 of the Report) 

Explanatory Notes received from various MinistriesjDepartments on the 
Excesses m·cr Voted Grants and Charged Appropriation disclosed in the 
Appropriation Accounts for the year 19 80·81. 
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APJ>ENDIX I 

MINISTRY OF COI\1Ml.RCE 

Grant No. 12-Forcign Trade and Export Production 
----------·---·--·-------------
Capital Sr·ct ir•Jl (Vntnl) Rup<u 

Original Gr;m t G:.z,3B,oo,ooo 

Final Gra1J1 

Actu:d Expcndit Ltr<' 

Excess 

-----------------------
The! original grant of R!'. (i238 l'ak~'ls was augmented by obtaining Sup-

plementary Grants of Rs. 50.01 lakhs in December, 1981 and of Rs. 125 
crorcs in March. 1982. Against the final grant of Rs. 187,88,01 Iakhs, 
actual expenditure, however, amo~ed to Rs. 3,56,81 ,46,998 leaving, 
an uncovered excess of Rs. 1 ,68,93,45.998 which requires to be regularised. 

2. The following table will show the original Budget !Provision, drawals 
upto 31·1-1982, the Rcvh;ed estimates ant1 actual drawals of technical 
credits during 19RJ-~2 (Except ARE): 

Rs. crorC's 

---------------------------------------------------------

Germen Democratic R<'public 

Poland 

Romania. 

C'...zechoslovakia 
USSR 

Total : 

Budget 
E~timatc 

H!'OO 

23'00 

4'00 

10'00 

Nil 

49'00 

Drawals 
upto 
31·1-82 

3'00 

8·42 

14. II 

105'20 

130' 73 

Rrvisrd Actu ;•Is 
E~tim:J.tf' 

12'00 3'00 

g·oo 15'00 

rs·oo 27'23 
138•oo 2gg·66 

174'00 344'89 

--------·-.. -------------------------,--
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Keeping in view the trend of drnwals upto 31-1-1982, especially by 
Czechoslovakh& and USSR. total gro~s drawals during the financia~ year 
were projected at Rs. 174 crores at the Revised Estimates stage. The 
Supplementary Grant of Rs. 125 crores obtained in Mareh, 1982 was 
finalised on this basis. 

In the case of Czechoslovakia which started drawing technical credit 
only from November, 1981, the eAp~~ctation that its drawals during the last 
two months of the year would not be significant and that the total drawaJs 
during the yenr may be around Rs. J 5 crores diet not materialise. Czecho-
slovakia's drawals during February, Hl82 amounted to Rs. 4.25 crores 
and to Rs. 8.87 crores .in !\'!arch, 19S2 i.e. f<s. 12.23 crores more than the 
year's Revised Estimates. 

In the case of USSR, no prc•Yi~ion had been made in the original Budget 
ao; that country h<!d not made any drawal durin::; the previous year. But as 
drawals of Rs. 105.20 crorcs had been made hy USSR upto January, 1982, 
the Revised Estimates for the year \vas adopted a~ R~. 138 crorcs. However, 
drawals during the months of Fcbru.try and March, 1982 were very heavy 
being Rs. 64.49 crorcs and Rs. 1::!9.97 crorcs rc.t:pectively, the excess under 
technical credits to USSR occurred in these circumstances. Since there IS 

no ceiling for this country, the pace of drawals could not be checked. 

As the propsals for the last batch of supplementary Grants presented 
to Parilament in March, 1982 had to be finalised by the middle of February, 
19S2, it was not possible to take into account drawals of technical credit~ 
during February and March, 1982 as may be seen from the above. 

3. The Budget estimates for drawal of technical credits are prepared in 
consultation with the Department of Economic Affairs taking into account 
factors like the ceiling for the particular countr~:, past pattern of drawals 
and repayments and e~pected \olume and flow of trade between India and 
the particular country. Dy their w.ry nature these factors arc not susceptible 
of a precise estimation of the likely dmwal of technical credits. as it is ex-
tremely difficult to anticipate to what extent they can draw. It may also be 
noted that the budget provision is made on the principle of gross budgeting 
and represent drawals anticipated to be m~de from time to time without 
offsetting repayments \vh.ich arc taken credit for as receipts. Even though 
the net outstanding at any given time will be within the ceHing, the gross 
drawals of technical credits (witl1out taking inttl ·account repayments) 
depending upon the number of occasions d~>ring a year in which the coun-
try resorts to drawals might exceed the cei1ing limit. It is thus not poss.iblc 
to forecast tlte number of "llch occasion on which such drawals would he 
resorted to. 

4. Pursuant !O the rt~commend:t Lions of the Public Accounts Conunittee 
in their First Report (Seventh Lok Sabha), the Department of Commerce 
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reviewed the reporting arrangements in consultation with the Depa.rtment 
of Economic Affairs and the Reserve Bank of India. But as the latter could 
only report actual drawals on weekly b~1sis. this information was not af 
much avail. As significant drawals take place in the last 2·3 months of the 
financial year, leaving no time to cover the excess through Supplementary 
Grant. 

5. In view of the situation explained, it is requested that the excess of 
Rs. 168,93 lakhs may kindly be rc,~orumended for regularisation in accor-
dance with the Article 1J5 (1) (b) of the Constitution. 

r, This note has been vetted by Audit. 



APPENDIX II 

MINISTRY OF CoMMUNICATIONS 

Grant No. 15-0verseas Communications service 

Rc·vrnuc- Section (Vote-d) Rs. 
--------------------··-------- -------
Origina.l Grant 

Supplc-mrntHy Grant 

Final Gra.nt 

:\rtnal Expl"'nrliturc-

Nil 

2I,g8,J?,OOO 

2. The excess of Rs. 187.23 lakhs in the Revenue Section of the Grant 
as compared to the sanctioned provision, was mainly under the following 
heads:-

(i) A. 1(5) Other Exr.enditure--A.lt5)(2) Interest (Rs. 187.80 
lakhs). 

0\'erseas Communication Sen ice bting a departmental CommerciaJ 
undertaking, provision is made for adjmtmcnt of interest on capital out-
lay under tht: service major he:hi by fiCT comra credit to the revenue receipt 
head. Original Budget included a pro\iision of Rs. 375 lakhs tor adjus.tment 
on this ·.tccount. The actual liability on thi::; &ccount. however, worked out 
to Rs. 562.80 lakhs i.e. an <•dditional liability ot Rs. 187.80 Jakhs. This, 
however. did not involve anv additional outco from the Consolidated Fund 

~ ~ 

of India because of the corresponding increase in revenue receipts. The ex-
cess under this head was partly offset by saving of Rs. 180.24 lakhs under 
the sub-head ·A 1 (5) ( 4 )-Depreciation' and of Rs. 10,000 under 
A I ( 5 ){5) Write-off/Lossess. 

( ii) A.l (2 )-Operation and Maintenance-A. I (2) (5 )-Pay-
ments for Professional and Special Services (Rs. 163.12 
lakhs). 

Original Budget induded .1 provision of Rs. 460 lakhs for payments to 
the Commonwealth Telecommunications Bureau under the Common\WaUn 
Telecommunication Financial /;.rrangements, 1973. The actual liability on 
this account could not he assessed fully ·,1t the Revised Estimate stage be-
cause the audited settlement statement in re~pect of Indian National Body's 
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liability was not available '"ith the Bureau. The Revised Estimates were, 
therefore. placed at Rs. 250 lakhs on the ba5-is of information av.Wable at 
that time. The settlement statement was received towards the end of 198 J-
82 shewing a liability of Rs. 646.G3 l~khs. Sinec payment beyond 31st 
March. 1982 would have entailed penal interest of Rs. 4471 per dayt the 
same cou!u not be {icferrcd. 1 he cx-.·css under C'TF A payments was partly 
off.set by savings under certain other -sllh-heads under the same group sub-
head, vi::., Satellite utilisation charges and Rent of Land lines. 

(iii) A.1 (2 )-Operation and Maintenance-A.] (2) (R'I Mainte-
nance (Rs. 33.04 ]akhs). 

The excess was due to ( i) more consumption of electricity and revision 
in electricity tariff {ii) 1ncreasc jn ('\pcncliture on 1cpairs and maintenance 
of buildings. p1ant and machinery. vehicles. ct~·. (iii) increase in price of 
telegraph st.1tionery. 

3. The above additional Jcquircmcnts "ere md to the extent of savings 
available ,·dthin Revenue section of the Grant. k ~1ving a net excess of Rs. 
1,87.23,223 which needs to he rc..p.tllariscd. 

4. In view of the cir\:um:;;tanccs co.ph1incd •. hove. the net excess of Rs. 
1.87,23,223 under Revenue Section of Grant No. 15-0verseas Communica-
tions Service for 1981-82 may kindly be r~con1lllCPdeq for regu1arisation by 
the Parliament under Article J '! 5 ( j ·>(h) of 1 he Cc:nstitution of India. 

5. This note has been Yetted by Audit. 



APPENOJX III 

MINISTRY OF COMMUNICATIONS 

Grant No. 18-'Capital Out/ny on Posts and Telegraphs 
- ----- ----· 
Gtpita I Section (Vott>d) Rupees 

--------------------------------------------------------------
Original Grant 5 t 2,oo,73,oOO 

Sapplt'JH!'ntarly Grant 2,000 

Final Grant 51:.!,00,75,000 

. \r. t ua I E "P~nd i lu r1' 

Excess 
...._.... _________________ ·--

2. The Grant provides few mtcting the e)penditure on Capital Ouday t'f 
the P&T Department covering \\'orks portion and Stores and Manufacture 
Suspense. 

::1. The above mentioned excess is the net result of cxcc~scs savings under 
thl' \ arious heads ns int!icated below: 

--------------. ~- -- -- ·-------------·--· 
'ltJ •.Tnrn nn Rupn·'., 

J !1·acl of :\c-c••unl 

---------------·-----------------·---------
.\-I A•lministrath·r Offirn 

.\-'.:! l'o-;1 Offin·s 

.\-:1 Staff Quarlt'rs 

.\--1 R.::-.r.s. \'ans 

H-I Tt"'lrgraph ystrm' . 

H-.: L•.Jc:tl Tckphnnr Syst("m~ 

1'-~ Long Distance Switching Systrms 

B-4 Transmission Systrm~ 

n-s Ancilliary Systrms 

n-6 Othrr Land and Buildings 

B-7 Gen<"rnl 

Total 
----· ________ .. _ --·-

o· :1'3 

l. 7·~ 

··-•• ~ I I 

l.j • I 7 

43'31 
----------- ..... _ 

4. The gross exce~'l of Rs. 94.95 crores was mainly due to rapid pro-
gress in constn1ction of buildings for operative offices, receipt of more lines 
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and wires materials than anticipated for the Local Telephone Systems, es-
calation in cost o.f A,pparatus and Plant equipments- and larger procurement 
of stores by the Stores and Civil Engineering Oranisations. This was partly 
oftset by saving to the extent of Rs. 43.31 crores available under other heads 
largely due to receipt of less Apparatus and Plant equipments, Microwave 
and Trunk Cables, UHF and VHF equipments for the Transmission and 
Ancillary Systems and slow progress in construction Of staff quarters, leav-
ing the net uncovered excess of P.s. 51.64 crores. The main items of ex-
cesses are explained hereunder: 

(i) In the earlier two years 1979-80 and 1980-81 the supply of equip-
ment and maintenance stores was much less with the; result that considerable 
amount of allotted funds could not be utilised (as against the sanctioned 
grant of Rs. 403.86 crores for 1979-SO the e:.pl·nditure was only Rs. 308.22 
crores and in 1980-81 against the sanctioned grant of Rs. 451.59 crores. the 
expenditure was only Rs. 351.09 crores) With a view, therefore, to ensure 
adequate supply of ~tores. larger orders were placed in 1981-82. Even 
then the supplies till January 1982 were only Rs. 136.61 crores as against 
the sanctioned grant of Rs. 171 .19 cmres for procurement of stores hy the 
GM Telecommunication Stores. Calcutta. Mo~t of the supplies were actually 
received in February and March 1982 and could be finally brought into 
account only in March Supplementary Accounts, as would be dear from 
the fact that the expenditure upto February J 982 was or.ly Rs. 370.54 cro-
res and upto March preliminary 1 982 accounts was only Rs. 447.62 crores 
as against the sanctioned grant of Rs. 512.01 crores. In these circumstances 
the Department could not go in for a Supp1t"mentary Grant. 

(ii) The· eAcess of Rs. 42.05 crorcs under General was mainly due to 
more procurement of stores, more advance payments for steel and less 
issue of raw materials partly offset by more i~sue of stores to capital works 
and Jess import purchases. 

5. The Stores Organisation and Civil Wing of the Department have 
the machinery to control the expenditure. They arc allotted funds for pro-
curement of stores and are required to keep the expenditure within the 
allotment. The progress of expenditure in procurement of stores and on 
civil works is also being watched in the territorial circles and in the Direc-
torate. In this case, however. the excess expenditure had been incurred in 
the Stores and Civil Wing Organisations in the circumstances explained in 
oaras above. They have been suitably instructed in the matter and copies 
Jf the letters addressed to them are enclosed. 

6. ~ the circumstances explained above, the net excess of Rs. 
51 ,63.71, 150 may kindly be recommended for regularisation by the Parlia-
ment under Article 115(1 )(b) of the Constitution of India. 

'f.his note has been vetted by the Audit. 



Copy of D.O. Letter No. 4-6/82-B dated 6 April, 1983 from the 
Dy. Director General ( FB) Office of the Director General Posts and 
Telegraphs, New Delhi to the Chief Engineer (Civil) P & T Directorate, 
New Delhi. 

In 1981-82, the expenditure under Grant No. 18 Capital Outlay on 
P & T exceeded the Voted Grant by Rs. 51.64 Crores. A sizeable por-
tion of the excesses to the extent of Rs. 1 0.4 7 crores has been undd 
Building and Civil Engineering Suspense- Account, presumably due to 
expenditure on some bui1ding works having been undertaken without en-
suring availability of funds and larger procurement of building material. 

The Mini~try of Finance, have asked for the reasons for the excess 
and th steps taken to avoid recurrence. As you are aware, the Public 
Ao-:;ounts Committee and the Estimates Committee of Parliament take 
a serious view of excess over sanctioned grant. I would, therefore, request 
you to instruct the Supdt. Engineers and E.E. to take suitable step~ to 
avoid any excesses over the allotment. With co-ordination with the 
Telecom. Circles and Districts it should be possible to exercise control 
of expenditure on building works. A copy of the instruction issued to 
the SEsiEEs may please be endorsed to the Budget Section. 

--
Copy of D.O. letter No. 4-6! 82-B. dated 6 April, 1983 from the Dy. 

Director General (F.B.). Office of the Director General, Posts and 
Telegraphs, New Delhi to the General Manager, Telecommunication 
Stores, Calcutta. with copy to D.D.G. (MM) . 

In 198 t -82, the expenditure under Grant No. 18 Capital Outlay on 
P & T exceeded the Voted grant by Rs. 51.64 Crores. This was largely 
due to procurement of more stores than provided in th sanctioned Grant. 
The Ministry of Finance have asked for the reasons for the excess expendi-
ture. As you would be aware, the Public Accounts Committee and the 
Estimates Committee of Parliament take a very serious view of any ex-
·cess of expenditure over the sanctioned grant. Please ensure t~at while 
.ordering stores, the budget aJlotment is kept ·in view so that there is no 
S(:ope for exceSs expenditure. Suitable instructions may be issued to Re-
gional Store Depots as well. 

Please acknowledge this letter. 



APPENDIX IV 

MINISTRY OF DEFENCE 

Grant No. 20-Defence Services-Army 

--------- ·--·------~--- -------
Rl'\'t'ntll' S ~~• ion (\ ·ut l'tl) Rupees 

Original Grant 

Final Grall! 

Art ual Expendi tllr~' ~7-JB,tj.t8,55tl 

E-.t·•·ss Exp:·ndi 1 ur,. 

-------- ----- ·------
2. The Original ,grant of R::-.. 2424,42.5 t .000 under the voted portion 

wa~ augmnted to Rs. 2659,37.40,000 by obtaining a Supplementary 
Grant of Rs. 234,94.H9.000 in March. 1982. The actual expenditure 
during the year. howcwr, amounted to Rs. 274R.17.18.556 resulting in 
an uncovered excess of Rs. RR.79.78,556. 

3. The excess of Rs. R8,79.7R,556 was the net result of excesscsj 
savings under the varim:s Sub-Heads in the Grant. It was mainly attJi-
butable to the excess of Rs. 42.43 crores under the Sub-Head A-6 Ordn-
ance Factories. Rs. 43.11 crorcs under the Sub-Head A-9 stores and 
Rs. 8.32 crorcs under the Sub-Head A-4 Transportation and Rs. R.90 
crores under Suh-Head A-1 0 Works. 

3. 1 A -6 Ordnance Fartories ( Rs. 42.43 crores) 

The original provision under ·A' 6 Ordnance Factories' was Rs. 555.2:2 
crorcs which was augmented to Rs. 682.34 crorcs hy obtaining a Sup-
plementary Grant of Rs. l 27.12 crorcs in March. 1982. The actual ex-
penditure however, amounted to Rs. 724.77 crores resulting in an excess 
of Rs. 42.43 crores. This excess consists ot Rs. 6.58 crores on Recount 
of payment of instalments of Additional Dearness Allowance and con·cs-
ponding increase in payment of OT A~ Rs. 32.07 crores in 'Purchase of 
Material' and Rs. 3.28 crores under 'Customs' Duty due to larger meteri-
a1isation or supplies and Rs. 0.51 crores under 'Revenue Works' due to 
increase in cost of materials. 
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3. 2 'A' -9 Stores (Rs. 43. 11 crores) 

The original grant under this head was Rs. 572.16 crores. A sup-
plementary grant amounting to Rs. I 8.4 I crores was obtained in March, 
1982. The provision was decreased by Rs. 15.49 crores due to non-de-
layed finalisation of contracts for planned schemes I 980-85. The actual 
expenditure under this head amounted to Rs. 618.19 crores leading to 
an excess of Rs. 43. I 1 crores. This exce.ss was attributable to:-

(a) more materialisation and price escalation in the case of A.O.C. 
Stores; 

(b) larger expenditure on POL as a result of extra mileage sanc-
tioned and under drawal of POL items by other services res-
ulting in lesser recoveries 

(c) advance payment to Food Corporation of India against pur-
chases for J 982-83 in the case of ASC stores~ and 

(d) Jarger payment of sales tax. Central Excise duty in the case 
of Engineer Stores and advance payments made to a cer-
tuin undertaking which were not catered for. 

3. 3 'A'-4 Transportation (Rs. 8. 32 cmres) 

The excess was due to booking of expenditure of Rs. 7.54 crorcs on 
rail charges pertain.ing to the earlier year (1980-81) which came to light 
in February /March 1982 and receipt of a large number of vouchers from 
Railways towards the end of financial year. 

3.4 'A·- to Revmue Works-( Rs. 8.90 crort•s) 

The original grant under this head was Rs. 128 crores. SupPlemen-
tary grant of Rs. 27.76 crores was obtained in March, 1982 and additional 
amoun~ of Rs. 1.26 crores was provided by reappropriation at MA stage 
making a total provision of Rs. 157.02 crores. The actual expenditure 
amounted to Rs. 165.92 crores. The excess of Rs. 8.90 crores was due 
tn rise in cost of stores and POL, grant of Additional Dearness Allowance 
to the employees, revision in furniture list and increase in tariff rates for 
supply of water and electricity to cantonments. 

4. The above excesses were partly offset to some extent by savings 
under other sub-heads in the Grant leaving a net excess of Rs. 88.80 
crorcs which requires regularisation. 

5. In pursuance of the recommendations contained in para ~.31 c,r 
the 57th Report of the PAC (7th Lok Sabha) on the excess over voted 
grants and charged appropriations ( 1979-80) the Works Study Group 
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in the Ministry of Defence has in consultation with the Ministry of Fin-
ance (Defence), since conducted a detailed study of the system of regu-
lating the work of supplies, their receipts and their adequate financial . . 
provisioning in the budget. A copy of the Report submitted by the 
Work Study Group has been sent to the Lok Sabha Secretariat along with. 
the Action Taken Note on the PAC's recommendation contained in para. 
2.31 of their 57th Re-port (7th Lok Sabha). It is expected that with 
the implementation of the measures suggested by the Work Study Group 
there would be improvement in the existing system and cases of large 
variations between the sanctioned grant and actual expenditure would be 
minimised. The results of this exercise will he watched in future years. 

6. Tn the circumstances explained above, the excess of Rs. RR,79,7R, 
556 may kindly be recommended for regularisation by Parliament under 
Article 115 ( 1) (b) of the Constitution. 

7. D.A.D.S. has seen. 



A·PPFND.IX V 

Ministry of Defence 

Grant No. 21 Defence Sen•ices-Ncwy 

R•~v.c-nul" S:-ction (Voted) Rupees 

--- ~- -·~--.-------- -~ . ~-·------·- -~ ---·- -- -·----------

Final Grant 

,\cr ual Ex;pendi turf' 

Exc("SS 

gig,~,laO,OOO 

318•7••7••761 

5•47•51>761 

2. The Original Grant of Rs. 299,25,50,000 under 'Voted' pox:ti~ ~ 
augmentetl by obtaining a Supplementary Grant of Rs. 13,98,70,000 ·m. 

March, 1982. The actual expenditure during the !Year, however, amounted 
toRs. 318, 71,71,761 resulting in an uncovered excess of Rs. 5,47,51,761. 

3. The excess of Rs. 5,4 7 ,S 1, 761 wa~ the net result of excess savings 
under various Sub-heads in the Grant was mainlv attributable to excess of .. 
Rs. 6.96 crores under the Sub-head A.5-Stores. 

4. A . 5-Stores ( Rs. 6 . 96 crores) -The Original budget provision of 
Rs. 177.31 crores was finally increased to Rs. 177.98 crores by Supple-
mentary Grant of Rs. 1.30 crores and reappropriation of (-) Rs. 0.69 
crore. The actual expenditure amounttcd to Rs. 184.94 crores resulting in 
an excess of Rs. 6.96 crores. 

The excess expenditure was mainly under (i) Naval Stores, (ii) Clothing 
Stores. (iii) Spare parts and Machinery, due to more materialisation of 
Stores (iv) Oil Fuel, to meet the operational commitment of ships and 
aircraft, ( v) Aviation Stores, due to change in delivery schedule and in 
crease in prices of certain A vi arion Stores . These excesses were partly 
offset by savings under some other items in the same sub-head such as (a> 
Aircraft Stores due -to delay in Supply of certain aircraft, (b) Gun main-
taining Stores, due to less expe-nditure, (c) Armament Stores, due to 
slippage in delivery schedules in certain cases and (d) Provision and water 
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due to non-a,ail'dbility of certain provisions and reduced drawal of fresh 
rations. 

5. With a view to avoiding such excess e~penditure in futme. the 
Estimating Authorities have been adYiscd 10 maintain and make proper 
use of a liability registers and ensure that the estimates are framed on rea-
listic basis. Besides, in !Pursuance of the recommendations of the PAC 
(1981-82) contained in para 2.31 of their 57th Report (7th Lok Sabha) 
the Work Study Group in the Ministry of Defence undertook in consulta-
tion with the Ministry of Finance (Defence), a study of the system of 
regulating the work of supplies. their receipts ·and their adequate financia.l 
provisioning in the Budg~ with a view to evolving a suitable procedure for 
containing expenditure within the sanctioned grant. The Study Group in 
its Report have made a number of Sugg~tions for improvement in the 
existing !Procedure so as to avoid incurring of expenditure in excess of 
sanctioned grants. A .copy of the Report suhmitted by the Study Group 
has already been submitted to the Lok Sabha Secretariat. The result of 
the implementation Clf the Repon of Study Group would be watched in 
future years. 

6. In ,the drcumstanccs cxrlained above. the CJo..Cess of Rs. 5,47,51 '761 
the implementation of the Report of Study Group would be watched in 
clc 115 (I) (b) of the Constitution. 

7. D.A.D.S has seen. 



APPENDlX Vl 

MINlSTRY OF DEFENCE 

Grant No. 24-Deferu-e Services-Capita[ Outlay 

----·-- --------- ---·----- .•. --
Capital f·kction (Vnt('d) 

I >riginal Cr;1n1 

Final Gran 1 

.-\ct ual cxpr·1u!i lmr· 

Excess 

--· --------- -----
2. The original Grant of Rs. 403.64,00,000 under voted portion was 

augmented by obtaining two Supplementary Grants of Rs. 1.000 (Septem-
ber 1981) and Rs. 56,92,99,000 (March 1982). The actual expenditure 
Juring the year, however, amounted to Rs. 481. 88,33,010 resulting in 
excess of Rs. 21,~1,33.010. 

3. The excess or Rs. ZL31,33,010 \VdS the net result of excesses/sav-
ing under various Sub-Heads in the Grant and was mainly attributable to 
excess under Sub-Heads 'A'-1-Army' 'A-2-Navy', 'A-3-Air Force' as ex-
plained below:-

3.1 (Rs. 17.02 crores under Sub-Head A-1 Army) 

Again~t the final grant of Rs. 118.40 crorrs, the actual expenditure 
amounted to Rs. 135,42 crores resulting in an excess of Rs. 17.02 crores. 
This excess was mainly under Construction Works (Rs. 16.67 crores) due 
to accelerated progress of w·orks and purchase of larger quantities of 
steel and other stores for time bound projects. 

3.2 (Rs. 2.97 crores under Sub-Head A-2 Navy) 

Against the final grant of Rs. 220 crores the actual expenditure had 
been Rs. 222.97 crores. resulting in an excess of Rs. 2.97 crores. The 
excess was mainly under Construction Works (including Naval Dockyards) 
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due to accelerated progress of works increase in cost of stores and pay-
m.ents of final bilJs. 

3.3 (Rs. 4.22 crores under Sub-Head A-3 Air Force) 

Against the final grant of Rs. 42.32 crores under this sub-head the 
expenditure was Rs. 4 7.04 crores. Thus there was an excess of Rs. 4.22 
crores. The excess was mainly under construction works due to accelera-
ted progress of Works, contractual payments to contractors and increase 
in cost of stores. 

4. In order to avoid such exce~·es in future a closer watch is being 
maintained. 

5. In the circumstances explained above, the excess of Rs. 21,31,33,010 
may kindly he recommended for regularisation by Parliament under Arti-
cle 115 ( 1) (b) of the Constitution. 

6. DADS l1as seen. 



1\l'PENDIX \'II 

MINISTRY OF FINANCE 

[Dc-p:ntmcm ( ·f r 'cnnomic ;\f)' airs {I nte~T:Itcd Firrancc Branch) J 

------------- ---------- --- --------- ------------- ----- -

Final (;.-;:!If. 

Vo1rd 
R~. 

. p (j 1 n/1 '"". 

c:h:nwd 
Rs . 

:,:: oBU 

Tn1al 
Rs. 

2. The original Grant "f i~s. 42.(d .:_'13,000 \\as augmented by obtain-
ing .t Supplimcutary (lrant •)f Rs. :{,26. 3(,.()00. Against ~he final grant of 
Rs. 45,87,69.000, the- actual expenditure amounted to Rs. 45.98,01,697 
ka,·ing an ovcralJ c:xccss of Rs. 10, 3~.6<1'7 comprising Rs. 9.74.609 
( Votet1) and Rs. 5H.OS8 {' 'h:11 gcd). This c.\Ccs..; was the net result of 
l'XCcsscs and ~-a\'ings undn various head..; in th.: Grant. 

J. TIK' C.X(.'ess or l·~s. '.i-,7-l.hO<J in liJC hJlcJ r~Jrtion and Rs. 58,088 in 
the charged portion of the Grant mainly occurred under the head A-Sec~ 
rctariat-Gencral Services. A-2 Other Offices. A-2( I) Defence Accounts 
Dcpartmclll under the Suh-hcad A~::. ( l l (I J ·Salaries·. The provision of 
Rs. :W,4l.32.1JOO in the voted pmtion in BL : 981-X2 under this Sub-
head was au~mentcd by Rs. 2,32,39,000 by obiaining a Supplementary 
Grant. This ,~,•as further augmented by Rs. I 0.90.000 by reappropriation 
of savings from other Sub-heads in the Grant. The final Grant under 
this Sub-llc:1d \\;rs. tht:rcforc. Rs, :-.~ .k5, 15-0CO. However. the actual ex-
penditure ('ll this account was Rs. J 3.1 (1-:'lo, 14"/ resulting. in ·.tn excess 
of Rs. 31.21,14 7. P;trt of this excess v.a~ on··sct by savings under other 
Sub-heads of the Grant resulting in an overall excess of Rs. 9,74,609 
which rcprc~cnts 0.2 per ,-cnt of the F~1al Grunt. The excess was due 
to payment in respect or r11orc case:;; of Lcaw Tr,wcl Concession and 
Medical RL·imhmscmcnt claims thnn anticipated. These items of expen-
diture under the Sub-head :Salaries' being of nn ohligatory mtturc-, pay~ 

ment had to he •~lack against all admil:siblc d~1ims. 

75 
775 L.S. 



76 

4. A :provision of Rs. 25.000 was made in the Charged portion ot' 
.the Sub-head 'Salaries in BE' 1981-82 but Uw actual expenditure was 
Rs. 83.088 resulting in an excess of Rs. 58,088. The excess in the 
charged portion occurred only because of a specific direction from the 
High Court of Delhi on a writ petition filed hy some officers for fixing 
their pay in the ~enior tim~. sc.llc of the IDAS rrom the date they were 
appointed to the IDAS cadre. The petition w~i~ finally heard on J 2-2-
82 and the Coun directed the Department to pay the petitioners in the 
senior time scale of pay and furher directed tlt:.tt the arrears be pc~id with-
in one month from 12-2-82. Since suflicj!nt fund~ were not available 
with the Department in 1981-1')2, the Court was requested to extend the 
limit so that the payment could be de[errcd to the financial year t982-83. 
This request was not granted by the Court and the Detlanment made the 
payment on the advice of the Government Standing Counsel as otherwise 
it cou]d amount to contempt of Court. 

5. In order to avoid recurrence of similar excesses in further. all Con-
trollers of Defence Accounts have been direct~d by the Defence Accounts 
D~partment to follow the laid down procedure corrcclly and scrupulousJy. 
A copy of their D.O. letter No. ANIVII\7228\82-83 dated 21-2-R3 ad-
ressed to all Controllers of Defence Ae-!ounts is annexed. 

6. It is requested that the excess of As. 9. 74,609 (Voted I and 
Rs. 58,088 (Charged) may kindly be recommended or regularisation by 
Parliament under Article J 15 ( 1) (b) of tllc Constitution of India. 

This note has been vetted by audit. 
Copy of D.O. Jetter No. AN!VIIJ7228J82-!G datt:d 21 February, 19!-{3 

from the Dy. C.G.D.A. (AN), Office of the Controller General ol 
Defence Accounts. New Delhi to all the Controller of Accoun:s (by 
name). 

This is in regard to control over expenditure under Grant No. :n. 
The expenditure under the above Grant during t 981-82 exceeded the 
allotted amount in respect of most Controllers' organisations. This 'ex-
penditure was made without ensuring availability of funds resulting in 
excess expenditure over the allotted funds. Untler the pre-check system 
of payment, normally no bill can be passed in the absence of specific 
budget provision therefor. 'The Ministry (){ Finance have viewed the 
excesses very seriously and have instructed that efforts should be made 
to ensure more accurate budgeting and .. steps should be taken to safeguard 
against such excesses occuring in future. 

2. In fhis connection, 1 am directed to state that the detailed proccdurt!' 
has been laid down in the GF. Rules regarding control of ex·penditure. 
Further the compiled actuals and actual expenditure as per records availa-
~le with you. which constitute the basis for the preparation of the Revised 
Estimates/SupolPrncntarv Grants/Final requirement nf funds arc reQuired 
to be .:crutinised carefully vis-a-vis the pmf!re~~;s of hooking of expenditure 
a~ reflected in the printed compilation lf such scrutinv is carried out. 
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.excess expenditure over the allotted amount, could be avoided. If a con-
1ingency in regard to aa inevitable payment of a bill arises towards the 
dose of the financial year ~and the elq)enditure is likely to result in excess 
over the allotment, additional fonds are required to be obtained from this 
office and then only the expenditure should be incurred. 

3. You may further be aware that Budget figures can hardly be adjusted 
on the basis of the final requirement of funds. Efforts are, therefore, to 
be made to keep the expenditure during the current financial year under 
con-.tant review and limited within the funds allotted to your organisation. 
II necessary. you may take action. to stop payments in respect of items 
which could be postponed to next financial year. ln this connection, the 
~ub-units viz. salary for ofliccrs. C'it~blishment, dearness aJlowancc and 
t~thcr allowances may please he treated as one unit for expenditure. 



APPENDIX VIII 

MlNISTRY OF HOl\·IF AFFAIRS 

Gram No. 33-T>elhi. 

~-------~ -- --· .. -·--· ------··-·-·-- --· .. ·--- ·~~- ---~--· 

Rtve•lut Sectio11 (1.' attd\ 

Original Granl 

Supplemental)' (;rant 

Total Sanction (;rant 

:\ctual Expenditurf' . 

Exc-es!> . 

Capital Sfctiou i l"otrd 1 

Original Grant 

Supplt-mentary Cranl 

Total Sanction<'d ( ;rallt 

.\ctual Expl"'nditun· . 

Iievem1e Saction ( Voud) 

J. I. 7 I ·-1·'1·""1> 

27 .09·5•1•(1\1< I 

] ;)6.~1:{-:~:;.< II U I 

The original provision of Rs. 212,64,09,000 under Revenue,•Scction 
(Voted) was augmented by obtaining a Supplementary Grant of Rs. 21.71. 
49,000 in March, 1982. The actual expenditure, however, amounted to 
Rs. 240,34,12,527 against the total sanctioned provision of Rs. 234, 35, 
58,000 leaving an uncovered excess of Rs. 5.98.54.527 which needs to be 
rcgularised. 

The overaJJ excess of Rs. 5,9lf,54,527 was the net re!)ult of excesses 
and savings under the various beads in the 'Revenue Section (Voted) o1' tho 
Grant and occurred mainly under the following head, for the reasons given 
thereu:rder-

Major Head '259' 
A. 14--Public Works 
A. 14(6}--Suspense Rs. 7,88,53.000 
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The excess was due ~o purchase of more building materials at higher 
~osts following Voluminous increase in construction work connected with 
Asiad 82. The cost of stores actually received during the year is initially 
debited to the 'Suspense' head and the debit subsequently transferred to 
the Works to which the stores are actually issued. This resulted in reflec-
tion of !he same transaction unider 'Suspense' a number of times in the 
a~.:counts owing to inter divisional transfer of stores. A revised accounting 
procedure has since been introducted by the Ministry of Works & Housing 
in consultation with C&AG and the Ministry of Finance from the finan-
cial year 1982-83 ride Ministry of Works and Housing O.M. No. 15011'. 
12/78-N-2 dated 27-4-82. (copy enclosed*) With the adoption of the re-
vised procedure by Centra} Public Works Department, it is expected that 
the booking of expenditure under normal budgetary suspense accounts will 
h;; confined to the provisions appearing in the budget. 

Capital Sn:tion ( Voted)-(Rs. 16.69.75 /akh) 

The original provision of Rs. 128.93,81.000 was augmented by obtain-
ing a Supplementary Grant of Rs. 27,09,54,000 in March, 82. The 
actual expenditure however, amounted to Rs. 172.73,10.744 against the 
total grant of Rs. 156,03,35.000 leaving an uncovered cxce~s of Rs. 16. 
69.7~.744 which needs to be regularised. 

The overall excess of Rs. 16,69,75,744 was the nd result of eJtcesscs 
:111d savings under various heads in the Capital Section (Voted) and occur-
re-d mainly under the following heads for the reasons given thereunder:-

Ma.jor Head '484' 

BB. 5-Capital Outlay on Urban Development 
BB. 5(1 )-Delhi Capital Development 
BB. 5(1) (})-Land 
BB. 5( 1) (I) (I)-Large -.cak Acquistion 

Development and disposal of land in Delhi: 

'Rs. 16,69,60.000 

Out of total excess expenditure of Rs. 16.69.60 lakh Rs. 990.8(-i 
lakhs represent non-remittance by D.D.A. of the surplus of receipts over 
expenditure to the Revo1vinl! Fund. prior to the dose of financial year. a-. 
required under the prescribed accounting procedure. As a result thereof. 
the surplus receipts were treated as advance to D.D.A .. resulting in excess ___ " ________________________ _ 

*Reproduced under Appendix XT. 
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over budget provision. All efforts are now being made by the Adminis-
tration to persuade D.D.A. to observe the accounting procedure 'strictly 
and start remittance of receipts realised by them on account of premium etc. 
to the R-evolving Fund, vide Delhi Administration D.O.No. F. 19( 1) I S2! 
L&B/F&A dated 29.4.83 (copy enclosed) 

The remaining excess of Rs. 678.74 lakhs was mainly on account 'of 
payment of deficiency charges to the Municipal Corporation of Delhi in 
respect of land developed by Municipal Corporation of Delhi, develop-
ment of land in respect of residential schemes, horticultural work under-
taken on a massive scale in connection with Asian Games and due to esca-
lation in the cost of material etc. 

At the time of finalisation of Revised Estimates for liJH 1-8 2, it was as-
sessed that this expenditure will be covered within the additional funds of 
Rs. I 4.50 crores agreed to in 'Revised estimates 81-82 and later on pro-
vided for by Supplementary Grant. But the final expenditure under the. 
head was more than anticipated due to escalation of work. leaving an unco-
vered excess of Rs. 1669.60 lakhs. 

Major Head ·533· 

CC.JO-Capital Outlay on Irrigation. Navigation. Drainage and Flood 
Control Projects: 

CC.l 0(2)-Drainage Projects-Non-Commercial 
CT. I 0(2)( I )-Other Expenditure 
CC. I 0( 2) ( 1) ( 3 )-Suspense Rs. I 0 I. 96,000 

Out of the total excess of Rs. 101.96 lakhs. an excess Rs. 94.01) lakhs 
was anticipated and provided for by the re-appropriation of funds. The 
h:.t.lance excess is due to ad.iustment of demand note on the purchase of one 
crane costing Rs. 8.00 Jakhs at the fag end of the year. The debit for 
purchase of crane which was expected to materialise next year was actually 
received in the ensuring financial year i.e. 1981-82. 

In the circumst-ances explained above, the excesses mentioned ahove 
may kindly be recommended for rcgularisation by Parliament under Arti-
de 115(1 )(b) of the Constitution. 

This 'Note' has been seen by the Audit. 

Copy of D.O. letter No. F.19(1)/82/L&B F&A dated 21J April, 1983 
frQm the Accounts Officer (fin.), Delhi Administration to the Chief Accounts 
Officer, Delhi Deyelop.ment Authority. New Delhi. 

Kindly refer to your D.O. letter No. ACS. 10(9)/80-81/Acctts.jPt: 184R 
dated 22-1-83 addressed to Shri S.C. Pandey, Secretary (TAB) reg:1rding 
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remittance or the outstanding payment to RevoJving Fund as on the close 
of Financial Year 1981-82. 

I have examined the position of the outstanding payment to Revolving 
Fund with reference to the remarks furnished under your above D.O. The 
present position of the outstanding is as under: 

(i) Cost of land utilised by DDA under various G.K. Schemes in-
cluding shops-Rs. 2,43,00,480.00:-

Although it was ensured that a provision of Rs. 6.00 and Rs. 8.00 have 
hecn made in R.E. 82-83 and B.E. 83-84 for payment to Revolving Fund, 
no amount has so far been paid to Revolving Fund. 

(ii) Cost of land utilised under JJR SChemc-'R.s. 5,54,98,672/-

lnspite of our best efforts made in this regard no payment could bc1 
obtained for credit to Revolving Fund. This Admn. was, therefore, con-
strained to obtain sanction of Finance Secretary, Delhi Admn. to adjust the 
same against the funds· to he released to DDA in rX:<~pect of plan schemes 
during 82-83. The matter was further discussed with Financial Advisor 
(H) and Vice-Chairman DDA. As a result of these discussions, a sum. of 
Rs. 1.50 crore was received through cheque No. OC/67-547081 dated 
I 5-3-83 towards this end, leaving thus a balance of Rs. 4.04,98,672.00 
still dtH.' to Revolving Fund as on date. 

<iii) Excess of receipt over expenditure of the scheme of large scale 
Acquisition. Development & Disposal of land Rs. 47,64_.417 /-. 

(iv) Amount of grouni,l rent not <.1ccountcd for/adjusted in the ac-
counts-Rs. 6.07,H7,7J5!-. 

tv) Amount for enhanced compensation "R-'i. 63.16,132/-. 

It has been stated hy your office that sum of Rs. 9.28 crores has been 
remitted to Revolving Fund on that account during R 1-82. In this connec-
t ion I am constrained to note that the funds released during 81-82 are 
maunly for the. acquisition of land/enhanced compensation payable for the 
currct acquisition of land/awards. Th'-' payment of Rs. 9.28 crores in no 
way. it is considered, has any relcavancc with the out.:;tanding amounts noted 
on the margin. These arc still outstanding against your Deptt. for remit-
tance to Revolving Fund. Further, it is also requested that suitable steps 
may kindly be taken to pay the amount relating to Ground rent, direct to 
Govt. of India under intimation to this Administmtion. 

(vi) Cost of land in respect of Kalkaii Complex-Rs. 
I 0,00,00,0001-. 

With reference. to the '-·omments ofl'ered under j'Our letter No. FE.I4 
(26)/81-KW/6091 d-ated 13.10.R2 1 am tn say that the amount is rightly 
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payable to R.F. and there seems no justification for the with holding of the 
receipts in question. In this connection this Admn. letters bearing No. 
F. 18(4)j81-L&~fF&A dated 9-11-82 and even No. dated 2-2-83 and 
18.3.83 be rcffered to. 

In view of the foregoing. I would like to :advi~c you to kindly review the 
position afresh and to take concrete steps to remit th(.· above outstanding 
amount to the tune of Rs. 23,66.67,4161- tu this Admn. at your earliest. 
This is basically to strengthen the position of the Revolving Fund which is 
at its lowest ebb and to ensure that this Adnm. as well as DDA may not be 
put in an crnberrassing position at a later stage. 

With regards. 



APPENDIX IX 

MINISTRY OF HOME AHAIRS 

Gram No. 55-A ndamam and N icobar Jsla11ds 

.. -----------------------
l~•-'l"f'lllW Sr-ction f\'ot!·d i 

( lrigiual (;;-aut 

!'>ttpph-nwnwr·y Grant 

Final (;rant 

.\c·lual l:'>JWIHiitun· . 

Rupee-~ 

1 .03. 78,oru • 

:l5·85.3G,oo• • 

3H-7r.ot·t•'l 
~.e5 .6u .. 1 • ,, 

The original provJswn of Rs. 34,81.58,000 under Revenue Section 
(Voted) was augmented by obtaining a Supplementary Grant of 'Rs. 8,00,000 
in September, 1981 and Rs. 95,78,000 in March, 1982. Th~ actual ex-
penditure. however. amounted to Rs. 38,71,04,419 against the total san-
dioncd provision of R<i. 35.85,36,000 leaving an uncovered excess of Rs. 
2.H5.6RA 19 which needs to be regularised. 

The over all excess of Rs. 2,85,68,419 was net result of excesses and 
.... avings under the various heads in the Revenue Section of the Grant and 
u~:cured mainly under the following heads. for the reasons given thereunder: 

Major Head '259' 

/\.12-Public Works 
. \.12 (5) Suspense 
!\.12(5)(2)-Purchase (Rs. 1.37.65.713) 

The suspense head ''Purcoosc·· accommodates payments made for mate-
rials received for the Andaman Public Works Department (APWD). The 
budget provision under this head is also meant for making payment of pend-
ing bills. which arc watched through a liability register. Materials arc 
partly received directly at Port Blair and the rest are received at Madras 
and Calcutta by the respective Store Sub-Divisions for subsequent trans-
shipment to Port Blair. This arrangement suffers from the inherent diffi-
'-"\tlty in keeping liabiHty rc>~istcr upto data. Payment of debit memns 

83 



84 

amounting to RB. 1.41 crores from account received from A~countant 
General and Pay and Accounts officer (Supplies) fo r 979-80 and 1980-81 
was made in 1981-82. A part o'f th~ excess requirement of the said Rs. 
1.41 crores over the BE of Rs. 3.80 crorcs under the sub-head ·was met by 
obtaining a Supplemenflary grant of Rs. 50 1akhs and by re-appropriation 
Rs. 40.35 lakhs-(total provision Rs. 4.70 crorcs). against which exp~mliture 
was Rs. 5.668 crores. Real excess was. therefore, 'R,s. 9X lakhs. 

The Chief Secretary, Andaman & Nicobar Islands has been asked to 
take remedial action for avoiding such excesses in future. vide letter No. 
U-15020/ 1 /83-ACTI dated 16.4.83 (Copy enclosed). 

A.12(5)(3)-Misccllancous P. W. Advances: Rs. 37.18,006 

Expenditure initially incurred by APWD and later recnvcred from other 
Divisions/Departments are booked under the head "Miscellaneous PW 
Advances''. Such expenditure includes works on making arrangements 
for ceremonial occasions. supply of trucks to District administration/Police 
for law and order purposes and local purchase of materials made by the 
Stores sub-Divisions, Calcutta on behalf of PWD Divisions/other Depart-
ments. Sometimes unanticipated lo~al purchases arl.! made in emergent 
circumstances when rate contract firms fail to supply the requisite ma.terails, 
Excess under the above head has occurred due to adjustment of more 
debits pending recovery from other Division/Departments. 

The Chief Secretary ha-; been addressed to cx.amine the corredness 
of booking expenditure on ceremoni,al occasions under the suspense head 
instead of relevant service hr;ld, ''ide lcltcr No. lJ-15020, I: 83-:'\( 'II dated 
1 ()...4-83. 

(Copy enclosed). 

A.12(6)-0ther Expendiutre Rs. 24,39,957 

The excess occurred due to unavoidable_ increase in the cost of main-
tenance of Rural Water Supply Schemes under Governments' Minimum 
N oods Plan Programme. 

Chief Secretary, Andaman Islands has been ·advised to frame the est.i-
mates more realistically in future. vide letter No. U-15020/ I /83-ACrl 
dated 16-4-1983 (Copy enclosed). 

Major Head "335" 

C. 13-Ports, Lighthouses, & Shipping 

C.13( I )-Ports & Pilotage 

('. 1 3( l )( 1 )-Construction and Repairs 

C.13( 1)(1 )(1)-Maintenance of jetties: Rs. 50,04,8~3 
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The works relating to maintenance of jetties in Andaman and Nicob-.u 
Islands have been entrusted to the Principal Engineer (Marine) of th~ 
MiniSJtry of Shipping and Transport. Budget estimates for maintenance of 
jetties are approved by the said Ministry. Against the BE of R!S. 43.96 
lakhs, a Revised Estimate ·accepted by them was Rs. 57.30 lakhs for the 
year 1981-82, but the actual eX~penditure was Rs. 99.0 I lakhs. Ministry of 
Home provided Rs. 62.75 lakhs under the sub-head by re-appropriation 
Real excess under the sub-head was thus Rs. 36.26 lakhs. On the basis 
of accounts sent by the Principal Engineer (Marine), Andaman Harbour 
Works, debits are raised by the Pay & Accounts Officer, Lighthouse and 
Lightships. New Delhi. There is considerable time lag for the communi-
cation and adjustment of debits. Due to this time lag expenditure per-
taining to the period from September 1981 to March 19R2 could nnt he 
adjusted in 1981-R2. Receipts and adjustment of more of pas.t Jeb:ts 
(than anticipated) re~ulted in the said excess. The excess was mainly due 
to unprecedented increase .in cost of material. increase in labour charges etc. 

The Chief Secretary, Andaman & Nicobar Islands has been asked to take 
remedial action to avoid such excess<:?s in futun.: vide letter No. U-15020/ 
I /R~-AC.ll dated 16-4-S3 (copy enclosed). 

C.l3(1)(4) Dockyard & Dry Docking Rs. 40,76,306 

Out of the total sanctioned grant of Rs. 73.67 lakhs, Direc.tor Gen-
eral Su.pplies and Dispo-:;als bills for Rs. 35.25 lakhs pertaining to two 
years 1978-79 and 1979-80 were received in 1980-81 and 1981-82 and 
adjusted in the year 19~ 1-82. In Andaman and Nicobar Islands watrr 
transport ~s the only means· of cnmmunication between different parts of 
the Union Territory. Considering the essential nature of the service. ex-
penditure on the repair and maintcnam:c of ships could not he postponed 
Thus belated adjustment of debit an unavoidable expenditure on water tran'i-
port resulted in excess of expenditure under this head. Part of the excess 
was covered by reappropriation of savings of Rs. 4.93 Jakhs from other 
heads in the Grant. Keeping in vi~:w the said past, liability of Rs. 35.26 
lakhs. the RE proposed by the A&N Administration was Rs. 94.20 lakhs. 
hut that accepted by the Ministry of Shipping and Transport was Rs. 74.~0 

, lakhs, because the proposal was received by the Ministry after the estimates 
had been finalised. The Chief Secretary. Andaman & Nicobar Islands has 
been asked to intimate as to why provision for past liabilities could not be 
takan into consideration at the BE stage of 19R I -82, He has also been 
asked to avoid such excesses in future vide letter No. U-15020/ 1/R~-AC. - . II dated 16.4.83 (copy enclosed). 

In the circumstances explained above. the excesses mentioned above 
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may kindly be recommended for regularisation by Parliament undor Article 
115(1) (b) of the Cons~itution. 

This note has been vetted by 'audit. 

Copy of S.O. letter No. U.15020/1/83-AC.ll dated 16 April, 1983 from 
the financial Adviser (Home). Ministry of Home Affairs to the Chief Sec-
retary. Andaman and Nicobar Islands, Port Blair. 

Please refer to your A.O.Letter No. F.4(2)-B/83 dated 4th April, 1983, 
regarding excess expenditure under Grant No. 55-Andaman .and Nicobar 
Islands for 1981-82 

Following comments an: oticred: 

A. 12(5)(2)-Purchase. 

According to the instructions contained in paragraph 8.53 of the Civil 
Accounts Manual, all the debit memos. have to be adjusted within one 
week of receipt. It is seen from enclosure to your office letter No. D-30 
(3)/A & B/81-8211066 dated 26th March, 1983, that the claims received 

I 

in 1979-80 and 1980-81 were paid only in 1981-82. Declining to accept 
the debits (in 1979-80 and 1980-81) for want of funds was not in order. 
vide Government of India decision No. 3(iv) b~low rule 75 of GFR-.. 

Under the said decision of Government of India. liability Register ha~ 
tt~ be posted at the time of placing an order, and incurring authority has 
l<l ensure that the provision has lx:cn made or will be made in the budget 
from which the expenditure is likely to be incurred. The approved bud-
get provision including suppicmcntary for I 9R 1-82 was R'i. 4.30 crores. 
After excluding past liabilities of R!.. 2.21 crorcs. amount available for 
expenditure in 1981-82 was only Rs. 2.09 crorcs plus Rs. 40.35 lakh .. -. by 
re-appropriation. Remedial action for avoiding excesses may kindly be 
tukan in future. 

A.I2<5)(8)-MPWA. 

As regards bookine, of expenditure on arran!!cmcnl'i on ceremonial 
occa-.ions initially under this head. it mav kindly be examined. why the 
expenditure could not be correctly anticipated, and provided for under the 
rcl:vant service head, for better cotnrol. Th·is course of action may kindly 
h·.· taken for future. 

A.l ~(o)-· Other Expenditure and C I 4( I)( I)-Rural 'R.oad~. • 
E"tinnte\ nnv kimll\' h(· fr:unc I m<n~ rc:1li<;tically in future to avoid 

th:sc excesses. 
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C.I3(J ){])(I )-Maintenance of Jetties. 

Against the I 981-82 budget estimated of Rs. 48.96 lakhs, old liabili-
ties for 1980-81 were Rs. 38.36 lakhs provision available for maintenance 
nf Jetties for J 981-82 was thus Rs. 10.60 lakhs plus Rs. 13.79 lakhs by 
rc-appropnatJOn. If the admistrative sanction is issued by your Adminis-
tration, why the expenditure could not be limited to the accepted re.viscd 
estimates, needs to be examined. Remedial ;:tction may kindly be taken 
to avoid excess in future. 

C.l3(1)(4)-Dockyard and Shipping: 

Approved R.E. I 981-82 was Rs. 78.60 Jakhs including past liability of 
Rs. 35.25 lakhs, leaving a balance of R,s. 43.351 lakhs for expenditure in 
1981-82. Had the liability /Register been maintained. why provision for 
past anticipated unpaid liabilities .. for 1978-79 to 1979·80" was not made 
at the BE. stage of J 981-82. need to be examined. Remedial action may 
kindly be taken for future. 

A ropy of the instructions js-;ucd may kindly be sent to me immcdiatd~ . 
• 



APPENDIX X 

MINISTRY OF HOME AFFAIRS 

Grant No. 56-Dadra and Nagar Haveli 

-·----·-----~ •·- -- -------·-----·----·-- ----
Rl"vl"nur Srcliou ! \'ot(•d'; 

( >t-ig;inal ( it·ant 

Supp!cmrllt:~n (;r, n· 

Final (irant 

Rupee~ 

:i-72,26,54 7 

16.97547 

Against the original grant of Rs. 3,55,29.000 the actual expenditure 
i.Hnounted to Rs. 3, 72,26.54 7 resulting in an ·excess of Rs. 16.97,54 7. 

2. This excess. whkh wa~ the net result of excesses and savings under 
various sub-heads in the Grant. occured mainly under the Major Head 
259-A. 13-Public Works -A. J 3 (6)-SI.l'.;pense (Rs. 17 ,89.571). The 
excess under this head was on account of receipt of unanti·cipated debits in 
March. 1982 for the store~ procured through Directorate General of Sup-
plies a·nd Disposal when it was too late to provide the funds hy Supple-
mentary. 

l n the cir'l.:umstance~ explained above the excess of Rs. 16,97.54 7 
under Revenue Section (Voted) of the Grant may kindly by recommended 
for rcgularisation by Parliament under Article. 115 (I J (b) of the ('(n;titu-
tion of l·ndia. 

The 'Note· has been seen by the Audit. 

88 



APPENDIX XI 

MJNISTRY OF WORKS AND HOUSING 

R!"vemw S!"ction \ Volt•. I) 

< lriginal Graul 

~ttpplemenl:ln {iraul 

Vinal Grant 

\, 1 ual Expr·11ditlln· . 

I ~xn·ss 

Grant No. 91-Public Works. 

...... -~ ------- ... --

Rupf'c·s 

3 i .36.8o,oo1 1 

I .f> I .4fl. 15,000 

I . i I ,6o.6 I ,03~) 

I 0.1 2,46.0:{!! 

----·-------
2. The Original Grant of R". 1,24,11 ,35,000 was augmented to Rs. 

1.61 ,48,15,000 by obtaining a Supplementary Grant of Rs. 37,36,80,000 
111 March. 1982. The actual expenditure during the year, however, 
<~mounted toRs. 1,71,60,61.039 resulti"tlg in an excess of Rs. 10,12,46, 
U39. This excess was the net result of cx.ce.;ses and shortfalls under 
catain heads in the Grant and w<ts mainly due to an excess of Rs. I 1.17, 
16,683 under the Head ·A·. 7-Suspense·. partly counter-balanced by sav-
ings Lmdc-r other Heads/Sub-head~. 

3. A provision of Rs. t\7.56 crore·~; was made in the Budget Estimates 
HX 1-82 under the Head 'A. 7--Suspcnsc' for (i) Purchase of building 
mali:rials e.g .. cement, steel, billets etc .. and for maintaining adequate 
-.tu~·k-. th~rcof; and (ii) Miscc.Jlaneous Public Works Advances, in respect 
·of constructina \vorks to b~ executed. by th;: C'PWD. Thi~ provi·_;ion was 
augmented by a Supplementary Grant or Rs. 35.3~ cron:s based on 
r~viscd assessment at the time of preparation of Revised !Estimates. 
Huwever, the actual expenditure/debits upto the end of the year exceeded 
1hl" total final grant on aocnunt of the following:-

( i) procurement of large quantities of cement. steel. billet-s, bitumen. 
c\c .. than thmc envisaged at Revised Estimate stage to meet full require-
n,lcnts of Works including those of aerodromes, roads. CRPF works, etc.; 

(ii) reflection of the same transactions under ·suspense· a number of 
titncs in the accounts owing tn inter-division! transfer of stores; 
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(iii) increase in the co>.)t of cement, steel, other materials, etc. 

(iv) unexpected receipt of steel against past indents (placed on 
oqs&D in 1979) in the last week of March, 1982; and, .. 

(v) payment of freight charges in cash to the Railways during March, 
1982 due to abolition of Credit Note facility. 

4. It woultl be observed that one of the reasons for excess as brought 
out at (ii) above is tha! the transactions under ·suspense' get reflected <J 

number of times in the accounts owing to inter-divisional transfers of 
stores required in exigencies of execvting the works on time. It may be 
mentioned in this connection that in pursuance of the recommendations 
of the Public Accounts Committee (7th Lok Sabha) in their First Report 
!para 2.38 and 2.39), and 24th Report of their Lok Sabha (Para 2.9 
and 2.21 ), a revised accotr.nting procedure 'ha·:; since been introduce<! with 
effect from 1-4-1982 in consultation with the Comptroller and Auditor 
General of India and the Ministry of Finance A copy of this Ministry's 
O.M. No. J 501 J I J 2/78-W2 dated the 27th April, 1982 regarding the 
revised procedure is enclosed for ready reference. It may be observed 
that the excess under the Head 'A. 7-Suspense' has occurred mainly 
under the sub-head 'A. 7(] )-Stock'. This revised procedure referred Ill 
above provides inter alia th .. t when qorcs are issued from the stock of 
nne Division to another Division for sto;:k purpose'\, the issuing Division 
should adjust the value of the stores issued as a minus debit under the 
head ·suspense-Stock' (and not as a credit as wa~ h~ing dane previously) 
and as a result, the debit earlier acc(mntcd for under this head (in the· 
issuing Division) would he \viped L)Ut. UnJt:r the rcvi~cd procedure, un-
necessary inflation of expe-nditure under the head ·su..,pcnsc-·.,tnck · on 
~ccount of inter-divisional transfers of stores would b..- :wvidcd and this 
would be conducive to- hettcr hudgetary contrlll in future. 

5. Jn view of the circumstances explained ah•l\C and thl' remedial 
measures since taken. the n.:t cxcc;,s Ill' R .... I 0,12.46.0:W under Grant 
No. 9 J -Public Work•.; may kindly he recommended for re,gularisat ion hy 
the Parliament under Article 115( I) (h) of the Constitution. 

6. This nn:c ha<; been vetted by Audit. 
. ····• 

J 
Copy of O.M. No. I SOJI/12/7H-W2 dated '27 April. 19H2 from ''fftc 
Ministry of Works and Housing: (Work<; Divi-.ion). ~cw Delhi to the 

Director General (Works). Central P.W.D. New Dcl1li and others. 

Subject : Revised accounting rroecdt•rc for the 
Central Public Works Divisions of the 
Department. 

store-. transaction in 
Central Public Work!! 
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The undersigned· is directed to say that the question of reVISton of 
procedure for accounting of stores transactions in the CPWD has been 
under examination for some ·time past in. the light of repeated cr:iticiun 
by the Public Accounts Committee of the excess, which occurred in the 
Grant 'Public Works' during successive financial year. 

2. Under the existing procedure, the cost of storeG purchased but not 
paid for in the month in which they are received, is adjusted in the 
accounts of the Public Works Division by Debit to the account of the 
work if they have been purchased for specific works, or to the sub-head 
'Sto:::k' of the major/minor head '259-Public Works-suspense' if they have 
been procured for stock purposes: with a contra credit to another sub--head 
'Purchases' of the major/minor head '259-Public Works-Suspense~. 

3. The sub-head 'Purchase' is debited when payment of the cost of 
stores is actually made. The sub-head 'Stock' is credited when stores 
are issued for utilisation on a work or is•:;ued to another Public Works 
Division again for stock purposes. The debits under the two sub-heads 
'Purchases' and 'Stocks' do not get netted with the credits under these 
heads as the latter are exhibited in the budget as recoveries below the 
line. Budgeting under thC'3e two sub-heads is thus done on a gross basis. 
Thr debits and ·:::redits under. these sub-heads get multiplied, depending 
on the number of times a particular stock item gets tansferred from one 
Division to another. All this has made accUorate budgeting in respect of 
these two Suspense sub-heads a very difficult exercise and led to large 
variation for the •.)arne. 

4. After a careful consideration of the various issues involved in 
ccmsu1tation with the Comptroller & A,uditor General of India, the Con-
troller GC'Ileral of Accounts and the Budget Division of the Ministry of 
Finance, the following revised procedure is prescribed will effect from 
the financial year 1982-83:-

(I) The operation of the sub-head 'Purchases· t~nder the minor head 
'Suspense· of the major head '259-Pubic Works' shall be di·3pensed with. 
Instead thr cost of stores not paid for in the same month in which they 
were received shaH be accounted through a new suspense minor head 
'material Purchase Settlement Suspense Account' in the Public Account of 
India under the major head '858-Suspense Accounts•. Thi·:; Suspense 
minor head will be cleared when supplied received are actually paid for. 

(2) While placing indents on the Central Stores Divisions/ot'her Divi-
sion~. the Divisions of the CPWD requiring the stores shall indicate promi-
nently on the indent itself, whether the stores indented for are required 
for specific works or for stock pur:poses. 
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(3) In the accoU'llts of the Division issuing the stores, the cost of the 
stores supplied by it to a Division indenting for it shall be debited to the 
suspense head- 'Cash Settlement Suspense Account' under the major 
head '858-Suspense Accounts', by: 

(a) credit to the head '259-Public Works-Suspense-Stock', if 
the stores supplied had been indented for utiHsation on speci-
fic works; and 

(b) minus debit to the aforesaid suspense head, if stores supplied 
had been indented for stock purpose;,. 

The suspense head 'Cash Settlement Suspense Account' will be 
cleared when payment for the cost of stores supplied is actually received 
from the indenting Division. 

(4) ln the accounts of the Division receving the stores; the cost of 
Gtores shall be debited to the account of the work or the head '259-
Public Works-Suspense-Stock' depending upon whether stores have been 
acquired for works/stock purposes, with a per contra credit to the head 
'858-Suspcnse Accounts-Material Purchase Settlement Suspconse Ac-
count' if the stores received have not been paid for in the same month. 
The latter head will be cleared when the cost of ·.;torcs is actually paid to 
the Division supplying the stores. 

5 (5) Unclaimed balances for more than three complete account 
years, under the suspense sub-head 'Material Purchase Settlement Sus-
pense Account' would be credited to revenue as hither to was being done in 
respect of the balances remaining outstanding for more than 3 ycam 
under the suspense sub-bead 'Purchases' as per provisions of the CPWA 
Code. 

6. (6) With a view to avoid budgeti·ng difficulties on account of the 
adoption of the new system of stores Accounting as stated above, it ha~ 
been decided that the Central Stores Division will prepare their budget 
on the basis of their requirements as at present. The Working Divisions 
will, however, prepare their budget for stock in two parts viz. (i) direct 
purchases, and (ii) by inde-nting on Stora; Divisions. Provisions for 
stock under category (iii) by the · Workng Divisions will then be reduced 
from the provisions of stores made by the Central Stores Divisions at 
Zonal levels. In respect of such provisions made by the working divi-
sions, not falling under the same Zonal Chief Engineer, under which the 
Central Stores Division from which the stock is intended to be procured 
falls, such provisions will be worked out by the concerned zonal Chief 
Engineer on the basis of the data received by them and intimated to the 
Zonal Chief EJ1gineers concerned under whose jurisdiction the Central 

• 
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Stores Divisions from which the Stores are to be procured fallG for carry-
ing out the necessary adjustments as stated above. 

7. This procedure shall come into ~ffect from the financial year 
1982-83. Since the budget estimates for the year 1982-83 have already 
been finalised, these should be revised in the light of the instructions con-
tained in para 6 above at Revised Estimates stage. 

8. The balances remaining outstanding upto the close of the financial 
year 198 J -82 under the Suspense sub-head 'Purchases' of the major head 
'259-Publk Works' sha11 be tran•3fcrred to the Suspense minor-head 
'MateriaiPurchase Settlement Suspense Account' now proposed to be 
opened under the major head '858-Suspense Accounts' on a proforma 
~sis after the amount outstanding for more than three years under sus-
pense sub-head 'Purchases have been •;orted out and credited to reve11ue. 

9. Formal amendment to the C'PW A Code will he issued separately 
in due course. 



APPENDIX XU 

DEPARTMENT OF SPACE 

Grant No. 1 03-Department of Space 

1. (o) REVENUE SECT/0.1\' (T"oted) 

Original Grant 

Supplementary Grant 

Final Grant 

Actual E:'i:pendi(urc . 

Excess • 

(b) CAPITAL SECT/a/{ (Cha1ged) 

Original Appropriation 

Supplementary Appropriation 

Final Appropriation 

Actual Expenditun: . 

Excess . 

Rupl."("!l 

55.'23. 76,ooo 

ss.~q.28 .. 355 

r .no,ooo 

8,12,000 

0-12,000 

17,10,100 

7,<)B, 16n 

2. Revenue SectiOn (Voted): The excess of Rs. 52,355 is the net '. result of excesses and savings under various 5\l'b-heads in the grant and 
constitutes less than 0.01 per cent of the total voted Grant. It occurred 
mainly due to belated communication of some inter-centre adjustments 
and certain book ·adjustments under head 'C-Scientific Services and 
Research' intimation of which was received toward•:. the close of the 
financial year. 

3. Capital Section (Charged): (a) Payment of an amount of Rs. 
8.98,124/- was made as against the original appropnatJOn of Rs. 
1,00,00/- under the head '479' AA.-Capital Outlay on Scientific Services 
& Research: A.A. J -Space Research; AA. 1 ( J )-Space Technology; AA. 
1(1) (3)-Ancillaries AA. 1(1) (3) (2)-Sriharikota Centre (Charged). 
The expenditure was made up of (i) payment of Rs. 0.45 lakh against an 
award in Arbitration proceedings to a Contractor for a work in SHAR 
Centre: and (ii) payment of Rs. 8.53 lakhs made by the Civil Engineering 
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Di-vision of the Department at SHAR Centre on an Award passed by a 
Sole Arbitrator in the matter of disputes between tbe Department and a 
Contractor, after the High Court of Madras confirmed the Award aud 
,ordered payment of the amount within one month with interest at the 
.rate of•i~ per cent from 16-2-1982 (date of decree). Jn compliance with 
the orders of the High Court and in order to avoid payment of interest 
of Rs. 200/· per day (ApproximateJy), the claim was paid in March 1982. 
This resulted in an excess of Rs. 7,98,124 over the Appropriation. (b) A 
Supplimentary Appropriation of Rs. 8,12,000/- was obtained under 
th'e head of account .:179 AA-Capital Outlay on Scientific Services and 
Research; AA. !-Space Research; AA. 1(1 )-Space Technology; AA. 1(1) 
(2)-Facilities; AA. J (!)(2)(2.-Sriharikota Centre' (Charged) for payment 
of Court decree on an arbitrator's award on certain items for the Solid 
Prope11ant Space Bo::l'Ster Plant. The actual payment was Rs. 8,12,036/-
resulting in an excess of Rs. 36 only over the Appropriation. The total 
excess thus amoooted to Rs. 7 ,98,160 in the Capital Section (Charged), 

, which needs to be regularised. 

4. The Chief Engineer, Civil Engineering Division, ha<; been advised 
to provide for likely payments during a year on the basis of past trend 
and other information available with them at the time of framing the 
estimates to avoid recurrence of excess in future. 

5. In the circumstan.:es. it is requested that the excess expenditure of 
Rs. 52,355 i·n the Revenue Section (Voted) and of Rs. 7 ,98,160 in the 
Capita] Section (Cha~ed) may be recommended for regularisation by 
Parliament under Article 115(1)(b) of t'he Con·:;titution of India. 

6. This note has been seen by Audit. 

Copy of letter No. CC A/DOS/16 dated 28 February. 1983 from the 
Chief Controller of A·ccounts. Department of Space, to the Chief 
Engineer. Civil Engineering Division. Department of Space. 

Sub : Decretal payments-Estimates-ref. 

A refer~nce is invited to your note No. CED/CO/Cj 1 j241 i727 dated 
January 21. 1983 on the sub.icct indicated above. According to Sl. No. 
17 of para 2.6 of the Budget Circular No. F. 2(136)-B(D)/82 dated 13th 
Sept. 1982 of the Government of India, Ministry of Finance, Depart-
ment of \Economic Affairs, Budget Division, where decrees/ awards are 
a normal feature, Ministries/Departments may include proVISIOn for 
likely paymentos during a year. on the basis of past trend and other infor· 
rnation available with them at the time of framing the estimates. Hence, 
it will be quite in order to estimate the likely payments to be made on 
this .account and to include them in the budget estimates. The necessity 



for obtaining an advance from_ the Contingency Fund every time a decreet 
award is made will be obviated if payments likely to be made against 
such decree tal amounts are estimated and included in the Budget Estimates .. 
Hence it is sugge-3ted that estimates towards this payment may be made 
with -reference to the information available regarding the pending cases,. 
past trend and other relevant factors. 



APPENDIX XIII 

LOK SABHA SECRETRIAT 

Grant No. 1 04-Lok Sabha 

-·-----------------
Revmm. Sedion (Chargt•d) 

Original Appropriation 

Supplementary Appropriation 

Final Ap;>ropriation . 

Actual Expenditure . 

Exces~ 

Rupee.s 

I ,78,ooo 

2,48,•69 

70,169 

2. Against the final appropriation of Rs. 1.78,00C• the actual expen~\ 
diturc during the year amounted to Rs. 2.48, 169 resulting in nn excess 
of Rs. 70,169. 

3. The above excess was mainly due to overall increase in Parlia-
mentary activities and more expenditure on .travel expense:; due to in-
crease in Air fares and transportation charges. This could not be fore-
seen at the time of framing the revised estimates for obtaining the SuP'"' 
plementary Grant: 

4. In view of the circumstances explained above, the excess of Rs. 
70,1 ~9 may kindly be recommended for regularisation by Parliament 
under Article 115(1) (b) of the Constitution of India. 

This has been seen by Audit. 
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APPENDIX XIV 

:MINISTRY OF RAILWAYS 

(Railway Board) 

1.1 During the year xg81-82, there was an overall excess of Rs. 42.21 
crores over the final grants and appropriation resulting from an aggregate of 
excess of Rs. 88.61 crores (Excc:-ss disclosed in Appropriation Accounts Rs. 
87.56 crores inclusive of saving under O.L.W.R., Rs. 1.05 crores within Grant 
No. 16) under 4 grants (No.4, 6, 10 & 16) and r Appropriation (No. 11) and 
aggregate saving of Rs. 45·35 crores under 12 Grants (~o. r, 2, 3, 5, 7, 8, g, 
I I, 12, I3, 14 & 15) and r 2 Appropriations (No. 2, 3, 4, !), G, 7, 8, ~), ro, 12, 
13 & t6). [Rcferr.nce Para 6.5 of the report of the Comptroller aud Auditor 
General of India for the year rgBr-82 Union Government (Railways) and 
Para 25-Exccss 0\·er Voted Grants-Para 27-excess under Appropriation-
Para 26--Saving under Voted Grants and Para 28- Saving under Appropri-
ations ofthe Appropriation Accounts of the Railways in India for the year 1981-
82-Part !..:_Review]. 

1.2 The excesses under 4 Grants and 1 Appropriation arc explained 
as under: 

(i) Grant No. 4-Working Expenses-Repairs and Maintenance of Per-
manent \Vay and Works 

Revenue Section (Voted) 

----------------------------------------
Grant 

Supplementary Grant 

Total Sanctioned Grant 

Actual Expenditure . 

Excess 
Percentage of cxcr-s.~ over thr- final grant 

Rupet"S 

2,60.19 62,ooo 

34·43·53·000 

2.<q.,63.21 ,ooo 

'2 ·9:i· 76.54 .4B 

I ,13<-13·480 

A brrant of Rs. 260.20 crorcs was obtained in the Budget. Two supple-
mentary grants of Rs. ~4·43 crores (Rs. 26.44 crores in Decmeher 81 and Rs. 
7·99 crores in !'vlarh 82) were obrained for special repairs due to unprece-
dented floods and be breaches, increa"e in cost of materials and stores, post-
budgetary increase on account of additional dearness allowance instalment'>, 
more payment to casual labour due to grant of regular scales of pav, Ardh 
Kumb Mela and other miscellaneous causes. · 

The excess of Rs. 1.13 crores occurred mainly under sub head 'MJ.in 
tenance of Permanen! Way' and 'other repairs' including special repair'! du ~ 
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to breaches, accidents etc. Primary unit-wise, the above excesses were under 

·cost of .materials (Rs. 1.35 crores) and other expenses (Rs. o.8I crore), offset 
by savings under Dearness Allowance (Rs. 0.38 crore), Contractual payment 
(Rs. 0.36 crore) and other minor variations (Rs. 0.29 crore). Of the total 
excess, the largest excess occurred on Central Railay on account of mainte· 
nance of permanent way and special repairs. 

There was a misclassification of Rs. 4,63,000 on account of expenditure 
relating to other grant but wrongly booked under this grant. Taking into 
account the effect of misclassification, the real excess requiring regularisation 
by Parliament works out toRs. I ,o8, 70,480 i.e. 0.36% over the final grant. 

(ii) Grant No.6- Working Expenses- Repairs and Maintenance of Carriages 
and Wagons. 

Rt'venue Section (Voted) Rupees 

------------- --------------------------
Original Grant 

Supplementary Grant 

Total Sanctioned Grant 

Actual Expenditure • 

Excess 

J>("l'ccn 1 age or excess over final grant 

• 

36, I 8, I 4.000 

3,4H,~J,S 7- 3g6 

I:l,SI.-!3:3~ 

A grant of Rs. 295· 18 crorcs was obtained in the Budget. Twu supple . 
mentary grants ofRs. 41.00 crorcs (Rr;. 28.62 crores in Deccmbcr,81 and Rs 
12.38 cron·s in 1\farch, 82) were obtained on account of increao;e in co:;t of m1.-
terials and stores, increase in P.O.H., outturn acti,·ities, post budgetar>· in-
creases on account of additional dearness allowance instalment" and A rdh 
Kumb -:\1da, contingencies etc. 

The excess of Rs. 12.51 CJ'orcs was mainly under sub-heads '\Vagons' and 
'Coaches' due to more periodical overhausls, intensive special repairs and cost 
of matt:rials thereon. Primarv units-wise, the excesses wet·e under-cost of 
materials (Rs. 13.41 crores), oft,.et by savings under salaries & wages, dearness 
allowances, other allowances etc. (Rs. o.go crorcs). Of the total excess, 
largest excess occurred on \.Vestern Railway folowed by Southern 
Railway on account of periodical overhaul and special repairs to wagons 
etc. 

111te expenditure to the extent of Rs. s,o4,o85 relating to this grant was 
wrongly booked under other grants. Thus taking into account the effect 
of misclassification, the real excess requiring regularisation by Parliamentary 
works out toRs. I2,56,47,48I i.e. 3·73% over the final grant. 
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tiii) Grant No. 10- Working Expenses-Operating Expenses FueL 

Rcvt'm:<' Section (Voted) 

Original Grant 

Supplementary Gram 

Total Sanctiom-d Grant 

Actual Expenditure . 
Excf'ss 

Percentage of cxce!.s m·('f fmal grant 

Rupees 

6,2:~.86,66,000 

ss.o7,7o,ooo 

6, 78,g4,g6,or)o 

6,go,37,s7,457 
11,43·21 ·45 7 

A Cr;:~nt of Rs. 623.87 crorcs was obtained in the Budget. A supplt~ 
mentary grant of Rs. 55. o8 crores v-.·as obtained during December 1 g81 on 
account of increase in the price of petroleum products, increase in electric 
tariff rates, incre-ase in the consumption of P.O.L., incrca<>c in freight and 
handling charg('s, Ardh Kumbh l\1da etc. 

The t'Xcess of Rs. 1 I ·43 cwr<~" was mainly under Sub-heads 'Diesel' and 
'Electric' traction due to mor(" consumption of diesd oil and electricity f()r 
traction purposes. Primary units-wise, the above excesses, were under other 
expenses (Rs. 7.28 crores), contractual payments (Rs. 2.46 crorcs), cost of 
material from stocl~ and direct purcha!'c (Rs. I ·17 ·crores) and aggregate of 
excess and saving under other heads fRs. 0.22 crorc). Of the excess, the lar-
~est excess occurred on Western Railway followed hy Central Railway on 
account of ::>djustmcnts duf' to fuel e.,.pcn'l(;S and cost 'If matcri;:ds. 1 h:I'(" 

was no misclassification under this grant and the excess requiring regularisa-
tion by Parliamentary works out to Rs. 1 1,43,21 ,45 7 i.t. the same as disclosed 
in the Appropriation Accounts. 

(iv) Grant No. I 6-Assets-Acquisition, Construction and Replacement-
"Other Exfcnditure" 

Capital Section (Vot~d) 

Original Grant 

Supplementary Grant 

Total Sanctioned Grant 

Actual Expenditure • 

Excess 
Percentage of excess over final grant 

Rupees 

• 3.95.42,95,000 
• 26,32,gg,28,ooo 

26,g6,s2,11,599 

63,52,83,599-

2.41% 

A grant ofRs. 2237.56 crores was obtained in the Budget. Three supple-
mentary grants ofRs. 395·43 crores (Rs. 7.29 crores in August, 1981, Rs. 369.75 
crores in Decmher, 1981 and Rs. 18.39 crores in March, 82)e were obtained 
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to meet with (i) the additional cost of construction of new BG lines (ii) add i~ 
tional provision under suspense heads, Works, Rolling Stock, Machinery and 
Plant, Investment in Road services and nationalisation of railway lines owned 
by private companies 11is., Chaparmukh Silighat Railway and Katakhal~ 
Lala Bazar Railway and (iii) additional provision on account of price escalation 
and payment of excise duty on imported steel. 

The grant, however, proved inadequate, th~ . actual expenditure having 
exceeded the provision by Rs. 52.25 crores under Capital, by Rs. l L37 crores 
under D.R.F. and by Rs. 0-42 crore under A.C.S.P.F. off.<;et hy savings under 
D.F. (Rs. 0.51 crorc). 

The excess of Rs. 63.53 crorcs was mainly under the following plan heads: 

(a) Track Renewal (Rs. 27.87 crores)-Speedicr progress of \Vorks 
due to better availabilty or material, more receipt of permanent 
way materials, and increase in cost of rails & sleepers. Largest 
f"xcess occurred on Western Railway followed hy South Central, 
South Eastern, Central, Eastcrnand N.F. Railv•ays . 

• 
(b) Stores Suspense (Rs. 22.55 crore:s)-Incrcase in the cost of H.S.D.· 

oil and receipt of more oil, more receipt of' RNurn(~d Stores' from 
consuming department as a result of special drive etc. The largest 
rxce!:<; occurred on Western Rly. followed by North Eastern Rly., 
South Eastern, Northern and Southern Railways. 

(c) :Mnufacture Suspense (Rs. i-4l crores) More purchase of non-stock 
items requirt~d in connection with P.C.H. of carriagt.-s and wagons 
and for manufacture of RCC sleepers and tools and · plants. 
The largest excess occurred on Southern Railway followed by 
Central and Northern Railways. 

(d) Gauge Conversion (Rs. 4.24 crorcs)-More receipt of permanent 
way materials, supply of more steel, cement and signalling materials. 
The largest excess occurred on North Eastern Railway followed 
by South Central and \Vestern Railways. 

(e) Electrification Projects (Rs. 2.98 crores)-Procurcment of more 
materials including imported steel for electrification projects. 

(f) Signalling & Telecommunication (Rs. l ·93 cror<"s)-More receipt 
of signalling cables and other material due to accelerated progress 
of work. 

(g) Traffic Facilities (Rs. L93 crores)--Speedier progress ofworks, more 
receipt of material, rails and other equipments. • 

(h) New Lines (Rs. 1.01 crores) Accelerated progress of works, more 
receipt of material. 

(i) Aggregate of minor variations under other specified works, Other 
Electrical Works, Amenities for staff, Passenger Amenities etc. 
(Rs. 3· I 2 crores). 
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Partly offset by savings under: 

(i) Miscellaneous Advance-Capital (Rs. 4·93 crores)-Transfcr ol 
debits relating to issue of wheel sets/components to the Zonal 
Railways. 

(ii) Rolling Stock (Rs. 2.66 crorcs)-Less adjustment of bulk order 
items. 

(iii) ~.fachinery and Plant (Rs. 1.92 crores)-Non-receipt of machinc 5 

and other equipmcnts from the firms during the year than anti· 
cipated. 

The net effect of misclassification wa'> Rs. 26-458 on account of expendi-
ture relating to this grant, but wrongly booked under other grants or vi,·c 
ver.,a. Thm taking into account the effect of misclassifications the real cxces<; 
requiring rcgularisatioll by Parliament works out to Rs. G3,53, 1 o~o5 i i.e. 
2-41% o\·cr the final grant. 

Grant ~o. 1 1-Working Expenses-Staff Welfare and Amenities 

Charged Appropriation • )~s . . ----- ---------··· -·----------- -----
Original Appropriation 1. 16.ooo 
Supplementary Appropriation 

Total Sanctioned Appropriation. 

Actual Expenditure • 

"Excess 

1 .1 G.ooo 

1.20,.108 

• 
Percentage of excess O\'er final Appropriation ~:1.8o~;, 

The excess occurred on North Eastern Railway due chiefly to more 
decretal paym<"nts than anticipated. 

There was no misclassification under this Appropriation and the excess 
requiril1g regularisation works out to Rs. 4,408 i.e. the same as disclwwd in the 
Appropriation Accounts. 

In the circumstances explained above, the excess in the abon· ~rants 
and appropriation may kindly be recommended for regularisation by a Parlia-
ment under Article I 15 of the Constitution of India. 

It may be submitted that every care is taken (a) to assess the expenditure 
under various grants/appropriations as precisely as possible and (b) to obtain 
supplementary allc;tmcnts, where necessary so that the excesses are avoided 
to the maximum extent possible. 

This has been seen by Audit. 



APPENDIX XV 

CVide Paragraph 3. 1 of the Report) 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

lhP Committee find that while the Appropriation Accounts (Defence 
Services) and (Posts and Telegraphs) fur the year 1g8o-8I were laid on the 
Table of the House on 5 April and 23 April 1982, respectively the presentation 
of the Appropriation Accounts (Civil) and (Railways) for the same year was 
delayed tili9July, 1982 presumably because the Budget Session of Lok Sabha 
which was scheduled to last ti116 May, 1 g82 was adjourned sine die on 30 April, 
1982. The Appropriation Accounts (Civil) and (Railways) for the year 
1 g8o-8r duly certified by th~ Comptroller and Auditor General of India were 
ready (mJy on 1 l\Iay, I g8:.z that is, after the Session h.?.dended. The Committee 
trust that e:u ne!> t endca vour would be made in future towards timelv finalisa· 
tion nf thr· Appropriation Accounts and getting them audited so that ·it is possi· 
hie tn).".y them on thf" Table of the House in the Budget 8.-<;sion of Parliament. 

[Serial ~~~. r ·-·Appendix XX-para 1. 5 of Hundred and Twenty First Report 
<lf Public Accounts Committf'e 17th Lok Sabha] 

Action Taken 

(i) Jlini.IIIJ rf' Finance ( Dcpartmmf nf EJ..ju·nditurc 

Appropriation Accounts (Cidl) fiw the re;trs r98o-8r were signed by 
Finance Secretaryo1124thApril, 1982 and supplied toDircctorofAudil, Central 
Re\Tlll!cs, ~ew lklhi on 26th ApriL 1982 for audit certification and presenta-
tion tn P.trli:.llt('llt during the Budget Session. 

Tlw Accounts were signed by th<' Comptrnller and Auditor General on 
1st 1\:lay. 1q82: these could not he presented to Parliament because the Budget 
Sessi(lll of the Lok Sabha \·\'hich \·vas scheduled to last till 6th !\.fay. 1982 was 
adjoun;t"d .1inr (/i(' on 30th April, 1982. 

Tht· JTrnmmnJdation" of the Committee ha\T, ho\\-en~r, bt'en noted and 
<'arJlcst dTrn ts \\·nuld I)(' mack in future to further expedite the finalisation and 
pn ~en tat i~•ll of Civil Appropriation Accounts to Parliament. 

'f';,_i;; 110~•' In" hr.cn ser:n by Audit. 
[1\-linistl y uiTi11ance (Dcp;;:\rtnwntofExpendittirc Controller General of Accou-
nt!-) O.l\1. ::\o. G. 250IR/Ii8J-AA'PAC/I~Ist Rcport,'q67 dt. 10 February, 
83J· 

(ii) .\finis/~)' nf Railwa)'S ( Raihca_r Board) 

The observations of the Committrc ha\'t' hc<"n noted for future guidance 
Necrssary arrangcm~nts hav•~ bet'll made to lay the Appropriation Account 
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for the year 1 g8 1-82 before the two House of Parliament during the next Budget 
Session. 
[Ministry ofRailways (Railway Board's) OM No. 82/BCJPACfVIIfi2I dated 
8 June, 1983.] 

RecoJDJDendation 

The Committee had, only a year ago, commented on the tendency of 
under-utilisation of funds ear-marked for some of the vital sectors of the economy 
thereby not only slowing down development in these sectors but also depriv-
ing the other important sectors of the much needed n:sources for devehpment. 
In para 2• 5 of their 57th Report (7th Lok Sabha) the Committee had pointed 
out that large scale savings , ... ere indicative not only of bad budgeting hut also 
of the failure of the Departments concerned to make full usc of resources pro-
vided for the be-tterment cfthc people. The Committee had ur~ecl the Ciovent-
ment to analyse the reasons for this recurring phenomenon with a view w initiate 
timely remedial measures. These obsen·ations were brought to the notie 
of alll\·fiuistriesJDepartments by the l\1i.nistry of Finance on 25th Septemberc, 
tq8I. The observations of the Committe!" ha\'e also been brought to the notice 
of the Planning Commission who were to discm~ and finalise the annnal plan 
allocations for the Schcmes,'Prr~jects for the year 1 q82-8~ so that the Plan 
Budget is framed on a more realistic basis. The Committee trust that the 
machinery would he geared up to achieve this end. They would , ... atch with 
interest the result-; of improvements sought to be brought a bout when they 

. examine the future Appropriations Accounts. 

[Sl. N'o .. 4-Appcndix XX-Para 2-8 of the I 21st Report of the Public Accounts 
Committee (Seventh Lok Sahha] 

Action Taken 
The obscn·ations made bv the Public Accounts Committ~e have been 

circulated amongst ~1inistries f>epartm,~nts/Financi.al Advisers w!w h t\"C hecn 
advised to emure that the Plan Budget for 1 ~}83-84 is Jra1ned on more re-
alistic basis and ·criticism against over-pitching of the estim'ltes withqut cor-
responding efforts to utilise them gainfully is avoided. In this connection a 
copy of this Ministry's O.M. No. F. (124)-E (Coord)/82 dated 20-12-1982 
is enclosed. The recommendation of the Committee has also heen bmu~ht to 
the notice of the Planning Commission, who are in the midst of finali~ation 
of the Annual Plan for 1983-84, for similar action. 

'(Ministry of Finance (Department of Expenditure) O.M.No. 12(4)-E (Coord)/ 
82 dated 7thjanuary, 1983]. 

Copy ofO.M. No. F. 12(4)-E (Coord)/82 dated 20 December, 1982 from 
the Mini.,try of Finance (Department of Expenditure), New Delhi to all 

·· Ministries/Departments of the Government of India and alljFinancial 
Advisers. 
SUBJECT :- I2Ist Report of the Public Accounts Committee (Seventh Lok Sabha) 

( r g82-83) regarding excesses over Voted Grants and Charged Appro· 
priations (1g8o·8I)-Recommendalions made in para 2.8 of the 

Report. 

The undersigned is directed te say that in their 57th Report (Sevent II 
Lok Sabha) the Public Accounts Committee h~d commented on the tendency 
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-()f underutilisation of funds earmarked for some of the vital sectors of the eco-
nomy, thereby not only slowing down development in these s(!ctnrs but also 
depriving the other important sectors of the muc needed resources for develop-
ment. The Committee had also pointed out that large scale savings were 
indicative not only of bad budgeting but als of the failure of the Depart·· 
rnents concerned to make full use of resources provided for the betterment of 
the people. The observations of the Committee were circulated amongst 
MiristriesjDepartments/Financial Advisers for compliance vide this Ministry 
·O.M. No.F. 12(4)-E (Coord)f8t dated 25-9-1981. 

2. In their 121st Report presented to the Lok Sabha on 5-11-1982, the 
Committee has again referred to their earlier recommendation made in the 
57th Report and has expressed the hope that the machinery would be geared 
up to achieve the desired end. They have also stated that they would watch 
with interest the results of improvements sought to he brought about when they 
examine the future Appropriation Accounts. In this connection an extract of 
para 2.8 (Recommendation No. 4) is enclosed.* 

3· MinistriesJDepat tmcnts/Financial Advisers are reqncsted kindly to 
note the observations made by the P.A.C. for compliance and to ensure that 
the Plan Budget for 1 ~183-84 is framed on more realistic basis and criticism 
against over-pitc11ing of the estimates without corresponding efforts to utilise 
them gainfully is avoided. 

Recommendation 

According to the revised time schedule as desired by Government and 
agreed to by the C.~mmittce in April, I97•h explanatory notes on expense' over 
voted grants and chae·gecl appropriations are required to be furnished to the 
Committee by 31 May or immediately after the r presentation of the Appro-
priation Accounts to Parliament, whichever is later. It is ob:;en·ed that 
while the explanatory notes relating to 16 Grants/Appropriations operated 
by various Ministries (other than the Ministry of Railways) were received 
within the stipulated period, the Explanatory Note(s) relating to I I Grants 
administered by the Ministry of Railways were received on 18 August, 1982, 
alt.hough the Appropriation Accounts were laid on the table of the House on 
9 July, 1982. Since the Appropriation Accounts (Railways) for the year 
1g8o-81, were certified on 1 l\iay, 1982 explanatory notes could have been 
furnished to t 11r> Committee immediately after the presentation of Appropria-
tion Accounts on g July, 1982. In this connection, it is rPlf'vant to point out 
that all the notes relating to Appropriation Accounts (Civil) were received by 
7 July, 1982, even before the presentation of the Accounts. The delayed 
subrntssion of explanatory notes by the Ministry of Railways has undoutedly 
h~mpered the timely I?rocessing and finalisation of this Report by the Com· 
m1ttee. As the Comm1ttee are anxious that excesses over Voted Grants and 
·Charged Appropriations are brought before Parliament for·regularisation•as 
·expeditiously as possible, they would like the Ministryof Railways to ensure 
-strict adherence to the prescribed time schedule in future. 

[S.No. 5 Para 2.9 of UISt Report of PAC-1982-83) Lok Sabha.] ________________________________ ...._ __ . ___________ -

•Reproduced in the earlier part of the Report. 
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Aetioa Taken 
The recommendations of the Public Accounts Committee have been noted 

for strict adherence to the time schedule in future. 

(Ministry of Railways (Railway Board)'s O.M. No. 82·8g-PAC/VII/t2I 
dated 8 june, 1983] 

Recomm.eacladoa 

"The Committee find that there was on overall excess of Rs. 1 · 14lakhs 
under the Revenue Section (Voted) of Grant No. I •·Ministry of Commerce:. 
The excess was mainly due to increased expenditure under the head 'Travel 
Expenses' (Rs. 2 · 8g lakhs) in respect of both the Department.o; of the Ministry 
viz., the Department of Commerce and Department of Textiles. The excess, 
according to the Ministry of Commerce ocurred 'due to adjustment of debits 
received after the close of the financial year from Missions abroad in respect of 
travel expenses of the Ministry's officials while on tour abroad. This is a 
case of avoidable excess expenditure. Had the: Departmental officers followed 
the procedure outlined in the Handbook of Accounting Instructions under the 
Departmentalised Accounting System, the inter-departmental adjustments 
could have been effected before March Supplrmentary Accounts. The instruc-
tions under para ro · 70 f Chapter II of Hand Book ibid ;·t:q nire maintenanoe of 
a register of Inward Claims and Annexure 'B' to Chapter IV of th~ said Hand 
Book, requires that a portion of the allotment to meet the c.ost of services rende-
red or supplies made is to be kept separately and primafacie adjustabl~ claims 
are to be entcre in th~ Expenditur~ Control Register maintained by the D~part· 
ment. 

The Committee have been informed that to avoid such excesses and to 
have an effective control over the expenditure, the control r~gister and the 
procedure (indicated in Annexure 'B' to Chapter IV ~f the Hand Book of 
Accounting Instructions) is being followed. The Committee would impress 
upon the Ministry the need to initiate timely action to providt- fully for the 
anticipated expenditure consistent of course, with the need fin economy in 
travel expenses". 

[S. No.6 Appendix XX,] Para 2·13 of 121st Report of P.A.C. f7th Lok 
Sabha]. 

Actloa Taken 

The observations made by the Public Accounts Committee have been 
noted. Steps have been taken to ensure effective control of t:xpenditurc. Copy 
of circular issued to all officers, in this connection, is attached herewith. 

This has been seen by Audit. 

[Ministry of Commerce (Department of Commerce) O.M. No. G-25017/ 
1 /83-E III dated the 30 Jun<", rg83.] 

Copr of circ.:ular No. G·20014/2/83-Cash II dated 22 June, 1983 from 
The Ministrv of Commerce to all officers and Sections in the Ministry. 

Svs : Report of tht P.A.C. (S~vtrdh Lok Sabha) on "Excts~ ovt!r vote. 
grantsicharg.od Appr()pritJions (Civil) for the year198o-8r. 

The P.A.C. in its I2ISt report on the ~xcess over. voted grants/charged 
appropriations (Civil) for the year tg8o-8t has commented adversely on the 



excess expenditure on T.A. and caUed for a strict check on such expenditure. 
The rCUODS adduce4 for exOCII expenditure on T.A. that particulars of.the 
expenditure inawred on/by officers while on tour abroad are not received by 
C.P.A.O. in time from the Missions abroad was not considered tenable and 
correct by the P.A.C. 

l!. In order to avoid such adverse criticism and to have an effective con-
trol, it is desirable that committed ljabilities in respect of "travel expenses" is 
assessed within the financial year itself. Hence, all officers are requested to 
hand over copies of the hotel bills/vouchers ect. received by them while on 
tour abroad to Cash II Section alongwith their T.A. claims. 

The Committee note that a gros1 excess expenditure of Rs. 20 · 10 crores 
occurred on five items under the Revenue Section (voted) of Grant No. I 7· 
Post~ and Telegraphs which contributed to the over-all rxcess of Rs. 19· 50 
crores under the Grant. The excess was mainly due to adjustment of larger 
debits than anticipated (Rs. 6·99 crores) for stores purchased through DG 
S&.D, expenditure on purchase of furniture and other itCIDI of office use (Rs. 
4 · 70 crores) , expectation about savings becoming available within the grant 
to meet the additional expenditure on payment of Additional Dearness Allowa-
nces instalments (Rs. 4· 41 crores) notmaterialiaing; revision ofbaulage char· 
ges payable to Railways (Rs. 2 · 83 crores) and maintenanc~ of Postal buildings 
(Rs. 1 · 26 crores). In the opinion of the committee, anticipated expenditure 
and liabilities on the above counts should have been provided for at the time 
of framing of the Revised Estimates to the extent possible. The Committee 
expect that adequate care will be exercised by the Ministry of Communications 
in this regard in future. 

[SI. No. 7 para ~ · 16 of Appendix XX to the I 21st Report of Public 
Accounts Committee (7th Lok Sabha) (1982·83)]. 

Aedoa Takea 

The observation-; of the Public Accounts Committee have been noted for 
future guidann·. 

LMinistry of Communications (Posts and Tdegraphs) O.M. No. 16-48/ 
82-B dated 7 January, tg8g]. 

Recommencladon 

The Committee are concerned to note that excess expenditure to the tune 
of nearly ~s: 53 crores was incur~ed under Grants No. ~ r_, 22 and 23. operated 
by the Mtmstry of Defence durmg tg8o-8t. The Mtmstry of Defence have 
claimed that existing system provides for adequate arrangements for monitor-
ing and control of expenditure \vith reference to Budget provisions. However, 
the problem basically relates to ineffective implementation of the existing 
instructions by keeping a close and constant watch on the trend of expenditure 
with reference to budgetary provisions. The Committee expect that suitable 
steps to tighten up the system of monitoring and expenditure control would 
be taken without delay in the light of the suggestions given by the Worb Study 
Group referred to ~arlier. The Committee Would like to be apprised of the 
re,su1ts of these efforts. · 
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[Sl. No. 11 (Para 2 · 26) of Appendix XX to the J2ISt Report of the P.A.C. 
(Seventh LokSabha). 1982-83]. 

Actioa Takea 

On a review of the existing arrangements for the monitoring and control of 
Defence expenditure in consultation with the Services HQrs.fDepartments. 
and the Ministry of Finance (Defence), it transpired that the problem basically 
related to the effective implementation of the existing instructions regarding 
framing of the estimates on a realistic assessment of the requirement and exerci-
sing a close and constant watch on the trend of expenditure with reference 
to sanctioned provision. Instructions have been issued time and again to the 
various controlling authorities reiterating the need for exercising effective 
control over expenditure and indicating some ofthe important aspects requiring 
their particular attention. 

2. A number of meetings have been held by the Ministry of Defence with 
the Service HQrs. and the Ministry of Finance (Defence) regarding progres 
of expenditure so as to contain the same within the Revised Estimates 1982-83 
on the basis of the trend of expenditure as revealed in its monthly scrutiny 
by Ministry ()f Finance (Defence). Requisite instructions ha\'e also been issued 
to the Service HQrs. etc. on the lines proposed by the 1\1inistt·y of Finance 
(Defence). 

3· As regards thf': results of the measures envisaged in the report of the 
Works Study Group of the Ministry of Defence made in pursuance of para 
2 · 31 of the 57th Report of the PAC to tighten up the system of monitoring 
and control of expenditure, it is expected that the full impact of the same could 
be felt only in the subsequent years. It is too early to assess the same, as the 
instructions of the Work~ Study Group were circulated only in June, 1982 
vide Ministry of Defence J.D. Note No. 1 I (28)/81/D (Budget) dated q.-6-1982 
(copy enclosed). 

This has been seen by Audit. 

[Ministry of Defence O.M. No. 11 (15)/82/D (Budget) dated 18 May, 
1983]· 

Copy of J.D. Note No. II (28)/81/D (Budget) dated 14 June, 1982 from 
the Ministry of Defence to aU Joint Secretaries in the Ministry. 

SuBJECT :- Regulation of work of supplies, their receipts and ade-
quate financial provisioning in the Budget of the Defence 
Services. 

In 57th Report of the Public Accounts Committee ( rgBr-82) (7th Loks 
Sabha), the Committee in para 2 · 31 recommended the setting up of a Work 
Study Group within the Ministry of Defence which should go into the systems 
of regulating the work of supplies, the receipts and their adequate financial 
provisioning in the Defence Budget with a view to bringing about effective 
monitoring of supplies and necessary provision made therc.of so as to prevent 
recurring excesses. 

2. The Work Study Group was set up with DS (0 & M) as the ccmvcncr 
dnDira (PJg-Budget), Ministry of Finance, DS (Budget) Ministry ofDefence 
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and representatives from CGDA, three Services HQrs., DGOF and R&D 
Organisation as members. Requisite assistance was also rendered by the 
Internal Work Study Unit of the Ministry ofDefence for. case studies in certain 
selected areas. The Study Group have made several recommendations with 
a view to avoiding recurring wide variations between the voted budget grants 
and the actual expenditure. A copy of the Report given by the Study Group 
is f-.rwarded herewith. 

3· The estimating/controlling authorities concerned with the Defence 
expenditure are accordingly requested to keep in view the recommendations 
of the Study Group contained in the Report enclosed, while formulating budget 
proposals/estimates and reviewing the progress of expenditure vis-a-vis sanc-
tioned budget grants. They are also requested to ensure that all other instruc-
tions issued from time to time for achieving effective control over expenditure 
are foiJowed strictly by all concerned. 

Ministry of Defence 

(IWS-Cum-O&M Unit) 

Report of the Work Study Group on the systems of regulating work of 
supplies, their receipts and adequate financial provisioning in the Budget 
of the Defence Services. 

Iatrocluction-In 57th Report ofthe Public Accounts Committee (1981-
82) (7th Lok Sabha) while discussing excess over the voted grant and charged 
appropriation-·--1979-80 of the Defence Budget, the Committee in para 2 · 3 I 
recommended the setting up of a Work Study Group within the Ministry of 
Defence which should go into the systems of regulating the work of supplies, 
the receipts and their adequate financial provisioning in the Defence Budget 
and they desired that the report of this work Study Group should be sub-
mitted by 31st December 1981 and later on this period was extended on request 
oftlw Defence Ministry to 31 st~1arch 1982. 

2. The observations of th<' C01mmttce in this connection are reproduced 
below 

"2 · 31. The Committee note fi·om the foregoing paragraphs that out of 
total excesses amounting toRs. 140·85 crores, Rs.86·47 crores of excess have 
been contributed by the two grants of the 1\finistry of Defence. This constitutes 
about 61 per cent of the total cxcessess. This reflects badly on the budgetary-
control of the Ministry of Defence. The Committee further note that excess 
of about Rs. 70 crores arose mainly under purchase of materials and stores due 
to stores supplies materialising earlier than anticipated. The Committee feel 
that the aforesaid excess could have been avoided if there had been effective 
monitoring of suppli(~S and provision made therefor. The Committee would 
recommend that the Work Study Group within the 1\finistry of Defence should 
go into the system of regulating the work of supplies, their receipts and their 
adequate financial provisioning in the budget and submit their report in this 
regard by Decem her, 1981 , . 

3· To initiate the studies in regard to the problem raised by the PAC, a 
Work Study Group was set up with DS (O&M) as the convener, Dir (Plg, 
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Budget), Ministry ofFinance,-DS;(Budget) Ministry ofDefenoe and representa-
tive. from OGDA, three Services Headquarters, DGOF and R!esearch & Deve-
lopment Organisation were associated with this Group. · This Study Group 
held a number of meetings to make in depth study of the problem. Assistance 
was also sought from the Internal Work Study Unit of the Ministry ofDefenc e 
for case studies in certain selected areas. As result of these efforts, there is a 
broad consensus among the participants of the Group and from the conclusions 
arrived at to stop the recurring wide variations between the voted budget grants 
and the actual expenditure a number of recommendations have emerged which 
are given in the following paragraphs : 

4· RecoDUDeadadOils : 

(i) Preparation of Budget Estimates : Budget estimates should be pre-
pared more realisticalty ane whiie workins out the estimaie for requirement of 
funds, factors like payment of outstanding liabilities (as per the Liability 
Register), finalisation of contr~cts, delivery schedule, change In exchange rate 
etc. should be fully taken into account. There should be proper and timely 
reconciliations between figures available departmentally and figures booked 
by CGDA. 

(ii) Revised Estimates : The Revised Estimates should be more realistic 
and should cover the expenditure incurred and accommodate all anticipated 
materialisation of supplies and payments to be made. Cuts imposed at the time 
of Revised Estimates should be abosorbed ensuring that the essential items 
are fully aid for. A view on the non-essential items should be taken so that 
the same could be spilled over if need be. Mter having done so, the spending 
authorities should remain within the revised financial allocations. 

(iii) Timely submission of Returns : The estimates can be more realistic 
if the time-lag between the physical deliveries of stores received by the user 
organisations and payments made therefor is reduced from the existing 3 to 4 
months to the maximum of 2 months. The detailed drill should be devised 
by the accounting organisation in consultation with the users. 

(iv) Need for close Liaison : User organisations are advised to keep close 
liaison with CsDA concerned and they should take initiatives for getting the 
requisite information timely from the Controllers. 

(v) Early submission of Returns : CGDA should- issue instructions to al1 
its subordinate officers to send the statement of accounts to the concerned autho-
ritiesexpenditiously and for this purpose due dates should be prescribed. CGDA 
should ensure that the target dates of submission of accounts are adhered to. 

(vi) Improvement in Monitoring System : The user organisations should 
gear up their system of monitoring expenditure and the information system 
should be so strengthened that the estimating authorities have necessary feed 
back information every month regularly in time from the concerned Directo-
rates/Spending Units regarding progress in the placement of indents, conver-
sion of indents into firm contracts, execution of contracts and receipt of inspec-
tion notes/invoices. 

(vii) Submission of detailed information : Not only the CGDA compilation 
is received late but it also lacks the detailed infonnation. It only gives the total 
amount booked for the month for a particular code head and the details such as 
the items against which the expenditure has been incurred are not mentioned 
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It is suggested that the statement slwuld:·be made mo~ comprehensive so as 
to be of actual help to the user organisations in monitoring their financial expen· 
diture. For this purpose the necessary changes should be made in the fonnat 
on the following lines. The information should include,. inter alia, the follow-
ing details : 

Mame of Contract 
M'ajor /Minor No. 
Head 

Total 
Value 

3 

Description 
of Stores 

Amount 
pfaid 

Balance 

--------------
4 5 6 

(viii) Change in procedure .for submission of retarns : To eliminate the delay 
in forwarding information, it is suggested that all authorities concerned with the 
initial booking of accounts such as PAO (DGS&D), Controller of Accounts-
(ISM London) while sending the copies of the statements of accounts to their 
next superior should also endorse simultaneously copies to the user organisations 
and Controllers of Defence Accounts. Sim'larly CDA while sending the 
copies to CGDA should endorse the same to the user organisations. Similarly 
CGDA while st.'nding the compilation of information to the Ministry of Defence 
and l\.finistry of Finance (Dcf), should endorse its copies to thf' user organisa-
tion. 

lix) Regulation cif Local Purchase : In order o a\·o:d rU',h of expenditure 
on local purchase during the last ~ months of the year. it is suggested that a 
stricter control should h(' ~xt"rcised by the user organisations on it by C\Tnly 
spreadin~ the local purchase~ throughout the year, and because it i~ amenable 
10 gn·ater control by the ~pt>ndimr authorities. they should apply a self-imposed 
discipline. 

(-; Str amlinin,r, 4 Proredurr in IS.\! London : It has been obsern·d that 
IS\·1 London and ISl\1 \\'ao;;hington arc not following uniform procedure in 
re'.!ard to commnication of paym~nt position to Contro'lers of Defenc<' 
Account. In the ca~(' of IS!\f \Vashington there is les~ time lag than in the 
ca~e of lS\f London. The procedure in the case of IS~! London ~hnuld be 
stn·amlirwd on the lines of ISM. Washington. If necessary, detaik(l procedure 
should he evolved hv the Ministeries of Defence and Finance in consultation 
with the Ministry of' External Affairs/CGDA for ensuring regular and timP!y 
rt.'ceipt nf information about payments made/to be made, supplit>s already 
effected/to he effected through ISM London, ISM \Va-;hington and DGS&D. 

(xi) Simultaneou.r endorsemmt nf co/}ies to Users Or.f?rmisations by JS.\f.iLnndan-
Washington : Contractwise/indentwise break-up of expenditure shon'd be 

furnished by lSM London/Washington and to cut delays, while sending cop.es 
to CDA Hqrs., copies should also be endorsed simultaneously to user organisa-
tions and concerned Controllers as he present system of routing the sa me 
through ME • and C' >A Hqrs. results in avoidable delays. 

fxii) R&D Or!(anisation t')l:emption certijicatts from cu.rtom.s du(l· : One l'('ason 
for variation in the expenditure was found to be on account of payment of 



customs duty. R&D Organisations should as far as possible avoid payment o 
customs duty on the imported items which are meant to be used for research 
exclusively by the. Them present arrangement of paymlnt of customs duty 
in the absence of budget provision to this effect and later getting refund after 
the production of customs duty exemption certificatl is not considered satis-
factory. Instead of referring individual cases to the Ministry of Defence for 
getting customs-duty exemption certificate, R&D Organisation should autho-
rise their local officers to record such certificates on the invoices. As their 
officers working in the Jaboratories have already been given the powers to 
authenticate the documents on behalf of the President of India, it should not 
be difficult for lhe•n to issue the customs duty exemption certificates. 

Reconunendation 

The Committee find that an excess expenditure of R-; 5. 75 crores occur-
red under Grant 39-Pensions: The bulk of the excess during 1g8o-8r viz., 
Rs. 4 · 89 crorcs was due to payment of pensionary benefits in respect of those 
who unfortunately died while in servi()(" and those who were compulsPril y 
retired or who sought voluntary retirement. The Committee have been in-
formed that pursuant to the earlier observations nf tlw Committee ( 1981 -82) 
instructionshavebeenissuedinOctobcr-Decembcr, IC)8r to all Controllersof 
Accounts/Directors of Audit/Accountants Geneat' tc; frame the estimates in 
respect of pension payments, in a more precise and realistic manner to avoid 
such excesses in future. The Committee trust that the extant instructions would 
be strictly observ~d. 

[S. No. I 3-Appendix XX -Para 2. 32 of the 12 rst Rf'port of the Public 
Accounts Committee (Seventh Lok Sabha]. 

Action Taken 

The observations made by the Public Accounts Conunittee in paragraphs 
2.31 and 2g32 of their 121st Report have been brought to the notice of Chief 
Controllers/Controllers of Accounts of the vaious Ministries/Departments. 
Their attention has been drawn to this Ministry's earlier circulars dated 26th 
October and 23rd November, rg8 I wherein the need for a more accurate estima-
tion wa<> stressed. They have been further advised to watch tht~ ftow nf expen-
diture a~ainst t:v sanctioned provision of funds and when~ the,expenditurc is 
likely to e.,..ceed the sanctioned proision, take timely steps to secur<' additional 
funds. In this connection a copy o( this Ministry's letter No. F.-j.( :lo) -B(D) /8·~ 
dated the Ioth Janua,·v, rqfh io, ~nd )!.(~:L PAC'!- obse. va•i· ns h<J.'f; aL ... hr·r .. 
br• ·"c:l,, '• lr.• •Jctice of Directors of Audit and Accountants General, etc. hv 
the Comptroller and Auditor Gcn~ral in his circular letter No. 697-Rcp(C)j 
20·83 dated the 19th April, 1983 (copy enclns~d). 

This note has been seen by Audit. 

[Ministry of Finance, (Department ofEonomic Affairs; No. F.4-(3o )-B(D) 
82 dated 2nd May, 1983.] 
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Copy of letter No. F o.t(:JO)·B(D)&a clateciio Jaauary, 1g83 
from the Mhdnry ofFbaance 

Department of Economic Mairs to aU Chief 'Controllers 
aad Coa~Ders of Accoaats 

(Badaet Division) 

SuBJECT :-·I 21St Report of the Anblic Accounts Committee (7th Lek Sabha). 

I am directed to send herewith a copy of the extracts of paras 2 · 30, 2. 31 ~ 
2 · 32 from 1 2 I st Report of the Public Accounts Commi ttt:<: (7th Lok Sabha} 
on excess in the voted portion of Grant ~o. 39-Pcnsions for the year rgSo-81. 

2. In this connection attention is invited to this Ministry's Circular letters 
No. F.4(8)-B(D)j8l dated 26th October, 1981 and dated 23rcl :-\ovember, 1g81 
wherein the need for a more accurate estimation was stressed. The provision 
of funds relatin~ to the portion concerning your !vlinistry/Department as in· 
corporatcd in the "Pensions" Demand is communicated to your office by the 
Controller of Account~, 1\finistry of Finance, Department of Economic 
Amtirs. It is ar~·ain rcqucst<"d that the flow of (:xp~·uditurc ma) kindly be 
watch('d against the sanctioned prcNision, and when· the expenditure is 
likely to exceed the sanctioned provision, timely steps ma': be nken to 
secure additional fi.1nds fhnn this Ministry t~ r 1ugh the Controller of 
Accounts, Departmf'nt of Economic Affairs. 

3· The receipt of this lettt'r may kindly be acknow!t:dgcd. 

Cop_y ofCircular letter No. 697·Rep(c)j2o-83 dated 19 April, 1qP.3.fi"om th~ 
o.Jfict· of the Comptroller arzd Auditor General of India, .Yew Delhi to all Di-
rectors of Audit;Accountants General and Pay and Accounts Ojfirrrs of Indian 

Audit and Accounts Department. 

SuB : 12 1st Report of the Public Accounts Committee (7th Lok Sabha). 

A copy of Ministry of Finance, Department of Economic Affairs (Budget 
Division) letter No. F.4(3o)-B(D)/82 dated 1oth January 1983 along with a 
copy of extracts of paras :2 · 30 , 2 · 31 and 2 · 32 from I 21st Reports of the . Public 
Accounts Committf'e (7th Lok Sabha) on excess in the Voted portion of Grant 
No. :39-Pl·nsions t<.)r the yea I gSo-81, is sent hcrewi th 1~ •r * iu f(mnation and 
guidann:". 

2. In this connection attt•ntion is invited to this office circular letter No· 
2394-Rc:-p(c)(25o-8r dated IO,'I6·I2·I98t enclosing a copy of~linistry's cir-
cular lettl~r No. F.4(8)-R(Dl ;Or dated 26th October rgHI as amended Vide 
their lettt~r dated 23rd November 1 gBr wher,in the IH't·d f(Jr a mor~ accurate 
t~stimation was strcsst~d. It is again rcCJuestcd that flow of C'Xpt'1lditurr may 
plcasr be watched against the sanctioned provision and where the expenditure 
is likely to exceed the sanctioned proision, timely steps may kindly be taken 
to secure additional funds. 

3· The rt~ceipt of this letter may plc:-as(' he acknowledged. 
---------· -----------------------------------

•Not reproduced. 
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The Committee find that the exoeu under the Revenue Section (Voted) 
of the Grant No. 55-Andaman and Mioobar Islands occurred mainly under 
the Major Head "259", sub-head 'A.I2(5)(1)-Stock• (Rs. 2··34 Crorcs) and 
A.I2(5)(2)-Purchase'. (Rs. 1·20 Crores). After setting off the savings under 
other heads, the net excess oomes to Rs 2 · 94 Crores. The Committee note 
that excess under this Grant administered by the Ministry of Home Affairs has 
been a recurring phenomenon in the past. The Committee are unable to 
appreciate why increase in cost ofatores, materials and transportation as also 
debits for past liabilities could not be anticipated and provided or fully through 
a closer, liaison between the indenting authorities, procurement agencies and 
the accounts organisation. As far back as in April, 1977, the Ministry had 
informed the Committee ( 1 977-78) that this problem would be overcome to a 
large extent after installation of departmentalised accounting system. Al-
though such a system has already been introduced in the Union Territory, 
the excess expenditure during the year 1g8o-81 has been the highest since 
1967-68. The Committee dcsire that the Ministry should not remain content 
with issuing fresh instructions, but should ensure strict compliance with the 
earlier instruction. 

[S. No. 17 Appendix XX para 2· 44 I2JSt: Report of P.A.C. (Seventh 
Lok Sabhal· 

Action Taken 

The' ohsn·,·atiuLs 1•fthe C:ommiW."e were brought to tiH· uoticc of the.\&:'\ 
.Adm ini!'trati. •n 1in· st!·ict cnmpliance'The Administration was also a~ked to 
intimate ahnut the fu:1c-!inning- of Dt>partmentalisecl Accounting Or~~misa­
tinn, ma:ntau.·· ,,f liability registl~r, reasons for not pro\·idin~ ftmd~ at ap-
propl i<1te tin.•· :t:lol n·Tiwdial steps to prevent recurrellet' of t·xct·-.scs i11 f'urutrc. 
The .-\dmiiti•.tr.\ti"ll lt:t<> a·:1li,·d that instJuctions are lwiug isstwd tt• eitsurP 
strict u:w.pL •Ill'·· ,f :~11 tht· pt·ovi<;ions tegarding control of t·xpencliturl' and 
maintei:anc·· :.J li~l1,i!it\' n.:-i~ter. They have also infornwd that H~\·isr·d ac-
('"ounting p;·, ,,·,·dun· ha-; h(·tn introduced by the Government of India li1r the 
tran~ancthm under the Suspense head 'Stock' and 'Purchase' with cfif-ct from 
1-4- JC~U~. ;ua1 w!tl• tit:· illtn•ductic•n of this, it is expected that the pr,,sibilit\· 
of excess,~s ov1r tltr· sauctiounl g-rants occurin~ uudt:'r these head~ will he re-
duced. 

The .'\ott~ ltas lwr·n ,;ecn hy 'Audit'. I 
'~1iJ:istry ofHorne Affairs V.O. No. V. I5f>30/t j82-Ac. II dat<~d 2nd May, 
I~ .J·) ~ . 

Recommendation 

Tlw C'<.n:J•Jiltl't" <,bS<'rve that during the year 198o-Bt the cxu:ss in Rt~­
venue Sr( ti(>il '1 t·~d 1 of Grant r\'o. 81 -Mines and 1\finerals occm-rt•d und<'r 
the heads 'B. J · :1 ·2)-Machitwry and Equipment (Rs. 4· 14 crorcs) and 'B.2(5; 
(I)--price dim~nntial on gold acquired by Government (Rs. 2·47 crores). 
This tn snnw t:xtr·;. t off.otet h:• savings under other heads resulted in uncnver~d 
net exn:ss fJf H.s :{ · 1 1 cron·<;, Clearly estimates have tM":en over·pitched in res· 

p ect of the othn h<·ads. 
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The exc.eu under 'B. I (3)(a)-Ma<ihinery and Equipment' {mineral. ex4 

ploraticm.) is attributed to (a) receipt of unantiCipated supplied of Russian drills 
for coastalsUl'\leyl and (b) belated adjustment of debts for stores purchased 
through DGS&D and Indian Supply Mission washington. This case of 
avoidable exceu expenditure tmdrlines once again the need for an effective 
watch over materialiaation of supplies contracted for and payments therefore 
by the various paying authorities. The Committee have been informed that 
steps have been .taken by the Ministry in this direction although reodal instruc· 
tions already exist on .Proper maintenance of liability rgisters. The Co4 

mmittee expect the Mmistry to ensure strict adherence by the controlling 
officers. 

The excess under the head 'B.2(5) (I )-Price differential on gold acquired 
by Government' is stated to be on account of increased price differential paid 
to Bharat Gold Mines Ltd. and Hindustan Copper Ltd. owing to increase in 
the international price of gold. The committee consider that the position 
should have been reviewed at the time of preparing revised estimates and 
necessary provision made in the light ofprevailhg p:-ices. 

[S. No. I 8, Appendix XX para 2 · 4 7 of I 2 I st Reportof PAC (7th Lok 
Sabha]. 

Action Taken 

In respect of excess under B. 1 (3) (2)-~iachine1·y and Equipment, Geolo-
gical Survey of India have been instructed to take suitable steps for remed~· of 
such situation leading; to excess o\'t'r voted grant.,. A copy of the instruction 
1·ide No. 41 I) /83-l F dated A--l-I 98:3 is enclosed. 

\Vith regards to excess uuder head B.2 · .) • 1 ·-Price differential on gold 
acquired by Government, it nny ht statc·d t!ut \\':l''!l a'l t:xcc~s over :the sanc-
tioned {{rant occurs. all exn.'S'ii'S over th1· sanctin:wd t;rant are rcq uired to 
lw <'xplaincd evt:u if they han· h1Tn anticipat1·d and pr•)vid•~d fnr by re-appro 
priation. The excess under prin· differential is one such cast• the addid•lllal 
rC'quircnwut 011 which han· I wen l'l'\·iewcd and flllld" proided f(>r by re-J.ppro-
priation. 

I ~ii11istry (,f :--\tTl and ~lint·s . DepartnH•tn (lr ~lim<i O.~i. Xo. F.Ji(; 
H3-IF dated 2 ~lay, I!IB:~I 

Copy rfldter . \'o. + 1 1 3:;-1 F dalfll 8 .IJ•rii. 1 ~18:; f]/)m the l~l'. Financial 
..1dt'isa, lv/inisfl)' '!F Sttd am/ :Hini'J \ lhf'a,lmmt ::/Sit r!'! to thr Dirator 

(,'mtral, (,'1'0/n.-:iod .\'un'•J' (if India, ( .'t~lmtla ,·ft·. 

I am directed to ens lose t~xtracts from para 2 · 4 7 of Reootnmt··ndation 
No. 18 contaimxl in th<· 1 '.ll st Report of Public Accounts Comm.ittet~ (Seventh 
Lok Sabha) on "Exce-ss o\'t~r voted Grants and chargt•d Appropriations dm ing 
IgBo-81." It may lw observed that tht~ ('Xet>ss of Rs. 4· 14 crores occuring 
under Machinery and Equipment is mainly atributt·d to unanticipated supplies 
and belated adjustmetns of ddJits for stores purchased through DGS& D and 
India Supply Mission, Wa'3hington. Tht~ Committee felt that such case of 
avoidablt~ excess exp<~nditur<• onct~ again undet'lint!d the need fi>r an effecth·e 
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w~tch over materialisation of supplies contracted for an payments therefor by 
vuious paying authorities. Careful attention need to be paid to the following: 

(1) Maintenance of Liability Registers. 
(2) Prompt and regular reconcilation of a<;counts. 
(3) Regular follow up with Central Procurement agencies. 
(4) Timely complilation of expenditure figures received from various 

DDOs and comparing this with consolidated figures furnished by 
Central Accounts Office. 

In respect of itt"m I, already there exists codal instructions in the G.F.R. 
}'Ouarerequestedtoensurethatthis is followed very scrupulously. For item 

, 2, instruction were issued by the Department every year for reconciliation of 
expenditure figures and monthly return had also been prescribed. In this 
connection, a reference is invited to this Department's letter No. I (4I) /82-IF 
dated go-7-I982 (Appendix-!). It may be ensured that the reconciliation 
is regularly done. In respect of item 3, necessary instruction may be issued 
at your end to \Tious procuring divisions of your organisation. This will 
enable to asct"rtain the status of various orders placed. For item 4, instruc-
tion was issut·d •·ide this D('ptt.'s ktter ~o. 8(8)/BI-IF (Appendix-II) dated 
9-7-81. You may kindh- cn:c.ure that tht' in<..truction i~ fcJ!lowed scrupulously. 

iCOPYJ 
GOVERN~lENT OF INDIA 

!\fll\'ISTRY OF STEEL .A:\D MINES 
DEPAR T:\1E:\'T OF 1\ifl;.'\ES 

No. 1(41)j82-l.F 

To 
The Dy. Director General, 
Geological Survey of India, 
4, Chowringhee, Lane, 
Calcutta. 

The Controller General, 
Indian Bureau of l\1.incs, 
New Sectt. Building, 
Nagpur. 

Nev.- Delhi the 3oth July, 1982. 

SrB. : -Rewncilialion rif o.pr. figurl'J booked b__r the pa)' and Accounts off!ce durin~ the 
year I 982-83. 

Sir, 
I am directed to :.ay that the reconciliation of figures booked by thr: pay & 

Accounts Oflicer iu rcspt~<t of your office is required to tx~ dotw every mo~th. 
\Ve an: 110t aware whether the same is done by your ofJJce regularly. You 
are, therdPre rt·qus<·tnl to furnish this Deptt. rmmthly report on this aspect. 

Your faithfuy, 
(Sd/-

(Ashr)k Chakrabarty} 
Section officer 



Copy to US(F) for similar action in respect of Sectt. proper. 
Copy also forwarded for information to :-

I. Shri S. R. Das, Controller of Accounts, Principal Pay and Account 
Office, GSI, r6-A Brabourne Road, Calcutta. 

2. Shri O.P.S. Paul, Accounts Officer, Deptt. of Mines, Lok Nayak 
Bhavan, New Delhi. 

3· Pay & Accounts Officer, Indian Bureau of Mines, New Sectt. Building, 
Nagpur. 

Sd/- (Ashok Chakrabarty) 
Section Officer 

APPENDIX-II 
(COPY) 

Most Immediate 
GOVERNMENT OF I~DIA 

MINISTRY OF STEEL AND MINES 
DEPARTME~TOF MINES 

No. RIB< ~h-lf New Delhi, the gth July, 1g8r. 

To 
Shri S. S. Roy Choudhun·. 
Sr. Dy. Direc:tor Genera!' (F) 
Gt~ological Surn•y of India, 
4, Chowringh~~c Lane, Calcutta. 

Sun :~~\fonth~r statemmt of e-tftenditure in respect of GSJ. 

Sir, 

I am directed to refer to your letter No. 83IR/4/Ij8o-8rj13 (Budget) 
dated 1 o-6-81 forwarding therewith the expenditure statement upto the end of 
Feb. I g8 I in respect of your organisation. This statement as well as those for 
earlier months i.e. Dt>c. January, etc. had reached as after a gap of three to 
four months. You would appreciate that late receipt of such important statt'-
ments r<"duces tlwir utility. As of now these statements are only of academic 
interest cannot be used for purposes of administering the budget. It is, there-
fore nec~ssary to ensure a flow of information to enable intellig<'nt control of 
expcndi t ure. 

In this nmnection, we rrcsmne that you might already be receiving the 
expenditure figures from your vaious DDOs and pay and Account officers in 
the i.<'. hy 10th of the filllowing month t(n· ex-chequer control at your end. 
If these figures arc compiled in your Finance wing you could probably furnish 
unreconcikc1. flgur('S of <·.xpcnditure to the Ministry by 15th of the following 
month. and the tn·nd of t~xpenditure could be known to this Department. 

I am, then·fore, to request you that the unreconcile statement of expendi-
tun~ during th~ current financial year may please be furnished by 15th of the 
following month based on the figures received from your variou DDO'sfPAOs. 
As no c-:-tpenditure statements during the current financial year have been 
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received 10 far, you are requested to furnish the expenditure figures upto the 
=/yu:-e rg8r by 15th of july, 81 and there after, these ma~ be furnished 

Your faithfully, 
(Sf/-

(R.S.V. S~bramanian) 
Deputy Financial Adviser. 

Copy to:-

r. Controller of Accounts, Deptt. of Mines, Ydyog Bhavan, New Ddhi. 
2. Shri S. R. Das, Controlller of Accounts, GSI, 16-A Bra bourne Road, 

Calcutta. 
3· DS(V) 

Copy for information to :-JS(J). 
Sd/- (R.S.V. Subramanian) 

Deputy Financial Adviser 

Reeo~nmendation 

The excess under the Revenue Section (voted) of Grant No. !'Jl-Puhlic 
Works has been to the tune of Rs. 1 · 89 crores. This is made up of excess savings 
under t~1e various heads. The Committt.-e note from the Appropriation (Ac-
counts (Civil) that there was excess expenditure of Rs. 8 · 6o crorcs t.mckr 
the head 'A.7(r)-Stock'. The Committee desii·c that thi!i <~xtraordinarv cxcc:s~ 
of 2 I per cent of the final Budg<"t provision of Rs. 40 · ~l5 crorcs shouln bt> exa-
mined criticallv and more seriouslv than hithf"rto so as t·1 takf" neces'lan· 
steps that wo~Jd made for realistir estimation of requin·nwnts of funck 

fS. No. 20 of Appendix XX-Para 2.54 or the 1:21 st Re;1ort of P. \.C. r 7t h 
Lok Sabha) J. 

-· Action Taken 

Of th{' total excess of Rs. 8· 6o crorcs under tht~ Head "A. 71 I ;-Stod::''. 
The excess of Rs. 6· 02 crores has been due to the adv.~tnC(' payment madr tn 
the Steel Authority of India for purchase by tlw C.P.W.D. ,,f J:qxuwst· st•·«>!. 
The excess to the extent of another Rs. 1 ·gg cron:s was dtw liJ rer<'ipt by tlw 
C.P.W.D. of heavy consignment of cement and stf>f') at th(• ftg and of tlw yt•ar 
and increase in its cost. The remaining excess of Rs. o fill c-rort>S was dw• to 
the multiplication of transactions under the Sno;pcnsP Sub-head "Stor:k", as a 
remit of the accounting procedurl" then being fi>llowed in the C.P.W.D. 

2. Accounting procedure in the C.P.W.D. has lK'('Jl revised with cffl'ct 
from 1-4-1982 vi~u Ministry's O.M. No. I50II/I2/78-W:2, dated 27-4-19fL! 
(copy enclosffi'1. aml it is hoped that as a result ofrevi~wd arrounting prccedun~, 
multiplication of transactions under the Susrx~nse Sub-head "Stock" will nmv 
be avoided. Instructions (copy endnst•d) have also hem issued by the Offict· 
of the Director Genera] of Woris, C.P.W.D. vide D.O. letter No. to(r)/8!2-B 
(DGW) dated 4-r-19B2 to the Chief Engineers of the Department to t--nsure 
that the budget is prepared by the Superintending Engim~"!Executiv~ En~i­
neers very carefully, and the allotment of funds h n"t exccedt~d to. 
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Copy cif O.M. No. I50II/I2/78-W2 dalld 27 A;riJ, 1g82 from ·t~~e Miicistry 
qf Works and Housing (Works Division) to the Dirl&tor General (Works) C.P.W.D. 
and others. 

SUBJECT : Revised accounting procedure for the Stores transactions ia Cenwal Public 
Works Divisions qf the Central Public Works DeJNwlmml. 

The undersigned is directed to say that the question of revision of prc-
cedure for accounting of stores transactions in the CPWD has been under exa-
mination for some time past in the light of repeated criticism by the Public 
Accounts Committee of the excess, which ocCUI'I'ed in the Grant 'Public Works' 
during successive financial year. 

2. Under the existing procedure, the cost of stores purchased but not 
paid for in the month in which they are received, is adjusted in the accounts 
of the Public Works Division by debit to the account of the work if they have 
been purchased for specific works, or to the sub-head 'Stock' of the major/ 
minor head '259-Public Works-Suspense' if they have been procured for stock• 
purposes, with a contra credit to another sub-head 'Purchases' of the major/ 
minor head '259-Public Works-Suspense'. 

3· The sub-head 'Purchases' is debited when payment of the cost of 
stores is actually made. The sub-head 'Stock' is credited when stores are issued 
for utilisation on a work or issued to another Public Worb Division again for 
stock purposes. The debits under the two sub-heads 'Purchases' and 'Stock.' 
do not get netted with the credits under these heads as the latter are exhibit«! 
in the budget as recoveries below the line. Budgeting under these two sub-heads 
is thus done on a gross basis. The debits and aedits under these sub-heads get 
multiplies, depending on the number of times a particular stock item gets trans· 
ferred from one Division to another. All this has made accrued budgeting in 
respect <,f these two Suspense sub-heads a va-y difficult exercise and led to 
large variation for the same. · 

4· Mter a careful consideration of the various issues involved in consul-
tation with the Comptroller & Auditor General of India, the Controller General 
of Accounts and the Budget Division of the Ministry of Finance, the following 
revised procedure is prescribed will effect from the financial year tg8!1-83 :-

( t) Thl~ operation of the sub-head 'Purchases' under the minor head 
'Suspense' of the major head '259-Public Works' shaJl be dispensed with. In-
stead the cost of stores not paid for in the same month in whih they were received 
shall be acconnted through a new suspense minor head 'Material Purchases 
Settlement Suspense Acconnts' in the Public Acconnt of India under the major 
head 'BsB-Suspcn!l;e Accounts'. This suspense minor head will be cleared when 
suppli('d received are actually paid for. 

(2) While placing indents on the Central Stores Divisions/other Divisions, 
the Divisions of the CPWD requiring the stores shall indicate prominently 
on the indent itself, whether the stores indented for are required for sptcific 
u·orks or for stock purpms. 

(3) In the accounts of the Division issuing the stores, the cost of the stores 
supplied by it to a Division indenting klr it shall be debited to the suspense 
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head-'Cash 'Settlement Suspense Account' under the major head '858-Suspense 
Accounts', by : 

(a) credit to the head '259-Public Works-Suspense-Stock' if the stores 
supplied had been indented for utilisation on specific works; and 

(b) minus debi~ to the aforesaid suspense head, if stores supplied had 
been indented for stock purposes. 

The suspense head 'Cash Settlement Suspense Account' will bt~ cleared 
when payment for the cost of stores supplied is actually received from the in-
denting Division. 

(4) In the accounts of the Division receiving the stoics, the cost of stores 
shall be debited to the account of the work or the head '259-Public Works-
Suspense-Stock' depending upon whether stores have been acquired for work<;/ 
stock purposes, with a per contra credit to the head '858-Suspense Accounts 
-Material Purchase Settlement Suspense Account' if the stores received have 
not been paid for in the same month. The latter head will be cleared when 
cost of stores is actually paid to the Division supplying the stores. 

5· Unclaimed balances for more than three complete account years 
under the suspense sub-head 'Material Purchase Settlement Suspense Account' 
would be credited to revenue as hitherto was being done in respect of the balances 
remaining outstanding for more than 3 years under the suspense sub-head' 
!Purchases' as per provisions of the CPWA Code. 

6. With a view to avoid budgeting difficulties on account of the adop-
tion of the new system of Stores Accounting as stated above, it has been decided 
that the Central Stores Division v:ill prepare their budget on the basis of their 
requirements as at present. The 'Vorking Divisions will howc\rcr, prepare 
their budget for stock in two parts viz. (i) direct purchases, and (ii) by identing 
on Stores Divisions. Provisions for stock under category (ii) by the 'Vorkin.~ 
Divisiom will then be reduced from the provisions of Stores made by the C•~ntt·al 
Stores Divisions at Zonal levels. In respect of such provisions made by the \Vork-
ing Divisions, not falling under the same Zonal Chief Engireer, under which 
the Central Stores Division from which the stock is intended to be procured 
falls, such provisions will be worked out by the concen1ed Zone Chief Engineer 
on the basis of the data receiv<.."<i by them and intimated to thc Zonal Chief 
Engineers concerned Wlder whose jurisdiction the Central Store~ Divi-;i•m 
from which the Stores are to be procured falls for carrying out the nece'>sary 
adjustments as stated above. 

j. This procedure shall come into effect from the financial year 1 ~}82-83. 
Sine the budget estimates for the year 1982-83 have already been finalised, 
these should be revised in th( light ( fthe instructions contained in para 6 aho\'e 
at R.E. stage. 

8. The balanc.es remaining outstanding upto the close of the financial 
year 1982-81 under the Suspense sub-head 'Purchases' of the major head '259-
Public Works' shall be transferred to the Suspense minor-head 'Material Pur-
chase Settlement Suspense Account' now proposed to be opened under the 
major head '858-Suspense Accounts', on a proforma, basis after the amount 
out-standing for more than three years under suspense sub-head 'Purchases' 
have been sorted out and credited to revenue. 
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g.: Formal amendment to the CPWA Code will be issued separately in 
due coune. 

ANN'EX:URE 

Division A indents stores worth Rs. IO,oooj- from Central Division out 
of Stores worth Rs. IO,ooof-, worth Rs. 2,ooof- are for stock and Rs. 8,ooo/· 
for issue direct to work. 

Present 

A Divn. Divillion work 
tock 

Crt·dit 

Stores Divn. Division 
C"lsh 
Settlement 
Suspenst> 
Account 

Credit Su..~pcnsc· Stock 

While Budgetings : 

Rs. 

B,ooo 
. 2,000 

10,000 

10,000 

10,000 

Division A requirt·s Rs. 4o,oooj- for ~t(J{'k :.s u1dtr:-

Direct PurcJu,st· from Supplit-r~ 

lndt·nt from Sturn 

Under the New Proc('dun~ 

Divisior, work 
stock . 

Credit858 
M<1terial 
Purchaae 
Settkm'.'nt 
Suspcnse 
Account 

Divi~ion 
U:sh 
St>tlh'm,.n t 
Suspense 
Acc<'unt 
Credit lo Stock 

Rs. 

B,c.c o 
2,000 

10,000 

IO,OCO 

8.000 

20,( ( 0 

Rs 

20,('(10 

20,000 

The Divisional O~cc.will prepare Budget in two part~ (i) Direct Pw·chase 
(ii) Indent from Stores. 

At the Zonal level the total amouut of Stores to be indented will be reduced 
from the requirement of Stores Division so that double Budgeting is a\ oiud. 

In case of such cases in Zones ot11cr thau the Zones in which tht; Ston:s 
Division falls the aznount will be intimatc..'d to the Zonal Chief Engineer of the 
Stores Division for carrying out necessary adjustment. 

Copy of D.O. letter o.~Vo. 10(1)/82-B(DGU7 ) dated 4 Jmluao·, 1983 fn»n tilt 
Director Gmera! of Works, C.P. W.D. to the Chiif E11gi11ars of tlzr ~hartmmt. 

The excess ofRs. 8.6o crores over the budget grant 1g8o-81 under SHA-7 
(I) Stock MH 259-PW Grant No. 91 has been viewed serioUsly as per para 
2.54 of the I2ISt report of the Public Accounts Committee (1982-83) (7th 
Lok Sahha) and it has been desired that the matter may be given serious comi-
deration for taking appropriate action to avoid excess ofth.i s magnitude in future 
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In this connection I would draw your kind attention to the Rc:.vin.d Ac-

countinr procedure for the transaction relating to stores introduced vide Minis· 
vy of Wor.ks & Housing O.M. No. I50II/12/78•W2, dated 27•4-f2 ar.d cir-
culated vide this directorate memo No. I0(2)/82·B (DGW) dated 24·5-f2 
and request for ensuring its implementation so that the char.ces ·or excess ur.der-
SH.A.7(z)Stocl on account of multiplication of transactions are eliminated. 
I wdl also request you to issue appropriate instructions to all EEs/SEs in your 
Zone to cnawe that the budget is prepared very carefully and after fixation of 
their allotments they do not exceed the same without proper authority/assur-
ance from the Ccntr~l office. A copy of structior·S issued in this regard may 
be endorsed to this office. 

Recolllllleatlatioa 

2 • 6o Only a year ago, the Committee had expressed concern over the 
extent of deterioration in the position of overall excesses as disclosed in the 
Appropriation Accounts (Railways). The aggregate amount of excess expen-
ditw"e during the year 1g8o-81 was R!'. 247"29 crores. It is the highest during 
the past decade and seven times more than in the previous year. The Com-
ttee are constrained to record their displeasure over the deteriorating position. 
This should be a matter of serious concern to Government. 

[SI. No. 21 (para 2·6o) of Appendix XX to 121st Report (?til Lok Sabha)] 

Actioa Takea 

Mter having experienced heavy excess in expenditure in Ig&:Hh, the 
machinery was geared up for a closer monitoring of expenditure vis-a-vis budget 
provision during 1g81-82. Directives were issued at the highest level emphalis-
ing stricter control of expenditure. This important subject was specially dis-
~d in the periodical meetings with the General Managers and Heads of 
Departments when the need for containing ex~nditure within the budget 
al1otments was impressed upon them. As a result of the various measure 
taken, there was a noticeable improvement in the positon during rg8r-82. 

This year again, Railway Board are continuing to closely watch and moni-
tor with the Railways the control of expenditure vis-a·vis budgetary allotments. 
The spending officers have ~en warned that serious vie·w will be taken of any 
substantial exces.o;es over sanctioned allotments. A copy of the . important 
instructions issued to the Railways is attached. (Annexures I to VI). 

This has been seen by Audit. 

[Ministry of Railways (Railways Board) O.M. No. 82-BC-PACfVII/I2I 
dated 8 June, 1g83l . 
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ANNEXURE I 

GOVERNMENT OF INDIA (BHARAT SARKAR) 
MINISTRY OF RAILWAYS (RAIL MANTRALAYA) 

(RAILWAY BOARD) 

New Delru, dt. 2-6-1g8r. 

The General Managers, 
Central, Eastern, Northe.~., • ..,.orth-eastern, Northeast Frontier, 
Southern, South Central, South-eastern and Western Railways. 

St•B :-Expenditure Control of on Railways. 

The subject of expuuiiture c·ontrol on the R<li'way~ carr.e up for detailed 
cons: deration in the Confer<'nc·e of the Gene1 ai Managet s held in Board's Office 
on 1·,5-1981 and there was consensus that it is the fundamental and pararr.ount 
re ponsibility of the top executive to see that the financial health of h;s organi-
!'ation is ~ ound. For achieving this ot~~ectivc, it is considend that an in me-
diate revamping of the existing machinery and methcd~ en the Rai'wap is 
cal!nl f(q· so as to excrci!'e eff("cti'>T control over rxpenditure. 

2. It has. according~y. be<'n decided th.at one of the ex1stmg rosts of 
AG:Ms on Railways should be n·des·gnat((l a~ AGM 'fxpr.ditme Ccntrol). 
The inrumLent nf this ro~t wi•l b· fu ly resrcnsible for exp·rditure control 
through material control, inventory control. eccn rn:es in P'I~crr.el. fn.'l nn-
sumpti()n as well as in other farets of Railway working and he !'-hcu!d devot 
hirn~dl fully to expenditure contml work. He shmdd drvi~r <-rd ·mpron· 
management strategit•s and methods for ensuring optirr•t·m tJtilicatiGn of the 
existing manpnwer and assets. Likewise, one ADR ~'[ on each Division should 
be re-designated as ADRM (Expmditure Control) and he should be entrusted 
with similar responsibility for expenditurr control so far as the particular Divi-
sion is concerned. 

3· The AGl\J (Expenditure Control) and the ADRM (expenditure Con-
trol) should evolve their own strategies in the matter of expenditun· control 
and the results achieved by them should be reported by the Gl\fs to the Board 
as the first item in the PCDO. The reporting should be in positive and con. 
crete terms capable of evaluation in solid monetary value. Each Railway 
should ensure a minimum of I o0 ; 1 economy in expenditure during the year 
1g8r-82. 

Please acknowledge receipt. 

972 LS-g 

Sd/-

(N.K. REWARI) 

DIRECTOR, FINANCE (BUDGET) 
RAILWAY BOARD 



D.O. No. 81-B-359• 

My dear (All GMs) 

ANNEXURE II 

CONFIDENTIAL 

MINISTER FOR RAILWAYS 
INDIA 

New Delhi, dt. 2g-8-1g8I. 

I am extremely distressed to see the dismal financial performance or' the 
Railways in the year 1g8o-8I. Perhaps, never in the Ministry oflndian Rail-
ways has such disastrous position occurred. The traffic receipts fell.far short 
of the Revised Estimates while fund allotments both under working expenses 
.and works expenditure, were recklessly burst. 

2. This has caused considerable concern to the GO\·ernment, and the 
position had to be reviewed jointly by me and the Finance Minister along with 
the Board and officers of the Finance Ministry. The review revealed that the 
systems and procedures for exercising meaningful budgetary controls have 
either failed or not been implemented faithfully. This situation needs to be 
corrected immediately. 

3· During the current year, this vital aspect has been hrought home 
to you personally by the Railway Board in their meetings with you very early 
in May and June. The Board have made it very clear that tht" Government 
would not accept any over-run of expenditure this year. To provide you 
necessary assistance in this area an expenditure control macninery has 
been set up with an Additional General Manager in the headquarters and an 
Additional Divisional Railway Manager on each divi!'linn for rontinuously 
watching the progress of expenditure and devis ng ways and means fbr keep·ng 
it within the sanctioned allotments. They were also expected to explore ways 
and means of achieving a minimum of ro% economy in expenditure during 
the year for absorbing post-budgetary increase. I trust that you would make 
full use of this machinery and not fail us this time .. 

4· In this context, I need hardly emphasise that the respr.nsihility for 
the control of expenditure against the sanctioned allotments is mtirc(y that of 
the General Manager as the Chief Controlling Authority on the Zonal Ra:lway. 
While the respective heads of departments and the Divisional Railway Managers 
will be responsible for their respective areas, the General !\1anager will have 
to evolve his own strategies in the matter of over all expenditure control. 
A well-organised integrated finance/accounting system exists on the Railway 
and the FA& CAOs are expected to render you all possible assistance in dis-
charging your over all responsibility. 

5· You would be shortly sending us your August Review Estimates. 
We may at best provide additional funds for meeting the cost of increased D.A. 
instalmenta sanctioned in February and April this year; price increase of fuel 
ha January and July as also payment of mileage allowance for the running 
stall'; and recent rise in price of cement. Any other increase in Dearness Allow-
ance or prices of materials etc. taking place will have to be fully absorbed by you 
within the sanctioned allotments by economies to be achieved. 
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6. It apPears that there i<> a mistaken beliefs that mere asking for fun 
at the approp~rate time will give the right to spend in excess of the allotments• 
. This needs to be dispelled. Managerial competence lies in regulating the 
activities within the resources available. I desire that you should personally 
realise the gravity of the situation and also inculcate this awareness amongst 
your other colleagues and down the line. 

7. Finally I must caution you that any excess in expenditure this year 
. would straightaway attract your personal respo;ibility and accountability. I 

would like 'you to adopt the same attitude towards your HOD=;, DRMS and 
branch offiers etc. 

8. Please let me know i.mmediately the concrete steps that you are taking 
in this area. You come fully prepared for discussing that various aspects of 
this at the next Conference of General Managers. 

Yours sincerely 

Sd.'-

!Kedar Panday) 

AJV:VEXPRE Ill 

GOVERNMENT OF INDIA (BHARAT SARK.AR) 
MINISTRY OF RAILWAYS (RAIL ~·fAl\!RALAYA) 

(RAILWAY BOARD) 

A.V. POULOSE, 
FINANCIAL COMMISSIONER (RLYS) 

D.O. No. Br-B-359 Nev; Delhi, dated 2-9-1 ~~ 

My dear 

I am enclosing a copy of D.O. letter of even number dated 2g-8-81 which 
Minister of Railways has written to your General Manager in regard to the 
finan7ial performance of the Railways during 198o-8r and the vigilance to be 
exerctst>d during the current year. 

That D.O. letter is sdi:cxplanatory. I would like to reiterate that an 
over all responsibility is also cast on the FA & CAOs to see that the spending 
departments exercise proper checks and keep effective control over expendi-
~ure. The need for tightening up the budgetary and appropriation control 
1s paramount. 

It must be remembered that under provisions of the Constitution of India, 
no expenditure can be incurred unless it is voted by Parliament. In cases of 
laxity it should be the duty of the FA & CAO and his organisation to report to 
the next higher authority so that the erring parties could be suitably taken up. 
It is your duty to apprise General Manager of any d~fect in the machinery of 
mntrol tbat comes to your notice. Your ro~, therefore, in implementing what 
M.R. has said is crucial. " 
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The performance of last year has amply shown that the Finance & Accounts 

Organisation on the Railways is not effectively discharging their responsibility 
in the manner expected of them. Considerable slackness and indifference 
towards effective functioning appears to have crept in at all levels The system 
of control or expenditure as provided in the va ,·ious codesfrules is sound and 
well-foundrd. Unfortunately, it is in the implementation of the system that 
the control mechansim seems to have totally failed. It has, therefore, become 
imperative that you should immediately personally examine the observance of 
various rules and regulations made for the purpose and so tighten up the machi· 
nery that compliance is fully secured and a situat on of the type ::-as it occurred 
last year is not repeated. "' 

I may also like to advise you that any Jailure on the part of your organisa-
tion will equa ly attract your personal responsibility and accountability. 

I would like to have a line in reply assuring me of the concrete steps you 
have taken in tlus direction. 

A.Y\EXCRE n· 

Yours sincerely, 
Sd,'-

(A.Y. POULOSE) 

GO\-ER~.\lE~T OF I~DIA , Lil-L\R.:\T SARKARJ 
!\11:'\ISTRY OF RAIL\\'AYS 'R.\1 L .\1A~TRALA \"A; 

( R:\1 L \VA Y B< lARD.' 

~o. BI-B-no 1. :'\ew Delhi. 

The General .\Janagers, 
Central, Easlern, :\m~thern, ~urth Ea~ten1. ~<, 11·: heast 
Frontier, Southeru, South Central, South E.~-..teru and 
\\'estern Railway:,. 
CL\\r, DLW, lCF., 
\\rheel and Axle Plant, r 8 .\tillers Road, llangalore, 
1\·Ietrn Rail, Calcutta. 

The Chief Administrative Ollicers. 
M.T.P. (Railways;, Bombay, Delhi and ~1adras and 
D.C.\V., Patiala. 

The Chief Administrative Officer, Central 
Organisation for Modernisation of \Vorkshups, 
t-Eastern Avenue, ~1aharani Bagh, Sew Delhi-65. 

dated :p·d Sept. l~)UI. 

The Chief Engineer, Railway Electrification, Allahabad and 

The Director General, R.D.S.O., Lucknow. 

Sua :-Expenditure control on Railways. 

From the periodical teports which have so far been received through 
the PCD0 letters or otherwise about the activities of the special Expenditure 
Control Organisation set up on the Railways it is seen that attention is being 
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concentrated only on identifying a few areas where economies c.an be achieved. 
It is hereby clarified that the scope of the activities of this Organisation includes 
an effective budgetary control as well. 

2. If the present state of railway financ('s is to be reformed, a concerted 
all round drive is needed for achieving economics of scale in expenditure Ex-
change ofinformation is very vital and for this purpose your Additional General 
Manager (Expenditure Control) should set up an effective n1cans or communica-
tion \Vith other raihvays so that best ach·antage could he achieved all round. 
The Board desire that your AG EM (Expenditure Control) should prepare a 
dct:1ilcd paper indicatin~ the :;phucs vvhc'JT t"conomies have hef'n achieved or 
arc likely to be achiev(~d and circulate copies to all other railways, with a cr1py 
t'> th undersiuned.bv the 2oth in:.;tant so that all the railwavs could come fall·. 
prc·pan·d fc,r '~ m(';1JI.im;f,Jl di<.,ri!S-;i•m qf thf' subject of' "Ex,;~·~1-litun· Cnntrf11" 
at tht l~.rthcr,minr.; Ceneral ~1am1~1T~· Cllnf(,rcncc. 

:;. No cllntrt>l over expenditure can he cffccti\·1· nnles~ a rl:'~ular \\'a•.ch 
is kvpi O\TI' the' progn·ss of expenditure under c·ach activit:: so th:H the a"{l!n·-
gatc ("'\f)('11dillF<' rl"ll1~ins Within the allotments placed at tl11:' disposal of th1~ 
railway. The prescribed systnn provides for a month review of expenditure 
both at the dh·i-;ional level and at the headquarters so that significant HuctU<t· 
tions against the allotments activitv-wise/grant-wise are precisely identified. 
examined in ckpth and approrpriat<" timely corrective action taken to regulate 
expenditure so as not to exceed the funds allotted. It must be remcmber<"d 
that under the prm·isions of the Constitution of India, no expGnditun· can be-
incurred unless it is voted by Parliament. Hence, the- imperatin· need for a 
tightening up of the existing machinery for control over expenditure by the 
various spending officers under your administrative control. The FA& CAO 
and his officers are required to render all possible assistance by furnishing the 
requisite data and figures relevant for the exercise of control over expenditure. 

4· The Board attaches great importance to the regular and proper pre-
paration of monthly financial n·,·iews both at the headquarters and divisional 
level and their purposeful scrutiny at the meetings of the principal heads of 
departments and divisional officers. With a view to streamlining the proce-
dure, it has ))('t'll d~Tidcd that it should be the joint duty of the Additional 

·General Manager (E:~tpenditure Control) and FA&CAO at headquarters and 
that of ADRM (Expenditure C.ontrol) and Sr. DAOs 'DAOs on the divisions 
to have such financial reviews prepared once a month. in sufficient details so 
that timely idt•ntification of important excesses/saving!' is done and remedial 
measures initiated before irreparable damage is dont·. There appears to ht" a 

·mistaken notion prevailing amongst spending officers that t"Xces..'i cxpenditure 
can be incurred in anticipation of allotment of funds. As already pointed out 
our Constitution does not provide fi)r such an excess of expenditure. Howen•r: 
in case of extreme emergency, withdrawals fromContingency Fund to a limited 
l'Xtent are permitted hut these powers rest with the Railway Board. 

5· It hardly m~eds emphasis that efficiency of any financial rr\·iew e s..•;r·n-
tially depends on coi-rcct vvorking out of the hud~etary proponi. 111 abs<"nce of 
which can lead to the projection of a distorted financial picture \'itiating the 
requisite controls. This proportion has to be worked out not simplv b,·- rule 
of thumb hut scientifically and after in-dt"pth analysis of all relevant factOrs such 
as throw-fiH·ward expenditure of previous years periodical adjustments of ror-
.rcnt year\• liahilitie!> and expenditure and dis-turbing factors, if any. · · 



1. 
This control system also eJJ.visag~ proper and efficient maintenance of 

f\lllds/liability/works registers as prescribed under th.e rules. This again, is an 
area where utmost laxity seems to prevail. It has been noted that senior officers 
have not realised the vital importance of these basic control registers. These 
registers arc in fact the very key stones on which the entire system of control 
over expenditure is founded. It is through these registers that the basic rule 
"that no liability can be incurred unless availability of funds is certified" can 
be implemented. As an immediate important step, the AGMs/FA&CAOs. 
should nominate a team of administrative accounts officers not below 
the rt\nk of junior administrative grade officers to exercise a check on 
these registers to ensure that these registers are properly maintained and no 
lacuna is left in the procedure for anyone to incur expenditure without proper 
certification of funds. The procedures should be adequate and effective to 
prevent over-indenting of stores, making of emergency purchases "·ithout cur-
tailment of the quanities already on order, frequent write-back from revenue 
heads to capital heads of expenditure or vice versa, under-estimation of debits 
expected from DGS&D or other railways and so on. It would also be essential 
that ·while making assessment of the liabilities to be liquidated during the year, 
the element of price variation is kept in view and availability of funds is assessed 
correctly so that over commitment could be controlled. 

6. The Board would like to be assured that effective steps fur control 
of expenditure have been taken and existing loopholes have been plugged. A 
report regarding tht> action taken may please be sent to the undersigned well 
before the forthcoming General Managers' Conference. 

DA/Nil. 

Sd/-
(~.K. Rewari) 

Director, Finance (Budget) 
Railway Board. 

Copy to FA & CAOs, Central Eastern, Northern, Northeastern, Northea!lt 
Frontier, Southern, South Central, Southeastern and Western Railway!! and 
CLW, DLW, ICF, MTP/Calcutta, MTP/Bombay, MTP/Delhi, Wheel and 
Axle Plant, COEMOW, R.E. Allahabad and D.C.W. Patiala fo( information 
and necessary action. 

Sd/-
(N .K. Rewari) 

Director, Finance (Budget} 
Railway Board. 
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ANNEXURE Y 

GOVERNMENT OF INDIA (BHARAT SARK.AR) 
MINISTRY OF RAILWAYS (RAIL MANTltALAYA) 

(RAILWAY BOARD) 

M.S. GUJRAL 
CHAIRMAN, RAILWAY BOARD, 

D.O. No. 82-B-262 New Delhi, 

My dear 

ScB :- Economy m ovettime allowance. 

You will n·call that in my wireless No. E (LL) 8r;HERj2-10 dated 9-4-
1981, that Railways were asked to open overtime control cells at all places and 
to exercise effective check to ensure that no undue overtime was paid to any 
category of running staff including guards. With a view to assessing the result 
of this measure, the FA & CAOs were asked Lridt Additional Director Finance 
(Budget)"s D.O. ktter No. 81-B-274 dated 29-4-1981 to send quarterly reports 
on expenditure on overtime. Position obtained from these reports for the 
period ending 30-6-1g82 of your Rai:way reflects a depressing situation. The 
payment of overtime has shown no abatement. On the contrary, the actual 
payment during the first quarter of 1g82-83 has exceeded the budget propor-
tion for the quarter. 

Your personal attention is once again drawn to this important area where 
sizeable reduction can be made. You will recall that this matter had also 
collK' up in the various meetings held by us with you when you were asked to 
pay your personal attention to this important aspect of economy and control 
over expenditure. 

A close•· watch must be kept on the payment of overtime allowance from 
month to month so that it does not exceed the budget proportion fixed for the 
subsequent quarters of the year 1982-83. It must be ensured that the measures 
outlined in this Ministry's letter No. E (LL) 77/HER/55 dated 7·3·1981 are 
strictJy followed. I take it that "Overtime Control Cells" are opera~ at all 
the crewfguard booking points. Please let me have your confirmabon by 
return. 

Yours sincerely, 

Sd/· 
(M.S. Gujral) 
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ANJvEXURE II 

GOVERNMENT OF INDIA (BHARAT SARKAR) 
~HNISTRY OF RAILWAYS (RAIL MANTRALAYA) 

(RAILWAY BOARD) 
N.K. Rewari, 
Director Finance (Budget) 

D.O. No. B2-B-359· Xew Ddhi, 

lvly dear 

St·n : ·- RtTie\\" uf '\'orks Expenditure-(iraut :'\o. J6--.'\ss1·1s, Acqui-
sition, Construction and Rl'placement f(w r~182-B:.;. 

A re\·icw of the book;ng- of Capital and Other \\'orks expenditwe Ill end 
of September 1 ~}82 \' s-a-vis sanctioned Budget (;rant reveals 1he foliowinl!; 
abnormal featurt>s. 

The expenditure chargeable to Capital (n<"l) is alrcach- more than ;,o<Yo 
of the allotments made for the full year. It appears that credit under Su<>pens<': 
heads and credits for released materials have not been realised fullv and in 
proportion to the gross expenditure already incurred. Further, on tl~<" overall 
basis, the booking of Capital and Other Works expenditure (net) is almost so~~. 
of the total Grant. 

You are fully aware that a sizeable proportion of the expenditure re.ating 
to Capital and Other Works s normally booked towards the end of the year. 
As trends of expenditure show, it is apprehended that the Railways may not be 
able to conta;n within the sanctioned Budget Grant during the remaining 
month<> un1ess effective measures are :aken even from now on and expendiure 
strictly regulated to remain within the sanctioned budget. 

As you know, there is absolutely no possibility of getring additional funds 
during 1982-83 over and above those already made available to your through 
the Budget Order and Supplementary Grant obtained in August 1982. It is, 
therefore, imperative that the pace of expenditur~ is again reviewed and so 
regulated that there are no repeat no excesses over sanctioned Grant under 
any circumstances. 

In this connection, attention is again invited to the very clear directivf" 
·given by the Board during the discussion of the Works Programme with you 
about non-availab:Iity of additional funds under Grant No. 16 and various 
letters issued on the subject from time to time particularly F.C.'s D.O. letter 
No. 82-B-359 dated 6-8-1982 and my D.O. letter of even number dated 
3-g-1g82. 

Kindly Acknowledge receipt. 

Yours sincerely, 

Sd/-

(N.K. Rcwari) 
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An analysis ~f the r~sons for excess expenditure over authorised aHo~a-. 
tions as dis~loscd ~n th.c Railways.Appropriation Accounts indicatos once agw '' 
that defective estm1at10n of reqUlrcmCJ.ts of fUJ.ds, Jack of proper and tjmdy 
review and moni turing of the progress of expcncli t ure, failure to an tici Jlatc 
propc;dy aud provide fully for· "contractual pa.ynwnts" have contributed to 
most of the cxct~sscs cxpendi turc. Dc.;ph,l illg t!,i s t.ei.clcu y, the C:ommi ttcc 
had, iu paragraph 2.40 ()f their 57th Report (7th Lok Sabl,aj oLservcd that 
''that this should be so despite the rcpt:<,Jcd comments hy the Committee a11d 
tln: oft--,·,;pcau:d a<>~'-!ra·~cc;, hulci o11t by the Railway Administratior,, is indi-
catiH: of the t:tct that dfr;ctivc steps w<.:; c not taken to check recurrence of 
such types of r:xe<;s.~ c:xpc,~.ditun·." Had the H.ailway adrninistratic,n exercised 
strictGr lmdgdary di,,·ipli; c by dfc<·tin.1: nwr!ilorit:g mpplic:~ and the piO-
\'isim~ m~ltk thr:rdu:·c, tht: Committee arc positin: that cxce~>!--cs could have 
been avflidecl to a .~.;·,cat cxH:l t. Tl.eCmmnittu expect that grcatu care \\ould 
be exercised in future t~u·ough close vqtch oYer the flow of expenditure ar.d 
h(:tt1:r anticipatioJ! of requiremGPt!> for lJMkiHg· timely addi tiona! provisior at 
le;tst a1 the Rt~\'ised Lstima.tc stag-e. 

fSl. No. 22 (para 2.01) of Appendix XX tn 121st Report (17th L0k Sal,ha] 

Action Taken 

The Conunittee's J'CCOlh)lH!II(lations havt~ been nrtcd. 

Soon after the excesses in expenditure O\'Cr \'otcd Grants for the )'t>.ar 
1 g8o-8r came to light, a nun~ber of meao;;ures wcr.c taken to. tighten up the 
control machinery so as to avmd recurrence of such Instances of excess expendi-
ture. The expenditure control machinC?rY was re·vamped and was put under 
the direct personal charge of an Add1honal Genera) Manager (Expenditure 
Control) o,1 each Zonal Ra~lway headquarter and an .A.d?itional Di\·isional 
Railway 1\lanager (Expenditure Contro!) on each D1v1ston. These oft~cr:rs 
were to devote themselves fuJJy to expenditure control work arad he rcspor>siblc 
for controlling expenditure through exercise of control over consumptioo of 
materials, inventory control, economies in personnel, fuel consumption and in 
other facets of railway working. 

Periodic meetings of tl.t> General 1\fanagers of the Railway~ aui their 
Heads of Departments were hel~ at the Boart!'s .l<:vel to im~~ess IIJX?n . d1en1 
the imperative need for cconomu>:s and for contatwng expcnm rure w1 tl.lP the 
sanctioned allotment. 

The hooking of expemlit~tre w~s clos~ly munit~red ~nd likely al'eas of 
excess were brought to the notice of the Railways. DuectJvc.cs were aho is~ttfd 
at the hight!Sl level for tmsuring strict control over expenditure. 

As a cwuulativc result of the above measures, a meaningful awan:nt>~s of 
(~xpcnditute contn~l has been created frr·m lop l~) t!1e b.ottom lir <: ar;d it il' grati..: 
fying to note that m the year 1!}81 -82, t~1e vanatton m th~ Rcvcr,_u<: D«>mar-ds 
(~os. :~ to 13) was :mly Rs. 12.21 crorcs In the net on Rc\"lsed Estu~1ah! o.f R!'. 
;2()40. r:o ~·roreo;, whtch works out to r~so:; than half a per cent. The r·.xcess Ill the 

. T ,) 
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case of the Works Grant, though much trigberthan in the case of the Revenue 
Grants, is stiU far below the excess that occurred in 1g8o-81. It is only about 
6% e«npared to 21% in 1g8o-8J in the net. 

The measures initiated for expenditure control arc being .kept up withdut 
any Jet up and it is expected that the actuals for 1982 ·83 will show even better 
results. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 82-EC·PAC J\ II:~~ 1 

dated 8 June, Ig83]· 

The Coirunittee note that "additional dearness alJowa.nce, increase in 
salaries and wages and other allowances'' contributed to excesses in Grants 
Nos. 3, 4, 5, 6, 9 and 12. As there is n<?rmally r.o element of uncertainly or 
unforseabili ty in the expenditure on pay and allowances, there should be hardly 
any excess on this account. This has been repeatedly emphasised by the C(ml-
mittee in the past. • · 

[Sl.No.23 (IJ!!ra2.62) of Appendix XX to I2JStReportofPAC (17th Lok 
Sabha)]. ! 

A.cti.oa Takea 

The re.commendations of the Committee are noted. 

A number of measures have already been initiated to chec.k th~ excesses of 
the type that occurred in I~ -81. For details, kindly soe reply to Recom. 
mendation No. 22-para No. 2.6r. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 8.2-EC-PAC/VII/121 
dated 8 June, Jg831· · .. 

RecoiiUileadatioa 

The Conunittee also note that an excess dRs. 10.58 crc.res occurred under 
Grant No. 13- 'Provident Fund, Pension and Other Retirement Benefitls' 
owing chiefly to more payment ofDeath·cum·Retiremcnt Gratuity ar.d receipt 
of heavier debits from the Accountant General for pensionary charges etc. 
The excess represents 9.47 per cent o! the authorised aiiocation. The Grant 
relating to Pensionary Charges- Pension Fund had been excc.cded for three 
years in succession from 1976·77 be 1978·79 and the excess during 1978-.. 9 
was of the tune of Rs. 7. r6 crores. '· 

[Sl. No. 24 (para 2. 63) of Appendix XX to 121 Report of PAC (7th I.ok 
&.bha)]. 
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AdleaT.._ 

The recommendation is noted. -Guidelines have been issued for corrtct estimation of budget pJ't!vi.sion 
anti the Railways directed to review and establish a proper systerr. in this regard. 

This has been seen by Audit who have made the fOllowing observations: 

"Seen thanks. Impact of the measures initiated. now wEmld be known 
during audit of subsequent years accounts.'' 

[Ministry of Railways (Railway Boord) O.M. No. 82·EC·PACJVII/I2I 
dated B June, xgBsJ. 

Recommeadatioa 

2.65. Refen·ing to the large scale misdassifiratiuJJ (A OIJ..t-uiitt.le in the 
grcu1ts administered by the Midstry of Railways, the Committt.e had ir. para· 
graph 2.7 (SJ. No. 3) of their 57th Report (Sevc:Lth Lok Sabha) pointed out 
that the instructions issued by the Ministry have not had the desired dl"tct in 
so far as there had been fw-ther deterioration in the position as wi tM:s~c.d in the 

Appropriation Accounts for the year 1979-8o. The Committee (I98I·c2) had, 
·therefore, int.:r alia, desired that a thorough scrutiny of the reasor1s for mis-
classification should be Wldertaken promptly and staff responsibility invariably 
fixed for failures. While taking note of the above recommendations, the Ministrv 
of Railways have issued further instructions to the Railways/Units vide thei~ 
letter No. 8o/App/7·2/79·8o dated I6·10·Ig8I. 

[Sl. No. 26 (para 2.65) of Appendix XX to I2ISt Report of PAC (7th Lo.k 
Sahha)]. 

Acdoa Takea 

The obsorvations of the Public Accow1ts Committee have been r.otc.d. 
In view of this and also taking note of PAC 's rec0111mendations vide rara 2.66 
of their repoct further ins.uuctions have also been issued to t11e Railways, Pro-
duction Units etc. to ensure correct recording of allocation at the i11i tiaJ stag'! 
and also to fix staff responsibility in all cases for taking suitable action for fiJaures 
(Railway Board's letter No. 81 App/7·2/8o-8r/Paras 2.65 & 2.66 dated 4-s-
I 983) · 

This has b('.en seen by Audit. 

[Ministry of Railways (Railway Board's) O.M. No. 82 ·BC-PAC/VII; nn 
dated B June, Jg83]· 

Recommeadadoa 

2.66. The COUlmi ttee find it disconccrtiJ.g that duth g the year m. der 
review viz. xg8o·8J, out of the I I Grants wherein excess expenditure is sought 
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to be rcguladsed, there have b~n misclassifications of expendit~re in 9 Gn~nts 
involving a~1 agg.egate a~ou~t of R~. 92: 76 lakhs. The C}o~ml ttee are .1cct to 
coaclude that the re?etittve mstructwns tssued by t~e 1\fmtstry have fatled to 
goal the R 1.ilways, Prodl!ction .l!ni ~s and Mctmpo~t lan Transport PH~jec~ to 
a.ckle the po'.>lem of mt c;clac;,;dicatwns of expendt t~1re or erroneo~ts a<~JUSt­
m~uB. It seem> that ,:!fectiv<': n:c,>.lcillation of substdiary books wtth ge!Ieral 
bcnk:> is no~ b::ing atlt!nded to promptly and fr·om mo•1th to month fur ;·ecti-
ficatio:t of errors. The Committee also find that iu the E~pla!!~~tor Y nnu·~ fur-
nished to them, the Ministry have pot addm· ·d any grounds for rocur·rcJH'f~ of 
s 1 ch hrge sc.1le misclassificatio-ls or the mca~urcs ro;•temphtr~d to oln·iatc 
the same in future. It is obvi om that cit hr.r· tJw p1·orcd un~ fwcsr:·i her! for p''roJ 11 pt 
rcc'>:tciliation of expenditure figure<> i." im)"·:Jcct O'' th<' sup<:n·i.~o··:· "''.d (J!L(:r 
o:ficers h;l\'~ failed tn ex,~rcisc dTt:ctin· co:·fr·nl n,.,T thr ;w•r,·u,t·. The Com-
:n;tt·~e WJ~.dd like to ha\'0.:: a f.t ·tlt(! 1' t:';pl:tll·!!in·. h'" ~,,~It repcatr·rl hn~···. The-y 
w.:nH al>J likl! to 1·.:;i terate t ht: ·~ u·l;f!r •"N''l''l1n-:••rl tl it•'l tlt:tl a tltq:·ow~·l 1 :"·rutiny 
nf the rel.'>O"lS for h··~·~ <:C.llc mi~rl.t~sificatirm~ shr,uJd ll,.. undcrtakr:r• •;11o:t after 
their o:curre:1Ce a·1d staff re,TYJ 1';ihilit\' ipvariahly fixed. fqr the f:tiltJ:·f· with a 
viev.· tn taking appropriate actit)"}. Tit~ C·1~wnitt~e shnnld lw anpf"i·;,:d nf the 
sp1ci fie steps taken to av'li d rccunencc of ~u~h pat rm t f~rn1rs. 

[S. ~o. 27 (para 2.66) of Appendix XX 121st Repmt of PAC I0lb-R1-
VII Lok Sahha) ]. 

Action Taken 

RP.C•.) 1riliatio:1 of subsidiary hooks with general hooks is a process of talh·-
ing figures recorded in the two st>ts of Books to ensure their accuracy. ExcePt 
when the figures do uot tally under certain heads and the discrepancies c.annot 
be lo~ated, the process do~s not involve reference to the aJJoca.tion giv<:L or ij .di-
vidual vo·tchers and therefore, the same does not br·ing out erroneous adjust-
m-mt'ifmisclassifications. ~ides ensuring effective reconciliation of subsidiary 
h'>'>~(S with ~e,cral hooks, the railway administrations including Prodllcti(ln 
Units etc. have been directed to ensure correctness of allocation at the ;,.itiaf 
stage i.e., while recordin~ on the initial vouchers . .They have also hc~en a~ked 
to prescribe text check of 'Allocation' at the gazetted level, for which thev will 
fix percentages depending upon the local circumstances. Instructions· Jrave 
b'!en is'iued vide letter So. fh /Appl7·2/8o·8J /Pc.ra 2.6.1 and 2.66 dated 1-s-
tg83. . 

This has been setm hy A•trlit who have made the following ohservatio 1 

"Ao; regards action taken uote on para 2.66 we have no remarks to 
offer for the presnt. A further referenr-e to the Board will he made, if con si-
de·cri ne('-esc;ary oa receipt of reports from all the Di1 ectors of Audit on 
this rna tter." 

fMinist•·y of Railways (Railway Board's) O.M. No. fl2 -UC-PAC/VII 11:21 
dated 8 .June, rq83)l-
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Subject to the observations contained in the preceding paragraphs of 
the Report, the Committee recommend that the expenditure referred to in 

paragraph 2 · 1 of this Report be regularised in the manner prescribed in Article 
115(1)(b) of Constitution of India. 

(Sl. No. 28 Appendix XX Para 2•67 of 121st Report of the Public Ac-
counts Committee (Seventh Lok Sabha)] 

Action Taken 

The Demands for Excess Grants (excluding Railwayc:;) for 1g8o-81 were 
passed by the Lok Sabha on rgth March, 1983. The connected Appropria-
tion Bill as passed by the Lok Sabha on tgth March, 1983 and returned by 
the Rajya Sabha on 22nd March, 1983, was assented to by the President on 

26th March, 1983. 

[Ministry of Finance (Department of Economic Affairs) O . .M. No. F. 
7( 105)-B (RA) '82 dated 29th April, 1983]. 

Recommendation 

3<1 The Committee hopt> that final replies in regard to the recom-
mcJl(lations to which only il1terin1 replic<.: han· been f\trni~hed will be furnish-
ed to them after getting the same voted hy Audit. 

[S.N. 2~1 Para 3·3 of 121st Rcpmt of PAC 19B2-8J '_jth Lok Sabha)J. 

The Committee furthet· note !hat there \\·as wrong hookin<:r nf C'Xpendi-
turc owing to errencuus double adjustment of labour ('harge:-, aggregating to 
Rs. 13. 36 ern res accounted ii.n twin· under .:\·lanuf~H·ture Suspense under 
Grant 1'\o. 1 fi. The Committee take a serious note of such patent accounting 
errors which could have been detected if adequate attention had been paid 
to prompt check anrl reconciliation of the accounts figures and careful ob-

servance of tiu: cxi::.ting codal provisions. They desire that responsibility for 
the lapses) partiularly at the supen·isory levei should be fixed tor appropriate 
action against the erring oflicials. The Committee also expect that greater 
(~arc would be exercised in tl.ilurc to avoid serious mistakes in the proper up-

keep and maintenance of books of accounts. • 

[Sl. No. 19 P<'.ra 2 ·43 of PAC's 57th Report l19~h-82) \'II Lok Sabba)J. 

Action Taken 

The Northern Railway has since fixed stafr responsibility for the lapse 
and these staff have been warned to avoid such excess and ensure correct up-
keep and maintenance of Accounts books. It has been observed as a result 
th~t this type of misclassification has not recurred in 1 gAt -R~ An"f)\mts. 

This has been seen by Audit. 

[Ministry of Railsays (Railway Board)'s O.M. No. 82-BC-PAC/VII/121 
[dated, 8 June, 1983] 
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The Committee have been commenting upon avoidable delays in the 
receipt of Action Taken Notes. While 21 notes were received by the due date 
i.e. 27 February, rg82, and 8 Notes within the extended tinM: viz., 21-4-82 .fioom 
the Ministry of Railways, 2 notes each pertaining to the Ministries of Defence. 
and Communications were received after the extxnded period viz., 21-4-82 
Since the delayed submission of Action Taken Notes by the Ministries up-
sets the schedule of finanlisation of Action Taken Report by the Committee, 
they would once again like to stress the need to ensure strict adherence to 
the presdribed time schedule. 

[Sl. No. 30-Appendix XX-Para 3 · 5 of Hundred and Twenty-First 
Report of Public Accounts Committee (Seventh Lok Sabha)]. 

Actioa Taken 

(i) .Ministry• of Finance (Department of Expenditure). 

The above recommendation has been circulated to all the Ministries I 
Departments of the Government of India, vide this Ministry's a.M. No. F. 
12 (4)-E (Coord) /82 dated the 1 Ith December, 1 g82 (copy enclosed) for in-
formation and compliance. 

(Ministry of Finance (Department of Expenditure) a.M. No. F. 12(4)-
E(Coord)/82 dated the 23rd December, 1982). 

Copy of a.M. No. F. 12(4)-E (Coord)(82 dated 1 r December, 1982 
from the Ministry of Finance (Department of Expenditure) to all Ministries/ 
Departments of the Government of India and all Financial Advisers. 

Subject :- 12 1st Report of the Public Accounts Committee (Seventh Lok 
Sabha) (1982-83) regarding excesses over Voted Grants and 
Charged Appropriations ( 198o-8r) and action taken on 57th 
and 61 st Reports. 

Reference is invited to this Ministry's O.M. No. F. 12(16)-E(Coord)/ 
78 dated 14th April, rg8I wherein the improtance and urgency of finalisa-
tion of action on the recommendations/observations of the Public Accounts 
Committee was emphasised and the Ministries/Departments were reque.\ted 
to ensure that the Action Taken Notes were sent to the Committee within the 
prescribed time schedule. In para 3 · 5 of their above Report, the Committee 
has again stressed the need to ensure strict adherence to the prescribed time 
scheduJe while sending Action Taken Notes. An extract of the recommenda-
tion made by the Committee is enclosed. • · 

l2. Ministries/Departments are once again requested to ensure that the 
Action Taken Notes are sent to the Lok Sabha Secretariat within the pres-
cribed time-limit of 6 months or within such extended period aCJ may be grant-
ed by the Committee. 

• Reproduced in the earlier part of the Report. 
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3· Ministries of Defence and Commuttieations are abo requested to note 

ip particular the rico~ation. made by the Committee and to fotward 
to the Lok Sabha Secretariat under intimation to this Department their Action 
Taken Note on the aforesaid recommendation. 

(ii) Ministry of Chemicals and Fertilisers (Finance Division): 
Instructions have been noted fbr compliance. 
[Ministry of Chemicals & Fertilizers O.M. No. 7(7)/82-Fin. I(C&F) 

dated 14 January, Ig83J· 

(iii) Ministry of Communications (Posts and TelejJgra~) 

The observations of the Public Accounts Committee have been noted 
for compliance. 

[Ministry of Communications (Posts and Telegraphs) O.M. No. 16-48/ 
82-83 dated 6 january, 1983]. 

Reeommeadatioa 

Although in the classification of the replies given in Chapter III, Para-
graphs 2.31 & 2.32 have been included among the recommendations which 
have been accepted by the Government, the Committee would like to point 
out that the desirod improvements are not reflected in the appropriation 
Accounts (Defence Services) 1980-81. The Committee would, therefore like 
to be apprised of the specific steps taken to occure implementation of the 
instructions in this behalf by the organisations concerned. 

[Sl. No. 31 Para 3.8 of Appendix XX to the r21st Report of the PAC 
(Seventh Lok Sabha)]. 

Actioa Takea 
As desired by the PAC (rg81-81Z) (Seventh Lok Sabha) in Para 2.31 of 

their 57th Report, on a review of the existing arrangements for the monitoring 
and control of Defence Expenditure by the Work Study Group in consultation 
with Service HqrsfDepartments in the Ministry of Finance (Defence), it was 
revealed that there was no apparent shortcoming in the procedure laid-down 
in this regard. The problem basically related to the effective implementation 
of the existing instructions regarding framing of tht" estimates on a realistic 

'assessment of the requirement and exercising :t close and constant watch on 
the trend of expenditure with reference to sanctioned provision. The \.York 
Study Group which was constituted on 17.10.81, submitted its report on 
27.3.1982. The recommendations of the Work Study Group were circulated to 
all estimating authorities only in June 1982 vide Ministry nf Defence I.D. Note 
No. II(28)/8t/D(Budget) dated 14.6.rg82. The various estimating autho-
rities in turn, have also is.c;ued further instructions to the lower formations 

2. However, the impact of the measures envisaged in the Report of the. 
Work Study Group of Ministry of Finance (Defence) made in pursuance of 
Paras 2.31 and 2.32 of the 57th Report of the PAC, would be felt only in the 
Subsequent years. . 

This has bee:n seen by Audit and approved by JS (P&C). 

[Ministry oflleQmoe O.M. No. tr(s)/83/D (Budget), dated 23 May, ~~~] 
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. II. RECOMMENDATIONS/OBSERVATIONS WHICH THE COM· 

MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 
REPLIES OF GOVERNMENT 

Recomm.eaclation 

During the year under review vi-t., Ig8o-8I, excess expenditure had occur-
red under 27 Voted Grants and 2 Charged Appropriations and aggregated to 
Rs. 359.16 crores as against Rs. 42.28 crores and Rs. 140.86 crores respectively 
during the years 1978-79 and 1979-80. The aggregate excess during 198o-81 
is the highest during the decade 197I-198r. The Conunittee view this situation 
with concern. An analysis of the causes for excess expenditure during 198o-81, 
which have been discussed in some detail in the succeeding paragraphs of 
this Report, indicates that defective estimation of requirements of funds, lack 
of proper and timely review of the progress of expenditure, failure to anticipate 
properly and provide i(n· the receipt of stores and df"hits 1·f"h1 ing thereto, 
absence of adequate pro\'i:sion for adjustment of past liabilities etc. have as in 
the past but in a bigger way contributed to the excesses. The dcpartmentalisa-
tion of Union Govemment Accouuts (Civil) in 1976/1977, coupled with the 
introduction of the scheme of Integrated Financial Advisers should, according 
to the .l\1inistry of Finance, have resulted in better control over expenditure 
vis-a-vis the lmdgt>tary p··q\·i-;ion. The Committe<· are constrained to point 
out that these expectations han: b.ikd to materialise in a sustaim·d mamwr. 

The Comntitte(· have lx:c11 rqwatedly pointing out that the system of 
estimation oi and control over expenditure is f~mlty and year after year, Parlia-
ment is lx·ing pr~~ted ,,·ith a fnii '.'ccompli of unr<>mitting excess phrnom~non. 
Though tlw ~liHistry of Finane(·, Juve been dutifully circulating the recom-
mendations of the Committee to the Ministries,'Dt"partments of the Govc-nl-
ment for compliance, financial discipline remains still a distant goal. The 
Committee would urge Government to undertake an indepth study to analyse 
the reasons why the system of departmt.ntalised accounts and integrated finan-
cial advice has failed a<.; an instrument of effective control of and concurrent 
check over public t~xpenditure. This study may be remitted to a team of f"~xpcrts 
in public finance, some of whom could be drawn from out.,ide Govenunent 

t 

[Sl. No. 2-Appendix XX:--- ·Para 2.6 of thf' 121st Rqx>rt of the Public 
Account<.; Committee (Seventh Lok Sabha) ]. 

Action Taken 

(i) Ministry rif Finance (Department of Expenditure): 

,, 
Excess expenditure aggregating to Rs. 359· 16 crores has arisen during 

Jg!o-81. The following table indicates the four different sectors of Central 



Government in wbich excesses have ari8en and .the percentage of the excess .to 
the budget provision. · 

Sector of<kntral Governmc·nt 

Posts & Tf'lc-graphs (P&T and Tc-ltcommunicatin) 

Gi\-il (Ministrit'~/Dt'ptts.) 

Total 
budget 
Provisi< n 

(in crots of 
of Rupees) 

2 

5041'# 

4037' I I 

1537' 41 

6788g·83 

Amount of 
excess 
involvtd 

(in crorts of 
Ra.) Per 
centag(' with 
ref('rence to 
amount in 
column 2 

3 

247'29 
(4;91 %) 

s8·67 
(1'45%) 

19'50 
(1'27~o) 

33'70 
(0'05%) 

It will be seen that out of the aggregate excess of Rs. 359.16 crores, Civil 
Ministries contributed only to the extent of Rs. 33· 70 crores or 9·5% and the 
rest of the excess i.e. Rs. 325.46 crores or 90·5% by Railways, Defence and 
P&T. It may be mentioned that while the departme:ntalisation of accormts and 
Integrated Financial Advisers Scheme was introduced in Civil Ministries/ 
Departments in 1976-77, Railways, Defence and P&T have had their own 
Financial Advisers' system for several decades, whereas the IFA Scheme has 
bt':e.n operating on the Civil side since 1976-77. In other words, the bulk of the 
t>xress expeHditure has taken place in sectors tlOt covered by the I.F.A. Scheme. 

2. A statement showing the total budget provisions and excesses in the 
bur sectors of Central Government during the period 1975-76 to 1g8o-81 
and the percentage of the excess to the budget provisions is enclosed. It will 
be seen therefrom that the excess on the Civil side which was of the order of 
Rs. 59·39 crores in 1975-76 (prc:--departrnentalisation year) came down to 
Rs. 33·70 crores in 1980-81. In percentage terms the excess declined from 
0.29% in 1975-76 to o.o5% in rg8o-81. The same trend is, however, not noticed 
in the other three sectors viz. Railways, Defence and P&T. While, on the 
Railways side, the excess has increased from Rs. 85.97 crores (2. 79%) in 1975 .. 
76 to Rs. 247.29 crores (4.91%) in Ig8o-8I, the excess in Defence and P&T 
have come down in 1g8o.81 as compared to 1975-76 but not in the same 
proportion as on the Civil side. In absolute terms, the excesses in Railways and 
P&T were the highest in 198o-8I during. the 6 year period. 

3· In view of the position explained above, the Committee may kindly 
consider whether a review of the dC(!Utmentalisation of accounts and I.F.A. 
Scheme obtaining in Civil MinistriesJDepartments is still called for and that 
whether the proposed review should cover only the financial systems in the 



..._other sectors,~' ltailways, Defenat ad P&T whidl ~ d!>'Dtri-
buted largely to the excess expenditure. For this purpose, the Railways; Defe!iee 
and P&T have been requested to forward their views/comments* to the Com-
mittee. 

[Ministry of Finance, Department of Expenditure O.M.No.F.12(4)-E 
(Coord)/& dated the 31 May, 1983 and conigenda of even number dated 
20 June, tg83]. 

*Not received. 



StatomeJit slundnc tl&e total. budfet provisimu ancl the exoeu i,q tb.e four sector• of Central Government during the perjod ~~~ t.o 
· rgBo-81 and the percentage of the .exr.ecs to the budget provisions. 

Period 

~·Y"' 

1975-?6 

Pnl .,.._mfllli"'ift yeor6 

1976-77 

1917"78 

J978•79 

•w9P& 

1g6o-8r 

Civil@; 

•Total 
budget 
provision 

~o659·~ 

~ ... 662.7fi 

~9Psr.oo 

46s88.8fl 

4--t.•6s.~• 

6788g.83 

Q 

-· --·· --··· ---------------· 

Excms 
(%) 

59·39 
(0.29%) 

~o.Gs 
(o.o8%) 

39·42 
(o. 13%) 

29·29 
(o.o6%) 

9·!15 
(o.02%) 

33·70 
(o.os%) 

Railways@ 

•Total 
budget 
provi.,ion 

.1o82.62 

3497·~ 

38~·47 

3927· 33 

4411.04 

5041·44 

3 

Exc<"liS 
(%) 

85·97 
(2.79%) 

67. ('18 
(I. 93'\,) 

41.36 
(1.09°,) 

13.00 
( "') 0.33;o 

35·76 
(o.8r%) 

247·29 
(4·9•%) 

• As per Appropriation Accounts 
@ As per P.A.C•s Reports. 

D}{ence@ 

*Total 
budget 
provision 

4 

Excess 
(%} 

~T@ 

•Total 
budac"t 
pr-ovision 

$ 

E:ue• 
(%) 

---- _ _._, ____ -------------

2588.94- 68.68 7S9·94 I-1~95 

(~.65%) (1,.~1%) 

2BtlL5o 6.66 !K'· J6 16.30 ( 
(o. 24 ~· .. ) (I ·7SC%) 

2958. 13 1.<4 
(o.o6%) 

1121.35 

32<MI.03 00.03 1186.g8 
(o.oo%) ) 

3503·5:1- 86.47 rs88.6t 9·37 
(2·47%) (o.f17%) 

403j.ll sB.67 
(•·45%) 

153:7· 41 19·50 
(. l!l~/o) 

·-- -· 

l 
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(ii). Mi1zistry of Fi1tance (Defence/Budget): 

While commenting on the excess expenditure incurred in different grants 
during the year 198o-8I, the Public A~unts Committ~ recommended, in 
para 2.6 of their 121st Report, that an in-depth study be made to analyse the 
reasons as to why the system of departmentalisation of accounts and integrated 
financial advice has failed as an instrument of effective control of, and 
concurrent check over, public expenditure. While forwarding a copy of the 
Action Taken Note-OM No. 12(4)-E(Coord)/82 dated 23 March 1983 the 
Ministry of Finance Department of Expenditure requested the Ministry of 
Finance (Defence Division) to forward views/comments on the Defence Services 
budget to the Committee directly. 

2. It may be mentioned at the out et that the system of Integra·ed 
Financial Advice does not cover the entire Defence Ministry and in respect of 
Defence Service the earlier system of financial advice from the Ministry of 
Finance still continues. As, however, there have been some cases of exces 
expenditure, the following remarks are offered :-

(i) A statement showing the excessfsavings in the Defence Services 
Budget for the years 1975·76 onwards is enclosed. This statement 
would show that while there have been excesses in absolute term 
in some grants, the overall net effect for Defence Services as a whole 
has been savings in the first 3 years of post-departmentalisation 
period and marginal excesses varying from 1.35% to 1.48% in the 
subsequent 3 years. 

(ii) In pursuance of recommendations contained in para 2.31 of the 
57th Report of the PAC (1g81-82) a work-study group was formed 
by the Ministry of Defence in which the Ministry of Finance (Def) 
was also associated. The recommendations of this Study Group 
were forwarded to various controlling authorities in June 1982. 
\Vhile it is somewhat early to assess at this stage the impact of re-
commendations made by the Study Group, it is hoped that there 
would be improvement in the position in the years to come. In 
fact, the PAC themselves have made a reference to this (para 2.26 
of the 1 21 st Rt>port) and have desired to be apprised of the results 
of these efforts. A reply to the PAC on !this wiU be sent hy the 
~1inistry of Deft>nce. 

'111: In addition, in order to have an effective control over the expendi· 
tun· a number of meetings wer<" held during 1982-83 at different 
levels \Vith the Representatives of the controlling authorities and 
·ui tahl~ instructions at the level of Addl. S!"cretary (Defenc(') were 
i ~sued from time to time. 

'iv; Certain items of expenditure, ~uch as Customs Duty, Payments 
made abroad by our missions and payments made by other major 
Civil Departments like Railways are incurred by various agencies, 
but booked to Defence Services at a much later date. Such adjust-
ments constituting a sizeable amount come to our notice only after 
the close of the year. It is proposed to evolve a system of continuous 
reporting of such expenditure, based on our experience of 1982·83 
acoounts in order to initiate suitable remedial measures and achieve 
closer estimations in the years to come. • 
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3· It is hoped that a11 the steps indicated above wou~d result in more 

effective control over pubt=c expenditure, in so far as Defence Setvices are 
concerned. 

4· This Note has been seen by the Ministry of Defence also. 

(Ministry of Finance (Defence/Budget) U.O. No. 17 10/83/387g.'BI. 
dated 20 June, 1983). 
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Sl. 
No. 

Ytar 

1975·76 

~ •g;G-n 

3 1977-78 

.. 1978-79 

5 1979-fJo 

• 

Or.fcncr ~·h·vir.«~~ Stat~Jnl' nt Showing E'tr.r.!ISr!lrhvings (Gross) 

- -~-

T.ltal Grns.~ 
provi~inn 

2588.(14 

'.l8tS.so 

~958.13 

3~02.04 

3503·53 

Actual~; 
(Gorss) 

2638·39 

2j56·53 

~8•3·~· 

'lo00-52 

'155•·o6 

Eccc!IS/Sav i ngs 

F.xc~s~ 

Savings 

Net cfl't"ct 

Excr&<~ 

Savings 

Nrt t"fl'ect 

Exces.c; 

Savings 

N~t elli!'ct 

Exor.s.<~ 

Sadngs 

Net ~~ct 

Exc~'l 

Saving~ 

Net efff"ct 

(£n cr()res of Rs.) 

-····· ---
P•~rc .. , t;t i·' 

68.68 !t. 6§ 

19.23 "·74 
( ,. ) 49·45 •t ·9'1 

6.65 0.114-

68.62 !l • .f!J 
t-A 

:',t 
(-) 61.97 2-fJIIZ 

t.f4 o.os 
•46·56 4·95 

(-) 144·92 4·!JO 
0.02 o.&ooG 

141·54 4·42 
c-} 141.52 <1·42 

86 ... 8 2-41 

38·95 J. T'l 

(+) 47·53 '·35 



6 1g8o-81 . . . . 4037· It 4094·37 

' Jg81-8: • . . 483!.21 4~·97 

Ex a-ss 58·6? 
Savings •·4' 
Ne efft"ct (+) 57·~6 . 
Excess 115·58 

Savings 43·83 
Net effect (+) 71.76 

i·45 

0 03 

.... ~ 
Z·39 
o.go 

•·48 

-..... OJ. 
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REEO~ATION. 

~ 

While on the one hand, there was expenditure in excess of voted grants 
and charged appropriations to the extent of over Rs. 359 crores there were 

saving to the extent of Rs. 1641.76 crores. 

The Approriation Accounts (Civil) alone disclosed savings ofRs. 927 .o3s 
crores. (approx). Out of voted grants of Rs. 15812 ·57 crorcs 
The Committee are constrained to point out once again that Jarge scale 
savings have been reported in such developmental and welfare activities as 
agricwW,-e (Rs. 26.13 crores) Irrigation (Rs. 11.41 crores), Energy (Rs_. 112 ·95 

crot•es), Village and Small Industries (Rs. 12 . 73 crores), Rural Rf'construction 
(Rs. 1 o. 46 crores), Social Welfare (Rs. 24.4 7 crores) etc. 

Itisdishearteningfor the Committee to find that whik tnt1gy n.mains the 
biggest bottleneck. in our developmentaJ efforts, savings to the tune of near])' 
Rs. 113 crores out of total budgetary provision ofRs. 652.34 crores should have 
cocurcd. Most of the shortall occurred in the cauital sectior. of the Grant-the 
saving being of the order ofRs. 1 I I. 56 crores against the budgetary allocation 
ofRs. 579.81 crorcsi. e. more than 19 percent ofthe outlay was surrendered. 
A9 energy is vi tal for the country'sgrowth and affects both jndustrial and ag1i • 
cultural production, the Committee consider it extremely unfortunate that such 
a heavr shortfall should have occurred under this head. The . Committer 
would like to be apprised of the precis ereasons for the inability 
of the Ministry to utilise the budgetary allocations and tht steps taken to avoid 
such situations in future. 

[SI. No.3 Para 2. 7 of Appeacli;K :XX of 121st Report of P. A. C. 7th 
Lok Sabha] 
PEPLY OF THE GOVERNMENT 

RtvmUt &ttion (Votetl) 
Origiw.l Grant G5·9fi 

Suppkmentary Grant obt::~inrd in 11-&t-cl•, 19f!1 
Session of P.arli:onu·nt . . 6•57 

Capital Sectitnr (Votttl) 
Origin2l Gr:> r. t 

S.lpp!Mn'"ntary Grant obtained in Dc-cnnbrr 1g8o 
Sessiou ofP.trlizment . . . . . 

PREVENUE SECTION 

72'53 

539'f'2 

fin crors <> f Rnpt·('s) 

:\ctu<J Is a\"in~(-) 

468'25 (-)111'57 

The original budget prov1ston of Rs. 65 .. 96 crores auf:.,'IJJt:nt«:d toRs. 
72.53 crorc:s by obtaining a Supplementary Grant ofRs. 6.57 crorcs in Marc·h, 
1981. Thr: Supplcm~ntary Grant had been nect!ssitatr.d to step put.provision 
for opr:ration and Ma.intenancr. of Padarpur Thermal Power Station du<: tn 
higher crnswnption of Oil and Coal, hecause ofnon·stal>i lisatior~ ofUnit IV and 
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also on account of escalation of price of oil etc. Against the Bt:dgt:t provi s~ (·J! 

of Rs. 53. 70 crores of the Power Station, the revised requirements wete 11-.c.n 
placed at Rs. 62. 29 crores. A-; savings to the extent of Rs. 2. 02 crores we1e 
available in the Revenue Section of the Grant, a Suppkrnentary Grant for the 
balance amount ofRs. 6. 57 croreswas sought. The actual expentiture, however: 
revealed an ovcrall saving of Rs. 1. 38 crores. The saving occurred urder the 
following suh-ht:.'l.ds :-

(Rs. in lakhs) 

Budgrt 
Estimates 

Actuc ls 
sg8o-8s 

Variations 
(-) ~ving 
(~) Excess 

B.1 ( 1 )-Cc·utrd Ekclricity Aut}•ot ity 

i· B.t (11)(2)-fkntr; l Pnwt·r Rn;c·; rll1 hstitutr-
B • n~::lon· 

.1· B.t:.-l)rt)-G,·o-thnnnl It.vt·sti~; tims . 

li. B. 1 :'.\)(ti)-lmTstig. lion c•f :'\1 w Thn n~l ?nd 
Hydno Ekctric Projects . 

-; . .l-Thf'rmo Ekct.dr Snhnnr·s 
G.::t( 1 )-Bad.,rpur.Thf>rnnl Pown 
St·.ttion uppkmf'n\:. ry Gnnt 

::. G. 3\ 1 )(2)~'iul)l;idy to BHEI. 

C). D. I ( t )( 1 )-Special Wrlf. t't' Sdtf'mf's-ln\"f'sti. 
g .tion nf'Powrr Pl·ojt·rts 

Tot<.!: lc.cht•ling Supplnnntny GJTnt 

24'20 

w6·go 

104'7.> 

3 19'35 

-!I. 30 

119" oo 

3,70'11') 
6,56'29 ~ 

74'16 
J 

70'00 

466"47 

72~'56 

(2) (3) 

t 3·.t.H (-)10'72 

g6·83 (--)IO'Oi 

,,,.89 (-\g~i'8<) 

55'00 (-)16-!· 3~-

15'05 (-)26"25 

45"00 (-)74"00 

ti:!24'93 (-)198' 53 

41" 75 (-)32'41 

9!')00 (-)25'00 

4!)6•48 (-)9'99 

7114'41 (-)138· 15 
-~· ... ---·--·---··------ ·------------------

From the above details, it will be seeen that the m~ip_ ittm!' which contri-
buted to the bulk nfthe saving are Central Powu ReSt-arch Institute, Bargalor~ 
a11cl lnveo;tigatior' of New Thermal and Hydro Electric P~jects under Sl No. 
·1 & 6. 

The less rdf:ase ofg•inlq-in-aid to Central Pow('.r Reseat<'h Institut('. Pan~a­
lorc wa~ mainly due to dday in supply of two transformt-.rs hr the supplier~ 
fl•r ha.h let.! cqui pment pn~ject and c-onstruction of sub-station by Karrataka 
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Electricity Board, as also due to improvement in revenue realisation to aug-
ment the internal resources. In regard to investigation of new Thennal and 
Hydro Electric Projects, the savings are on account of less grants-in-aid to Nation-
nal Hydro Electric Power Corporation due to delay in resolving certain inter• 
state issues, which were linked to the execution and ownership of hydro electric 
projects. 

The sa\·ing m:de1 training is mainly due to less expenditure on import«"Al 
equipment tha'l artticipated, non-finalisation ofptopw:abfOJ cr«".atior. ofaditio· 
nal p:»r~, uo 1-utilisatior! of provisior for cost uf fon:ign experts m1 account of 
delay in procurem":nt of Hotline Tools etc. 

The saving under 'Consultancy' was mainly due to dday in finali~ation of 
proposals fnr cre.l.tion of posts non -filling up of ,·acant post~ and economy mea· 
sures. 

The saving under the other expenditure was mainly due to non-creation 
no:1·filling up of posts etc. becauo;e of eco:-~omy measures un/or no~1-availability 
of s·ti table ha'ldo;;. 

The sa\•ing il' respect of Geo-thermal Investigations was to delay in 
drilling a~tidtives in United ~ations Development Programme Projects 
·slippage in drilling ac1iivities by Geological Survey of India in Puga Project, 
and eco:1omy m~ausres. 

Tb~ saving tnder subsidy to Bhar;~t Heavy Electricals Limited v a'i due to 
no 1-atilisation !of loan by BHEL in c•mnection with the scheme of Central 
Sto:king ofSp.l,.e Parts for imported machinery as a n:mlt of delay in supply of 
spa"e p1rt;; hv tl-te Foreign suppliers a•1d consequent claims of less. subsidy hy 
the Company. 

Other ::\.Iiscella'1eous items included provision maiuly for Sccretariatof the' 
Departm"':nt of Power, Technical and Control Supervision, Regional Coordina· 
tion, Fu'ld:t.mental and Ba">ic Re'iearch, Training, Other Schemes, Tidal Powt:r 
Generatio·1, Provision lf>r Energy C(nservation and utilisation, Jump provisio 
for Arlditio·1al Dearness Allowances etc. The overall sa\·iug of about R s. 10 
lakhs occurred mainly under Technical Control and Supenrision survey and 
lnv·::5tig 1.tio:1, R":gional CrJOrdination, Tidal Power Gf:nt!ratiol', Prnvision f(•r 
Energy CH<;CNoltio:-~ a'ld Utilisation, lump provision for Additional Dearness 
AlloN.&'lCe p1rtl:-: offiet by excess expentiture f()r Secretariat proper, Interna-
tio:u.l C n?~'"<~.tifJ 1, Fu.1darn~ntal a'ld Basi.c Research, Training and Other 
Sche."lles. 

CAPITAL SECTION 

(i) The original budget of R!!. 539 · 82 crores was ~ugmented to Rs. 579 R2 
G"Or~s by obtaini~ a. Supplementary Grant of Rs. ,.e.too crores for Rural Electr~· 
&cation Corporatton m December, 198o The Supplemo.&tary Grant was necesa-
tated to tep up budgetary support to the Corporation in order to meet the gad 
ia its resource> for financing the a-ppnwed outlay of Rs. 131.50 crores for normal 
~mme o Rura Electrification Corporation. The Budgetary support was 
urther augmented by Rs. 18· 50 crores at the R~ilrd Estimates s·age. 



II. Item·wise break·up of the provision o"Rs S79 .82 crores and the saving 
of Rs. 1 JJ ~S 7 crores is indicated below:-

----..... - -.... -----------........--------------

VOTED 
Natioul Thermal Power orpoation 
BB.1(2)(1)-Invr·stm•·n1 ( Equity) 

DD1. (r)-Lo;·ns 

.N'.R . . C. 
BB 2(5)( 1) -lnv,.stm•·nt (Accountin~~: Pn.vision f, r 

S •.hi P;ojt·ct T;;r ~fl"r) (:'\ior.-P:n) . 

Oth!"r Sub-hn:ds 

National Hydro EJ,,·ctric 
Pow.: Corporation 
SB. 2!5)(1)-L.,···~!nvTt (Equir~) 

DD.2-(1)-L<~. 1" 

R.E.C. (lt.c!ucli, ~ s.,pp't m~"It: n G•·: r.•~ 0f 
R~. ·lO. 00 C' '•I'' ,·., 

--------- . __ .,, ..... _ .. ___ ----· -------

Sar.ctior !"d 
prcvisic n 
1g8o-8r 

z.rf>·Jo 

59" 10 

285· 20 

llZJ. 50 

2.}-"07 

R·oo 

r8·oo 

(Rs.in crort'lr} 

Actm•l 
rg8o-8r 

203"58 

47"94 

251"52 

31"30 

30' 71 

45'33 

101 ·oo 

Vrr~tior s 
(-)S: vir g 
( + )EXCt"SS 

(-)12" ~ 

(-)21· r6 

(-)33·68 

(-) 121' 50 

(-)l'.Jj 

(...!. )7' :23 

(., )12'il 

(-)19' 33 

·r)IB·so 

(·;_)4,5'06 

(-)11I"5i 

lt wil! be 'e<"n from the above that the total saving of Rs. 156.63 crore 
were partly otl:..set hy excess under Salal Hydro Electric Pr~ject. Investment and 
Loans fiJr Nat onal Hydro Electric Power Corpora:ion and Loans to Rural 
Electrification Corporation. 

(iii) The saving under .!'\'ational Hydro Electric Power Corporation 1Rs. 
1 21 .:so crores) was due to non-materialisation of the proposed transfer of Salal 
Hydro El~ctric Prqject to the Corporation during 1g8o-8J. The provision o · Rs. 
1 21 .:5o crores was made for adjustment of the assets of the prqject (a depart• 
mf'ntal schemt") on its formal transfer to the Corporation. However, owing to 
non-comp1etion of cer ain legal and admin:stra·ive fom1a~ities, the expected 
transfer did not amaterialise and the entire provision of Rs. 121 • so crores became 
surplus : this had no impact on the Budget, in that it d'd not invo ve any out-
go of cash. 

( iv) Th(" !'av: A g. under National Therma' Power Corpora( on {Rs. 33.68 
eroresl wa'i mainly due to less utilisation of funds for Koraba Rs. 2·87 crore!'), 
Farakka tRs. 20.:36 ..:rores) and Ramagundam Prqiect (Ils. 11 .24 crores) The 
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less utilisation was due to non-mate.rialisation of supplies by Bharat Heavy 
Electricals Limited: delay in placement of orders for main equipment and also 
consequential shiit in placement of orders for structural steel, and coal handling 
plants and generator transfimners for Farakka Pmject; and rephasing of 
transmission lines bast~d on final configuration of liiaes for Ramagundarn project. 

It may bt' added that against the original Budget Estimates tg8o·8I of 
Rs. 4-27 · 76 crures under Plan Capital, the actual expenditure during the year 
came to Rs. 4 76 · 2 1 crores. The surrender was basically under Non-Plan/ 
Capital (Rs. 121 ·50 crores). This was in the natun· of an accounting provi• 
aion to t·eftect the intended transfer of the assets already built at Salal Project 
(through Plan Capital expenditure in earlier years) to National Hydro Electl'ic 
Power Corpmation. Since the book adjustment could not Lbe (:arried out 
during the year, pending completion of legal and administrative formalities, 
this provision had to be surrendeted. However, this had no impact on execu-
tion of Salal Project during 198o-81 ior which separatt· provision existed in 
Budget Estimates 198o-81 undet· Plan Capital. 

[.Ministry of Eneq,'y (Department of Power) OJ\L No. G·250I7/7/82-
Bud. dated 4 July~ 1983]. 

RecoJDJDeaclatioas 

The Committ,·e note that the t'XCt'ss of Rs. 4 5 · 96 crores undr-r the Revenue 
Section (Voted) of Grant ~o. 21 --Uefence Sen·in's Arnw was the net result 
of excesses/savings under the variouc; sub-heads in the c';rant and was mainly 
attributable to the cxcf'ss of Rs. IO/ -05 crorN> under the sub-head ''A. 6· 
Ordnance Factories Against the final Budget provision of Rs. 51'7 40 crores, and 
the proposed re-appropriation to the extent of Rs. 38 · 8:~ crores to this sub-head, 
the actual expenditure amounted to Rs. 614 · 45 cron:s. The increase of Rs. 
68 · 22 crores over the Re ... ·iscd Estimates was. ;~ccording to the Ministry, mainly 
under the item 'Purchasl' !)f :Material : and was due to larger purchase fi,r 
achieving higher production, hea\·y carry-o\'t~r paymeht, la~·gt:r rt~ceipt of 
supplies than anticipated and largn hooking of expenditure undt"r Central 
purchases towards the end of the year'. 

[S\. ~o. 8 to the Appendix of tlw 121 st Report of the PAC (7th Lok Sabha) J 
Action Taken 

The excess of R'5. 68·22 crores (the excess gets reduced toRs. sB·ll crore 
n the basis of Final Appropriation of Rs. 556·34 crores) under Sub-Head 

A 1 . Ordnance Factories, in 1g8o-81 under·Grant No. 21-Defence Services 
A my, was on account of the following : --· 

(i; Pay & Allowances 

: ii j ~latt'.rial ' inclusive of Customs Duty) 

'iii,~ ReVf~nue \\'orks 

Rs. 4 · 65 Crorer~ 

Rs. 61 · 36 Crores 

Rs; 2 · 71 Crot es 

. 2. The excess t~xpcuditure of Rs. 4· 65 Crores on Pay & Allowanc~ was 
rnaml~· due-- to rn·isinn in tlw ratl-s "r Additional Dearness Allowance and alfiO 
its impact l!ll the ratt~s of ''vertinw paym~nts to th«" workf~rs in the Ordnanc 
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.{actories. The excess of Expendhur6 on -the purchase of '~laterials' was ncces 
sary for meeting the production of essential items and achievements of targetc; 
laid down in COI}sultation wit4 th<~ Army Hqrs. It was decided by Govern-
ment that the 1ieeds of security and defence preparcdn<-"!is could not be sacrificed 
by slowing down the prcduction programme and it was necessary to maintain 
the tempo of production f()r meeting the critical rt·quir·~mcnts of Anny. The 
gross value of production of Ordnancf' Fact<,ri<·s in I !)8o-fh increa.-.ed to 
Rupees 671 Crorcs (as compared to Rs. fjoo cmre-s • in 1979-80. The value of 
production in the Ordnance Factorit>s in 1 q81-fh increased to Rs. 780 Crores. 
The above excess in expenditure was also partly cltw to i r1qease in prict"<; of 
steel, copper etc. which could not bt• anti6pated. l'hf' halance increase of 
Rs. 2 · 71 Crores on Revenue \.Vorks was due to increa!>e in the price of stt:e~ 
increase in the rate of dect1 icity and t>xecution of C'ert:.in special repair work .... 

3· The Ordnance Factory Board han· 1.akrn necr:ssar~ ... tcps to monit' ,r 
the progress of t>xpcnditurc on a monthly hasis and suitable corTective action 
is now being taken as and when necessary. The prr~n-..:s of expe . .nditurt> is 
also reviewed periodically at thr High Level Committee iP the Department of 
Defence Production, prC<Sided over by ~ectt•Lar~ ,l)p; ami comprising Ch;,tir-
man, Ordnance Factory Board <md Financial Adviser · Ddf-nc~ Services'. A 
dose watch is also kept' on the inventory holdings in the Ordnance Factories 
with a view to avoiding any excess or shortfall in the a!'lprowd Budget Estimates. 

[Ministry of D::!fence (Dq>i'\rtm'!nt of D~kncc Production\ Q.::\f. :'\·o. 
13 (6) /83/D (Projects) dated 9 June, 1 g83]· 

.. Recommendation 
The excess under the Revenue Section (Voted) of Grant No. 38-Cur~ 

rencv, Coinage and Mint has been .to the tune of Rs. 3,26,333. But 
for savings under certain sub--heads, the excess would have been mucll 
more. It is significant to note that this Grant was exceeded in the 
vears 1974-75. 1976-77. 1977-78. 1979-80 as well. An unanticipated 
r:xccss of Rs. 4.39 lakhs occurred under the sub-head .. AA.(l)-L's' on 
destruction of withdra\m cons'" during 1980-81. The Ministry h.1s 1'1· 

formed that while working out the fino.1l n:quircment of funds under th1~ 
sub-he.ad the debits pertaining to February and \1:.uch. 1981 could not 
be assessed very accurately and there were also St)me \\Tl'ng adjmtments 
m accounts which vitiated the -.'Stimah.' of final n:quir.:ments. The Com-
mittee have also been informed that thl! General ~·-tanagers ~)f tht: 'fintQ 
and Presses have been instructed to ensure that such lap~es do no1 recur 
They have also been directed to ensure financial discipline. proper estim.:1 
tion of requirement of funds, proper and timely review of the pn,~J-~:'~ of 
"!'\penditure and ·proper classifications and adjustments. 

The Comm.ittee are concerned over the persistent failure on the pan 
of General Managers of Mints and Presses in foreseeing and making ade-
quate provision for anticipated needs. The Committee would 1 ike the 
Ministry to examine the reasons for such repetitive laps~~. In particular 
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~y would J.ike !he de~~ of wrong adj~tmen~ ia ~un~ which vitiat ... -
ed the estima!e of final requirements of f\lllds d~ 1 ~ 1 f~r approp-
ria~ ac~on in case &ny serious negligence on ~ par! of &~~.pervisory olf ... 
cials is noticed. 

[S. No. 12 (Para 2.29) Appendix XX !o 121st Report on PAC (7th Lok 
Sabha)J 

.. Adioa Taken 

' The reasons for excess in the past have been lookel into. The ex-
cess was either due to inaocurate estimation of requirement or due to mis ... 
classification of voted item as charged. The excess occurred in the past 
due to the fault of one on the other of various organisations, namely, 
Security Paper Mill, Hoshangabad, Currency Note Press, Nasik and the 
three Mints at Bombay, Calcutta and Hyderabad. The General Mana-
gers of the organisations have taken care not to repeat tile same mistake. 

2. The observation of the Committee have been brought to the notice 
of the General Managers of these or~anisations and that of Bank Note 
Press, Dewas, the eJ!ipenditure of which is accounted for in the GIant. The 
Genaral Managers have been instructed suitably to ensure financial dis-
cipline by exercising particular vigil over the factors that led ot the ex-
cess in the previous years. Copies of the two instructions issued in this 
J'e8fll'd are attaeked. 

3. Tha excess from the years 1975-76 has been declining aad has 
always been below one percent over the final grant. For the year 198().. 
8 t. the excess is only 0.07 per cent. 

4. The details of the wrong adjustments that vitiated the estirr;t'~ 
funds during the year 1980-81 have been looked into. In tho case cA. 
India Government Mint, Bombay, it has been noticed that the losses in the 
process of coinage for the months of February and Mareh, 19tH. were 
inadvertently shown as gain during these months which eam.e to lig1a 
only after the closure of the preliminary account of March, 1981. By that 
time, an amount of Rs. 1 .12 lakhs was s111'1'8Rdered from the a"Vailabte 
grant as surplus. This wrong posting of debits was rectified in the final' 
accounts far March, 1981. The General Maliager has taken ~ures t~· 
check expenditure before booking it so that suek tftis..JRJ~tiltp ea11 be a.-
oided hereafter. The General Manager, India Government Mint, Cak::utta 
Has also reported that the non-inclusion of oper~tive losset in the final 
Re,vlsed ~te for the year 1980-81 has le~ t~ the e~ss. 1'he Gen-
er3;) ~anager bas alsp assured that efforts would be Jli:ade in tuture to. 
cantain expenditure within the sanctioned grant. No serious ne~ltgcnce-
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oa tbe put of supenisory EJIIOiak eallliig for action · against them ha~ 
l1een nQtiaed 

(Mbtistty of Finance (Department of Economic Affairs) O.M.No. F. 7/6/ 
82-Coin dated 23 April, 1983. 

I. Copy of D.O. No. F7j8l82--<.!oin dated 4 February, 1983 from the 
Deputy Seeretary (M&P), Ministry of Finance (t)epartment of Eoono-
mic Affairs) to the General Manager of various Mints and Presses. 

Svbject:-121st Report of Public Accounts Committee (1 ~82-83) Para 
2.29 relating to Grant No. 38--Currency, COinage and Mint-
Action taken on the recommendation contained in. 

The Appropriation Accounts, 1980-81 relating to Grant No. 38-
Currcncy, Coinage and Mint disclO':;ed that an exces expenditure of 
Rs. 3,26.333 occurred in the Revenue section (Voted) of the Grant. A 
note explaining the reasons for the excess, as vetted by Audit. was sent 
to the Public Accounts Committee for regulari~ation of the ~xcl!~s. Para 
2.29 of the Report of the Committee on the exceGs is reproduced below; 

2.29 The excess under the Revenue Section (Voted) of Grant No. 
38-Currency, Coinage and Mint has been to the tune of Rs. 
3,26,333. But for savings under certain sub-heads. the ex-
cess would have been much more. It is significent to note 
that this Grant was exceeded in the year 1974-75. 1976-77. 
1977-78. 1979-80 as well. An unanticipated ex.cess of 
Rs. 4.39 lakhs occurred under the sub-head. "A4(I) loss on 
destruction of withdrawn coins" during 1980-81. The 
Ministry has informed that while working out the final re-
quirement of funds under this sub-head the debits pertaining 
to February and March. 198 l could not be assessed very 
accorately a11d there were also some wrong adjustments in 
accoont·3 which Vitiated the estimate of final requirements. 
The Committee have also been informed that the General 
Managers of the Mints and Presses have been instructed to 
ensure that such lapses do not recur. They have also been 
directed to ensure financial discipline, proper estimation cA 
requirement of funds, proper and timely review of the pro-
gress of expenditu·re and proper classifications and adjust-
ments. 

The Comitte are concerned over the persistant failure on the part of 
General Managers Gf Mints and Presses in foreseeing and making adequate 
provision for anticipated ueeds. Tbe Committee would like the Ministry 
to e~ine the. reasons for. such repetitive lapies. In particular ttfey 
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. would like the details of wrong adjustments in accounts which .vitiated 
·~he estimate of final requirements of funds during 1980-81 to be examined 
for appropriate action in case any serious negligence on the part of super· 
visory officials is noticed. 

2. Thus, while observing that the Grant was exceeded in the yew:t 
1974-75, 1976-77, 1977-78, 1979-80 as well, the Committee have expres .. 
sed their concern over the persistant failure on the part of General Mana-
gers of Mints and Presses in foreseeing and making adequate provision for 
anticipated needs. As advised by rhe Committee, !he reasons for such re-
.peotive lapse5 have been looked into by us with reference to the overall 
excess obtained in the years 1974-75, 1975-76, 1976-77, (1978-88 noex-
cess 1979-80 and 1980-81. It is soon that one or more of the following 
factors have contributed the excess in various years:-

(a) Unforeseen expenditure~ 
(b) Mi5clasification of voted items as charged expenditure~ 
(c) Settlement of debits which were not expected to materialise in 

a particular year; 
(d) Inacurate estimation of the requirement; e 
(e) Omission of inclusion of debits while working out fina-l require-

ments; and - - - -
(f) Womg adjustments. 

3. Whenever excess occurred and at suitable times. you have been. 
advised to ensure financial discipline. In this connection, you may kindly 
refer to aur d. o. letter No. F. 6/24/81- Coin dated 12-11-1981. Pleaae 
ensure particularly that the factors responsible for excess expenditure in-
dicated in tbe previous para, do not recur. 

4. As you are aware, the procedure for achieving an effective control 
over expenditure is contained i-n Rudes 65-66 of Genera] Financial Rules 
and the Government of India's decisions thereunder. The rules also pre-
scribe maintenance of various Control RegisteTh. We generally observe 
that the manthly Statement of Control af Expenditure is not fumit•hed by 
due date (Viz. 15111 of the following month) and that the Column relating 
to estimated expenditure for the remaining part of the financial year is 
fi1Jed in as a matter of routine. You may like to get such defects corrected. 

5. In the above-mentioned background, you may please ensure that 
such lapses do not occur. Govt. will be constrained to take disciplinary 
&ction against the officers responsible for such lapses. 

6. In 1980-81, the actual expenditure exceeded the sanctioned. grant 
by Rs. 3.26,333 (net) under the sub-head "A4(1 )-Loss on destruction cf 
withdrawn coins". The original grant was Rs. one crore and the. final 



·1:S5 
· Jl'IID! 1V~ fixed a~ &. _ 117 .2v takbs bu~ the actual e~penditure was Ds. 
l21.~9 lakhs resulting an e~ess of Rs. 4.39 lakhs which after takin& in· 
to aceount the sal'in.g from elsewhere, caused a net excess of Rs. 3,26,333 
as stated above. tbe Gen:eral Mana~rs of the Mints should, therefore, 
-.plain ~e re8$0DS for the excess under the aboVe-mentioned sub-head. 

7. Kindly furnish your reply by 16 February, 1983 positively. 

II. Copy of 'D.O. No. F. 7 /8/82-coin dated 22 April, 1983 from the 
Under Secretary (Coin) Ministry of Finance (Department of Eco... 
nomic affairs) to the General Managers of various Mints and Presses. 

Subject:-121st Report of PAC (1982-83)-Para 2.23 relating to Grant 
No. 38 CUrrency, Coinage and Mint-Action Taken on the re-
commendation contained in. 

Please refer to Sb.ri •L. K. Malhotra's d.o. letter ol even number dated 
1he 4th February, 1983 on the subject cited. In addition to the instruc-
tions contained therein, you may kindly ensuTe the following aspects 
while ensuring financial desciptine: 

{i) The progroos of bocking vis-a-vis funds allotted is kept under 
constant revie~ personalty by the General Manager. 

(ii) llefore final adjustment is made, availablity of budget provisions 
should be checked first. Expenditure on discretionary items 
should be incurred only when budget provision is available. 

(iii) &penditure should be watched every month not only with re-
ference to the budget estimates and also the correSpoo.ding ex-

penditure for the same item for the same period in the last two 
years, with a view to easier location of unusual trends of ex-
penditure requiring more detailed scriting. Kindly asknow-
lodge the receipt of this ·letter. 

The Committee find that an excess of Rs. 33.58 lakhs occurred under 
BB J (1) (1) Construction of residential accommodatioo by the Min-
istry of Home Affairs. The excess mainly occurred under BB ( l ) ( 1 ) 
( t )-Construction of residential accommodation for Assam Rifles. The 
t!xcess under this head is attribUted mainly to abnormal rise in the cost 
of material 'and labour (more than 20 per cent) in the North Eastern 

·ttep'lon. The Committee have careful1y considered the explanation given 
but are unable to contribute to the view that the worlc sites being spread 
over farftung areas of North Eastern Region, the progress reports on the 
actual expenditure could not be received in time to-te-schedule the works 
with1n the available ft.mds or to obtain supplementary Grant for meetin~ 
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the additional requiremen!S of funds. The Committee would like to have 
fuller explanation why the effect of rise in the cost of materials and .labour 
could not be anticipated at least at the time of preparation of revised-
estimates and adequate funds provided for thorough supplementary Grant, 
S. No. 14 Appendix XX para 2.35 Of 121st Repor·t of PAC (Seventh Lok 

Sabha) 
Actioa Taken 

The observations of the Conunittee have been examined in consulation 
with Assam Rifles. A provision of RG. 3.11 crores was proposed by the 
Assam Rifles in Revised Estimates 1980-81 for construction of bui1ding$ 
and Residential Accommodation for Assam Rifles, as against the san-
tioned budget grant of Rs. 1.90 croreG. The budget proposals of tht) 
Assam Rifle-s were examined and it was seen that the actual expenditure-
during the last three years .(1977-7 8, 1978-79 and 1979-80) was Rs. 
49.98 lakhs, Rs. 48.52 lakhs and 'Its. 79.82 lakhs respectively. The actual 
expenditure during the first five months of the 1inancial year (1980-81) 
was Rs. 48.55 lakbs. In the year 1980-81 the construction work was 

-entrusted to the Border Roads Organisation and Military En-
gineering Sen-ices apart from the C.P.W.D./State P.W.D., to whom the 
works were being entru•-.ted hithPrtofo:-e. Kepi'11g in view the past actua1s. 
acceleration in work due to change in executing agencies, and alowing 
margin of escalation in the cost of materials, etc. the sanctione<l grant of 
Rs. 1.90 crore~. which was more than douhl~ of Jnst ~rear's e:w:penditure 
was retained in Revised Estimates 1980-81. However, during 19~0 ~ 1. 
the situation of the North Eastern Region was highly disturbed reJ3ulting 
in abnormal rise in the cost of materials, transpertation and labour cll'lr_!'e!'-
than anticipnted. Ctwnge of exe-:uting agencie~ also resulted in an ~"tt.>c:s 

of Rs. 33.58 lakhs over the ~11lotted fund~. The -\ssam Rifles h:we r-tatc(\ 
that they have taken all steps tr~ en"ure that thr <;an('tion~~ hnd_"'et ....,-an~ 

is not exceeded in future. 
The Note has been vetted by Audit. 

(Ministry of Home Affairs V.O. No. 34/1/82-ACI dated 12 ApriL !9~3). 

Recomm1endafion 

The exce~s in three sub-heads of the voted sections of Grant No. g4--
Supplies & Disposals aggregating to Rs. 19.90 lakhs attracts atten!inn on 
two counts. That the overall excess under the Grant as a whole was ol'l~: 
Rs. 8.07 lakhs higbtlight the extent to which estimates were over-pitched 
in respect of some other !->Ub-heads. The excesses were mainly due to 
payment oT additional instalment~ of def!rness a1sowance, pt):-;t-hudget 
increase in rail and air fares., postal and telephone charg~, incrcas~ io 
rent and increase in .pay and allowances of canteen staff, as also unantici-
patel adjustment of debits on account of machinery and equipment. Tb& 
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Committee would like to point out once again that since there is usW:tlly 
no element of uncertainty or unforseability in the expenditure on pay and 
allowances, there should normally be no excess on this account. Similar!y, 
the adjustment of debits and increases in tariff rates should have been 
provided for at the time of obtaining supplementary grant in December! • 
March. The Committee have been informed. that steps have been taken 
to avoid recurrence of excesses of this nature by effective monitoring of 
the How of expenditure by maintaining a close coordination between pay-
ment and hudget appropriation srcti<Jn-=. 0:1 ad_~._rs:mcnt of ~ah:i.:.. Th~ 
Committee tntst that adcquat~ c3.re wou~:.l b~ taken in future to avoid 
such excesses. 

[S. No 19 Appendix XX Para 2.50 of l21st Report of P,A,C. 
(Seventh Lok Sabha)] 

Action Taken 

The recommendationsiobservations contai.nl.!d in p..u:a 2.50 of the 
12lst Report of the P.A.C. in respect of Granl l'u. g4--Supplies & Dispo-
sale have been noted. 

A" regards overall excess under the Grant No 84. it is stated that the· 
eJtplanantions for overall excess computed on the basis of individual ~xces­
ses under different group heads, are furnished on the basis of the ori~nal 0 

budget grant puls Supplementary Grant excludin.!! re-appropriation oY 
lumpsum of Rs. 18.27 lakhs for D.A. already included in the Demands 
for Grants 1980-8 t and the actual expenditure. It may he stated here 
that the Supplementary Grant of Rs. 24.()() Jakhs for meeti!"·: !hl' addit!0:1-
al requirements under DA was in fact obtained in the month of March 
198 J after taking into account the savings: excesses under different items 
oJ expenditure and the lurnpsum of Rs. 18.27 lakhs induded in the De-
mands for Grants, 1980-81 for D.A. Thus, th:.!J.e is no element of under-
tainty or unforseability on the expenditure of Pay & Allowances while 
seeking a supplementary grant in March 1981 and the net excess of 
Rs. 8.07 lakhs was in relation to the Final Grant plus Supplementary. 
Grant. 

As regards adjustment of debits and increase in Tariff rates. it is stated 
that the adjustment of debits and payment of increased tariff rates were 
effected after the Final Grant was fixed by this Departm~nt. The voted 
expenditure in this Grant includes provision for N. T. H. 'Plan Scheme 
involving mainly purchase of new sophisticated Machin"ry & Equipments 
for testing, both indigenous and imported, for Calcutta, Bombay. Madras 
and Ghaziabad Test Houses. Some timelag between receipt of supplies and 
actual paymentladjustment of debits by the different paying agencies in 
India and abroad and communication thereof to the main· Accoui!ting , 
Organisation is unavoidable. 
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S~table steps have already been taken to avoid recurrence o'f excess 

of ~. ~ture by effective. m~nitoring af the flow of expenditure a,nd by 
~a close. coordination between payment and budget appropria-
tion sccbom on adJUStment of debits. These steps have proved to be 
eft'ective in subsequent year 1981~2. 

· Eve~y eJfort is bing made to ~sure that no excess expenditure 
occurs m the Demands controlled by this Depannent in future by effective 
exchequer control. 
lMinistry of Supply, O.M. No. G-21014l3i82-FV dated, 3, May, 1983.1 
Ill. RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 

HAVE NOT BEEN ACCEPTED BY THE COMMIITEE AND 
WHICH REQUIRE REITERATION 

RECOMMENDATION 
As against the final charged appropriation of Rs. 3.55 crorcs under 

the Capital Section, the actual expenditure amounted to Rs. 6.02 crores, 
lea\i.ng an uncovered excess of Rs. 2.47 crores, representing 69.58 per! 
cent of the total provision. The excess, according to the Ministry was due 
to more paynwnt on account of enhanced compensation of decretal 
amounts in respect of land acquisition cases, than was anticipated. The 
Committee would like to know when exactly the enhanced compensation 
was announced, and whther the decretal award could have been provided 
for at the time of revisd budget allocation. 

[SJ. No. 16 Appendix XX para 2.39 of 121st Report of P.A.C. 
(Seventh Lok Sabha) l 

Action TakeD 
Tbe Delhi Administration has informed that there were 504 cases in 

which enhanced compensation was calculated by the different Land 
Acquisition Commissioners tor payment. The relevant . 5~4 ftles and 
connected records are requird to be scrutinised for compilatton. and sub-
mission of information called for by the Public Accounts Commtttee. !!'e 
Administration has scrutinised 391 ftleslcases and submitt~ the requtstte 
details in respect of these cases as per statement enclosed . As may be 
seen therefrom. significant number of the claimc; were a~d to at. !he 
tag end of the finaJ¥:ial year when it w~ too late to make ~n~ pr~ston 
in the revised estimate. Efforts are being made by the ~mtm~tton to 
scrutinise the remaining 113 fileslca.~s as soon as posstble. . somet 

eadil 'lableltraceahle the asstgnmen 
of the concerned files are not r y av~ w~ the decretal 
may like to take another two months. Smce these k payment 
~ds the Administration had no other option but to rna e 
within the financial year . 

.. : The DOte ha.~ been seen by Audit. 
I.Minlstry of Home Affairs U. 0. No. U-1503011182-Ac. 11 dated 28 June, 

1983] . '*"·--·.----··--·· ~ 
. . . -· .. ··-------··· ., .. .. - -·- ·- ...... ·-· ·······- . •NOt prillfed.' FiVccoPieS: -ptac:ed.Tn the Parliament Library. 
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IV. RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNlSHED INTERIM OR 
NO REPLIES 

Recommendation 

"An excess of Rs. 5.97 crores occurred under the Revenue Section 
(Voted) Grant No. 22 Defence Services-Navy and was attributable to 

. excess expenditure under the sub-heads 'A·S-Pay and Allowances of 
Navy' (Rs. 129.79 lakbs), 'A-S-Stores' (Rs. 326.27 lakhs) and 'A-77 
Other Expenditure' ( Rs. 172.4 7 lakhs). The excess under the sub-head 
'A-1 Pay and Allowance of Navy' was due to payment of one additional 
instalment of Dearness allowance with effect from 1st September 1980 
and also due to higher per capita rates than anticipated at the Revised 
Estimates stage. The excess under the sub-head 'A-7 other Expenditure', 
according to the Ministry was mainly due to (a) more expenditui'el on 
deputation/training in a foreign country (b) larger supplies throuaJt 
DGS&D than anticipated and (c) additional payments to a foreign coun-
try for repairs and refits of ships. The excess under the sub-head 'A-S-
Stores' was actually Rs. 9.76 crores after taking into account the reduc-
tion of the provisions by reappropriation to the extent of (-) M 6.SO 
crores. l1lp excess is reported to be on account of larger receipt of 
supplies of stores, spare parts and machinery than anticipated, misclassi-
fication of expenditure under 'Clothing Stores' and increase in 'customs 
duty' increased expenditure on POL. The Committee have been inform-
ed that ''Clothing Stores' are being looked into". Sinee misclassifications 
vitiate sound budgetary control, the Committees desire that responsibility 
for failure to reconcile the expenditure figures and to ensure timely recti-
fication thereof should be fixed and appropriate action taken if any grass 
negligence is noticed on examination of the details." 

(St. No. 9 (para 2.24) of Appendix to 121 st Repon of the PAC 
(7th Lok Sabha) 1982-83.] 

Action Takea 

With a view to inculcate greater consciousness regarding budgetary 
procedures and controls comprehensive guidelines have been promulga· 
ted vide Office Acquaint 13/81, "Financial Management in the Navy". 
It is expected that this would result in tighter budgetary control and moni-
tering at various levels. 

Excess expenditure on clothing stores has befD investipted in Nnal 
Headquarters and by CDA(N) CDA(CC) and CDA(Hq.n). The e:tteBS 
is attributed to misclassification during the encoding of bookill~ by the 
HCI, London, !rom whom the requisite clarifications details have not ~n 
received. The matter is now being persued through Ministrf of Extlftlll 



160 
Affair~ with the HCI, London by Ministry of Defence. It is expected 
that th~ necessary clarifications will be received from the HCI, London 
shortly. The Ministry would then determine and fix responsibility on the 
authority or persons conserned. It may be noted that responsibility can be 
fixed only after all details are known to the Ministry. 

1 The expenditure on account of oil fuel is being regularly monitered 
by Naval Headquarters and kept teommensurate with operational and 
training requirements of ships and aircraft. Large scale exercises involving 

. large number of naval units have also been undertaken. Monitoring 
meetings have been institl'ted at Naval Headquarters to moniter the 
expenditure oil fuel. 

Naval Stores. Space parts & Machinery-Efforts at various levels 
were made to ensure timely supply of N a vat stores which resulted in 
materialisation of stores in excess of anticipated levels, and as such, in 
higher expenditure in this regard. The supply of spare parts and machi-
nery also materialised at levels higher than anticipated initially. 

[Ministry of Defence 0. M. No. F.2(1)!83JD(N-lll) dated 24 May. 
1983]. 

RecollliDelldatioa. 

The Committee note that there was an excess expenditure of Rs. 3.66 
Crores and Rs. 5.60 Crores rcspecti\ dy in the Revenue and Capital Sec-
tions (Voted) and Rs. 2.47 crorcs in the Capital Section (Charged) of 
Grant No. 53-Delhi. But for savings to the fund of Rs. 1.49 crores in 
Revenue Section (Voted), Rs. 3.43 crores in Capital Section (Voted) and 
Rs. 1.38 crores in Capital Section (Charged), the overall excess under 
this Grant would have been much more. This Grant was exceeded in 
1975-76, 1978-79 and 1979-80 also. The excess during 1980-81 under 
the Voted Sections have been generally attributed to accelerated progress 
to works and cost escalation of materials for works connected with Asian 
Games. 1982. The Committee are constrained to record their displea-
sure over the persistent tendency to exceed the budgetary ceilings. It 
seems that the instructions issued in the past have had little effect on the 
Delhi Adminis!ration. The Committee apprehend that fresh instructions 
are also likely to meet the same fate unless earnest measures are taken 
to curb this tendency. The Committee are of the view that anticipated 

· expenditure on the above counts as also adjustment of more debits should 
have been ascertained more precisely at ]east at the time of framing the 
Revised Estimates and necessary Supplementary Grant obtained. The 
Committee expect that in future the Delhi Administration will display 
better sense of financial discipline. 

[Sl. No. 1~ Appendix XX para 2.38 of l21st Report of P.A.C . 
.,,·· (Seventh Lok Sabba) .1 
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Adioa Takea 

The observations of the Committee were brought to the notice of the 
.Delhi Administration for strict compliance. The Administration was also 
asked to intimate about the maintenance of liability register, reasons for 
not providing tunds at appropriate times and remedial steps to prevent 
recurrence of excesses in future. The Delhi Administration has noted 
the observations of the Committee. Regarding maintenance of liability 
register, a special Audit was deputed by the Administration to check the 
reasons for excess expenditure incurred by the Departments. The Audit 
team has submitted its report, the salient features of which are given in 
the enclos~ Annexure. The Report is being examined by the Administra-
tion. The action taken on the Report will be intimated to the Public 
Accounts Committee. The introduction of revised accounting procedure 
in the transactions under the Suspense Heads with effect from 1-4-82 is 
expocted to reduce the possibility of excesses over the sanctioned grant. 
The Administration has also introduced a system of Management Ac-
counting from the quaner ending Lhe 30th June, 1982 to enable the Heads 
of Depanments to review the monthly progress of expenditure. A copy 
of instructions issul;!d vide Adminjstration's Memorandum No. F. 1/32{ 
81-AC dt. 15-5-82 is enclosed. 

The Note has been seen by Audit. 

[Ministry of Home Affairs U.O. No. 15030 i :!<2-Ac.II dated 7 July, 
1983.] 

ANNEXURE 

The salient teature~ of the report of special Audit Team are as 
follows :-· 

1 . The PWD and Irrigation & Floods Departments should follow the. 
revised procedure of booking of expenditure under sub-head "'Suspense" 
as introduced by the Ministry of Works & Housing. 

2. ln the event of increase in the revised plan allocation which is 
generally finalised in the month of February/March, there should be a 
corresponding increase in the provision under the head "Suspense!C'. as 
the Suspense head affects both Plan & Non-plan expenditure. 

3. The Ministry of Home Affairs may be requested to take imme-
diate action in consultation with the Department of Banking of the Gov-
.ernment ot India to intrc·duce separate. cheque books by the Banks tor 
plan &: non-plan funds separately so that the money released for plan 
projects b not diverted to non-plan expenditure. 
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4. Letter of Credit should be issued to ·the PWD and the Irrigation II: 

Floods Department after taking i8&0 account the element of departmental 
charges and budget under the "Suspense" head. 

5. All the Departments should maintain liability register as providoel· 
for in Rule 66 of G.F.Rs ·as amended by Mjnistry of Fi.nance by OM 
No. F. 11 (7)-E.JI/ (A)/79 dated the 29th March, 1982. 

6. The attention of the Heads of the Departments may again be drawn 
to the provisions Of Govt. of India's decision No. I given below Rule 71 
of General Financial Rules, 1963, which enjoins that no expenditure shall 
be incurred which may •have the effect of exceeding the .total grant placed· 
at the disposal Of the Controlling Otllcer, without the approval of the Fin-
atlCe Department. · 

7. The Pay and Accounts Ofl!cers should exerci~ a greater vigil in 
the matter of ensuring that the expenditure of the Officers attached wid& 
the concerned Pay and Accounts Otlice does not exceed the budget pro-
vision placed at the disposal of the respective office, without the approval 
ot. tbe FJDance Department. 

Copy of Memorandum No. F. 1 /32/81-AC dated 15 May, 1983 from dto 
Delhi Administration (Finance Accounts). Department. 

Sub :-Management Accounting System in Delhi Administraiion. 

Following the sepr.,ration of accounts from audit, the Pdy and Ac-
counting Organisation was set up in Delhi Administration w .e.f. 1-4-1977. 
The copy of the detailed scheme has been already sent to the Depanments 
vide our letter No. F .1 /8/77-DA!C dated 31-3-77. 

2. With a view to provide accounting information to assist m the for-
mulation of policy· and in the day-to-day functioning of the Departments, 
we propose to gradually introduce a system of Management Accounting 
both in respect of plan and Non-plan. As a fiist steps to a fulfieged 
ayt.om we propo5e to supply to all the Secretaries, in respect of tba 
Departments under their controJ figures of expenditure reported by tho 
Pay and Accounts Offices in the proforma enclosed in respect of Plan 
Schemes. Steps are also afoot to supply similar information in respect of 
Non-plan Scheme ill due course of time. 

3. To facilitate the 'dSsimilation of this information as regards the 
plan schemes, we have prepare a Plan-Budget Link. A copy of this Link 
for the year 1982-83 is enclosed. Such a Link would be prepared every 
year. 

4. Shtce the accounting is done as per budget provisions, the figuns 
e1. expe._e reported to the Departments will also be under variolas 
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major heads/minor heads/sub-heads and detailed heads as appeuing 1c 
the Dalumds of Orants and which are controlled by the Depa.rtrnellU. 
This information will cover the expenditure under Revenue/Capita] and 
Loan sa!Dctions of the Demands. The J>lan Budget Link will enable the 
Departments to Quickly co-relate this e,...,cnditure with the corres-
ponding Plan Scb~. 

• 
5. It is possible that the figures are reported by the contrc.>Ber of 

Accounts maly in certain cases vary from the figures as booked in the 
Departments. In such cases it is obvious that the Deptts. have fajled to 
get their figures re-conciled with :the Pay & Accounts Offices an(\, there-
fore, it would be IJ'lecessary for the Departments to ensure that SIICh 
re-concilialtion is done immediately. 

6. The need for ensuring that the expenditure is regulated in accor-
dance with the provisiom is extremely important especially in the light of 
certain observations of the PAC in the past. This information will also 
enable the Departments to make correct forecast of their requirements in 
the Revised Estimates and also making requests for Supplementary grant/ 
re:-appropriation. 

7. The Controller of Accounts has made arrangements to supply this 
information for the first quarter of the current year by the 20th of July 
and thereafter he would supply this information monthly by the 20th 
of each month. 

8. The need for ensuring even-flow of expenditure so as to avoid 
heavy rush of expenditure during the last quarter of the year has been 
stressed time and again. This information is intended to assist you to 
take note of and undertake corrective steps in case there is significant 
shortfall or fast progress of expenditure. 

9. It is importd.nt to reiterate here that Heads of Deptt. sho\Hd not 
only keep themselves informed of the actual expenditure against g:rant/ 
appropriation but also that they know the liabilities which have been in-
curred and have ultimately to be discharged during the financial year. 
For this purpose it is necessary that the Deptt. should maintain a 
liability Register in the prescribed form showin~ the liabilities assumed 
and to be discharged during the course Of the year or have to be spilled 
iovcr to the lflext year with the approval of the competent authority. 

tO. Similarly Rule 66(2) of the General Financial Rules enjoins the 
responsibilitly both on the Heads of Deptt. and the Pay &: Accounts Officer 
for the proper reconciliation of the figures of expend;ture booked in the 
Deptts. and those booked in the Pay &: Accounts Offices. The Deptts. 
may please ensure that the reconciliation of accounts is carried out by 
their Deptts. regularby and timely with those booked in the Pay & Ac-
counts Offices. Unless this work is \:ept up-to-date it m~1y not be poSSible 
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·for the Deptts. to watch flow of expenditure against the sanctioned 
grant/ appropriation. 

11. Supply of information is one tl1ing and making use of it is another 
It is requested that on the ba.."is of :he information rece-ived and also aft~r 
taking into ·account the liabilities assumed the Secretaries may have a 
review at their own level not only to monitor the progress of expenditure, 
but also to take corrective actions to regulate the expenditure in future. 
It may be noted that the purpose of supplying this information is to 
ensure that the Secretarit.•s/P.ead of Deptts. may carry out the functiotL•• 
of Planni•ng. controlling and decision making more effectively" and 
efficiently. 



APPENDIX XVI 

(Vide paragraph 1. 1 of the Report) 

Statement showing action taken by Government on the recommendations 
contained in Chapter Ill (Appendix XVIII) wherein interim replies or no 
replies were furnished earlier in respect of 57th Report (Seventh 
14ok Sabha) . ~ · 

RECOMMENDATION 

During the year under review vis., 1979-80, excess expenditure had 
occurred under 13 Voted Grants and 6 Charged Appropriations and 
aggregated to Rs. 140. 86 crores, as against Rs. 82. 42 crores and 42. 28 
crores respectively during the years 1977-78 and 1978-79. Only a year 
ago the Committee had expressed satisfaction over the declining trend in 
the aggregate amount of excess expenditure evidenced during the year 
1978-79 and had hoped that every endeavour would be made by the 
MinistriesiDcpartmenl to ensure that the position was not allowed to 
deteriorate once. again. The Committee are, however, concerned to note 
that the position deteriorated so soon to a considerable extent. They are 
constrained to point out that the system of estimation of expenditure is 
faulty and year after year Parliament is being presented with a fait 
accompli. 

In hist connection the Committee are also ~.:on:.::·ain~d to point out 
that as.against the total Grants to the tune of Rs. 21.831.33 crores voted 
by Parliament. the Appropriation Accounts reveal savings to the extent 
of Rs. 1.940.49 crores i.e. 8. 8 per cent of the voted provision. The 
Appropriation Accounts (Civil) disclosed savings of Rs. 1.479.96 crores 
out of voted amount of Rs. 12.534. 79 crores (i.e. 11 . 8 per cent) and 
savings of Rs. I. 7.1 1 . I 6 crores out 0 f Charged Amount of Rs. 31.628. 43 
crores (i.e. 5. 4 per cent) . Thus total savings amounted to Rs. 3.192. 12 
crorcs out of total Voted and Charged amount of Rs. 44.163.21 crores 
(i.e. 7.2 per cent of the sanctioned provision). Some of the vital sectors 
of the economy in which large scale savings have been reported in •he 
Capital Section arc Agriculture. Fisheries. Rural Development, Irrigation. 
Communication. Power Development, Medical and Public Health, Industry 
Village and Small Industry, Textiles-Handloom and Handicrafts. Petro--
leum and Petro-chemicals Industry, Chemicals and Fertilizer Industry. 
Roads. Ports. Light Houses and Shippin~. Public \\'orks, Housing and 
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Urban Development etc. etc. The reasons for heavy shortfall in expendi-
ture, particularly in the rural sector need to be adequately explained to 
the Committee. 

Such large scale savings are indicative of not only bad budgeting but 
also of the failure of the Depanrnent concerned to make full ·use of 
resources provided to them for the betterment of the people. Over-pitch-
ing of the estimates without corresponding efforts to utilise them gainfully 
deprives the other equally vital sectors of the eeonomy of tbe much 1\CIIdDd 
resources for development. Since Parliamentary control over govei'DIDIIII-
tal expenditure calls for financial discipline, the Committee would like 
Governmem once again to analyse in depth the reasons for this recurring 
phenomenon with a view to initiate timely remedial measures, whereby 
budget estimates are prepared more precisely and the actual expenditure is 
incurred/contained within the funds authorised by Parliament. 

[Serial No. !-Appendix XIII-Para 2, 5 of 57th Report of Public 
Accounts Committee (7th Lok Sabha) .] 

Action Taken 

(i) Mini.JtTy of Works and Housing: 

The total budget provision under Demand No. 90-Public Works aud 
Demand No. 92-Housin.g & Urban Development for the year 1979-80 
was of the order of Rs. 259. 17 crores out of which Rs. 127. 34 crores 
constituted the Capital Section. The savings under consideration related 
only to the Capita] Section in the two Grants. The position about budget 
provision, actual expenditure and the savings is as follows:-

Gr?.nt :-.;("1. 

( CtJf'itJJl Stcti on) 

qo-Public Work~ 

g2-.-Housing & Ur.b::~n DeycJoptncnt . 

Budgrt 
Provi~inn 

29" 18 

9[{· J6 

( Rs. i" crorn) 

Actual S ,.;,,~s 

Exprnditur~ 

23"64 5"54 

52' 1~1 45'97 

2. Reasons for the savings in the two Grants are explained below: ·-

A. Over-all economy c:uts: In pursuance of ·the decision of thl" 
CaWaet, the Ministry of Finance had advi!ed in their D.O. eomunication 
No F. 7(8)-E(O>ord) /79 .dated 19'+1979, (copy enclosed) that effec-
tive steps should be taken by the Ministries to effect economy where-
ever pouiNe. It was, therefore, decid~ at the leveJ of Seerteary ot this 
Ministry that economy cuts to the extent of Rs. 19 . 70 crorea as shown iJl 
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Annexure 'A' should be imposed on verious items of expenditure Demand 
Nos. 90-Public Works and 93-Housing Urban Development. 

B. The demand-wise position is as follows:-

(i) Demand No. 90-Public Works-Total savings Rs. 5. 54 crores. 

It would seen from Annexure 'A' that economy cut of Rs. 6.00 
·O!OI'es was imposed on the construction of non ... residential and institu-
tional buildings in the meeting held in the room of Secretary on 4-8-1979.· 
However, the actual savings achieved was to the extent Of Rs. 5 . 54 crores 
only on account of the fact ·that a number of works had already reached-
an. advanced stage of completion. 

(ii) Demand No. 92-Housing & Urban Development-Total savings Rs. 
45. 97 crews. 

(a) Integrated Development of Metropolitan Cities and AreaJ of National 
Importance - Savings Rs. 37.75 crores including (Rs. 10 crores as 
economy cut-Sub-para 'A' above). 

An amount of Rs. 40. 00 crores was provided in BE 79-80 for this 
plll"J)OSe. Later on, it was decided at the instance of NOC to restructure 
the scheme as a new scheme for Integrated Development of Small and 
Medium Towns. Consequently, a sum of Rs. 20.00 crores out of the pro-
vision of Rs. 40.00 crores was transferred to the States. Out of the 
remaini1ng provision of Rs. 20. 00 crores a sum Of Rs. 10. 00 crores was 
surrendered as a measure of economiy as indicated in Annexure 'A' 
(A copy of the surrender order is enclosed). Of the balance of Rs. 
10. 00 crores, only 2 . 25 crores could be utilised as the modified sclleme 
could be given a shape andguidelines for the release of grant-in-aid 
under the scht:mc could be finalised in consultation with the Planning Com· 
mission and circulated to the State Governments: only by December, 1979. 
The State Govemrnen.ts also took a long time in preparing and submitting 
specific proJects meriting Central assistance as this new Scheme had never 
figured earlier in their plans. Thus, on account of the. teething difficulties 
there. was a shortfall of Rs. 7.15 crores after accounting for the commit-
ted savings of Rs. 30.00 crores. ·It may be added that keeping in view 
the· slow progress in the submission of. schemes by the State Governments, 
R.B. 197R-79 were kept at a lower figure of Rs. 5 . 00 crores. 

"rhe C:?..ntraJ Government have since taken steps to a5sist the State 
('"rovernments /local authorities in the preparation of project reports accord'-
tng ~o the prescribed guidelines. Workshops and seminars have been 
conducted to train the officers of State Govern.m~nl,./local authorities in 
the preparation of the project reports. The scheme is also being continu .. 
ously reviewed by a high level Sanctioning Committee headed by the Sec-
-retary, Works and Housing. These measures have had a considerable 
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impact on stepping up the tempo of formulation and implementation of 
these schemes. 

(b) Development of National Capital Region-Savings Rs. 0. 5560 crores. 

A budget provision of Rs. 0. 76 crores was made for the year 1979-80. 
Out of this. only Rs. 0.20 crores could be spent for the following reasons: 

( 1 ) The question of continuance of the NCR scheme in the presea1t 
form remained under consideration of the Government. 

(2) Pending final decision on the continuance of the scheme, 
it was decided to release assistance for five ring towns for 
on-going schemes only. 

( 3) Out of the five ring towns, assistance was released to the 
extent of Rs. 20. 40 crores for the ongoing schemes for 
Alwar town only. The State Governments did not submit 
project reports for execution of the projects in other four 
towns which could have helped in releasing further assistaDlce 
to thet States. 

It has since been d~cidcd by the Government to revitalise the 
National Capital Re~on Scheme and progress of expenditurt> 
is likely to pick up during the current and subsequent years. 

(c) Hindustan Prefab. Ltd.,-Savings Rs. 0. 3.:-" crores. 

An amount of Rs. 0.25 crores under Investments in HPL with R · 
0. 10 crores on account of short-faD in loans to HPL was saved during the 
year. This undertaking had been incurring losses for some time and th:: 
question whether to continue it on a long term basis was under considera-
tion of the Government. As such the release of the amount indicated 
above was withheld resulting in savin~. 

A decision has since been taken to continue· the firm on a long term 
basis beyond 31-3-81 and the provisions for investments and loans to 
HPL are being fully utilised durmg the subsequent years. 

(d) Andhra Pradesh State Electricity Board-Savin~.-. Rs. 0.05R crore.tt. 

This savings was on account of non-releaor;e of loans to ApSER f<'t· 
Housing purposes as the requisite demand from the State G'Overnment 
was not received. 

· No provision had been made in subsequent years under tbi~ sub-'h~ad. 

(e) Delhi Develormtem A urlzor;t~· - Savings Rs. 1 crnre. 

Against a budget provisio:1 of Rs. 10 crores in the Budget 
19.7.9-80, a sum of Rs. 9 crores only was released to DDA 

Grant or 
as Loans. 
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thereby sav.iJlg Rs. 1 crore as a ·measure of economy. (Please also sec. 
Annexure 'A'). 

(f) Construction of Residential Accommodation - Savings Rs. 3,5637 
crores (plus Rs. 2. 70 crores) as economy cut-Para 'A' above) 

The savings were due to the following reasons: 

(i) Non-acquisition of land and non-availability of site; 

( ii) :Qelay in finalisation of details of works, layout, etc. by client 
departments; 

(iii) Non-completion of codal formalities; 

(iv) Revision of schemes by client departments; and 

(v) Retardation of progress of works due to labour problem and 
scarcity of building materials. 

3. It would be seen from the above that out of the total shortfall or 
Rs. 51 . 51 crores, there was a committed surrender of Rs. 39. 70 crores. 
The remaining short fall of Rs. 11.81 crores was monstly on account of tho 
reasons explained i1n the preceding paragraphs. Thus it would be seen that 
as against the over-all provision of Rs. 259 . 17 crores in the two Grants 
including Rs. 127. 34 crores in the Capital Section and after excluding the 
committed surrender, the total short-fall in the Capital Section has been 
only Rs. 1 1 .81 crores for reasons explained in the preceding paragraphs. 

4. As an additional safeguard, appropriate instructions have also been 
issued vide this Ministt1y"s O.M. No. G-25015/5/81-Bt. dated 30-11-81 
and O.M. ~o. 8(4)/81-B(OOW) dated 15-5-82 (copy enclosed) 
requesting all concemed to ensure that the prescribed rules and procedures 
and such oth~r procedures as may be considered necessay, are scrupously 
followed, so as to avoid incidence both of excess expenditure as also of 
savings in future. 

5. This note has been vetted by Audit. 

[Ministry of Works and Housing O.M. No. F. No. G-25015/5/81-Bt. 
dated 16 June, 1983] 



Ministry of Works and Housing 

(Budget Section) 

State-rnent showing economy cuts in the Capital Expenditu;re in 
Grants-No~·. 90 & 9~ under th:e Plan and Non..Plfln items of 

expenditure 

(Figttrf'S in crores of Rupe~) 

Derrnnd No. M'!jor 
Head 

Cut~ 
proposed{ 
accepted 

go 

(A) Plan . 

(B) Non-Plan 459 Coustruction ofNon-rc.sidn.-
tinl T1 stitutio1 ; I building:;. 

G·oo 

(A) Plan 68g Delhi Drvf'lopmcnt AuthMity 1'00 

76o Inh"jfnlted Urban Develop- 10"()0 
mr-nt Programme 

(B) ~n-Pian 483 }tMiidrnlkl Acccmmcdatic r 2' 70 
outside General Pool. 

Total Dmrand Nos. go & 92 •9· 70 

Copy of D.O. letter M. F. 7(8)-E t.C.<iurd.)/79 dated 19th June, 1983 from 
the Finance Secretary. Ministry rJ Finmu:e (l)epartmf',tt of Fxpenditurp) trt 
the Secretaries of all Mm.J.\Irie ... f Dt pnrtments with copy to . Finanacial 
Advisers. 

Recently Cabinet considered a paper prepared by the Department ot 
Economic Affairs on ·'Prices and Produ~:tion: T-he Economic Outlook. for 
1979-80". One of the conclusions in the aforesaid papers was to the follow· 
.ntt effect: 

"lf the monetary stimulus ol the budget deficit of Rs.. 1375 crores is 
to he contained within safe limits, non-developmental spending 
at the Centre will bave to be contained within budgeted levies. 
Thi~ requires tirm thoutJb tac.:tful handling of demand for bonus 
on the ,part of rallw~tymen and other government servants. At 
the same time, the State Governments .m!Dt be told firmly that 
if they are unable to mobilit:ie recources as agteed to with tbe 
Planning Commission, they must be prepared to face a cut ia. 
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their plan size. Besides, in fixing the size of State Plans due ac-
count must be taken of the manifest limitations on absorptive 
capacity which are now evident in a number of States. In addi-
tion. States must be told that resort to unauthorised overdrafts 
from the Reserve Rank will not be aUowed under any circums-
tances. The State Government must also adopt all reasonable 
measures, to facHitate timely recovery or co-operative dues." 

On Considering this. the Cabinet has tahn the following decision: 

"Economies should be affected in all expenditures whether develop-
. mental or non-developmental, and the State Governments mu.st 
he told firmly that in case of inability to mobilise resources their 
plan sizes would be reduced. Effective •:)teps should be taken to 
prevent the States from re<>orting to unauthorised overdrafts 
from the Reserve B<wk, and they should be asked to adopt ·all 
reasonable measures to facilitate timely recovery of cooperative 
dues''. 

2. In pursuance of the above decision of the Cabinet, I am to request you 
to ideiHify areas in your Ministry where economies can be effected in ex-
penditure. hoth developmental or Iltm-dcn:-lopmenta! :1nd to take effective: 
steps hl achieve economics. 

r ~hall be grateful if the pn.'~!ress nwdc in the mattt'f is intimated to us 
by 25th July _1979. 

With best regards. 

<COPY l 

No. G-:nol7 /! ~ 74-Rt. 

Govanment of India 

Nirman Aur Awas Mantralaya 

T\:irman ;\ur A\\:.ls l\·1antrala~ 

<Finance Divi~ion··Budget Section) 

New Delhi, dated the 7th Feb. 1 9~0. 

011kt• McmurtiiUJum 

The undersigned is directed to refer to the Ministry of Fhtancc (Plan 
Finance Divisions') U.O. No. F3 (7)/PF-11/79 dated 2nd February, 1980 
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and to enclose a revised stotcm.cnts showm1! fund..: to be surrendered on 
account of tran~fer of schemes to State Plan sector. 

.. Sd/-
( Chandar Sain) 

Under Secretary to the Government of India. 
1 . Ministry of Finance. 

Joint Secretary (Budget) 
(Shri A. C. Tewari) 

2. Ministry of Finance, 
Department of Expenditure. 
Plan Finance Division,. 
(Shri T. G. Submmanian-Dy. Director (PF). 
New Ddhi. 

Statement showin!! jw·.ds to ht' .\I!!Tendered 011 ll(COWlf of Transfn of 
Schernc~ to State Plan Sl'ctors 

'R up•·f'~ in thnt~>:uul~. 

Sl. 
Xo. 

Partiutb.r- C:lt,.~on 
of tht· 

-.rh.·m·· 

B.L 
7!1·(;(, 

:\mount 
intimatrd 
•·arli•·.-

Amount 
!inal\y 
surrt·u-
oh·r, ·:I IV>W 

'r 

in D.O. 
."\o. 76:-,·1· 
Bt. 7'~ 
rlat<'d 
2- r r-79 

D,·marui .Yo. ')J-ll.al~·· SaN•'• a11 S•:l'flll~!' 

120 :\cc,.J,.ratf'd Rw..1l \\'att•r Supj)lv Ht·)~(Jr,,j ): ~ 

2')_,,' 

.\' i 1 t :'j.t>f>,oo• 
~f.i.tJ.I 111) C-mver .• ion nr dry !at ritw< . III 

I.{ t l.irban ,"J'olid Warlt D;">p1,al Sch•n" 
'i l;rh:m \\';t-;!~ Dnp >-ill "i::h•·!'l\ · Ill 

( ii · Urban \\' a~te Di~pr"al 
I Project ~Iana~em··nt G•·ll 

··iii • Evaluatirm of C·•mp ,,tin-:; Plar, 

Total 
Demand .Yo.: r12 --}{o:{\ill,f; and l ~riwn 
Dn•elopmm! 

128 lnre;z:ratr ll"rl~.~n D··.-dopnr"nt ll 

Ttotal 

Grand Total 

."\il 
·I,' 

.Jfi,Cjfi,IIO :.!0,1 10,0!) 

1 ,2o.rl*),rn, :w.•t:;.:,o 

:'\il 
:\'il 

---------------------·--··- --
•.\n additi•mal ;,ttm ,,f R~. 5 cror('-; O\'(•r and ahovt· tlw Rt·vi~rr\ Olltlay of R~. 
6o cron•; i~ requin·d a' ruJw•· c·quivalenl f,,r th·· import of rig-s fur Acrdr~ratt•tl rural 
watf'r ~uppl~· prograrnnF·. Tfli, w:h di'>nh~cd wid1 \1·rnh··r St·,·r.·u•ry. l'hullling 
Commi~ . .;ion and Srr:rTtary r Exprnciiturt· • on ~r1 -t -I•t'ln wlwn i l wa' dn·idrcl that 
the Ministry would lw approaching Fianr·•· !\lt11i,uy for additiou:1l I'<'<JUirm··nr. 
This !i> lx:i ng don(" sr•JXI ra try. 
••In addition to R~. 20 cron•, \llrrt•ndt•r untl•·r tlw :'\.D.C. dt·ci~ion of tramff.r of 
schem~>, an am()Unt of Jh. 15 c-·ore, i~ propr,.,,.d to hr: surn:ndcd as JWr Revi:jed 
E<!timate 1979-lio S.A.D. aln~ady !oent to Mini•try of Financt· "~'paratdy h~cau~ of 
dow progrcs.• with tht· implf·mentatinn of thr- rr\'i~t·d schrrnr of JUDP fm tnrciium 

and ~m II town11. 
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No. G-25015/5!81-Bt. 

Government ol" India 

Ministry of Works and Housing 

Nirman Aur Awas Mantralaya 

(Finance Division-Budget Section) 

New Delhi, dated the 3o Nov. 1981. 

Office Memorandum 

Svn.rr:cT:-Excesses and shOI'tjalls in expenditure-57th Report of the 
Public Accounts Committee (7th Lok Sabha) 

The Public Accounts Committee (7th Lok Sabha) in their 57th Report 
have imer-glia expressed their unhappiness over large scale savings during 
1979-80 in the Capital Section of 2 Grants pertaining to "Public Works" and 
.. Housing and l)rban D~vc:lopmcnt'' and h,tvc stressed the need for pre-
paration of Budget Estimates more precisely. In this connection. extract of 
para 2.5 of the relevant recommendation is enclosed. 

2. The procedur~ for :'ch;c\'ing cffectiv..: control over expenditure is 
contained in Rules 65 :o 6~ of General Finand.1l Rules, 1963 and the Gov-
ernment of India's dedsions tl!erctmdcr. The Rules also provide for main-
tenance of various control registers to achieve the objective. Similarly, 
detailed guidelines already exist in Rules 50 to 53 ibid read with Appendix 
3 thereof regarding preparation of Budget Estimates. Government of India's 
Decision ( 1) below Rule 7 of the Ddcgation of Financial Powers Rules. 
197f; also purports to ensure adequate scmtiny a!lu control in planning. pro-
gramming and implementation of the schemes before making even token 
provisions. 

3. All the Joint Secretaries and Hc.td~ of Oeptts./Offices etc .. under this 
Ministry a14t requested to ensure that the prescribed rules and procedures and 
such other procedures as may be considered necessary are scruplously fol-
lowed ]:\y them so as to avoid incidence both of excess expenditure as that 
of s::wings. 

4. A statement showing the shortfalls which occurred during 1979-80 in 
~ ~ 

the Capital Section of the grants "Public \\'m ks" and '"Housing and Urban 
Development'' is enclosed. JS(W) and JS(lltJD) ure requested to intimate 
detailed reasons for heavy !,hortfalls sh<.w n und~r column 5 thl're.of in the 
usual form of submitting Action Taken Notes, get it vetted by the Audit 
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'dlld forward the material to the Hudget Section immediately, but not late~ 
than 31st Dccernber, 1981. 

To 

Sd/-
( Ohandar Sain) 

Under Secretary to the Gove.mment of 11\dia. 

1. All Joint Secretaries In the Ministry. 
2. All Heads· of Departments/Head of Organisations etc. 

No. 8 ( 4) /81-IHDGW) 

Government of India 

Directorate General of \Vorks 

Central Public \Vorks Department 

New Delhi. dated -the 15th May, 1982. 
SUBJECT:-Excess and shortfall in expenditure-57th Report of the P.A .C. 

(7th Lok Sabha). 

There was a saving of Rs. 10.51,47,000 in the year 1979-80 out of the 
Budget Grant of Rs. 66,55,47,000 in the Capital Section of both the grants 
91 and 92. The shortfall was mainly on account of following reasons. 

1. Non-receipt of Admn. Approval and E"pedr. Sanction. 
2. Slow progre!!.s of works for shortfa11s of steels Cement and otht~r 

materials. 
3. Non-precurement ot property by the client Department. 
tl. Late award of work. 
5. Non-acquisition of h.md. 
6. Miscellaneous reasons such as non receipt of equipments and 

other material from firms. 
7. Corresponding saving in DCs. on account of saving in wurh 

Outlay. 

From the above it would be observed that there had been a substantial 
savings which could have been a\·oidcd if appropriate action was taken in 
time especially in regard to works provided in the Book of Demands for 
Grants for which Administrative Approval and Revised A/ A and EJS was 
awaited. The Chief Bngineers are required to conduct a review of such 
works immediately after a receopt of books of Demand for Grants. 
Tohi., review for the year 1982-83 may now be taken in hand and statements 
Of such works for each Deptt. may be got prepared and referred to the Mi-
nistry concerned from whom the A\A and EjS is awaited. A CQPY of the 
reference may be also endorsed to Under Secrctury, Budget, Ministry of 
Works and Housing for necessary action at thei~ level. 
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Attention of Chief Engineers is also invited to instructions contained in 
Rule 65.to 68 of GFR 1963 G.C.I.'s decision thereunder laying down the 
procedure for achieving effective control over expenditure. The rules also 
provide for maintenance of various control registers to achieve the objective. 
Similarly, detailed quidelines already exist in Rule 50 to 53 ~btd 
read with Appendix HI there of regarding preparation of Bt. Estimates 
with a view to controllingexpenditure to avoid shortfall of this magnitude 
as happeend during the year 1979-80 on the lines of necessary instructions 
contained in G.F.R. in this regard may be issued to S.Es!E:Es etc: of the 
Znes for strict compliance. A copy of Ministry of Works and Housing 
Memo No.25015/5/81-Bt. dated 11181 on the above subject also enclosed 
for information and ensuring compliance necessary compliance. 

During the review of B.G. 82-83, Capital Section as suggested above, 
if any chances of shortfall in the expenditure are foreseen, the reasons 
thereof may be reported to this office alongwith details so that appropriate 
action is taken immediately. 

Sd/- ..... . 

(Vipan Chand) 
F.C. to Director General (Works) 

To • 
I. Chbf Engineer ( NDZ), CPWD. New Delhi. 
2. Chief Engineer (CZ), CPWD. New Delhi. 
3. Chief En,!!inecr (NZ). CPWD). New Delhi. 
4. Chief Engineer (Food). CPWD, New Delhi. 
5. Chief Engin~cr (EZ), CPWD. Calcutta. 
6. Chic.f Engineer (V./Z), CPWD. Bombay. 
7. Chief Enginl.'er (SZ), CPWD. Madras. 

C~~y of O.M. No. G-250-15/5/81-Bt.. dated 11/81 from Ministry of Wo~ks 
& Housing (Finance Division-Budget Section) addressed to All Jmnt 
Secretaries in the Ministry etc. etc. 

-000-

Sub:-Excesscs and shortfalls in expenditure-57th Report of the Public 
Accounts Committee (7th Lok Sabha). 

The Public Accounts Committee (7th L<ik Sabha) in their S?th Re~rt 
have inter-cilia expressed their unhappiness over large scale savmg dunn~ 
1979-80 in the Capital Section of 2 Grants pertaining to "Public Works' 
and "Housinl! and Urban Development and have stressed the need . for 
preparation ;f Budget Estimates more precis~ly .. In this connection, 
extract of para 2.5 of the· relevant recommendatiOn ts enclosed. 
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2.. The. procedure for achiving effective control over expenditure is 
contamed m Rules 65 to 68 of General Financial Rules, 1963 and the 
Go~ernment of lnd~a·s decisions thereunder. The Rules also provide for 
mamtenancc of vanous control registers to achieve the objective. Simi-
larly. detailed guidelines already exist in Rules 50 to 53 ii,id read with 
Appendix 3 thereof regarding preparation Budget Estimates. Government 
of India''s Decision ( i) below Rule 7 of the Delegation of Financial 
powers Rules, 1978 also purports to ensure adequate scrutiny and control 
in plam}fng programming and implementation of the schemes before 
making even token provisions. 

3. All the Joint Secretaries and Heads of Dcpts.iOfficcs etc .. under 
tins Ministry are requested to ensure that the prescibed rules and pro-
oedures and such other procedures as may be considered neces~ary. nrc 
iCCUplously followed by them so as to avoid incidence hoth of excess ex-
penditure as that of savings. 

A statement showing the shortfalls which occurred during 1979-80 in 
the Capit[l1 Section of the grants ''Public Works·· and ''Housing and Urban 
Development" is enclosed. JS(W) and JS(HUD) are requested to intimate 
detailed reasons for heavy shortralls shown under column 5 the.reof in the 
usual form of submitting Action Taken Notes: get it vetted by the Audit 
and forward the material to the Bud{et Section immediately but not later 
than 31st December, 1981. 

----- -----~-- . ------ -----------··--- ------------

Extract of para 2.5 (Recommendation No,' I) in Appendix XIII of th~ 
Public Accounts Committee ( 1981-82) (Seventh Lok Sabha 57th Report 
regarding Excesses over Voted Grants and Charged Appropriations 
( 1979-80). 

2.5 During the year under review viz., 1979-80, excess expenditure 
had occurred under 13 Voted Grants and 6 Charged Appropriations and 
aggregated to Rs. 140.85 crores~ as against Rs: 82.42 crores and Rs. 
42.28 crores respectively during the years 1977-78 and 1979-80. Only a 
year ago the Committeee had expressed satisfaction over the decli111ing 
trend in the aggregate amount of excess expenditure evidenced during the 
year 1978-79 and had hoped that every endeavour would be made by the 
Ministries/Departments to ensure that the position was not allowed to 
deteriorate once again. The Committee are, however, concerned to note that 
the po3ition deteriorated so soon to a considerable extent. They are cons-
trained to point out that the system of estimation of expenditure is faulty and 
year after year Parliament is being presented with a fait accompli. 

In this connection the Committee are also constrained to point out 
that as against the total Grants to the tune of Rs. 21 ~831.33 crores Voted 
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by Parliament the Appropriation Accounts reveal savings to the extent 
R~. ~,940.49 crores i.e. 8.8 per cent of the Voted provisions. The ApprO-
pnatJOn Accounts (Civil) disclosed savings of Rs. 1 ,4 79.96 crores out of 
voted a~ount of Rs. 12,534.79 crores, i.e. 11.8 per cent (Rs. 31,628.43 
crores (i.e. 5.4 per cent). Thus total savings amounted to Rs. 3,192.12 
c.rores out of total Voted and Charged sanctioned provision. Some of 
the vital sectors of tQ.e economy in which large M.:aJe savings have been 
repm1ed in the Capital Section arc Agriculture, Fisheries, Rural Devlop-
ment Irrigation, Communication, Power Development. Medical and Public 
Hea1th, Industry, Village a'nd Small Industry, Textile-Handlooms and 
Handicrafts, Petroleum and Petrol Chemicals Industry, Chemicals and 
Fertilizer Industry. Roads, Ports, Light Houses and Shipping, Public 
Works, Housing and Urban Development .etc. etc. The reasons for heavy 
shortfalls in expenditure particularly, in the rural sector need to be- ade-
quately explained to the Committee. 

Such large scak savings are indicatiw of not only had hudgeting but. 
aJso of the failure of the Department concerned to make full use of 
resources provided to them Tor the betterment of the people. Over-pitch-
ing or the estimates without corresponding efforts to utilize them gainfully 
deprive the other equally vital sectors of the economy of the much need-
ed resources for development. Since Parliamentary Control over Govern-
ment expenditure calls for financial discipline the Committee would 
like Govt. once again to analyse in depth the reasons for this recurring 
phenomenon with a view to initiate timely remedial measures. whereljy 
budget estimates are prepared more precisely and the actual expenditure 
is incurredicontained within the funds authorised bv the Parliament. 

' -
.... ------------------------~ ----- ---·---- --·-··-··--------------·•·• •••• •• ··-~· ·-·-··-----•-w-• ··•-· 

Statement showing shortfalls occurring during·IflirJ-80 in the CapiL'l S(:'l'linn nc the' Gr;·nts 
"Publir \Vorks'' 'and "Homing and l~rhan Drvt>lopmrnt". 

Sl. .\t·t':l of Expt>nditurc 
No. 

2 

Actual 
Shortfall 

3 

Surremkr alrt-ady ' Remaining 
Committf'd in pursuance1 shortfalls 
of economy cuts impost>d/ 
funds transferrt·d to str.te 
sectors <'S pt·r 1'\ational 
Dcvdopmt•nt Council 
decision 

4 5 

1- '\\'orks' 10· 5147 6·oo 

2. National Capital RC'p;ion lntc- :l8· 3o6o l(l• oo !Committed) * gr<!t('d and l 1 rban Dt'vt·lopnwnt 20• oo l tramt~ fl'('d) B· 3t1li(• 
Programme. 

To bt' explainf'd by 
(;, 

• Even out of this Rs. 5' oo cror~ were' rrouced 
at the time ofR.E. 79-Bo for slow pro-

DG(W), CPWD 
UD Division 

-· ·····-· - --·- ----·---· -- --· grtss of the inlplemt·mation of rn·isC"d 
schemC" of de\'dopml~lt of Small & 
Medium Towns 

3 



178 

(i1) Ministry of /Julustry (Department of Industrial Development) 

Consequent upon the inclusion of the poly-vastra programme of Kha<li 
and ViJiage Industries Commission in the Village Industries Scheme vide 
G~ette n~tification dated 16-4-1979 (Copy enclosed), taking it out from 
therr khad1 scheme, an amount of Rs. 100.00 lakhs had to be transferred 
fr~m. khadi loan ~o Village Industries loan. · This was done by reappro-
pnatton of the srud amount of Rs. 100.00 lakhs, on the request or the 
Commission vide their note dated 26-2-80 (copy enclosed) from sub-
head CC.2(1)(1)(1)-Dcvelopment of Khadi to CC.3(l)(l)-Khadi and 
Village Industries Commission with the approval of the competent autho-
rity vide letter No. G-20014(5)/79-KVI(II) ,dated the 6-3-80 (copy en-
closed). The reappropriated amount had been utilised and hence there has 
been no shortfall under the tota] Joan component of the KVJC. 

[Ministry of Industry Depmtment of Industria] Development Office 
Memorandum No. G-25020(2) /KVI(ll) dated 25 March, 1983.] 

Note for the consideration of the Commission: 

Subject: Reappropriation of Rs. 1 crore from Khadi Loan fund to 
V.J. Loan fund during 1979-80. 

The original budget estimates for V. 1. Loan submitted to Government 
was for an amount or Rs. 3 7.48 crores. This was substantially scaled 
down in. the revised budget estimates to Rs. 21.81 crores keeping in view 
the overall allocations for the KYI Scc.tor and the estimated. 
utilisation of Bank Finance for K.V.l. programmes. Against 
the net requirement of Rs. 21.81 crores, the Government allocation for 
1979-80 for V.I. Loan is Rs. 18 crores only. In other words the Govern· 
ment's sanction under Village Industries loan is Rs. 3.81 crorcs less lhan 
the actual requirements in the current year. In addition to this, the Poly-
Vastra programme, which was not included in ihe V.I. Loan estimates 
as it was originally intended to be a programme of Khadi, 
has subsequently been included as one of the village industries. This 
means that out of Rs. 18 crorcs sanctioned by the Government under 
village industries loan funds. the needs of the Poly Vastra pro£rammc 
would also have to be met. As intimated by the Director, Poly Vastra, 
a total amount of Rs. 1.03 crores has already been sanctioned by the 
Standing Finance Committee for the programmes under Poly Vast.rn. 

In the light of above, ·since the short-'fall for v11lage industries program-
me is to the extent of Rs. 3.81 crores, it is for consideration as to whether 
an amount of Rs. 1 crore may be reappropriated from Khadi Loan to V.l .. 
Loan with the prior approval of the Government. 
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C.E.O., and F.A. have agreed to place the proposal before tlle Com-

mission for its consideration. 

To 

Sd[-D. K. Ghosh, 27-2-80 
Dy. Chief Executive Officer (V.I.) 
Khadi and Village Industries 

Commission. 
(Copy) 

Most Immediate Budget 
No. G-20014(5) /79-KVI (II) 

Government of India 
Ministry of Rural Reconstruction 

K.V.I.(II) Section ( 
New Delhi, the 6th March, 1980. 

Shri R. K. Ga111guly, 
Chief Executive Officer, 
Khadi and V.I. Commission, 

· lrla Road, Vile Parle (West), 
Bombay-400056. 
Sub. :-Reappropriation of Rs. 1 crore from Khadi Loan fund to Village 

Industries Loan fund during 1979-80 Khadi and Village Industries 
Commission, Bombay. 

Sir. 
I am directed to refer to the additional item No. 14(9) of the agenda 

cireulated in the Khadi and Village Industries Commission's meeting held on 
29-2-80. on the sub_ject cited above and to say that pending receipt of 
your proposal. the matter has been considered in thi·) Ministry and it has 
been held that there is no objection to the reappropriation of Rs. 1 crore 
from Khadi Loan fund to Vi11age Industries Loan fund by KVIC the ye·ar 
1 Q79-RO. 

Yours faithfully, 
Sd 1-

(S. B. Goel) 
Dy. Secretary to the Govt. of India. 

(To be published in the Gazette of India. Extraordinary Part IT. Section B. 
Sub Section ( 1) 

Ministry of Industry 
(Department of Industrial Development) 

New Delhi, the 16th April. 1979. 
26th Chaitra. 1901 

NOTTFK' ATTON 
G. S. R ....... IN EXERCISE of th~ po\vcrs conferred by sub-section 

3 of the Khadi and Village Industries Commission Act, 1956 (61 of 



180 

1956 ), the C?entra] Government hereby adds to the Schedule to the said 
Act, the l'ollowing viiJage industry, namely:-

··Poly Vastra"' which means any cloth woven on handloom 
in India from yarn handspm1 in India from a mixture of man-made 
fibre with either cotton. silk or wool or with any two or an of then 
or from a mixture of man-made fibre yarn handspun in lndia with 
either cotton, silk or wooJlen yarn handspun in India or with any 
two or all of such yarns. 

Sd;- S. J. Coelho. Joint Secretary 

(iii) Ministry of Rural Development: 

The Budget provision of Rs. 10.43 lakhs (R!-1. 10.00 lakhs under Plan 
and R•3. 0.43 lakhs under non-plan) was made under the Major Head 
505 Sub head BB(I )(i)-Agricultural Marketing Laboratories. during 
1979-80. The provision of Rs. 1 O.CO lakhs under Plan was proposed to 
cover initial expenditure of Rs. 5.00 lakhs each for C(Ynstmction ot Agmark 
Laboratories (at Bombay and Delhi J and for th~ construction of Hostel 
and Workshop for the Market Planning and Design Centre. This provision 
was made on a token basis to cover the anticipatr.:d expenditure of inciden-
tal and or of advance nature to the main work as mentioned below in 
detail•3 in respect of each project. The provision of Rs. 0.43 lakhs under 
non-plan was provided for maintenance and repairs of Central Agmark 
Laboratory, Nagpur in 1979-80 on requisition from CPWD. This provision 
was. however. revised to Rs. 0 . .2G- lakhs by CPWD resulting unavoidable 
savings of Rs. 0.23 lakhs. 

The revised estimates of Rs. 11.96,664.00 submitted hy CPWD in 
June, 1977 for Laboratory building at Bombay were submitted to the 
Ministry for Administrative approval and cxpenditu.re sanction in April, '78. 
The Administratve approval and expenditure sanction for Rs. 11.97 lakhs 
was issued in September, 1979. However the CPWD intimated in Novem-
ber, 1979 that the construction cost had gone up due to reasons stated 
below and the sanctiooed provision would be totally inadequate. The 
revised estimates submitted by CPWD in J t~~ne. 1977 had to be further 
revised due to change in Bombay Municipal By-laws 1979. The work 
could not be undertaken during 1979-80. The budget provkiion as men-
tioned in the note above could not be utilised resulting in unavoidable 
savings. 

1. Abnormal increase (85.5 per cent) in cost index over the rates in 
original estimates which come to Rs. 10.26 lakhs. 

2. Demand of the Laboratory for water and electricity which resulted 
in the increase of Rs. 2.25 lakhs. 
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3. Structural provision to resist earthquakes forces at a C<Y.it of Rs. 0.83 
lakhs which was not included in the original estimates as the soil investiga-
tions w..:re done afterwards. 

(2) The Regional Agmark Laboratory Building proposed at New Delhi. 
. besides being a functional building requiring specialised provision-:l to 

accommodate the Veterinary and Biological Control Cell within the 
premises and at the same time keep it as much isolated as possible to 
prevent bacteriological contamination etc. After a number of trials on the 
part of CPWD, the most appropriate building plan was obtained ~nd there-
upon approval accorded by the D.M.I. These were then submitted by the 
Executing Agency CPWD to DDA for building approval. In view of the; 
special provision.;) to meet the functional requirements which indicated 
in the drawing but did not occur in the normal cour.>e, approval to the 
building drawings was delayed. Certain provisions which arc essential for 
effective functioning but were not in conformity with DDA's building bye-
laws were not insisted upon to avoid further delay. Such spe-cific issues 
were proposed to be submitted for DDA's approval as special issues for 
training the operation of the relevant building bye-laws. The DDA was also 
requested in July, 1979 to grant extension of time for completing tJ'te 
construction work. The building app:-oval was delayed on account of 
procedural formalities and the work could not be started by CPWD durin~ 
1979-80 resulting in unavoidable savings. 

(3) The proposed trainee Hostel and Workshop were propos!!d to be 
located on the available vacant land at the rear of the existing Central 
Agmark Laborat()ry (double Gtoreyed) building at Nagpur. Since the pro-
posed blllildings were expected to be about 4 storeyed and it was also felt 
that the special machines foundation would be needed in the workshop. 
soil investigations at the site especially on account of the observed 
black cotton soil strata were referred to CPWD in September. 1977. The 
CP\VD intimated in June, 1978 that about two mO'nths time will be taken 
by that office to commence the field soil conservation for the above work. 
This work could not, however. be undertaken during 1979-80 a•3 scheduled 
and the designs for the project could also not be finalised as the F AO 
Experts joined later than expected. They could finalise the requirements 
of the Hostel and Workshop in May. 1980 only. The budget provision 
could not be utilised resulting in unavoidable savings. 

In view of the position explained above. Public Aceounts Committee 
will appreciate that in anticipation of the works to be undertaken during 
1979-80 and the expenditure to be incurred to cover the anticipated ex-
penditure of incidental and/or of advance nature to the main work, the 
budgeting was done correctly. but due to unforeseen circumstances which 
were beyond our control delayed the works. causing unavoidable savings_ 
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Ap Expenditure Review Committee has now been formed in the Mmi.Gtry 
which meets quarterly to review the progress of expenditure against budget 
provisions on various heads regularly. 

[Ministry of Rural Development O.M. No. G. 25011/17/81-B and A 
Dated 21 February, 1983] 

Recommendation 

The Committee find that the overall excess under the Appropriation 
·Interest Payments' after setting off savings comes to Rs. · 3.59 crores. It 
is significant that but for savings, the real excess would have been Rs. 8.13 
crores. The Committee are informed that interest payments are spared 
over a large number of Post Offices in India and are, by their very nature, 
not susceptible to precise estimation: Further, interest in some cases is 
not claimed in the same year in which it becomes due and the arrears of 
interest are claimed in a subsequent year. A part of the increase was also 
on payment of commission to o:;mall savings agents du·e to large invest· 
ments in small savings than anticipated earlier. The Committee are un-
able to appreciate why additional liabilities on this account. especially em 
investments in small savings. could not have been assessed more realisti-
·cally by adequate liaison with Posts and Telegraphs Department and pro-
vided for at least in the supplementary Budget. They would like to be 
apprised of the concrete measures taken or contemplated to ~ffect impro-
vements in this behalf. 

[Serial No. 7. Appendix XIII para 2.20 of 57th Report of PAC (7th Lok 
Sabha]. 

Action Taken 

The observations of the Public Accounts Committee have been care-
fully considered by the Department of Economic Affairs in consultation 
with Director General. Po,ts & Telegraph5 (Post::-~1 Ac·count"i) and the Na-
tional Savings Commissioner. The requirements of additional data for 
making a more precise estimation of the interest payments and commission 
payments in respect of small r;avin~s schemes have been examined in detail. 
Director (Postal Accounts) in the Dircctwate General of Posts & Telegraphs 
has since been requested to furnish, by the end of January every year, the 
actual figure's for the first nine months of the financial year (April to Decem-
ber) relating to d;:J~osits. withdrawals 1encashments and interest payments 
in respect of each small savings scheme1security for which a detailed head 
of account is kept in the a·ccount. together with actual fi!!ure" for the 
previous year (copy enclosed). A break-up of outstandintt deposHs as 
at the end of the previous financial year for each category of savings cer-
tificates and for each vear of i•;suc will also be fumished hv him. In the - . 
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case of Bank series of savings certificates, the Chief Controller of Aocounts 
Department of Economic Affairs, has been similarly requested to furnish 
actu·al figures for t'he first nine months of the year by the end of January 
(copy enclosed). 

2. As regards commission payments to small savings agents, the data 
to be furnished by the Director (Postal Accounts), as indicated above, will 
also cover actual payments of commission to agents under the Standardised 
Agency System and to Extra Departmental Post Masters during the first 
nine months of the year. In the case of commission payments made under 
the Pay Roll Savings Scheme in Government offices, the Chief Controller 
of Accounts, Department of Economic Affairs has been requested to 
furnish similar data. National Savings Commissioner has been requested 
to furnish such data in the case of commission payments made by Regional 
Directors, National Savings, to agents under the Mahila Pradhan Kshetriya 
Bachat Yojana and Pay Roll Savings Group Leaders in non-Government 
establishments (copy enc1osed). 

3. It is expected that with the help o f these data, which will be more 
up-to-date and complete than the data available in the past, it will be pos-
sible to prepare Revised Estimates of interest payments in a better manner 
and seek additional provision of funds through Supplementary Demand to 
the extent required. 

[Ministry of Finance (Department of Economic Affajp_;). O.M. No. 

V. Lakshminarayanan, 

Director (Budget) 

D.O. No. F. 11/12/82-NS 

Dear Shri Bhat, 

J l/2/81-NS dated the 8 June. 1983) 

Govt. of India 

Ministry of Finane!! 

Department of Economic Afrairs 

23rd April, 19R3. 

Kindly refer to our D.O. letter No. PA, EB-IIIS.Ill82-83i527 dat~d 
7th September, 1982 regarding data required for framing Budget Eestimates 
for interest payments on small savings securities. I also discussed this 
matter with you some time ago and it was exp1ained by you that dctai1s 
relating to premature payments and post-maturity holdings or discharges 
in each year are not readily available, as these are not built into the ac-
counting data. During our discussions it was also appreciated that far 
too many detailed heads would have to be opened in the· accounts for 
recording such particular~ and considering a large number of primary 
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accounting cumber units (about 900 head post offices), Gucb a prolife-
ration pf detailed heads would, apart from making the accounts cumber-
some. also increase the scope for serious arrears and misclassifications in 
the accounts, which will defeat the very purpose of opening the new heads. 
You also informed me after consulting Director (SB) in your Organisation 
that such details are not available from other (non..,account) sources as 
well. 

2. During the dis<:ussions, it was~ however, stressed that relevant data 
to the extent possible, should be made available to us for purpose of pre-
paring Revised Estimates and it was agreed that it would be possible tor 
your office to furnish the following information by the last week of 

Jnnuary:-

( i l Actuals for first 9 months (April to December) 1n the cur-
rent year: 

( ii) Actuals for the previous year; 

(iii) A break-up of outstanding deposits as at the end of ~he pre"' 
vious financial year according to year of issue in respect of 
each cat~gory of savings certificates. 

3. I shaH be grateful if you will kindly arrange to furnish these t1gures 
and in the case of (i) and (ii) above separately in respect of each cate-
gory of accounts/securities for which detailed heads of account are kept 
under Major Heads 80 1-Savings Bank. 802-Savings Certificates and 
249-Interest Payments. In the case of Major Heads 801 and 802, gross. 
deposits and withdrawals may be given separately. In the case of Major 
Head 239, the figures need be given only for the various heads relating 
to Interest on Savings Deposits. Interest on Savings Certificates and 
Management of Small Savings. In addition, the figures may also be given 
for Major Head 601-Public Debt relating to 5-Year Prize Bonds and 
Premium Prize Bonds 1963 and 1964. 

4. ln this connection, it was mentioned that an extract from Abstract 
Statement of Accounts (receipt or capital and !Expenditure) for the month 
nf December would meet these requirements. You may, accordin~ly, 

arrange to send us relevant extracts of the Statement if they covered all 
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the items mentioned above; otherwise, you may kindly have a separate 
statement prepared and sent to us giving the details on the lines mentioned 
above. 

5. While the data re·ferred to above will be helpful in preparing the 
Revised E~imates, it will be necessary for us to have more up-to-date 
information by the begining of March for purpose of reappropriation and 
surrender of funds. It is. therefore, requested that a Statement showing 
the corresponding figures up to January, i.e., for first 10 months of the 
year. may kindly be sent to us by 1st March. 

6. I shall be grateful if the Statements. as requested above, are arrang-
ed to be furnished to us without delay every year. Other returns already 
being sent to the Budget Division by your office may continue to be fur-
nished as usual. 

Kindly acknowledge receipt of this letter. 

With regards. 

Sd/-

(V. Lakshminarayanan) 

Shri U. V. Bhat. 

Director ( Postal Accounts ) . 

DGP&T. 

Sardar Patel Bhawan. 

New Delhi. 

Copy forwarded for information and necessary action to Shri R. S. 
Raghavan, Dy. Controller General of Accounts. Oftlcc of the C.G.A .. Lok 
Nayak Bhavan, New Delhi. 

Sd/-

(V. Lakshminarayanan) 



V. Lal~shminarayanan 

Director (Budget)> .... 
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. . . . . .......... . 
D.O. No. F.lli12[82-N~ 

Government of India 

Minis·try of Finance 

Department of Economic Affairs 

New Delhi. the 23rd April, 1983 

Dear Shri Tandon, 

With reference to an extent over the Appreciation which occured under 
the Head 249-lnterest Payments during 1979-80, the Public Accounts 
Committee have observed that the estimate!' of inerest paymens and com-
mission payments relating to small savings _schemes should be made more 
realistically and adequate funds provided at least in the SuppJcmentary 
Budget. While the bulk of these payments are bting made by the post offi-
ces, certain payments in this regard are aho acc~1unted for by your organi-
sation. These ·are mainly the ln'crcst !Payments made on Bank series of 
National Savings Certificates ~rn<.l National Development Bonds (sold 
through Banks) . 

The other payments relate to agency coJJumsswn disbursed under Pay 
Roll Savings Scheme in Government offices. So far as the Central Govern-
ment depanments arc concerned, 1he estahlishments make the payment to 
the Pay Roll Savings Group Leaders (agents) and book the expenditure 
directly under the Head '249-lnterest Paymel)ts-Tnterest on Small S.lVings. 
Provident Funds, etc.-Management of Sma11 Savings-Other Expenses in 
connection with Small Savings Scheme. The Controller of Accounts 
of various Ministries/Departments are to furnish monthly reports to your 
offi.::e in this regard. In the case of commission paid in State Govern~ 

ment offices, the State Accountant General pass on the debits to y<111r 
office for settlement. 

To enable us to take these payments ino account for purpose of Revised 
Estimates, it is requested that the following details may be furnished to us 
by the Jast week of January every year:-·-

( i) Actual figures of gross deposits and n.:oayments under each 
detailed head 0f Major Head f.'02-S~1vings Certificates, during 
the first 9 months. i.e., April-necember. 
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( ii) Gross deposits and repayments during ithe previous financial yt!&ll 
under each of these detailed heads. · 

(iii) Interest payment during the first ~ months of the current year, 
i.e .• April-December, for each category of certificate for which 
detailed head is kept under Major Head 802-Savings Certifi .. 
cates. 

( iv) Commission payment accounted for in the first 9 months, i.e .• 
April-December 1mder the Head 249-Interest Payments, 34 
mentioned above. 

2. Similar figures tor the first 10 months, i.e. April-January may alsq 
kindly be sent to us by 1st March for puTpose of reappropriation I surrender 
of funds. 

3. Since the details mentioned above are essential for determining there-
quirement of funds in .each year and avoid excess over sanctioned provision, 
I shall be greatful if these details are fumished to us without delay ev«'j 
year. 

The receipt of this letter may kindly be acknowledged. 

With regards, 

Yours sincerely 

Sd:- V. Lakshminarayanan 

·sbri G. N. Tandon. 

Chief Controller of Accounts 

Department of Economic Affa.irs, 

New Delhi. 

Copy forwarded for information and :necessary action to Shri ~-R. S. 
lta_ghavan, :Dy. Controller General of Acco'Unts, ·Office of ·the ,C;G.A. Let 
'Nayak Bbavan, New Delhi. · · 

·Sdl- V. La'kshmimme.rayan 

Director 



V. Lakshminarayanan 

Director t Budget) ) 
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D.O. No. F.lli12I87-NS 

Government of India 

Ministry of Finance 

Department of Economic Affairs 

New Delhi. the 23rd April, 1983 

Dear Shri Jain, 

Kindly refer to your letter No. 33671\l(l)I81IStt. dated 24-7-1982 
regarding excess over Appropriation for interest payments during 1979-80. 

While we appreciate the difficulties explained by your office in ,preparing 
the estimates. we feel that in so far 'ds the commission payments made by 
the Regional Directors to l\lPKBY agent and to Pay Roll Savings Group 
Leaders in private sector establishments are concerned, it should be possible 
to improve upon the exiting arrangements for prepdring the Revised Esti-
mates. For this pur.pose, it is requested that the Regional Directors may be 
asked to send you the figures relating to 

(i) actual payment of commission during the first 9 months i.e. 
April-December; and 

(ii) Commission likely to be paid during Janudry-March, taking into 
the accounts the claims pending with them, the claim likely to 
be received and other relevant factors. 

These figures may be obtained from the. RDs and consolidated figures 
intimated to us by the third week of January every year for purpose of 
Revised Estimates. 

Similarly, the actuals for .the first 10 months, i.e. April-January and the 
likely amounts for February-March may be obtained ·md reported to us by 
1st March for putpOSe of re-appropriation and surrender of funds. 

2. In the light Of PAC's observations. it is considered necessary to make 
all eftorts to estimate the requirements of funds 'dt ·the RE stage more pre--
cisely and to avoid excess over the sanctioned provision of funds. It shall,. 
therefore, be grateful if you will kindly take steps to obtain and furnish data 
as requested above without any delay every year. The other estimates and 
information which are being sent by you for purpose of Budget Estimates. 
may, however, continue to be furnished to us as usual. 
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The receipt of this letter may kindly be acknowledged. 

With regards, 

Shri S. B. Jain. 

National Savings Commissioner. 

Post Box No. 96, 

Nagpur. 

Yours sincerely, 

Sdj· 

(V. Lakshminarayanan) 



Sl. No. Para No Ministry/Deptt. 

I 2 3 

1 2·7 Finance (Expenditure) 

APPENDIX XVD 

(Vide Introduction) 

Statement of Conclusions/Recommendations 

Recommendation 

4 

During the year under review viz.. 1981-82, excess expenditure had 
occurred under 16 Voted Grants and 4 Charged Appropriations and agg-
regated to Rs. 462.69 crores as against Rs. 140.86 crores and Rs. 359.16 
crores respectively during the years J 979-80 and 1980-81. The Committee 
note that bulk of the excess on the Civil side viz., Rs. 168. 93 crores out 
of the aggregate excess of Rs. 206.84 crores was contributed by one Grant 
viz., Grant No. 12 -Foreign Trade and Export Production. Three Grants 
operated by the Ministry of Defence contributed to an overall excess 
of Rs. 115.59 crores, while the Ministry of Communications contributed 
to an excess of Rs. 51 . 64 crores. In the case of Railways, the excess was 
Rs. 88 . 62 crores. 
Year after year, the Committee have been expressing concern over excess 

expenditure. The Committee are however distressed to note that instead 
of improving, the position has been deteriorating. During the year 1981-82, 
the aggregate excess expenditure was the highest during the decade I 97.2-82. 
It was nearly 130 per cent of that in 1980-81, 330 per cent of that in 
1979-80 and 1100 per cent of that in 1978-79. That the position 
should have deteriorated in spite of repeated exhortations of the 
Committee and the repeated instructions issued by the Ministry 
of Finance is a matter of serious concern. An analysis of the. 
explanations given by the ·Ministries ~shows that, as in the past, 

..... 
~ 



2 2.8 Finance (Expediture/Railways/ 
Deffence/Communication / 
(P&T Board) 

defective estimation of requirement of funds, absence of a· continuo1.1s 
watch over the flow of expenditure, failure to anticipate properly a11d 
provide for the receipt of stores and debits relating thereto and absence of 
adequate provision for adjustment of past liabilities continue to be the 
main reasons for excesses. The fact that the same causes for the excesses 
should persist year after year leads the Committee to believe that the 
matter has not been viewed by the Ministries with the seriousness it 
deserved. The Committee would like the Ministries to bear in mind that 
excess expenditure is "unauthorized expenditure" and it betrays lack 
of financial discipline. The only contingency in which such expenditure 
is understandable is when a need for unavoidable expenditure has arisen 
suddenly which could not have been anticipated or foreseen and there 
is no time left for the Ministry to approach Parliament for a Supplementary 
Grant/Appropriation. Even in such cases advance from the Contingency 
Fund should be taken. The Committee would like Government to tighten 
their financial control with a view to ensure that the excesses are reduced 
to the barest minimum, if not altogether eliminated. 

The Committee had, only a year ago, viewed with concern the presis-
tant phenomenon of excess expenditure. The Committee note that as 

in the previous year the bulk of the excess expenditure during 1981-82 
(leaving aside Grant No. 12 Foreign Trade and Export Production, 
which has been dealt with later in this Report) taken place in Railways, 
Defence and P&T. The Committee agree with the Ministry of Finance 
that rather than a review of the departmentalisation of accounts and 
IFA Scheme obtaining in Civil MinisteriesfDepartments, the financial 
systems in the three other sectors should be reviewed in depth to take 
steps to obviate such large scale excess expenditure. The Committee would 
accordingly recommend an indepth review of the financial system 
in Railways, Defence and P&T by a team of high level officials. They 
would suggest that representatives of tbe C&AG of India and the Ministry 
of Finance must also be associated with it. The Committee would await 
the outcome of the review and steps taken on the basis thereof. 

..... co .,... 
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3 2 · 14 Commerce 

4 2 · 16 Communications 

3 4 

The original captial grant of Rs. 62 · 38 crores in respect of Foreign 
Trade and Export Production was augmented to Rs. 187 · 88 crores by 
supplementary grants but the actual expenditure was of the order of 
Rs. 356 · 81 crores. The Committee have carefully considered the ex-
planation offered by the Ministry of Commerce for the incredible excess 
expenditure of Rs. 168.93 crores under the grant. The excess was on 
account of unanticipated drawal of technical credits by foreign countries 
under the rupee trade agreements. In pursuance of an earlier recommen~ 
dation of the Committee the Ministry of Commerce had informed (June 
1981) that a decision had been taken that actual drawals of funds would 
henceforth be limited to the extent possible to approved budget provisions 
and that the Reserve Bank of India had agreed to furnish weekly debits 
of gross drawals of technical credits, which it was hoped would have 
enabled the Ministry of Commerce to keep a watch and issue additional 
budgetary sanction as -and when required after obtaining provisions. 
The Committee have now been informed that the weekly report of the 
R.B.I. is not of much avail as significant drawals take place in the last 
2-3 months of the financial year, leaving no time to cover the excess. 
through supplementry grant. This virtually means that the expenditure 
cannot be regUlated within the grant, which the Commi-
ttee cannot accept. The Committee would, therefore, like the Ministry 
of Commerce to once again review the existing procedures in ·consul-
tation with the Ministry of Finance (Department of Economic Affairs) 
and the Reserve Bank of India and also if necessary in consultation with 
the rupee trading countries to ensure more accurate estimation and 
effective watch over the flow of drawals. 

There was an overall excess of Rs. 51· 64 crores under Grant No.18- Capital 
Qutlay on Posts and Telegraphs. Against the final grant of Rs. 512 · 01 

~ 

~ 



crores, the actual expenditure amounted to Rs. 563 · 64 crores. The Commi-
ttee note that but for savings to the extent of Rs. 43. 31 crores under 
certain heads, the excess expenditure under this Grant would have been 
as high as Rs. 94· 95 crores. The net excess is the highest since 1973-74 
and has been attributed by the Ministry to rapid progress in construction 
of buildings for operative offices, receipt of more lines and wires materials 
than anticipated for the local telephone systems, escalation in the cost of 
apparatus and plant equipments and larger procurement of stores by the 
Stores and Civil Engineering Organisations. In extenuation, the Mini-
stry have stated that in the earlier two years vi;:, , 1979-80 and 1980-81, 
the supply of equipment and maintenance stores was much 1ess with the 
result that considerable amount of allotted funds could not be utilised. As 
against the sanctioned grant of Rs. 403·86 crores in 1979-80, the expendjtu-
re was only Rs. 308 · 22 crores and in 1980-81, against the sanctioned grant 
of Rs. 451· 59 crores, the expenditure was only Rs. 351·09 crores. Accor-
ding to the Ministry, larger orders were placed in 1981-82 with a view to 
ensure adequate supply of stores. However, it has not been stated that 
the works suffered on account of inadequacy of stores in the past. In 
any case, the Committee are not convinced by this explanation. Both sets 
of figllres, one of underspending (Rs. 95 · 64 crores in 1979-80 and Rs. 
I 00 ·50 crores in 1980-81 ) and the other of overspending (Rs. 51 · 64 
crores in 1981-82) speak eloquently ofthe callous disregard for any sort 
of financial discipline. The huge gap between the estimates and actuals 
only reveals the utter failure of the Ministry to anticipate expenditure 
on a logical and rational basis. Not to purchase stocks well in time within 
the sanctioned amount thus leading to so-called savings is decidedly 
not a virtue, nor is it to purchase stocks overzealously subsequently by 
overspending in these days of rising prices. The Committee trust that 
in future past experience serving as a guide, the Ministry will be careful 
and cautious both in estimation and in spending so that such violent 
variations are avoided as far as practicable. 

..... 
~ 
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--------------------------------------------~------------~'~ ---.---------------' s 2·23 Defence The excess of Rs. 88 · 80 crores under Grant No. 20 (Revenue Section) 
Defence services-Army is mpinly attributable to the excess of Rs. 42· 43 
crores under Sub-head A-6-0rdnance Factories, Rs. 43 · II crores 
under the sub-head A-9-Stores, Rs. 8 · 32 crores under the Sub-head 
A-4-Transportation and Rs. 8 · 90 crores under Sub-head A-tO-
Works. Similarly, the excess of Rs. 5 · 48 crores under Grant No. 
21-Defence services- Navy is mainly attributable to gross excess of Rs. 
6· 96 crores under the Sub-head A-5 Stores. The excess of Rs. 21· 31 
crores under Grant No. 24 Defence services-Capit~.l Outlay was mainly, 
attributable to Construction Works under sub-heads 'A-1-Army' 
'A-2-Navy' and 'A-3-Air-Force.' . 

The Committee note that the aggregate excess expenditure under the 
various Grants relating to the Ministry of Defence is more than twice 
of that in the preceding year. As in the past, increase in cost of 
stores an POL, accelerated progress of works, f~ilure to anticipate 
properly and provide for the receipt of stores and debits relating thereto 
as also failure to exercise proper control over the progress of expenditure 
were the main reasons for excesses. -~ 

""'"'.1 
The Committee have been informed that in pursuance of the recommen--
dation contained in paragragh 2 · 31 of the 57th Report of the Com-
mittee (1981-82), the Works study Group in the Ministry of Defence has, 
in consultation with the Ministry of Finance (Defence) since conducted 
a detailed study of the system of regulating the work of supplies, their 
receipt and their adequate financial provisioning in the budget. The 
Ministry expect that with the implementation of the measures suggested 
by the Works Study Group there would be improvement in the existing 
system and the variations between the sanctioned grand and actuftl 

~ 
~ 



6 2·26 Home Affairs 

expenditure would be minimised. According to the :Ministry, full im· 
pact of the measures aimed at tightening up the system of monitoring 
and control of expenditure could be felt only in the subsequent years 
and it is too early to assess the same as the instructions were circulated 
only in June, 1982. The Committee would like the Ministry to keep 
close watch over t~e position and ensure that the budgetary control] 
is truly effective in future. 

There was an excess expenditure of Rs. 5 · 99 crores and Rs. I 6 · 70 crores 
respectively in the Revenue and Capital Sections (voted) of Grant No. 
53-Delhi. But for savings under certain heads the overall excess in Revenue 
Section would have been Rs. 7 · 89 crores and in the Capital Section 
Rs. 17 · 72 crores. During the year I 980-81, the excess was to the tune of 
Rs. 11· 73 crores. As in the previous year, bulk of the excess in I981-82 
in the Revenue Section was due to purchase of more building mat~rials 
at escalated costs following voluminous increase in construction work .....,. 
connected with Asian Games, 1982. The Committee note inter alia that ~ 
in pursuance of an earlier recommendation of the Committee, a revised 
accounting procedure has since been introduced by the Ministry of Works 
and Housing from the financial year 1982-83 and it is expected that the 
booking of expenditure under normal budgetary suspense accounts will 
be confined to the provisions appearing in the budget. · The Committee 
have also been informed that the Delhi Administration has also intro-
duced a system of Management Accounting from the quarter ending 
30 June, 1982 to enable the Heads of Departments to review the monthly 
progress of expenditure. The Committee desire that the Ministry should 
ensure that there is no significant excess expenditure over the voted grant 
in future. 

The Committee note that out of the total excess expenditure of Rs. 
16·70 crores under the capital section of the Grant, Rs. 9·9I crores 
represented non-remittance by the Delhi Development Authority of the 
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7 2·29 

3 

Home Affairs 

4 

surplus of receipts over expenditure to the Revolving Fund, prior to 
the close of the financial year, as required under the prescribed accounting 
procedure. As a result, the surplus receipts were treated as advance to 
the D.D.A., resulting in excess over the budget provision. The Ministry 
have assured that all efforts are now being made to persuade the D.D.A. 
to observe the accounting procedure strictly and start remittance of 
receipts realised by them on account of premium, etc. to the Revolving 
Fund before the close of the financial year. The Committee are surprised 
th~t the D.D.A. should have, in disregard of the prescribed procedure, 
faded to remit the surplus receipts to the Revolving Fund, prior to the 
close of the financial year and that the Ministry should have remained a 
helpless spectator still trying to "persuade" the D.D.A. The Committee 
desire that the D.D.A. should strictly follow the prescribed accounting 
procedure in future. 

There was an overall excess of Rs. 2786 crores under Revenue Section 
of Grant No. 55-Andaman and Nicobar Islands administrered by the 
Ministry of Home Affairs. This Grant had been exceeded in 1980-81 
also by Rs. 2.94 crores. The excess during 1981-82 occurred under 
Sub-heads 'A.12(5)(2)- Purchase' (Rs. 1.38 crores), 'A.12(5)(3) Miscel-
laneous P.W. Advances' (Rs. 0· 37 crore) and 'A. 12(6)-0ther Expendi· 
ture' (Rs. 0.24 crore) of Major head "259", and Sub-head 'C.l3(l)(l)(l)• 
Maintenance of Jetties (Rs. 0· 50 crores), and 'C.l3(1)(4)-Dockyard 
and Dry Docking (Rs. 0·41 crore) of Major head "335". The excess 
expenditure is mainly attributable to adjustment of debits for past 
liabilities, which could have been anticipated and provided for fully 
through a closer liaison between the indenting authorities, procurement 

.... 
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8 2·32 Works and Housing 

agencies and the accounts organisation as also through proper main-
tenance of liability register. The Committee are constrained to record 
their displeasure over the persistent tendency on the part of the Andaman 
and Nicobar Administration to exceed the budgetary ceilings. The Co· 
mmittee note that the Ministry have issued instructions to the Andaman 
and Nicobar Administeration to observe strict financial discipline and 
avoid excess expenditure in future. They note that similar instructions 
had been issued by the Ministry last year also. The ~ommittee need hardly 
point out that the instructions have meaning only if they are complied 
with both in letter and Spirit The Committee trust that the Ministry of 
Home Affairs will ensure that this is done and their instructions are 
scrupulously followed. 

An excess of Rs. I 0. 12 cror!s occurred under Revenue Section of Grant 
No. 91 -Public Works operated by the Ministry of Works and Housing . 
The excess works out to 6.27 per·cent of the final allocation of Rs. 161· 48 
crores. This Grant had been exceeded by Rs. 8 · 60 crores in 1980-81 also. 
As in the past, one of the reasons for excess is that the transactions under 
the Head Suspense get reflected a number of times in the accounts owing 
to inter-divisional transfer of stores required in exigencies of executing 
the works on time. In pursuance of an earlier recommendation of the 
Public Accounts Committee (1980-81) in their Ist Report (7th Lok Sabha) 
and 24th Report (7th Lok Sabba) a revised accounting procedure has 
since been introduced with effect from I April, 1982 in consultation 
with the Comptroller and Auditor General of India and the Ministry 
of Finance. According to the Ministry of Works and Housing, unneces-
sary inflation of expenditure under the head 'Suspense stock' on 
account of inter-divisional transfer of stores would be avoided through 
the revised procedure and this would be conducive to better budgetary 
control in future. The Committee would like to watch the working of 
the revised procedure through futrue Appropriation Accounts. 

.... 
CD 
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9 2·40 Railway (Railways Board) 

4 

The aggregate amount of excess expenditure under 4 Grants & I Charged 
Appropriation administered by the Ministry of Railways (Railways 
Board) during the year 1981-82 was Rs. 88.62 crores. The excess dur-
ing the year 1980-81 aggregated Rs. 24 7 · 29 crores and was the highest 
during the decade. An analysis of the rasons for excess expenditure 
over authorised allocation as disclosed in. the Appropriation Accounts 
(Railways) indicates that 01ice again defective estimation of requirement 

• of funds, lack of proper and timely review and monitoring of funds, 
failure to anticipate properly and provide fully for cost of material for 
special repairs due to breaches. overhauls of coaches, and increased 
electric tariff rates etc. have contributed to most of the excesses.lt 
seems that taking note of the comments of the Committee (1982-83) 
the Railwayd Board have issued directives at the highest level 
emphasising stricter control of expenditure . 

• 
The Committee have also been informed that soon after the excesses in 
expenditure over voted Grants for the year 1980-81 came to light. A 
num~r of measures were initiated 'by the Railways Administration to 
tighten up the Railways Administration control machinery. The expen-
diture control machinery was revamped and put under the direct charge 
of an Additional General Manager (Expenditure Control) on each Zonal 
Railway heBdquarter and an Additional Dvivisional Railway Manager 
(Expenuiture Control) on each Division. The Committee have also 
been assured that the measures initiated for expenditure control are being 
kept up without any let up and the Ministry of Railway expect that 
the actual for 1982-83 will show even better results. The Cominittee 
wopld like to watch the impact of the measure initiated in l982t hrougb_ 
future appropriatiou Accounts. · 

..... 
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13 

Railways (Railway Board) 

Finance (Expenditure) 

Defence/Railways 

Defence/Railways 

The Committee take a serious view of the persistent misclassification of 
expenditure in Railways. During the year under review, there have 
been rnisclassifications of expenditure in 3 Grants, involving an aggre-
gate amount of Rs. 9 · 94 lakhs. In reply to earlier recommendations 
of the Committee in regard to specific steps taken to avoid recurrence 
of such patent errors, the Ministry have stated (June, 1983) that besides 
ensuring effective reconciliation of subsidiary books with general books, 
the Railway Administrations including Production Units etc. have 
been directed to ensure correctness of allocation at the initial stage i.e., 
while recording on the initial vouchers. The Committee hope that in 
future foolproof measures would be devised to obviate the recurrence 
of misclassifications or erroneous adjustments, as these vitiate sound 
budgetary control. 

Subject to the observations contained in the preceding paragraphs of 
the Report, the Committee recommend that the expenditure referred to 
in paragraph 2 · 1 of this Report be regularised in the manner prescribed 
in Article 115 (I) (b) of the Constitution of India. 

The Committee hope that final replies in regard to the recommendations 
to which only interim replies have been furnished will be furnished to 
them expeditiously after getting the same vetted by Audit. 

The Committee have been commenting upon avoidable delay in the sub-
mission of Action Taken Notes. as also stressing that the Notes should 
invariably be furnished to them within the stipulated time limit of six 
months. While 20 notes were received by the due date viz. 5 May 
1983 and 16 notes within the extended time viz. 5 July, 1983, 2 notes 
one each from the Ministry of Defence and the Ministry of Railways 
were not received even after the extended period. Since delayed sub-
mission of Action Taken notes by the Ministries upsets the schedule of 
finalisation of action taken Report by the Committee, they would once 
again like to stress the need to ensure strict adherence to the prescribed 
time schedule. · 

. ----·----------
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As against the final charged appropriation~ of Rs. 3 ·55 crores under the 
Capital Section of Grant No. 53-Delhi during 1980p81, the actual expen-
diture amounted to Rs. 6 · 02 crores, leaving an uncovered excess of Rs 
2·47 crores. The excess, according to the Ministry, was due to more 
payment on account of enhanced compensation of decretal amounts 
in respect of land acquisition cases than anticipated. In para 2 · 39 of 
their 121 st Report (Seventh Lok Sabha) the Committee had desired to 
know when exactly the enhanced compensation was announced and 
whether the decretal awards could have been provided for at the time 
of revised budget allocation. The Committee regret to observe that 
even after a lapse of eight months, the Ministry have given only an 
incomplete reply. The Committee have not been informed as to when 
the Court decree was passed for enhanced compensation though this 
point had been specifically raised by them. The Committee would 
await the information. It, however, appears from the reply that there 
·was avoidable delay in determining the enhanced compensation payable 
as per the Court decree and that although in a large number of cases the 
payment was made during the year 1980-81, before December, 1980, 
no attempt was made to provide for them in a supplementary appropria-
tion for authorisation by Parliament during the year itself. While 
the Committee woulrl await further details promised by the Ministry in 
this regard, they would expect the Ministry to ensure that in future prompt 
action is taken to make the payment of compensation and provide for 
it in the Budget/Supplementary Budget. 
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